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LOK SABHA DEBATES

LOK SABHA

Thursday, April 10, 1975Chaitra 20, 
 iWl (Saka)

file Lok Saha et at Eleen of the 
Clock

[ il Speaker in the Chair.

WELCO E TO THE SOVIET AR
LIA ENTAR  DELE ATION

E. S EAKER: Hon. e ers, at 
: .7 he outset I hae to ake an announce
ent.

On y o n ehalf and on ehalf 
of the hon. e ers of House,  I 
.hae reat pleasure in elcoin His 
Satceliency r.  S. B. Niya eko, 
ViceChair an of the residiu of 
the Supre e Soiet of the USSR and 
the hon. e ers of the Soiet ar
lia entary Deleation ho are on a 
isit to India as our honoured uests. 
The other e ers of the deleation 
are:

1. r. S. 3. Antono, ..

2. r. A. , Bairo, ..

  3. rs, E. p. oskalenko, .

4. r, . T. Stenko, .,

Officials

5. r. V, V. Surotse

 . rs. V. V Shu arina

7. r. A. K. Kapkae 

. r V. Vi Naaro

April.  They are no seated in the 
Special Bo.  We ish the a happy 
fruitful stay in our country. Throuh 
the e coney our reetins and 
est ishes to the arlia ent, o
ern ent and the friendly people of 
the USSR.

ORAL ANSWERS TO UESTION

i The deleation anri 
fee. in. In

[ this o  
the 17th

to Air an actories t 
Kanpur and Banalore

587. SHRI SHANKAHRAO
SAVANT:

SHRI VASANT SATHE

Will the inister of DEENCE e 
pleased to state:

(a) hether oern ent are aare 
that Shri ande, inister of State for 
Education in aharashtra, has stated 
in the Leislatie Council of aha
rashtra on the 27th  eruary, 1975 
that aharashtrians are refused ad
ission for trainin to the aeroplane 
anufacturin Defence  factories at 
Kanpur and Banalore on the round 
of secrecy and

() if so, hat are the facts aout 
it and hat steps are  taken to do 
aay ith this inidious discriina
tion?

THfi INISTER O STATE (DE
ENCE  RODUCTION) IN  THE 
INISTR O  DEENCE  (SHRI 
RA NIWAS IRDHA):
Sir.

() No instructions hae
sued y oern ent  TTAI.
rin the entry of studenVfron either 
aharashtra or fro any ofo State 
for e ploy ent ia AIi:  factories.

The aharashtra oern ent hae 
infor ed that it has een found that 
the reply: of  State



as ased on incurrect  inforaation 
supplied to hfcn and ttat steps ere 
ein taken to clear the ron i  
pression created.

SHRI S. . BANEREE  This is 
a ous uestion.  This has neer 
happened in Kanpur.

SHRI SHANKERRAO  SAVANT 
The preailin i pression in aha 
lashtra is that this indiou discri
ination is the actual state of affaire, 
ut tiia disclosure y the aharashtra 
inister is considered unauthorised and 
inconenient.   should,  therefore, 
like to kno ho any students ere 
actually aditted to the H. A.L fac
tories at Kanpur and Banalore durin 
the last three years and ho any 
of the ere aharashtrians.

SHKI INDRAIT U TA  Thu is 
tie Shi Sena usiness.

SHRI SHANKERRAO SAVANl: It 
 a fact.

SHRI INDRAIT U TA:  It is not 
only in aharashtra that there are 
such undertakins there are so any 
other States hich hae the.

SHRI SHANKERRAO  SAVANT: 
let hi say it.

SHRI INDRAIT U TA:   Tttis
Shi Sena usiness ont do.

SHRI S. . BANEREE:  U. is 
the only State here there is  no 
parochialis.  I a an ea ple of 
St.

SHRI SHANKERRAO SAVANT:   
c not accusin U..  It if a ues
tion of HAL.

SHRI RA NIWAS IRDHA As 
said  y anser, the aharashtra 
oern ent hae aditted that hat 
their inister ad said in the Council 
is ased on ron   preises  and
ron infor ation  and it is  not
correct, and they  are takin  the
first opportunity   to t the hole
thin rihtf~iich eans their infor
ation and their preises ere ron. 
 ild reuest the hon. e er not

3   O l Ansers

to o on these preises hich  they 
the seles adit do not eist.

SHR SHANKERRAO  SAVANT: 
ie us statistics.

THE INISTER  O  DEENCE 
(SHKI SWARAN SIN H): I ould 
appeal to the hon. e er not to 
su est tfai ecause this eans that 
in U pulic sector undertakins in 
ai  States  includin  aharashtra, 
e ill  e  called  upon to ie 
fiures State ise. or thi e should 
hae an allIndia perspectie.  There 
are already enouh of diisions.  So 
let this not e raked up.  I ould 
appeal to the hon. e er not to 
pursue this.

SHRI SHANKERRAO  SAVANT I 
ould hkc to kno hat action has 
een taken aainst the persons ho 
ae ron infor ation and hether 
they are fro the State or  Central 
serice

SHRI SWARAN SIN H:  The eat 
action is to foret aout it.

SHRI SHANKERRAO  SAVANT: 
That eans you ar hidin so e
thin

SHRI VASANT SATHE:  I ant
to thank heartily the hon. inister 
and the inister of State for clarify
in this cloud hich as caused on 
account of the ron  infor ation 
ien in the aharashtra Leislatie 
Council.  I a sure there ill e no 
discriination in  any part of  the 
country on this round.

R. S EAKER: I ill pass on to 
the net uestion.  After the inis 
ters state ent, there should e no 
further uestion.

SHRI . VISWANATHAN:  It is
a ery i portant uestion.  I ill 
ask only one uestion.

R. S EAKER:  Only one is per
issile.

SHRI , VISWANATHAN:  Let
e uote t o  sentences only fro 
a state ent of the C el inister oC

Oral Ansers 4aprl  i
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11i aharaahtra Chief inister, 
r. S. B. Chaan, ild here today 

... at the State policy to ards the 
.Ittfts.oi th solV de and as that 

:  III ail ne estalish ents, oth in
fee pulic and priate sectors, a 
foi u of 80 per cent of the non 
inianaerial and 50 per cent of the 
anaerial posts should e to the 
locals.  In the eistin  estalish
ents, locals should et a ini u 
of 90 per cent of nan anaerial and 
0 per cent of the anaerial posts 
for ne recruit ent so as to ie 
the locals their due ithin a rea
sonale ti e.

I ould like to kno fro the o 
einent of India tiether they approe 
of this policy of the sons of the soil, 
 this ne theory, hich is disinte 
 ratin this country, and I ant to 
[kno fro the inister hat is the 
reaction of the oern ent.

SHRI SWARAN SIN H: If I ay 
say so, if fee Chief inister has said 
any such thin, he cannot lay do n 
a policy for  Central  oern ent 
undertakins.  If it is a State

SHRI . VISWANATHAN: He has 
included the pulic sector also.

SHRI SWARAN SIN H:  ulic
sector of aharashtra, not ours.

SSKRt . VISWANATHAN:  Can
they do it?

I  SHRI SWARAN SIN H:  This is
really a atter for hich I cannot 
e 0r.  or one thin I hae not 
studied that state ent carefully.  I 
cannot in ood conscience anser as 

is In his inind.

Denstruetian of Bride oer Rier

k. dascho  
ship

epleaned

(a) hether the inistry has sanc
tioned any a ount tor construction at 
a ride oer the rier ansai (the 
ride to e na ed as  anchaaan 
Setu) in the District of Cooch~Behar, 
West Benal and

() if so, the total a ount reuired 
for the sche e and the a ount sanc
tioned no and hen the proposed 
construction ill e co pleted?

THE INISTER O STATE IN TUB 
INISTR O  SHI IN  AND 
TRANS ORT (SHRI H. . TRIVEDI):
(a) No Sir,

() Does not arise.

SHRI B. K. DASCHOWDHUR: 
Let e find out hether  can find 
out anythin fro the No.  While 
he has ery e phatically said  No 
i9 it a fact that the oern ent of 
West Benal had already reuested 
the Centre to sanction so e a ount 
of oney for the proect entioned 
in the uestion? Is it also a fact that 
the oern ent of West Benal has 
already proected this particular pro
ect in the ifth lan?

SHRI H. . rVEDI:  As I hae 
already indicated, no a ount has een 
sanctioned for this ride.  That is 
the anser.  But it is true that the 
West Benal oern ent,  a onst 
seeral sche es hich they hae pro 
posed to the Central oern ent, on 
the round of their interState  and 
econoic i portance, hae proposed 
the ansai ride in athahihana in 
the district of CoochBehar.

SHRI B.  K. DASCHOWDHUR: 
What aout the other part of  the
uestion hether any a ount  has 
een sanctioned for all the protects 
ith particular reference to  this? 
If not, hat ie the reason for  not 
iin certain  plan allocation een 
for construction in ie of the eeo 
nofc ack ardness of that particu
lar district? .



y OraI Anstee   AR

SHRI H . TRIVEDI:  Sche e
proposed iy  State   peeetfr 
under consideration.

Ce rtnettett of Sikhar and irt hat 

Bead

990. SHR NOORUL HUDA  Will 
the  inister  of  SHI IN  AND 
TRANS ORT e pleased to state:

(a)  hether the construction of the 
roads eteen  Silchar and irihat 
ia iulertol in the District tit Cachar, 
Assa had een taken oer y the 
Border Roads Task orce a nu er 
of years ack and necessary ependi
ture as sanctioned

() hether   oern ent   are 
a are that the said road is in a state 
of disrepair and that the construction 
ork has not co enced till  no  
and

(c) if so, the reasons for the delay 
in construction and the ti e schedule 
for the sa e?

THE DE UT INISTER IN THE 
INISTR O  DEENCE  (SHRI 
. B. ATNAIK)   (a) The road
Silcharirihat (iria) as taken 
oer y Border Roads Oranisation 
fro Assa WD on 1521973  for 
i proe ent  No ependiture  on 
i proe ent ork has een sanc
tioned so far.

()  The road suffered  etensie 
da aes du to floods in 1972  There 
ere aain seere floods and  land 
slides in 1974 and the road re ained 
lockcd fro 1 1974 to 2271974. 
The road as ade throuh on 23rd 
uly, 1974 after clearin land slides 
and launchin of 2 ailey rides of 
100 and W span each. Slide prone 
areas ee ein studied in detail in

O l Ant ri   S

consultation ii the   eoo0cl 
Surey of India, Central Hoed  Re
search Institute and the Central Water 
 o er Co ission.

(c)  the i proe ent orks plan
ned for 197478 could not e taken up 
due to the need for early restoration 
of da aes that occurred as a result 
of Hoods i 17  The i proe ent 
orks are no planned fro lfW W 
on ards end ar epected to e co
pleted y arch 1970.

SHRI NOORUL HUDA:  This road 
fro Silchar to irihat  ia Viuler 
tol is aout 50 k s.  lenth.  The 
rier Barak runs near the aor part 
of this road. Eery year it  ao hap 
pens that ecause of Hoods in  the 
rier Barak a certain portion of the 
road ets su ered and  etensile 
da ae occurs.  Since this is  the 
only road linkin Assa ith ani
pur, and it is a ery  strateically 
i portant road, ill oern ent ie 
sufficient attention to the construction 
and i proe ent of this road ecause 
e hae seen oer the last to or 
three years that there has een ery 
little construction ork  the road?

SHRI   B ATNAIK:  The road
is 40 k  in lenth, not 50 k  I 
eplained the reasons hy etensie 
repair ork could not e undertaken 
on this road ecause of  recurrent 
floods oer the last 23 years. No 
e hae planned etensie repair 
ork and the road ill e co pleted 
y 1978.

SHRI NOORUL HUDA:  I ould
like to kno fro the hon. inister 
the a ount of oney hich is pro 
posed to e spent on the i proe ent 
and construction of this road.  There 
is also a road fro Badarpur to the U 
State of Tripura hich has also een  
taken oer y the B.R T..  That 
road is also in co plete state of dis  
repair.  Een cars and  trucks and I 
other ehicles cannot pass throh that? 
road.   ould like to kno  ho 
uch oney has een sanctioned lor 
these t o roads.  I ould alao W
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to kno hen the other road, lfkto 
Tripura ith the rest of Assa, ould 
e co pleted

SHRI   B   ATNAIK  Aout 
Slldiar—irihat road, a su of Ba. 87 
lakhs has een proided for 197578 
A reards the other road, I do not 
hae infor ation at preterit ith e 
The infor ation ill e supplied to 
the hon. e er.

SHRI VSWANARA AN SHASTR: 
I ant to point out that the uestion 
as addressed to the inister  of 
Shippin and Transport  But it as 
replied to y the inister f Defence 
What is the reason?

R. SEAKER  It a a ended. 
I a acrrry you ere not infor ed. 
This as a ended  I hae replied 
on ehalf of the inister.

Shortae ef  e for N Unl
alaria i ealii ton e

591. SHRI  AN ADEB

SHRI OTIR O BOSU:

WiU the inister of HEALTH AND 
A IL LANNIN e pleased to 
state:

(a) hether the National alaria 
Eradication rora e is oin to e 
conerted into a ere  control pro
ra e ecause of paucity of funds 
end nonaailaility of insecticides

() if so, hat  steps are ein 
taken y oern ent for eradication 
of alaria and

(c) hat ould e the  esti ated 
cost and the allocation ade y the
, lannin Co ission  for the pur 

THE INISTER O HEALTH AND 
A IL LANNIN  (DR. KARAN 
SIN H) (a) and O)  A state ent 
islaid on the Tale of the Saha.

(c)  The present tentatie allocation 
for the National alaria Eradication 
rora e for the ifth ie ear 
lan I Rs. 84.98 crorea.

State ent

To Co ittees of epert hae 
reieed the National alaria Era
dication rora e in 1974.   The 
first Co ittee interalia reco end
ed that sce it as not possile to 
achiee the oal of co plete eradi
cation of alaria fro the country 
in the near future, the  i ediate 
o ectie e ade as Effectie ala
ria Control.  The Second Co ittee 
endorsed in principle the aoe re
co endation and su ested a  ne 
stratey ased on a realistic appraisal 
of the position i  classification of 
different parts of the country accord
in to the alaria incidence, preious 
alaria status, etc and adoptin suit
ale stratey for each cateory

Based on these reco endations, a 
reised stratey  for  anti alaria 
operations is under consideration,

SHRI  AN ADEB In ie of 
the fact that alaria hich  as 
uite under control and ha  aain 
co e ack to this country ith  a 
o shell, I ould like  to kno 
fro the hon inister hat are the 
steps, rather special etep oern ent 
is takin to ake enouh insecticides 
aailale to the pulic at lare and 
to fiht ack constantly the spread 
of osuitos and their diseases.

DR  KARAN SIN H  It is, un
fortunately, true that  alaria  is 
akin a co e ack in a i ay. 
There are o any reasons far this. 
One of the is the shortae of insec
ticides  Also, after the oil crisis in 
particular, the cost of insecticides has 
increased tre endously  There are 
also arious oranisational and other 
prole s  We hae looked into the 
in reat depth and e find that unless 
ore oney is ien for the alaria 
Eradication prora e  than it has 
een ien at present, it ay  e
difficult to stop the co e ack.  We 
are reiein flhe hole atter.

The Central Council of Health  is 
eetin in Delhi net eek  an T 
at takin it up ith the State o
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e enta ecause thy are responsile 
in the ulti ate analysts for the adi
nistration of the prora e.  We 
hae taken a nu er of lonrane 
easures.  We are deisin a  ne 
startin pattern.  We are takin up 
an uran alaria eradication schee. 
Dru studies are ein carried out. 
Insecticides are ein i ported Steps 
are ein taken to set up an additional 
plant for the pioduction of  DDT. 
But  ust adit that these  are 
lonrane easures  In Uhe short 
lun, e are facin a ery  difficult 
prole,

SHRI   AN A DEB  Since the 
Uted Kindo and USA hae dras
tically cut do n the production  of 
DDT hich posed a reat risk to health 
and containation of thei ater, and, 
ore so ery recently, at Banalore, 
here our India ater the drinkin 
ater suppl, as found polluted ith 
DDT, ay I kno hat  i ediate 
steps oern ent propose to take to 
check thi Ihealth ha7aid and to eo
le ne and effectie itratey for 
anti alaria opeiations9

DR  KARAN SIN H  This is  a 
classic ea ple of  ein  doule 
pointed  The utilisation of DDT is 
ein stopped in any of the Western 
countries ecause it ulti ately finds 
its ay to the soil and into  ater 
supply and therey causes pollution 
On the other hand, if e do not use 
DDT, then e hae no i ediate ay 
to control the osuito  population. 
There are so e other drus  like 
BHC and alathion, ut those are 
ery uch ore epensie and are 
also not aailale in adeuate uan
tities.  We are in a ery  difficult 
situation.  DDT is also used ae  a 
pesticide for aricultural operations. 
We are in an et nely difficult posi
tion.  On the one hand e had also 
stopped utilisation of the   and 
the production of it to a lare etent. 
But e are no reuired to reie 
that.  The atter is undtor constant 
reie.  We are in touch ith the 
latest ulentific deelop ent  and e

are tryin to ork out as satisfactory 
a stratey as possile.
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SHRI IHNBSH OABDBR:  What
the hon. inister has stated is a fact 
tit due to the peculiar liin haits 
nA sociftl hats of our national life

and also the present setup in hich 
e are passin our life, the adinis
tratie setup, the national setup ana 
the econoic setup and all  these 
thins, it is not possile to eradicate 
the increasin nu er of osuitoes 
in the country. The arae disposal 
and the drainae prole s in our i 
cities and the uran centres pose a 
difficult prole Also in the poor 
econo y e hae in our country, it 
is not possile to use insecticides  
lare uantities to eradicate Oiia 
and the osuitoes fro our pu y.
I ant to kno hether the Huth 
inistry is thinkin seriously to lnt 
so e preentie drus as you haiflshfor 
Cholera,  S allpo,  typhoid, uad
other diseases here e eneralryuse 
the pi eentie drus  So, instpdriof 
thinkin of eradicatin  osuifrpes 
and alaria In our country hich is 
net to i possile and een after 
spendin such a lot of oney durin 
the past so any years e feel oa 
that the osuitoes aie coin up 
and een  the city of Delhi

Our liin is ecoin ery uch 
difficult durin ruhts and osuitoes 
are  increasin  our  flats also I 
ant to kno hether the preentie 
drus are possile or not and hether 
the Health inistry is oin to study 
the atter ery seriously.

DR  KARAN SIN H: This is a 
ery interestin point—the i unilo 
ical approach. In other ords, the 
accine approach hich has  proed 
so successful in s all po and also the 
BC

or alaria the i unoloical ap
proach ha not een deeloped and 
our scientists are orkin on it   
aree ith the hon e er that We 
ill hae to adopt alternatie strate
ies in this reard and one of the po 
sile strateies is this i unoloical 
approach. I a hopeful at least that 
sooner or later e tt e e ts 
ake sote  reakthrouh. 8  
ust adit that to the est of y 
knolede a reakthrouh in  this 
articular field is not



Shri yotir oy Bosu. rose.

R. S EAKER: Kindly sit do n. 
ou are a it late.
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SHRI VASANT SATHE: I  ould 
like to kno hether the hon. inis
ter is aare of the fact that scientiata 
hae discoered so e enetic re edy 
y hich, y introducin it in th 
ale osuito .

SHRI BHA WAT  HA  A AD: 
aily lannin,

SHRI VASANT SATHE: ... other 
ale osuitoes later on in the ene
ration can e destroyed. Is there so e 
such thin? He knos it elter. Ia he 
a are of that and is aofe effort ein 
done in that direction, at least to ein 
ith on the osuitoes?

15   C  .Ansers   A RIL

R. S EAKER:  This one as dis
cussed oufier in the House.

DR. KARAN SIN H:  es, one of 
thte alternatie strateies is the pos
siility of enetic aidpulation.  It 
has not yet reached the stae here 
it can e applied to alaria prole 
 a afraid yet.

SHRI OTIR O BOSU:  I ou
ld not hae risen ecause at the pre
sent o ent the C A proect is un
der our eaination.  I ould not 
touch that. The ti e ill co e hen 
the House ill sit up to read it.

But I ant to dra the attention of 
the hon. inister to a report in the 
Hindustan Ties hich says:

Aainst one lakh cases of ala
ria recorded durin 195  hen 
the alaria prora e had achie
ed 80 per cent eradication,  last 
year 20 lakh alaria cases ere re
ported. Delhi alone had the hihest 
nu er of cases in a decade. In all 
17,000 cases ere reported in Delhi 
last year.

I ould also like to dra the atten
tion of the hon. inister to a ulic 
Accounts Co ittee report of 197273 
r. Sehiyan as the Chair an then.

I uote fro the Seentyfifth Re
port of the . A. C.

10, 1W5   Oral Ansers 1

The co ittee are deeply distur
ed oer the successie set ack suf
fered y the National alaria Eradi
cation rora e.  The  Sche e 
hich as  started  in  195859 
initially epected to e co pleted 
toy 1989 and rephased for co
pletion y 197475 Is no no here 
near co pletion  The sche e as 
reieed y  the Co ittee  in 
19970 and they ere infor ed in 
anuary 1971 that the prora e 
as scheduled for co pletion  y 
1977, The Co ittee epressed 
a hope that there ould e no fur
ther setack.  The Co ittal are 
taken ack to learn after ust  a 
year that the prora e has suf
fered yet aaother setack
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What efforts hae een taken y 
hi and hi depart ent since  then 
In reard to eradiction of alaria?

DR. KARAN SIN H:  The fiure
hich the hon. e er has ien un
fortunately is an  underesti ation 
Our fiures for 1074 sho that the in
cidents is as hih as 25 lakhs. Before 
the hon. e er ca e in, I had ery 
clearly stated that alaria as  on 
the increase,  I hae ien the rea
sons for that. If he likes I can repeat.

SHRI OTIR O BOSU:  S all
po cases.

DR. KARAN SIN H: r. yotir
oy Bonu, you ust e  raceful to 
ie us credit here it is due. There 
has een no increase  in s allpo 
and a contradiction ha appeared in 
the press and I a hopeful there ill 
not e a sinle indienous case y the 
end of the century.

SHRI  OTIR O  BOSU:  In
Chandifirh...

DR. f ARAN SIN H:  r. yotir
oy Bo u. it is t s allpo. They 
are aout easles  I sent a tea 
there. They are aout easles cases 
and not s allpo and a contradic
tion has appeared

R. S EAKER: Contradiction has 
already appeared in the ress.

DR. KARAN SIN H: We alays 
ie ery respectful consideration to 
the reports of the ulic  Accounts 
Co ittee, hich e hold in  hih 
estee and since then to specialised 
co ittees hae looked  into  this 
prole. We should hae ore re
sources to fiht alaria ack.  So, 
this atter has eten taken up at the 
hihest leel.  We need at least  a 
toi u a ount of Rs. 45 crores to 
fiht this ack.  As I hae already 
stated  the a ount allotted is Rs. 23 
crores.  We are takin it up at the 
hihest leel and I ay assure hi 
that e are doin our est ithin the 
tfesource aailale.

SHRI INDRAIT UTA: I ould 
like to kno hether any assistance 
in this atter is receied fro the 
WHO hich, I understand, has ot a 
nu er of sche es and proects in 
operation in this country.  Secondly,
I ant to kno hether it is a fact 
that one of the WHO proects is 
actually dealin ith this particular 
field of entetic control of alarial 
osuitoes. Is there any possiility 
of this country enefitin fro the 
results of that proect or is it true, as 
it has een reported in the  press, 
that this is ein financed y the 
A erican ar ed forces and the ar y 
for their o n eclusie  use as in 
other parts of the World?

DR. KARAN SIN H:  WHO has
ien assistance to the tune of ? il
lion dollars. With reard to arious 
aterials hich e reuire like in
secticides and  anti alarial  thins 
they are helpin us in a ery i ay. 
This proect has co e under C U 
and it has not reached a stae here 
it can e said to hae a direct appli
cation to alaria. As I hae already 
said, a lot of scientific ork is done in 
this proect.  But it has not reached 
a stae here it can e said to hae 
a direct i pact upon alaria.

SHRI INDRAIT U TA I an
ted to kno hether it is a priate 
research proect ear arked for the 
A erican ar y, so that you cannot 
take adantae of it.

DR. KARAN SIN H:  It is not  
proect ear arked for the sae. Ac
tually it is a tripartite proect and e 
hae WHO, L480 funds and o
ern ent of India and it ill certain
ly e adantaeous if and hen the 
reports eco e aailale to us.  As 
I hae said, the hole uestion of the 
proect is under ery careful reie 
at the hihest leel.

Report y I .C. on aily nasafe 
rofnuaae

594. SHRI  S. URT: Will the 
inister of HEALTH A D A IL 
LANNIN e pleased to sftate:

(a)  hether any report 1s een 
prepared y the Indian Institute of
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Tfa  raaHr, ft tl) WttDify
Warnin  rora e

() if so, the facts thereof and

(c) the reaction,  of  oern ent 
thereon?

THE  INISTER  O  HEALTH 
AND  A IL  LANNIN  (DR. 
KARAN SIN H) (a) es, Sir

()  A state ent shoin the sali 
at features of the studies  under
taken y the Institute is laid on the 
Tale of the Saha.

(5) The ulk of the reco enda
tions relate to reater inole ent 
of opinion leaders. The inistry has 
already taken steps to actiely  in
ole anchayat  iadhans,  School 
Teachers, Tiade Union Leaders etc 
to ake the piora e rod ased 
Other reco endations are kept in 
Vie hile for ulatin prora no 
policies

State ent

The report of the Indian Institute 
of ass Co unications coers the 
folloin studies:—

(i) Study on Adinistration and 
Oraniational Co unication Be
haiour.

(ii) Study on characteristics and 
Co unication Behaiour of opi
nion leaders in aily lannin

(iii) Study on Co unication and 
satiation in essae Reception in 
aily lannin.

(i) Study on otiational Train
in lor rural leaders in aily 

nin.

The folloin are the salient fea
tures of the each of the studies:

I Aatatatrttfon and OranisaikHtal 
Behaiour

(I) The aily lannin Superi
sory Staff are diested of suitale ad
inistrate e authority and as such the

faily plannin prora e oranisa
tion should e coupled ith aditH 
tratie authority iper the orkers 
ho are supposed to carry it out

(ii) There is need to appoint Lady 
edical Officer esides the edical 
OfflcerinChare of . C.  to dis
chare superisory roles to peripheral 
field staff as ell as influence the rural 
o en ho for ulnerale section 
in the population. There is also a 
need to au ent the strenth of peri
pheral field staff

(iii) The taret oi lnted approach 
ncpd rethinkin and leision,

(i) The follo up iiW ate to e 
au ented to ensure that each accep 
toi of ail lannin ethod e
co es u satisfied adopter

() The findin, indicated the need 
of .strenthenin the tt tunin inputs 
foi faily plannin peripheial staff. 
The present leel of knolede and 
skill is found to e inadeuate  The 
trainin should e specially intensi
fied  etension education and per
suasie co unication  Apait fro 
reular serice trainin and  re
fresher courses there it a need to sup
ply the ith such printed aterials 
as ulletins, nes letters, charts and 
other type of literature to keep the 
areast ith latest adance ent  in 
the field of faily plannin

(i) The study  further  indicated 
that the orkers felt handicapped in 
their educational endeaour y the 
nonaailaility  of educational  and 
otiational aids. They should e 
adeuately supported ith such ari
ous aids as fils, ehiitions puppet 
Shos and other  traditional  edia 
like Katha, TCirtan and alis etc.

(ii) The  cafeteriaapproach  is 
found to e not strictly adhered to. 
As a result the adoption of faily 
plannin ethods y the clieutate is 
found to e larely liited to these 
four ethods only.
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(ii) The opinion leaders hae not 
een utilised suitaly in this pro
ra e. They can e actiised y 
holdin orientation trainin ca ps,

11. Characteristic and Co unication 
Behaiour of Opinion Leaders In 
aily plannin

(1) Data indicated that seeral di
ensions of ho ophily (influence e
ercised ithin the identical population 
of reliion, caste, occupation, inco e 
etc.) and heterophily (influence not 
liited to identical population of re
liion. caste, occupation, inco e etc) 
eisted eteen the lead 15 nnd the 
folloers

(ii) In  sociode oraphic charac
teristics, leaders hae hiher  status 
than their folloers

(iii) The leaders ere enaed not
only in particular actiity of faily 
plannin or  ariculture,  ut  they
ere al ost in control of practically 
the hole rane of illae life

(i) The  study  indicated  that
leadership has fairly hih deree on 
aareness of faily plannin and are 
faouraly disposed toard it, They 
hae hih deree of contact,  ith
aily lannin orkers than  the 
otiators and nonleaders. But they 
are at present helpin the prora e 
in eneral ithout any specific educa
tional and otiational roles

()  By and  lare leaders  ere 
different fro the  otiators ho 
ere selected y the H.C. of  the 
area for procurin cases on pay ent 
t as also osered that ost of the 
otiators ere disliked y  Co u
nity people in eneral.  The otia
tors also found to hae loer leel of 
knolede on faily plannin and 
less faouraly disposed toards it

(i)  The  knolede of  opinion 
saidfis on feily plannin can  e 
fttffeer enriched throuh otiation
al trainin prora e.

1897 (SAKA)   Oral Ansers 2

(ii)  e ale leadership is found to 
e issin in this area. or this pur
pose a fe interested o en and also 
those co andin hih respect fro 
the co unity are needed.

Ill Co unication and Satiation ia 
essae Reception Is aily lan

(i)   The study concluded that  the 
respondents ere not sick of the es
sae ut rather liked the anfl ant 
ed to kno oie  It found that e
tension education y faily plannin 
oikers, eie elco ed y the peo
ple ut 111 ackard areas infoi al 
personal  sources  as  leaders  and 
ft lend? ere ore credile

(ii The study found that the ene
ral leel of eposure to the essaes 
as lo and hence it could not e 
estalished hether a hih leel  of 
eposure ould create satiation  to
ards 11 cep tion of essaes On faily 
plannin.

fui The study further pointed out 
that thouh there as eneral aare
ness  aout  faily plannin pro
ra e, the prole of rapid roth 
of population as not a aor consi
deration ith the aority of respon
dents any people, lunre , aft
ed faily plannin ith  the  ale 
sterilisation operation.

(i) The study ca e to the conclu
sion that uranisation proreashreneai 
and leel  of education  influenced 
knolede  aout  faily  plannin 
ethods thouh this knolede as 
not necessarily proportionate to the 
leel of acceptance. The adoption of 
faily plannin ethods a found 
to e rather poor.

() Thie study has ade seeral 
su estions in respect of etter pro
paation of essaes, hich include, 
a on others, propaation  of es
saes releant to local situations, in
troduction of population education hi 
educational prora es  disseinat
in etter infor ation aout aried
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irth control deices, ore etension 
education ork,  udicious co ina
tion of arious co unication chan 
nels, inole ent of local leaders etc.

IV. otiational Trainin for Rural 
Leaders in aily lannin

(i) A suitaly desined short ter 
orientation trainin prora e of 3 
days duration could further enrich 
the knolede and aareness of 2 
rural opinion leaders fro 2 locks of 
U. ho participated in  this  pro 
ra e.

(ii) The trainin prora e  also 
could rin hih deree of otiation 
in undertakin specific roles in aily 
lannin rora e  it could also 
proide the ith adeuate kno
lede aout aily lannin ethods, 
arious otiational and educational 
techniues, proision of serices etc

(iii) An interi ealuation on con
clusion of the trainin prora e as 
Well as a terinal ealuation after 3 
onths trainin could estalish that 
attain ent in knolede and i pact 
on attitude could e retained durin 
this period

(i) The terinal ealuation  also 
rouht out that durin  3  onths 
ti e the trained leaders could oti
ate 175 persons in the co unity 
The cases rouht y the trained 
leaders ere fro all strata of co
unity ut of such ae and parity 
status hich is ien hihest puonty 
In aily lannin taret

() The nature of education  and 
otiations done y trained leaders 
ere etter than others ho eloned 
to the sa ple of otiators

(i) otiational ork initiated y 
he trained leaders had a sno all 
effect.  In their turn the otiated 
leaders could otiate  17 per cent 
ore. The study e phasised on the 
need of akin the  trainin  field 
ased. A unifor prora e of train
in for different are as ay not deli
er the oods.  There is a need to

Ol An

conduct a pilot study for identifyin 
the trainin inputs and deelopin 
the trainin content accordin to the 
needs eistin in the field.
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SHRI BRI RA SIN H:  ay  I 
kno fro the  hon  inister  the 
reaction of the radhans  and  Sar 
panchas  to  th  rune  inister 
letter?
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DR. KARAN SIN H Hie Ail India 
anchayat aishad held a special 
eetin at Luckno.  also attended 
that eetin. y infor ation is that 
thte letter had a ery ood effect in 
rinin ho e to these people  that 
the atter ia ein considered at the 
hihest leel, it is difficult to uan
tify the effect.

R. S EAKER: The inisters and 
the e ers should ie a lead in 
this.

fST W  TT: WT pfrr tffc 

W, 4f3T 3T, 21

tfk IS  IT 
f r  ?

r r r  ?

s  r fircrr f  . fk sr tfr ft 

11   srtft sns fr  sr 

 tf trr trrr ?rfr fW 11

SHKI .   AVALANKAR:  r.
Speaker, Sir, the inister in his reply 
to part () of the uestion, has laid 
on the Tale of the House a ery in
for atie state ent. ay I inito his 
attention to pae 5 of that  report 
herein the Indian Institute of ass 
Co unications has ery succinctly 
put the atter. I ill uote:

44til (i) The study ca e to the 
conclusion that uranisation  pro 
ressifcness and leel of education 
influenced knolede aout faily 
plannin  ethods  thouh  this 
knolede as not necessarily pro
portionate to the leel  of accept
ance. The adoption of faily plan 
nin ethods as  found  to  e 
rather poor.

t) i?ie study has ade seeral 
su estions in respect of etter pro
paation of essaes,  hich  in
clude, a on others, propaation of 
essaes releant to local  sltua 
ttons,  introduction  of population

education in educational prora
es disseinatin etter infor a
tion aout arious irth control de
ices,  ore  etension  education 
ork, udifloious  co ination  of 
arious  co unication  channels, 
inole ent of local leaders etc.

Sir, the inister has only told us 
aout the inole ent of local leaders 
and prora es of panchayata  We 
ant to kno hat are the concrete 
plans of the oern ent in reard to 
local situations, in reard to educa
tional prora es, etc. oth in rural 
and uran areas.

DR. KARAN SIN H: It is entirely 
true that the aily lannin pro
ra e reuires a ery i ainatie 
ulti edia approach to  take  the 
essae to asses.  So far it has 
een larely uranoriented. erhaps, 
that as understandale and neces
sary in the first phase. To eet that, 
e ant to take it to the illaes. We 
are in the process of restructurin the 
entire approach. I a in close touch 
ith the Infor ation and Broadcast
in inistry and also ith so e  of 
the est inds in  adertisin  and 
pulic relations een outside the o
ern ent and e are tryin to put to
ether a totally ne  ulti  edia 
prora e hich ill inole telei
sion, satellite technoloy, radio, fil, 
audio and o on. We are tryin to 
oe a ay fro the rather elitist 
attitude and o riht into the illaes 
ith ne essaes and prora es. 
This hole approach is no  ein 
restructured and I hope to e ale to 
put this into effect y the end of this 
financial year.

 tfcfh

 r     nTfirrc r   tt

ottt, firr
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SHR S. . BANEREE:  Sir,  I
ould like to kno hether the hdn. 
inister is aare that the upradation 
of a city y the Central oern ent 
depends upon the roth of popula
tion. If the population  ros, the 
Central oern ent e ployees ont 
et hiher alloances. This is one of 
the incenties ecause of hich the 
Central oern ent  e ployees are 
not sriously practisin faily plan
nin. I ould like to kno hether 
the criteria ifi e chaned ecause 
faily  plannin  and  population 
roth cannot o toether.

BR. KARAN SIN H: This is a ery 
interestin idea.  It is nat only  a 
uestion of  allo ances. There are 
any such,  should I say, incenties 
or situations orked into the hole 
structure, herey there  are  so e 
adantaes it there is increased popu
lation. This in not only in reard to 
allo ances. This is also in reard to 
representation to State Asse lies and 
to this House itself. Unfortunately, I 
a ein uillotined this year. Thiere 
ill e no opportunity for e to 
ialc, 1 ould hae liked to rin 
these atters efore  the House  so 
that the Houe could hae taken a 

on these atters. Tfoe uestion 
is, do e really Want population lii
tation Or our policy should, In fact, 
desined to strenthen the roth  
l i t e  not counter
actin eaeh oth and therey nulli

fyin our efforts. This is a ery ood 
point.
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ftk Threat f  War ith i O  
iciiffty aie

. SHRI K. A LANNA

SHRI RA RAKASH

W1U th inister of  E TERNAL 
A AIRS e pleased to state:

(a) hether the  akistan ri e 
inister has stated that akistan is 
oin to ar ith India oer Kash 
ir if efforts tor a peaceful settle
ent failed

() hether toe has also stated that 
akistan had not sined  a  no ar 
pact ith India and

c) if so, the reaction of Indian o
ern ent thereon?

THE DE UT INISTER IN THE 
INISTR  O  E TERNAL A
AIRS (SHRI BIIN AL DAS): (a) 
and () Accordin to the Washin
ton  ost of arch , 1975,  ri e 
inister Bhutto stated in an inter
ie:

We are nr oin to aestiate the 
hostile policy.  We are oin  to 
actiate the policy of tellin India, 
they are olied to talk to us 
We arc co itted to the idea of a 
peaceful settle ent, ut e hae 
not sined  a no ar pact.  It is 
pre ature to say if hostilities  are 
likely.  But if aU  our  peaceful 
efforts are ehausted, then e ill 
hae to see

(c) The oern ent of India hae 
noted that in recent eeks, folloin, 
the liftin of US poern ent e
aro  on  ilitary  supplies to 
akistan,  leaders in akistan  hae 
eun to hint at eans other than) 
peaceful for settin differences  et
een  India and akistan.  Hoeer, 
as ade clear repeatedly Indias posi
tion re ains that the situation arisin 
out of akistans illeal occupation at 
 part of a u It Kashir tesritory 
should e settled throuh  peaceful



aaoane ilaterally. This i in full con 
We f With  the proision of  the 
Stale Aree ent  to  ftticfc  oth 
cfli Wei n  party.

W 8I K. ALLANNA: The  on. 
Nitor has not ansered part ()~ 

nWher he has also stated that akis
tan ad not sined a no ar  pact 
ith India.  Also does  the accord 
arried at eteen Sheikh Adullah 
and India on  Kashir  iolate the 

and  proisions of the  Sila 
Areeatnent?

SHRI  BIIN AL DAS:  In y
anser  I hae  already  uoted 
Bttto state ent here he said e 
hae not sined a no ar pact.

So far as the second point is con
cerned,  the  aocord  ith  Sheikh 
Adullah has nothin to do ith the 
Si la Aree ent.

SHRI K.  ALLANNA y ues
tion hether the aocord arried  at 
eteen Sheikh Adullah and  India 
c Kashir  iolated the spirit and 
proisions of the Sila Aree ent is 
not ansered.

SHRI BIIN AL. DAS: The Sila 
Aree ent as eteen  India and 
akistan.  The accord  ith Sheikh 
Adullah is  an internal atter  of 
India. Ho does it co e in?

SHRI K. ALLANNA: The akis
tan ri e inister has stated in one 
erf tile eetins that any aree ent 
eteen India and Sheikh Adullah 
la at the cost of the asic riht of the 
Kastolri people and he has further 
tttd tat this aree ent ould  not 
diest akistan of its rfcfet to support 
te riht  of selfdeterination  for 
Kashiris. ay I kno hether this 
state ent a ounts to Interference in 
the Internal affairs of India, and if so, 
tat is oern ents reaction to It?

SHRI BIIN AL DAS: So far as 
Unit state ents are concerned,  e 
dc they a ount to interference in

t fetartia affairs of India. But on 
fe e Of Kashir, I ant to ake 

IB
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it lear that there is a clause in the  , 
Sila Aree ent reardin Kashir 
and that relates to the illeal occupa
tion y akistan of a part of the 
a u and Kashir territory  and 
that has to e aettled throuh ila
teral neotiations  and peacefully— 
clause  of the Sila Aree ent.

SHRI  BHA WAT  HA  A AD: 
While areein ith oern ent that 
after the liftin y the US o its an 
on the supply  of ars to akistan, 
akistan leaders are talkin in ters 
of ar, is it not a fact that this is a 
i conspiracy hatched y the  USA 
in that after losin face in Vietna 
and Ca odia they ant to ake thii 
part of the orld a ar theatre and 
y helpin akistan to ra Kaahii 
they also ant to help the ar a
nates ho supply ilitary hardare?

SHRI BIIN AL  DAS: We hae 
taken note of this fact that in 1972 
r. Bhutto told Shri Kuldip Nayyar 
in an interie:

akistans  ilitary Adantae 
oer Kashir  hich  lasted  till 
195 ith hich it tried to rin 
a solution of the Kashir issue has 
een  finished no  and for  the 
future.

1W7 (SAKA)   Ol Ansers 34

This as hat he said in 1972, ut 
no, in 1975 he talks aout ar. In 
the eanti e, certain thins  hae 
happened. The ost i portant thin 
that has happened is A ericas deci
sion to lift the e aro on  ar s 
supply to akistan. So you ill see 
that there ay e so e connection 
eteen the to.

SHRI S. A. SHA I   The hon. 
inister stated that the Sila Aree
ent referred only to the a  called 
Asad Kashir under the oeoupfttton 
of akistan. Does it incfcyle the aeaa 
hioh akistan has handed oer  to 
China, a part of Kashir iuch Was 
under the soereinty of aharaa 
Hari Sinh?
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SHRI BIIN AL DAS: Certainly. 
akistan has illeally ceded that part 
of Kashir to China. That certainly 
co as ithin this.

SHRI S. A SHAI: Is that in
cluded in this?

SHRI BIIN AL DAS  es.

 i sr   : fasrr tffa 

 nr npfh:    tt tffrrr  ttct

teft f

  ar toft itt t

   iftr aifO   trerrcf

    tftor    ?

i r fntar :  Nn prr i

t  f  rr?r h

SHRI BIIN AL DAS: This infor
ation is not at y disposal at the 
o ent

SHRI SHANKAR DA AL SIN H: 
I hae only asked aout hat hap
pened after the Sila Aree ent

SHRI BIIN AL  DAS: I do not 
hae that infor ation ust no.

 ftc t     ri
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WRITTEN ANSWERS TO UEST 
ONS

Indians killed or inured in Ethiopian 
Ciil War

588. SHRI  BIRENDER  SIN H 
RAO: Will the inister of E TER
NAL A AIRS e pleased to state:

(a) hether so e  Indians hae 
een killed or inured in the Ethio
pian Ciil War

() if so, their nu er and

(c) hat co pensation  has een 
paid to their failies?

THE DE UT INISTER IN THE 
INISTR  O  E TERNAL  A
AIRS (SHRI BIIN AL DAS): (a) 
to (c). No Indian as killed in the 
recent disturances in Eritrea.  One 
Indian, hoeer, receied superficial 
inury fro a stray  ullet  The 
uestion of co pensation does  not 
arise, as neither such a reuest as 
ade y the inured person t as 
it arranted y the nature of inury.
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0  Bealat  S foal 
Ofitioita y dUttI ractitioner

592. SHRI  A BESH: WiU  the 
Kinfeter of HEALTH AND A IL 
LANNIN e pleased to ftate:

(a) hether at present there is no 
leal an on practitioners ho are 
ualified In the interated syste of 
edicine perforin operation

() hether hi inistry is consi
derin leislation to reulate suri
cal operations y edical practitio
ners not ualified in ode edicine 
and

(c) if so, the proress in this re
ard?

THE  INISTER  O  HEALTH 
AND  A IL LANNIN  (DR. 
KARAN SIN H):  (a) There is no
syste of edicine called the Inte
 rated Syste   ut edical practi
tioners trained in Indian Syste  of 
edicine are tauht surery in ary
in derees as part of their trainin. 
There is no an on such edical prac
titioners perforin  surical opera
tions.

t) No, Sir.

(c) Does not arise.

Hih oered Co ittee to Reie 
oern ent urchases

593. SHRI  .  KATHA UTHU: 
Will the inister of SU L  AND 
REHABILITATION  e pleased to 
state:

(a)   hether oern ent hae set 
, up a hih poered  Co ittee to 
reie the oern ent purchases 
and

 (  u  u,  the  road  outlines
thereof?

 t  INISTER O St L AND 
WHABIUTATION  (SHRI R.  K.
KHADILKAR): (a) e Sir

()  A state ent in reard to the 
co position and ters of .reference of 
the Co ittee is laid on the Tale 
of the House.

Stateent

(i)  Co position of the Co ittee 
set up y oern ent  to eaine 
the uestion  of oern ent  pur
chases:

. inister of Supply  Re
hailitation  .  Chairan

2. Secretary Departent  of
Supply   .  e er

Non 
Official 
e ers

3. Shri N.. Wale

4. A.N. Haksar

5. Shri .V. Kaath

1

. A representatie each of the 
inistries of inance (De
partent of Ependiture) . e er

7. Co unications ( T Board), 

8. Railays 

9. Defence and .   .   

to. Industrial Deelopent  .   )

. A representatie each of
lannin  Co ission (to 
represent the interests of 
State oernents)   ,   ,,

12. Co ptroller  Auditor e
neral , and .   

tsu Director eneral (Supplies
 Disposals) .  e er

Secretary.

(ii)  Ters of reference of the Co. 
ittee:

(a)  To identify and su est  i
proe ents in the syste and pro
cedures of  purchases  (oth indi
enous and  i ports) adopted  y 
different inistriesDepart ents of 
the Central  oern ent  ith  a 
ie to achiee the ai of effi
ciency and econo y In procure ent
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() To eaine and su est i
proe ents In the syste and pro 
cedures el financial pay ents  for 
the purchases y aficl on ehalf of 
Central oern ent ith a ie to 
cut do n delays to effect sains.

(c) Any  other related atters 
such as specifications,  inspection, 
testin, clearance, ship ent, etc.

(d) Oranisational set up for (a), 
() and c) aoe.

Uteft of aps of arakka Barrae

59. SHRI . . OSE H:  Will
the inister of DEENCE e pleased 
to state:

(a) hether to top secret aps of 
arakka Barrae are issin fro the 
office of the Calcutta  etropolitan 
lannin Oranisation

() hether the Defence inistry 
and the arrae authorities ere un
aare aout the theft of the  aps
and

(c) if so, the action  oern ent 
propose to take on the persons respon
sile for the loss of aps?

THE  INISTER  O DEENCE 
(SHRI SWARAN  SIN H): (a)  to
(c). No Sir.  T o  aps  elonin 
to  the  arakka  Barrae  roect 
authorities (these ere not Top Secret 
aps elonin to the Indian Ar y) 
ere issued to the Calcutta etro
politan lannin  Oranisation  and 
are in their safe custody.

Increasin VlUftcatton y  akistan

Radio aainst Indian Leaden

598. SHRI VEKARIA:
SHRI ARVIND . ATEL:

Will the  inister of E TERNAL 
A AIRS e pleased to state:

(a)  hether the Indian oern ent 
hae aent an urent co unication to 
Isla aad urin the akistan o
ern ent to restrain akistan Radio 
fro carryin out the increasin ili
fication aainst India and  Kashir 
leader Sheikh Adullah

, i    rtten to    4

() hether akistan oern ent 
hie tee taken   dd  On  
and   y   

(c if ao, the facts thereof?

THE D Wry INISTER tt THfc 
INISTR  O E3 TSRNAL A
AIRS (SHRI BIIN AL BAS): (a) 
Since late anuary 1075, Radio akis
tan and other pulicity orans of the 
oern ent  of akistan  hae,  in 
iolation  of the Sila  Aree ent, 
een indulin n hostile antiIndia 
propaanda especially oer Kashir. 
This propaanda has atte pted to 
ilify so e Indian leaders includin 
Sheikh ohd Adullah. The atter 
as taken up at a hih leel  ith 
akistan oern ent ho ere ask
ed to put a restraint on the akistan 
Radio.

() and (c) oern ent of akis
tan, in their reply, stated that they 
ere takin steps to inestiate  the 
instances of  infrine ent y Radio 
akistan entioned y us and that 
there ould e no recurrence of such 
instances  Hoeer, Radio akistan 
propaanda, thouh so e hat ode
rated in recent days, re ains hostile 
specially  on  Kashir.  All  India 
Radio, in  its roacasts,  has  een 
counteractin akistans ca pain y 
puttin across the corect facts

Shortae of Ship for Coastal Caro

599. SHRI  UKHTIAR  SIN H 
ALIK: Will the inister of SHI
IN AND TRANS ORT e pleased 
to state:

(a) hether oern ent are aare 
of the shortae of ships for  coastal 
caro

() hether the priate ship o nes 
are reluctant to operate on these lino 
as these are not econoically iale

e) if   hether oern ent pro
pose to inteoduoe tfceir n lippin 
Serice for coaifcel caro and
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d) If not, hit easure oern
ent propose to take  to eet the 
de and of coastal caro?

THE INISTER  OB SHI IN 
AND  TRANS ORT  (SHRI  U A 
SHANKER DIKSHIT): (a) and (). 
ea, Sir.

c) The Shippin  Corporation  of 
India Ltd.  oul Line Ltd —the 
to pulic sector shippin co panies 
are also operatin on the coast They 
ill continue to do so.  Apart fro 
this, theie is no proposal that o
ern ent should start a ne shippin 
serice on the coast.

(d)  oern ent are seied of  the 
hole atter ith a ie to eol
in a rational fra eork of arrane
ents proidin for inter aha econo
ic freiht  rate? and adeuacy  f 
operatin tonnno to eet our needs 
Besides, seeral easures to i proe 
the turn round of esls at thr ports 
ate also under ay.

Construction of Ne Shipyard at 

Haira, uarat

00 SHRI   AVALANKAR: 

Will the inister of SHI IN AND 

TRANS ORT e pitted to state .

(a) hether oern ent propose to 

construct a ne shipyard at Haira  

South uarat, and

() if so, hen and the road fea

tures thereof?

THE  INISTER O  SHI IN 

AND TRANS ORT  (SHRI U A 

SHANKAR DIKSHIT (a) and (). A 

TechnoBconoic Workin roup set 

l y the oe ent reco end

ed four alternatie  sites, includin

Haira in uarat, for settin up of 

to ne shipyards in the ifth ie 

ear  lan.  Three forein  consul

tants ere enaed to prepare reli

inary  roects Reports  on these 

four sites.  The reliinary roect 

Reports hae een receied ery re 

. cently. . A ,decision  reardin  the 

location of  to ne Shipyards  in 

ifth lan can e taken only after 

careful eaination of the Rs.

  t            

andays lost in 1974, State ise

01 SHRI OHA ED IS AIL: 

Will the inister of LABOUR  e 

pleased to state:

a) the nu er of andays lost 

 the year 1974 due to industrial 

disputes, State ise, 

() the total nu er of orkers in

oled in these disputes, and

c the  reaction  of oern ent 

thereto?

  THE   INISTER  O LABOUR 

(SHRI RA HUNATHA REDD: (a) 

and (). A stateent is laid on the 

Tale of the House.

(c) The Industrial  Relations a

chinery, oth at the Centre and  in 

the States, continues to ake efforts 

to iniise orkstoppaes and to 

aintain industrial peace throuh in

for al ediation, conciliation,, adudi

cation  or aritration  as necessary 

under the eistin  statutory proi

sions and oluntary arrane ents.
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STATE ENT

uroero Nu er of Nu er of 
StateUnion Territory industrial  orkers   andays

disputes  inoled   lost

Andhra radesh  .  .  . III 8433 I5353

7 53a  I4a

Bihar ................................ 383  35,34 1,54,995

153 5373 933,5

30 10,134 1533

3 18 1,70

a u  Kashir   ,  , 5 43 a79

70 45,30 357,95

Kerala................................ 170 139,85 950,131

120 99335 481,443

5i3a85 io,f3944

4 84 4,30

7a I a 339 i4,34

3 3,180 10,901

47 34.78 71,335

303 347250  3,049,801

5 34 11, 9

200 112, 75

331 543748 543,333

Andaan Sc Ntcoar Islands  .    10 5035 1 If

4 871 2,30

27 a479 74atf

39 7H7 38i8

13 39,422

Total  . . .    a,01   3,34,57 3i, 4ta7
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Reaction of State O nn st to In
dustrial Relation, co ission in 

State.

02. DR. H. . SHAR A: WiU the 
inister of LABOUR e pleased  to 
tate:

(a) hether reactions of the State 
oern ents ith reard to estalish, 
ent of a net ork of Industrial Rela
tions Co issions in each State ith 
the National Co ission at the ape 
for the settle ent of Industrial Dis
pute as reco ended y the National 
Laour Co ission headed y ustice 
afcadraadkar hae een  receied 
fro each State

() if so, hich of the State oern 

ents are in faour of settin up of 

such a echanis for settle ent of 

Industrial disputes and hich ones are 

aainst it and the ain reasons ad

duced y the for opposin this set 

up and

(c) the decision taken y the Cen

tral oern ent on this reco enda

tion of the National Laour Co is

sion?

THE  INISTER  O LABOUR

(SHRI  RA HUNATHA  REDD):

(a)  and  (). The  reco endation 

of the National Co ission on Laour 

reardin the settin up of the Indus, 

trial Relations  Co ission at  the 

Centre and in the States as accepted 

at the 29th Session of the Standin 

Laour Co ittee held in uly, 1970, 

hich as attended y the represen

taties of the State oern ents

Adinistrations.

(c)  The atter is ein considered 

to the contet of the proposed Indus

trial Relations Bill.
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 to n  n.c. Bases

004. SHRI  OHINDER  SIN H 
ILL: Will the  taiarter of SHI. 
IN AND TRANS ORT e pleased 
to state:

(a) hether there are proposals to 
reise the fares of uses in the Capi
tal

() if so, hen a final decision is 
likely to e taken and

(p) hether the upard reision is 
ein ade to eet the losses that the 
DTC is sufferin continuously on ac
count of thefts and pilferae in  the 
stores and depots?

THE INISTER  O  SHI IN 
AND  TRANS ORT  (SHRI  U A 
SHANKAR  D1KSHIT)  (a) to c). 
The  present fare  structuio of the 
DT.C, in  force since  1 4 is  un
econoic  Keepin in ie the  ~ 
cttased o t ot operation duo to  in
crease in price of petroi, luricants, 
spare parts, tyies ctc.t reision of the 
scales of pay of the e ployees of the 
Corporation on the  reco endation 
of the Third  ay Co ission  and 
ay ent of DA. the desiraility  of 
suitale reusion o[ us fares  Delhi 
i under oern ents consideration.

W Wr TSlft
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Laour Troule and Breakdo ns in 
ulic Sector Steel lants

0. SHRI S. R. DA ANI:  Will
the inister of STEEL AND INES 
e pleased to state:

(a)  the freuency of laour troule 
and  reakdo ns  suffered  y  the 
pulic sector steel plants in the 
current year, unit ise

() the loss of  output as a result
thereof and  tf

(c the causes of reakdo ns and 
steps taken to preent reakdo ns 
and laour troules in future?

THE  INISTER O STATE  IN 
THE INISTR O STfcKL  AND 
INES (SHRI CHANDRAIT  A 
DAV):



(a)   and (). The nu er of ind 
dents of laour troule and  reak 
do ns in the  pulic  sector  steel 
plants and he loss of production re
sultin therefor durin the period 
April, 1974—eruary 1075, is indi
cated elo, pTantise:
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Incidents of laour 

 ant 

Bhilai Steel lant  .  8  B..coke
Inot steel 
Saleale steel 
ranulated Sla

Brapar Steel lant   180 Saleale steel

Rourkela Steel lant .  57  Inot steel
Saleale steel

Bksro Steel lant  ...

Alloy Steels lant  . 172  etal  . 
Durapur.

The ain steps taken to keep do n 
the nuner ot reakdo ns  include 
inspection of euip enet,  scheduled 
preentie  aintenance and capital 
repairs, proper technoloical reies, 
ihe trainin of e ployees in the ope
ration, aintenance and sericin of 
eciuipent  and  scientific  inentory 
procure ent and control  procedures 
for spares and stores ites.

There has een allround etter run
nin aintenance in all the pulic sec
tor steel plants in the year 197475 
and this is reflected in the increased 
production achieed y  the  steel 
plants.

Concerted efforts  continue to e 
ade to i proe industrial relations 
y a nu er of easures like speedy 
disposal of indiidual rieances of 
orkers, association of laour ith 
1he anae ent throuh oint consul
tation in certain areas like produc
tion, elfare a enities and facilities, 
safety etc. and continuous dialoue on 
arious atters of utual  interest 
ith representaties of Unions,  At 
the industry leel, the cooperation of

c) Breakdo ns are atft3y   to

continuous ear of euip ent, acci

dents, aloperation, lack of peeper 

aintenance, and nonaailaility of

adeuate and uantity spares.

10, 1975,   Written An    5

Breakdons 124 hours of ore 
in duration)

No.  Loss of production 
(in tonnes)

49  5 i iron   . 14,340
5,0 Inot steel  .   1,577

,   54a Saleale steel 883
i540

10,940  4 Saleale steel , 11,45 5

8,390 10 Hot etal   23,337
8,598   Inot steel  .   3,827

Saleale steel , 15,538

8,44  42  etal   . 5 3

the e ers of the oint Neotiatin 
Co ittee for the steel industry is 
aailed of in the settle ent of pro
les.

The total nu er of anhours and 
alue of production lost in the three 
interated steel plants of Hindustan 
Steel Liited in 107273, 197374 and 
107475 (upto the end of  anuary, 
1075) are ien elo:

anhours Value of pro
lost  duction lost 

(in crores 
of Rs.)

97273     a8,8a 8 87

97374        7 7  13934

197475   V   , 91,79   3 434
(Aprl 74 to anuary 75)

The trend hi the lst t o onths of
197475 has also een the se e as in 
the flrt ten onths and the  total 
nu er of anhours lost 1st 107475 
ill e consideraly le than in the

No.  Loss of production 
(in tonens)



Written Ansers  CHAITRA 20, 1897 (SAKA)  Written Ansers

last 2 years. This aain is reflected in 
the increased production.

Siilar fiures  for Alloy Steels 
lant are ien Belo:

Value of 
production 

n hours  lost
lost   (in crorcs 

of Rs.)

197373        240991   I34i

97374        184957 8 7

97475       325.90  37

(April 74 to an. 75)

Thouh there has een an increase in 
the nu er of anhours lost, total 
production in the Alloy Steels lant 
this year has one up consideraly 
and has reached record leels.

Etraction of ananese and Iron on 
fro Kali Hydel roect

07. SHRI B. V. NAIK: WiU the 
inister of STEL AND INES e 
pleased to state:

(a) hether an area containin one 
illion tons of ananese and 10 
illion tons of iron ore is likely to e 
su ered y the Kali Hydel roect 
in Karnataka per anently

() if so, hether Karnataka State 
oern ent has reuested the Union 
oern ent and the . T.C. to per
it etraction of this ore for eport 
efore it is irretriealy lost and

(c) if so, the action taken y o
ern ent thereto?

THE INISTER O STATE IN THE 
INISTR Or STEEL AND INES 
(SHRI  CHANDRATT  ADAV):
a) es, Sir.

) and (c). The State oern ent

of Karnataka su ested  that  the 
ysore inerals  li ited e autho
rised to directly arket aroad the 
uantity of lo rade ananese ore 
ined y the fro this one. The 
su estion as  considered y  the 
inerals Adisory  Board and  the 
Board reco ended that the ysore 
inerals Liited should take leases 
for uick eploitation of the inerals 
in this one and that the inerals and 
etals Tradin Corporation of India 
should e asked to ensure offtake of 
the ined ore and stockpile it aoe 
the su ersion leels for  eentual 
eport.

lan Outlay for Cochin ort Trust

577.  SHRI C.  ANAHDHANAN: 
Will the inister 0f SHI IN AND 
TRANS ORT e pleased to state:

(a) the plan outlay ear arked fan 
the Cochin ort Trust in the ifth 
ie ear lan

() hether no a ount has eer 
ear arked for the super tanker erth 
separately

(c) if so, the reasons therefor and

(d) hat is the present stae of the 
ork of the super tanker erth and 
hen it is likely to e co pleted?

THE INISTER O STATE IN THE 
INISTR O  SHI IN  AND 
TRANS ORT (SHRI H. . TRIVEDI):
(a)  in the draft  ifth  ie ear 
lan, an outlay of aout Rs. 33.74 
crores has teen  proposed for  the 
Cochin ort.

()  and (c). Out of the aoe out
lay, an a ount of Rs. 25.07 crores has 
een proposed for the Super Tanker 
Berth.

(d)  The detailed proect report on 
the Super Tanker Berth is under con 
sideration in consultation ith  the 
concerned authorities. Accordin to the
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roect Report, W ill take aout 3 
years to co plete the ork ter it 
co ence ent  Hoeer, ork on 
the recla ation all, already sanc
tioned, is proceedin apace.

Recent Earthaakee to H.  U . and 
BShar

578.  SHRI S. N. 1SRA: Will the 
inister of STEEL AND INES e 
pleased to Btate:

(a) hether any atte pt has een 
nade to find out the causes of recent 
arthuakes    Hi achal radesh,
Uttar radesh and Bihar and

() if so, the facts thereof?

THE DE UT INISTER IN THE 
INISTR O STEEL AND INES 
(SHRI SUKHDEV RASAD): (a) the 
earthuakes on 31st anuary, 1975 in 
Kedarnath (Uttai radesh) and Bihar 
Nepal order, ere of a  oderate 
intensity hile that in Kinnaur (Hi a
chal radesh) on 19th anuary, 1975 
as stion enouh to cause considtra 
le da ae and causes  thereof are 
ein studied in detail. All these areas 
are, hoeer, in the sae seisic elt.

()   round sureys  are  ein 
carried out y eoloical Surey of 
India oer the areas affected y the 
recent  earthuakes  in  Hi achal 
radesh and Uttar  radesh. The 
hole data has to  e  synthesised 
and analysed ith the data collected 
y eteoroloical Depart ent and 
Surey of India  It is, therefore, too 
early to say anythin  aout  the 
causes.

Construction of Roads in Coastal Vil
laes in West Benal and Kerala

1580. SHRI SAKTI KU AR SAR 
KAR: Will the inister of SHI IN 
AND TRANS ORT e pleased to atate:

(a)  hether the Central  oern
ent hae receied a co unication 
fro the West Benal and Kerala 
oern ents for undertakin con
struction of roads in the coastal il
laes

() if so, the etis in tiia re
ard

(c) hether any action has een 
taken to undertake the construction of 
roads in the coastal fishin illaes 
under a centrally sponsored sche e 
and

(d) if so, the outlines thereof?

THE INISTER O STATU IN THE? 
INISTR  O SHI IN  AND 
TRANS ORT (SHR H. . TRIVEDI):
(a) No, Sir.

() Does not arise.  .

(c) The draft ifth ie ear lan 
Central Sector Roads does not  hae 
any such sche e.

(d) Does not arise.

Laour la ed for Slo roth of 
roduction

581. SHRI H  N. UKHEREE: 
Will the inister 0  LABOUR  e 
please to state.

(a) hether he has la ed laour 
for slo roth  production, and

() if so, th reasons for arriin 
at this conclusion?

THE DE UT INISTER IN THE 
INISTR O  LABOUR  (SHRI 
BAL OVIND VER A): (a) and (). 
resu aly reference is to the  Ad
dress of the Union Laour inister to 
the first  eetin of the  eneral 
Council of the National Laour Insti
tute on arch 9, 1975. In his Address 
the Laour inister did not  la e 
laour ut had indirectly referred to 
the process of alienation inherent in 
capitalist production relations.

Use of Ar y Vehicles and Auto atic 
Weapons aainst Wild Life in Re

5831. SHRI   RANABAHADUB 
SIN H: Will the inister of DEEN
CE e pleased to state

a) hether to e personnel of the 
ar y posted at the Kai oor artillery
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Tane near Rei to n of .. hae 
used a ay ehicles and  auto atic 
eapons to shoot scarce ild lile in 
and around that reion and

()  if , hat steps are proposed 
to atop such isconduct?

THE INISTER  O  DEENCE 
SHRi SWABAN SIN H):  (a)  No
ar y units are posted at  Kai oor 
Artillery Rane near Rea.   The 
units fro Allahaad o there  for 
artillery practices. No such report of 
shootin of ild life has een recei
ed

() Does not arise.
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Settin up of a e aaent achinery 
on Laour Ros

584. SHRI  .  RA  O AL 
REDD:  Will  tfce  inister  of
LABOUR e pleased to state

(a) hether oern ents attention 
has een dra n to the reported su
estion of for er resident V. V. iri 
for settin up of a per anent achi
nery on laour ros in the country 
and

() if o, the reaction of oern
ent thereon?

the Dit r rn   r
INISTR O  LABOUR  (SHRI 
BAW5OVIN0 VER A):  (a)  es,
Sir.

() The su estion has een noted.
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Asateteat e ukttste In Wtaflk 
Sani af

585. SHRI  KUSHOK  BAKULA 
Will the inister of DEENCE  e 
pleased to state:

(a)  ho any Assistant ournalists 
are at present orkin in the Salnik 
Sa achar and

()  hat are their future prospects 
as reards confir ation and pro otion?

THE INISTER  O  DEENCE 
(SHRI SWARAN SIN H): (a) our.

()  At present four persons  are 
orkin as Assistant ournalists  in 
the Sainik Sa achar.  Out Of these 
one person is holdin the post on aa 
ad hoc asis. As reards the re ain
in three, they  ere   oriinally 
orkin as Translators  On the ao
lition of the post of Translator   
193 these three persons ere  not 
found fit for  appoint ent to  the 
post of Assistant ournalists.  Ho, 
eer as to of the had already een 
holdin the posts of Translators  a 
sustantie capacity all  the  three 
ere alloed to continue  as  such 
and three supernu erary posts  of 
Assistant ournalists ere  created 
for that purpose. They are there
for not eliile for  either  confir
ation in the rade or pro otion to 
the hiher rade of Su Editor under 
the eistin Rules.

Takin oer Lady Hardin Hospital, 
Ne Delhi

588. SHR1 ATI  RO A   DE. 
ANDE: Will  the  inister  of 
HEALTH AND A IL LANNIN 
e pleased to state:

(a)  hether oern ent propose to 
take oer the Lady Hardin Hospital. 
Ne Delhi soon and

(W if 90, the facte feererif
 

THE DE UT INISTER IN THE 
INISTR  O   HEALTH  AND 
A L LANNIN (SHRI A. K. i 
1SHA UE): (a)  and (). A pro
posal to take oer the Lady Hardin? 
edical Collee and Hospital  an 
the Kalaati Saran Childrens Hos
pital, Ne Delhi y the Central o ~ 
era ent is under actie  considera
tion.

All India Body for Relatk s ltk  
Banladesh

587.  SHRI  SH A  SUNDEfc 
OHA ATRA: Will the inister of 
E TERNAL A AIRS e pleased to 
state hether oern ent hae any 
sche e to aid and finance any social 
and cultural ody on an  alklndia 
leel to foster close  understandin 
ith Banladesh as it is essential to 
further the cause of friendship ith 
the Banladesh people?

THE DE UT INISTER IN Tfflfr 

INISTR O  E TERNAL  A

AIRS  (SHRI  BIIN AL DAS): 

There is no sche e to proide ftnar 

cial assistance to an all India ody of 

the kind entioned. Hoeer, under 

the IndoBanladesh Cultural Aree

ent of Dece er 1972, a co prehen

sie cultural echane  prora e 

coerin arious fields includin edu

cation, arts, infor ation edia and 

sports is ein undertaken. It is the 

oe en enVs policy to strenthen 

and pro ote friendship and  under

standin eteen India and Banla

desh in all possile ays  includin 

cultural echanes.
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Khetri Copper Co ple

588. SHRI BASHWESHWAR ATH 
BHAR AVA

Will the inister of STEEL AND 
INES e pleased to state:

(a) the nu er and nature of cases 
pendin in different courts in connec
tion ith Khetri Copper Co ple

() the ependiture on aoe cases 
and the a ount paid to leal adisers

(c) hether to cases in connection 
ith conte pt of courts aainst the 
officers are pendin and

(d) if so, hether three officers of 
Khetri Copper Co ple ere sentenc
ed to 15 days ciil ail in one of the 
conte pt case?

THE DE UT INISTER IN THE 
INISTR O STEEL AND INES 
(SHRI SUKHDEV RASAD):  (a)
and (). At present 49 cases pertain
in to Khetri Copper Co ple  are 
pendin efore the arious  courts. 
These cases ainly relate to oney 
suits for reach of contract, short sup
ply, land acuisition  disputes, rit 
petitions for refund of custos duty, 
aales ta, pay ent of aes, aritra
tion references, etc  The Leal e
penses incurred durin the financial 
year 197475 upto eruary, 1975 as 
Rs. 35279.

[ (c) and (d). It is a tact that to 
Cases pertainin to the conte pt of 
fcourt aainst the officers of the co
pany are at present  pendin.  One 
ase decided y the loer  court is 
landin in appeal ith the  District 
Court. The proceedins of the other 
i e hae eten stayed y the District 
Bourt atter ein su udice, it is 
Bt desirale to diule orft details 
 this stae.

Li eStone Defeaftto la   H.r.
Haryana and una

589. RO.  NARAIN  CHAND 
ARASHAR:

Will the inister of STEEL AND 
INES e pleased to state:

(a)  the naes of places in the States 
of K., Hi achal radesh, Haryana 
and una here the eoloical Sur
ey of India has located any Li e
stone deposits in sufficient  uantity 
for the settin up of ce ent factories 
and

()  the dates hen the reports of 
these deposits ere receied y o
ern ent in each case?

THE DE UT INISTER IN THE 
INISTR O STEEL AND INES 
(SHRI SUKHDEV RASAD): (a) As 
a result of the sureys conducted y 
the eoloical Surey of  India for 
li estone, reseres of 189.7 illion 
tonnes  Srinaar, Udha pur, Kathua 
and Ladakh districts of a u and 
Kashir 309.54 illion  tonnes in 
Bilaspur,  Sir ur and andi districts 
of Hi achal pradesh 3.5 illion 
tonnes   A ala,  uraon  and 
ahendraarh ftitncts of Haryana, 
hae een estalished. A fe s all 
occurrences of li estone hae een 
located in parts of Hoshiarpur and 
urdaspur districts of una.

()  Since preparation of the report 

after the co pletion of the sureys 

takes so e ti e. eoloical Surey of 

India hae een inti atin the o

ern ent of the ain findins throuh 

their periodical proress  reports to 

the oern ent.  These findins are 

also reported in the pulications of 

.S.I.
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(c) No.Recognition of Diploma of Nehru
Homoeopathic Medical College and

Hospital, Defence Colony,
New Delhi

,5690. SHRIMATI MUKUL
BANERJEE:

Will the Minister of HEALTH AND
FAMIL Y PLANNING be pleased to
state:

(a) whether diploma in Homoeo-
pathic Medicine and Surgery (DHMS)
of the Nehru Homoeopathic Medical
College and Hospital, Defence Colony,
New Delhi is not recognized by the
Central Government, if so, the reasons
therefor;

(b) the total number of students
passed out (year-wise) from this Col-
lege and the amount of grants given
to this Institute for the last three
years;

(c) whether he has given some as-
surance to the said college authorities
in March 1975, if so, the outlines there-
of; and

(d) what action Government propose
to take in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MIL Y PLANNING (SHRI A. K. M.
lSHAQUE): (a) The Diploma is re-
eogniS€dby the Central Government.

(b) Information is furnished below:

Year
No. of
stude n ts

pa6sed out

1972 62

1973

1974

80

75

No grants were given to the Insti-
tution during the last three years. The
expenditure on the Institution with
effect from the 1st September, 1972 is
being metQY the Delhi Administra-
'1icn.

(d) Does not arise.

Scootor Stand in South Moti Bagh,
New Delhi

5691. SHRI ISHAQUE SAMBHALI:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to refer to
the reply given to the Unstarred
Question No. 3205 on the 13th March,
1975 and state:

(a) whether it had been specifically
brought to the notice of the Delhi Ad-
ministration by a resident of the Shan-
tiniketan locality in New Delhi that
scooters are not normally available
at the Ring Road bus stop and one
has to go all the way for about a. mile
or so to hunt for one;

(b) what difficulties lie in the way
of the Delhi Administration in permit-
ting the location of a Scooter Stand in
the South Moti Bagh (Nanakpura)
Market where there is space to afford
this much needed re.ief to the resi-
dents of this locality as also South
Moti Bagh and Anand Niketan; and

Cc) the action Government propose
to take in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI H. M. TRIVEDI):
(a) Yes, Sir. This position was
brought to the notice of the Delhi
Administration by a resident of Santi
Niketan area.

(b) and Cc). The Delhi Administra-
tion do not on their own, put up sco-
oter stands. If, however, any party
interested in operating such a stand
in a particular locality applies for
permission to the Deputy Commis- _
sioner, Delhi, in this respect, the mat-
ter is considered by the Administra-
tion. The resident, mentioned in (a)
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aoe, as adised to ake an appli
cation. If and hen on application is 
receied fro hi or any other pri
ate person for settin up a scooter 
stand in the South oti Bah area, it 
ill e eained y the Adinistra
tion, keepin all the releant factors 
in ie.

Iron Ore Eport

5882. SHRI . VENKATASUB 
BAIAH:

Wttl the inister of STEEL AND 
INES e pleased to state:

(a) hether the spate of laour ai
tations durin 197475 hae cost the 
country at least Rs. 25 crores y ay 
of lost earnins fro iron ore eport

() if o. the reasons for the aita
tions and the steps taken to look into 
the  and

(c) the steps enisaed to step up 
the eport?

THE DE UT INISTER IN THE 
INISTR O STEEL AND INES 
(SHRI SUKHDEV RASAD), u and
(). It is esti ated that the loss of 
forein echane earnins fro iron 
eie eports due to the AllIndia Rail 
ay ens strike durin ay, 1974 and 
a strike y  the  National  ineral 
Deelop ent  Corporation  orkers 
fro 841974 to 1351974 as of the 
order of Rs. 1 crores  Neotiations 
are ein conducted itft the N DC 
orkers for settle ent ol outstandin 
issues.

(c)  Iron ore eports are planned to 
e increased fro the leel of aout
22,5 .t in 197475 to 35 .t. y 1978 
78, i.e.f at the end of the 5th lan 
 i  Necessary steps are  ein 
taken ter the interated deelop ent 
of iron ore production, transport and 
port facffitie, etc., for the realisation 
of this taret,

294 L t

uick Serices of ,C, et een 
anafcpri and Central Secretariat

593. SHRI SHIV KU AR 
SHASTRI:

Will the inister of SHI IN AND 
TRANS ORT e pleased to state:

(a) hether there is no uick transit 
serice of D.T.C. like Sua Sea 
eteen anakpuri and Central Sec
retariat Terinal in Ne Delhi

() hether in the asence of such 
a serice hundreds of people are co
pelled to trael y scores of priate 
uses run under contract lael,

(c) the rouh esti ate of the loss 
of  reenues to the Delhi Transport 
Corporation as a result thereof and

(d) hat steps are ein taken y 
the Adinistration to proide the 
uick transit serice to the said colo
ny ith a ie to plu the leakae in 
the reenue of the DTC

THE INISTER O STATS IN THE 

INISTR  O SHI IN  AND 

TRANS ORT (SHRI  H  .  TRI

VEDI)  (a) At  present, there  is 

no direct serice eteen anakpuri 

and Central Secretariat under the ne 

desin syste, thouh the  colony is 

linked to Central Secretariat y the 

old routes No 3B and .  The ne 

routes 711 and 811 proide  chane 

oer facilities for Sua  Sea  at 

Dhaula Kuan and oti Naar respec

tiely.  These serices hae eco e 

fairly popular and hae  proided 

so e relief to residents of anakpuri.

The folloin special trips lor the 

Central Secretariat hae een proid

ed for the conenience of office oers
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liin in anakpuri:—

Tiins ro To

085 hrs. AI Block 
tnftkpun

Central
SecreiUat

0915 hrs. Do. Do.

0815 hr. CIII anak
puri

Do.

0830 hrs. Do. Do.

0845 hr. Do. Do.

0915 hrs. Do. Do.

()  es, Sir  It has coroe to notice 
that so e people trael y  priate 
contract uses to reach their places of 
ork

(c It is not possile to ake a pre
cise assessent of loss of reenue to 
the DTC on this account, since so e 
persons ay prefer to  continue to 
trael  contract  uses,  een  if 
direct DTC  us  serices are aail
ale to and fro their  places  ol 
ork.

(d)  Additional  serices  ill  e 
proided to and fro anakpuri hen 
the reuired nu er of usies eco e 
aailale.
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Inclusion of Naes of Un arried
Sisters Brothers, Adopted Sons 
Dauhters of oern ent Ser

ants in C .H.S, Cards

59 SHRI  BHAUIBHAI  AR 
AR. Will the inister of HEALTH 
AND A IL LANNIN e pleas
ed to state:

(a) hether un arried sisters, ro
thers and adopted sonsdauhters of a 
oern ent serant ho ae actually 
dependent upon hi are not included 
in the C..H.S. cards issued to such 
oern ent serants and

() if so, the reasons therefor and 
the action taken y oern ent in this 
reard?

THE DE UT INISTER IN TH 
INISTR O HEALTH  AND A
IL LANNIN (SHRI A.   L 
1SHA UE): (a) The na es of un
arried sisters and rothers are nol

A RIL 10, 1975
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Included in C..H.S. card issued to 
oern ent  serants.   Dependent 
adopted sons and dauhteis are in
cluded proided the adoption is leal
ly alid,

) The ter aily adopted for 
the purpose of the C..H.S. includes 
oern ent serants ife or  hus
and. 8 the case ay e, children and 
step children and parents  ho are 
ainly dependent on and reside ith 
the oern ent serant and it does 
not include un arried  sisters  and 
rothers.

f rf tf   
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irst Blast urnace of Bokaro Steel 
lant

598 SHHI  RA DEO  SIN H: 
Will the inister of STEEL AND 
INES e pleased to state:

(a) hether the first last furnace 
of the Bokaro Steel lant has set 
a ne record production—leel of 
110 9 per cent of its  rated capacity 
durin anuary,

() if so, hether the said rated 
capacity has een under esti ated or 
the said last furnace has achieed 
this due to soe special reason3 or 
efforts and

(c) the facts thereof?

THE DE UT INISTER IN THE 
INISTR O STEEL AND INES 
(SHRI SUKHDEV  RASAD):  (a)
es, Sir.

()  and (c). The rated capacity of 
the furnace has not een under esti
ated.  The record output  of hot 
etal  durin  anuary , 1975,  as 
achieed y estalishin ood ope
ratin rei e, planned and syste
atic preentie aintenance  and 
y arranin adeuate  supply  of 
ra aterials roduction eruary
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and arch, 1975 as also 110 per 
cent and lift per cent respectiely 
of the rated capacity.

ratin~Aid for constraetion of 
Lateral Seed Connectin 

NH 31 hi A ua

5099. SHRI ROBIN KAKOTI:  WiU 
the  inister  of  SHI IN AND 
TRANS ORT e pleased to state:

(a) hether oern ent hae pro
ided any fund y ay of rantin 
aid eittier to construct or to aintain 
a road na ed as Lateral Road n 
Assa hich is connected  ith the 
National Hih ay No 31 fro eas
tern oundary of West Benal (Cooch 
Behar) to  oalpara  and  certain 
parts in Kanpur District in Assa

() if so, the a ount  ranted so 
fai and the steps taken to ensure that 
the a ount so far ranted as use
fully spent  for  i proe ent and 
aintenance of the said Road, and

(c) hether oern ent hae any 
plan to take this road as a National 
Hih ay as this is of ery strateic 
i portance?

THE INISTER O STATE IN THE 
INISTR  O  SHI IN  AND 
TRANS ORT  (SHRI  H   TRI 
VEDIV. (a) and ()  The oern
ent of India sanctioned fro 1904 
0 to 197273  rant— —aid a re
atin Rp. 827 00 lakhs to the Assa 
oern ent to ards the  cost  of 
construction of Lateral Road  fro 
the Sankosh rier crossin near West 
Benal order to Ale rier crossin 
near Bini  No rant al has een 
or ts ein ien for the aintenance 
of the road as it is a State road and 
Is, therefore, entirely the responsi
ility of the State oern ent.  To 
ensure that the rantinaid as use
fully spent, the oern ent of India 
laid do n standards and specifications

and approed desins and rtiat. 
Also, this  inistrys  officers occa
sionally  inspected  the  ork  In 
proress.

(c)  No final  decision aout  oe 
additions to e ade to the eistin 
National Hih ay syste under the 
ifth lan has yet een taken. It is, 
therefore, not possile to indicate at 
this stae the road or roads  hich 
ould e taken oer as ne National 
Hihays durin this period.
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Fori facilities to Soviet Ship* for 
Recovery of space probe ln- 
ftmnnta and VehicU®

3701, SHRX D. D. DESAI:

SHRI FURUSHOTTAM 
KAKODKAR:

SHRI RAGHUNANDAN LAL 
BHATIA;

SHRI  ANADI 
DASS:

CHARAN

Will the  Minister of EXTERNAL 
AFFAIRS bo pleased to state:

(a)  whether the Soviet Union has 
l*W«stsd the Indian Government for 
|$Mvt fadUtfift tat her Alps used is 
Peking anA recovery of space probe 
inrtnimefei* and vehicles;

<b> If so, Government's  reaction 
■Ptawtoj an*

(c)  whether the  Soviet offer to 
launch the Indian satellite is condi
tional on India’s granting this facili
ty?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF EXTERNAL AF
FAIRS (SHRI BIPINPAL DAS): (a) 
No such  request has been received 
recently.

(b) Doea not arise.

(c) No, Sir.

Income of Calcutta Port

5702, SHRI R. N. BARMAN:  Will
the  Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether the income of the Cal
cutta Port has been decreasing steadi
ly over the past few years;

(b) if so, the  income received 
during  1970-71,  1972-73  and 1974 
and the causes of steady fall; and

(c) the steps Government propose 
to take to improve the financial posi
tion of the Port?

THE MINISTER  OF STATE  IN 
THE MINISTRY OF SHIPPING AND 
TRANSPORT  (SHRI H.  M. TRI
VEDI): (a) and (b). The income of 
Calcutta Port hag been fluctuating for 
the past  few years.  The income 
during the years 1970-71, 1972-73 and 
1973-74 was Rs. 23.08 crores, Rs. 27.53 
crores and Rs,  25.75 crores respec
tively. The fluctuation is mainly due 
to fall in the traffic handled at  the 
Port resulting from lack of  head
water supply and consequent inability 
of the bigger size vessels to visit the 
port

(c)  the  following  steps  have 
been or are being taken to improve 
the financial position of the Port:—

(i)  Calcutta Port Trust  have 
adopted and are adopting a num
ber of economy measures such  as 
restrictions on Cresh recruitment, 
closing down of uneconomic  sec
tions of activities* disposal by sale
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or hirin out of  surplus  assets, 
for ulation  oluntary retire ent 
sche e and curtail ent f ependi
ture in eneral.

(ii) The ort Trust are also tak
in steps to au ent inco e  y 
suitale increase in ort Chares.

(iii) As a per anent easure to 
attract ore traffic, construction of 
Haldia Dock Syste and of arraka 
Barrae are already in proress.

57 03.  ref:  ht
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Construction of t e aor Brides 
on Elers Sankh and K I 

la Ranchi

5704. SHHI N, E. llORA: Will the 
inister of SHI IN AND TRANS 
OET e pleased to state:

(a) hether to aor rides on 
riers Sankh and Kael in Ranchi and 
Sinhhu Districts of Chotanapur 
respectiely are intended to e con
structed

() hether the proposals are to 
decades old ut hae not een con
structed due to paucity of funds, and

(c) hether  the  Union oern
ent ould like to adopt these pro
ects in ie of their infrastructural 
i portance for Chotanapur and the 
neihourin States of adhya ra
desh and Onssa?

THE INISTER  O STATE  IN 
THE INISTR O SHI IN AND 
TRANS ORT  (SHIU  H, .  TRI 
VEDI): (a) to (c). The e er  is 
perhaps hain in ind the  Sankh 
rier  crossin  on  the  Si dea 
Kurde Road  Ranchi District and 
the Kael rier crossin near anohar 
pur  on  the  anoharpur ndhan 
AnandpurBanu Road in Sinhhu 
District.

Both these rides, hen construct
ed, ould fall on State roads.  The 
c i inefli of Bihar are, therefore, 

concerned in the  atter, 
ui hae hoeer, also not includ
ed the proposed  rides  in  their 
ifth lan proposals for Central loan 
assistance  rora e  under  the 
Central  aid prora e  of  State 
roads of interstate or econoic i
portance.

The draft 5th lan includes a pro
ision of Rs. 30 crores only for ne 
schees under the Central Aid ro
ra e of State Ronds of  Inter
state  or  Econoic  i portance. 
Aainst this, proposals receied fro 
arious States  a ount to Rs.  395
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crores.  The oern ent of  India 
are not in a position to consider  a 
ood portion of een the de ands al
ready receied ithin a liited pro
ision 0f Rs 30 crore not to speak 
of sche es not su ested y  the 
States at all for loan assistance.
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Rataairl roect

707, SHRI  DHA ANKAR:  Will 
the inister of STEEL AND INES 
e please to state:

(a)  hether .attention of oern 
t has een  dra n to the nes

report  appearin in the Econoic 
Ties dated the 10th arch, 1975 
reardin Ratnairi roect not out 
of the oods

() if so, the reaction of oern
ent to the  arious  oserations 
ade therein and

(c) the steps taken in the atter?

THE DE UT INISTER IN THE 
INISTR O STEEL AND INES 
(SHRI  SUKHDEV RASAD):  (a)
es, Sir. 

()   and  (c). oern ents  ap
proal for the settin up of an Alu
iniu proect  at Ratnairi  as) 
accorded in April, 1974 So far, Rs 150 
lakhs hae een spent on preparation 
of proect  report and other preli
inary ites of ependiture.  Ho
eer,, oin to  financial constraints 
it has not een possile to dra up 
the schedule for the i ple entation 
of the proect. This ould e done 
after funds hae een ear arked for 
the proect.

NenIaclusiaa f an Bride ro. 
ect la Central Sector

5708  SHRI  BIBHUTI  ISHRA: 
Will the inister of SHI IN AND 
TRANS ORT e pleased o state.

(a 1 hether  oern ents  atten
tion ha een dra n  to a report of 
Search liht pulished fro atna 
dated the 25th eruary, 1975 under 
ttie caption Noninclusion of ana 
Bride roect in Central Sector re
retted

() if so, ho the entire ependi
ture of the proposed Hoohly Bride 
is ein et y the Centre hereas 
the ana Bride  at  atna is not 
financed y the Centre entirely and

(c) the reasons for partiality ith 
Bihar?



THE  INISTER O STATS IK 
THE INISTR O SHI IN AND 
TRANS ORT  (SHRI H.  .  TRI
VEDI) (a) es, Sir,

()   and (c). The Second Hoohly 
Bride at Calcutta i9 included under 
the 5th lan in the prora e for 
special  RoadBnde orks of  Na
tional sinificance as  part of  the 
Central Sector Roads rora e and 
it has een decided that it ill e a 
hilly Centrallyfinanced proect  y 
proision of 100 per cent loan assis
tance. As reards atna Bride,  the 
Bihar oern ent hae (included n 
their proposals for ne additions  to 
the eistin National Hih ay Syste 
durin the 5th lan a sche e relatin 
to  the declaration  of the  atna 
Sonarsa  Road  (includin  ana 
Bride at atna) as a National Hih
ay as such to e fully financed y 
the oern ent  of  India.  45ce, 
hoeer, no decision aout ne addi
tions to the eistin N. H. Syste in 
the 9th ie ear lan has yet een 
taken, it is not possile to indicate at 
this stae the position aout the e
tent to hich any particular road or 
roads could epect to co e up in the 
final selection as a National Hihay. 
ean hile, hoeer, proisions  are 
ein ade for the ana Bride at 
atna as part of the State lan.

79   Written, 4npf   A RIL

Crtth  ef Sikki s present 
y the Choyftt

5709. SHRI  INDRAIT  U TA: 
Will  the inister  of  E TERNAL 
A AIRS e pleased to state:

(a) hether the Choyal of Sikki 
has een pulicly de andin  inter
national reconition for Sikki s so 
c Ued independent indentity

() hether he ha also criticised 
the present setup in Sikki as ein 
unde ocratic and unrepresentatie of 
the popular ill and

(c) if so, oern ent  of Indias 
reaction in the atter?

THE DE UT INISTER  THE 
INISTR  O  E TERNAL A
AIRS (SHRI AL A ? ( 
The  Choyal is reported to  hae 
ade certain references of this na 
ture, althouh the status of Sikki 
has een elldefined o the asis of 
past aree ents and the oern ent 
of Sikki Act 1974.

() es, Sir.  At his ress  Con 
ference  held on arch 1, 1975, in 
Kath andu, he alleed that there as 
no fully responsile de ocratic o. 
ern ent in Sikki.

(c) oern ent of India hae een
reatly concerned at such state ents 
hich can  only hae the  effect of 
akin it ore difficult for the de o
cratic oern ent  in  to
aintain  har onious relations ith 
its contitutional head.

10,    Written Ansers   8o

Construction of Sueraarekha Bride 
(Orissa)

5710 SHRI AR Un SETHI:
SHRI  SH A   SUNDER

OHA ATRA:

Will  the inister of SHI IN 
AND TRANS ORT e pleased to state:

.  a 1

(a) hat is the proress in the con
struction of the Sueraarekha ride 
(Orissa) on the National Hih ay

() the actual a ount spent upto 
date and

(c) hether  there  hae arisen 
technical  difficulties  recently for 
hich it is not likely to e co pleted 
in the near future?

THE INISTER  O STATE  IN 
THE INISTR O SHI IN AND 
TRANS ORT  (SHRI  H .  TRI
VEDI): (a) No ride oer Stfttara 
rekha is under construction on  y 
Nattattal Hih ay in Orissa. Hoeer, 
one terto o r this   is tot
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construction on a State road connect
in Balasore  ith  Kharapur  lor 
hich Central oern ent approed 
in the 4th lan a loan of Rs. 74.00 
akh8 to e shared y the oern
ents of Orissa and West Benal on 
50:50 asis.  iftysi per cent  of 
total ell sinkin has already  een 
co pleted and sinkin of seen ells 
is  proress out of tele.

()  Rs, 27.75 lakhs had een spent 
upto eruary 1975.

() Technical  difficulty ha  een 
reported to hae crept in due to diffi 
oulty in assessin earin alues  of 
soil at foundation  leel.  Hoeer, 
accordin  to the latest  indications 
ien y the State oern ent, non 
co pletion of the proect in the near 
future is not  apprehended  on this 
account any loner.

Iron ore Deposit In Kerala

5711. SHR1 AT1BHAR AVT THAN
KA AN: Will the inister of STEEL 
AND INES e pleased to refer to the 
reply ien to Unstarred uestion No. 
4243 on the 21st arch, 1975 reard
in inerals deposits in Kerala and 
state:

(a) the ar ual  etraction of iron 
ore

() the  i pedi ents in etractin 
ore and

(c) hat oern ent propose to 
do aout itf

THIS DE UT INISTER IN THE 
INISTR O STEEL AND INES 
(SHRI SUKHDEV RASAD) (a) It 
taa een indicated y the Indian 
Bureau of ines that no production 
of iron Ore is reported fro Kerala.

) and (c). The iron ore deposits 
u the State of Kerala are enerally

s all and the doinant ineral  is 
anatite. These deposits are  ein 
further  eplored y the eoloical 
Surey of India.  The uestion  of 
their eploitation ill e considered, 
suect to  aailaility of resource,, 
after adeuate data aout these de
posits in  ter s of  uality,  rade, 
uantity, a enaility to eneftciation, 
etc. eco e aailale.

Transfer of Bhilai steel lant 
fro HSL 0 SAIL

5712 SHRI HARi SIN H Will the 
inister of STEEL AND INES e 
pleased to state:

(a) hether there  is proposal  to 
transfer Bhilai  Steel  lant fro 
HSL to SAIL and

() if so, ih reseo feertler?

THE DE UT INISTER IN THE 
INISTR O STEEL AND INIS 
(SHRI SUKHDEV RASAD): (a) No, 
Sir.

() Does not arise.
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Initin Tenders for urchase of 
Caroships

5714.  SHRI R A RANAN DAS 
UNSI: Will the inister of SHI

IN AND TRANS ORT fee pleated 
to state:

(a) hether the inistry inited 
tenders throuh a loal tender to 
purchase Caroships durin the years 
197172, 197273, 107374,

() ho any ships e hae pur
chase and at hat rates in these 
three consecutie years and

(c) the rates ien y other coun
tries and the country fro hidh e 
hae purchased7

THE INISTER O STATE IN THE 
INISTR  O  SHI IN  AND
TRANS ORT (SHRI H  TRIVED1):
(a) to (c) Ships are acuired y the 
Shippin Co panies It is not  the 
nor al pi uctice to inite tenders for 
purchase of ships The shippin co
panies enerally  contracted at co
ercial leel the  concerned  ship
yards for placin orders for construc
tion of ne ships and the concerned 
sellers either  directly or  throuh 
rokers in reard to  acuisition of 
secondhand ships

earise reakup  of the  ships

acuired, the price and the countries 

fro hich they ere acuired are 

ien elo —

No of   Total
ear ship   cost   Countries fro hich acuired

acuired   (R in 
crores)

Ci) (2) (3) (4)

197172

97273

197374

11

7

28

3799 Thailand DRWest  erany UK 
Denark foduu

1 5 DRWet e y H  Iton
SedenSpain apanU K ranceIndia,

150 82  U.K. I Nor ay  S eden) West  er any
DRSpa Run 1  
uoslaiaapan
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frr

(r) pf tt  ?pf f rT  
  Sfk f T srpr ff TR  ?

sfhlR  fT?T  TTWT

(fti?0   fatfft) :  () 

(it).   r si?Tifa?r rrr 3 

S rTC TOffT  TTT  R   T

ifWnr   5T   r : Trfer 

   fra , ,

fafaar tri tfcfar nr ?nfo rfcrsr 

 I  9T   npTT tii faffcr 

ssrarcrr    fat pt 5t 

5iH   ipfffar   T 111 TT5R 

so f r nr ?r rr  W

T 3 Tfr  fat   st

i  ssr    Trnrr 4. so  

I  rfrafr r rt iftrsfa r r  Tfor tft

tothc T rc pf rrsr    i 

rarffer  r fai

i

ftrcfor  tit 

 tit r ? star  t 

t?s—7   r

itRT ?ft3RT(  SUftT fr  f?

i o ncte   rnr   fr i   fsfr

19757 T TT STTW T fs 

8.5 sfrr? r tit re n

ft  i sr  nfa?r 

35.5 TTS r tit tf  tfrr 

1974—75  ?T  sf K 1. 4 

rrr?   sr r  ?r r rpr.r  

to  ttit pfrf 

srr frtt   ft  fftpr irf Tir 

fofa r I TT.  I5T 5TT TW 

 f fffr ap 3T   cfap fa  fVr 

I   frT37 ltit  ?

iation of Waes ia Cashe  
actories

571,   SHKI  D. B.  CHANDRA 

OWDA:  Will the  inister of

LABOUR e pleased to state:

(a) the nu er of cashe factorial 

in the country, state ise

() the total laour e ployed  y 

this industry and

(c) hether any steps hae een 

taken reardin their ae fiation 

and if so, the outlines thereof?

THE DE UT INISTER IN THE 

INISTR O  LABOUR  (SHRI 

BAL OVIND VER A): (a) and ). 

As per latest infro ation  aailale 

ith the Laour Bureau the nu er 

of orkin cashe nut factories, State 

ise, reistered under the actories 

Act, 1948 and esti ated aerae daily
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e ployent therein as a follo s

197 (roisional)

State   No. of Eployent
Utaion Territory  fact on cu therein

. Andhra 3radch

2. uarat

3. Karnataka

4. Kerala

, aharashtra

5. Ta il Nadu

7. oa, Da aand 
Diu

Total

3

1

11

2

13

95

3

898 

37 

375 

99,050 

1 ,171

33 44

97

38,985

c The State oern ent are the 
appropriate oern ent  under the 
ini u Waes Act. 1948 to reie  
reue  aes  for e ploy ent in 
cashe industry. The aes are to e 
re ip edreised  oer a period  not 
eceedin S years.

In such States here e ploy ent 
in this industry is  included In the 
Schedule to the ini u Waes Act, 
the preailin  ini u  rates of 
aes are as under:—

Andhra radesh

Karnataka

Kerala .

aharashtra 

Tail Nda

.  Rs. 2 50 per day.

Rs. 3 00 per day 
(rader) (ecludin 
D.A.)

Rs. 3oo  per  day 
(ecludin D.A,)

R. 8 90 per onth

.  Rt. a 25 per day.

U ueta   f Daily  Concessional 
nek  hf 0.I.C.

5717  pra odh chak ra:

ui nie inister ot  
AND TRANS ORT e pleated to state:

(a)   hether DTC has reintroduced 
the onthly concessional tickets and

) if so, the reasons for not rein 
troducin  the  dally  concessional 
tickets?

THE INISTER O STATE IN TUB 
INISTR O  SH IN  ANB 
TRANS ORT (SHRI a . TR VEDDi
(a) es, Sir. AU route onthly non 
transferale pass has ea reintro
duced ith effect fro 1st arch, 1975 

50 per onth.

()   The holiday  ecursion tickets 
ere desined to encourae trael on 
Sundays and holidays hen the Cor 
poration had so e spare  capacity. 
The ery asis of those  tickets had 
underone a chane y  etendin 
the to the eek days. On such days, 
the ues  of the  Corporation  ere 
under considerale  pressure and It 
as felt that there as no ustifica
tion  for continuin to issue  these 
tickets Takin these factors into con
sideration, the DTC  Board did not 
consider it adisale to reintroduce 
daily ecursion tickets

acilities for teachin Hindi in Aslan 
and African eontrtes

5718.   SHRI B R SHUKLA:

SHRI SUKHDEO RASAD 
VBR A:

Will the inister ol E TERNAL 
A AIRS e pleased to state:

(a)   hether the oern ent of 
India hae proided any facility lor 
teachin Hindi  (in Denafri script) 
lanuae and literature to Aslan and 
African  Countries  here a aiefcte 
nu er of people of Indian oriin are 
residin and

SHRI . RA O AL 
REDD:

0) i so, the na es of those 
tries and the facilities proidodt



THB DE UT INISTER IN THE 
INISTE O E TERNAL A AIRS 
(SHRI  BIIN AL  DAS): (a) and 
). Correspondence Course in Hindi, 
ard  felloship, pay ents oi tl 

pend and airpaasae  settin  up 
Hindi liraries, production of Hindi 
forein lanuaes dictionaries, depu
tation of Hindi  teachers, isits of 
Hindi literaturesournalistspuiiahers 
to and fro forein countries, finan
cial  assistance to oluntary orani
sations and supply of Hindi  ooks 
chartsart o ects typeriters linua 
phone records and other teachin 
aid includin help and uidance  in 
Hindi curriculu and  eainations 
are so e of the facilities e enerally 
proide to all forein countries. We 
are also arranin Hindi lessons and 
i partin trainin for the teachin of 
Hindi to foreiners in India.

A Sche e for the propaation of 
Hindi aroad is ein i ple ented 
and for this a proision of Ra. 25 lakhs 
has een ade  the ifth ie ear 
lan. So e of the Asian and African 
countries na ely alayasia,  Nepal, 
Sn Lanka, Thailand. Kenya and au
ritius here a sieale  nu er of 
people of Indian oriin are residin, 
are included in thus sche e

Alleed racket in disposal of old and 
discarded ehicles

5719. SHRI NAWAL KISHORE 
SflAK A

SHRI SHASHI BHUSHAN

Will th inister of DEENCE 
e pleased to state

(a) hether Central Bureau of in
estiation is proin hat is elie
ed to e a tacket in the  Defence 
inistry inolin disposal of thou 
sands of old and discarded ilitary 
ehicles eant for distriution a on 
aarke en

() if so, the full facts thereof, and

(c) the nu er, na es and desi 
nations of persons held responsile 
ttd the action taken aainst each of

9   Written Anter  CHAITRA 20,

THB  INISTER O  DEENCE 
(SHRI SWARAN SIN H): (a)  and
() The CBI hae  reistered to
cases conecr n alleed alpractices 
in the release of  surplusdiscarded 
ilitary ehicles allotted to e ser 
ice en. These  cases  relate to the 
Central Vehicle Depot, Aadi, adras 
and the Central Vehicle Depot, Delhi 
Cantt., Delhi. Inestiation y the CBI 
in oth the cases is still in proress.

(c)  The particulars of the  persons 
held responsile ill e kno n hen 
the inestiation  report of the CBI 
is receied  Suitale action ill e 
taken thereafter

Discussions ith UK. on Dieo arcia 
Issue

5721.  SHRI SARO  UKHEREE. 
Will the inister of  E TERNAL 
A AIRS e pleased to state:

fa) hether India and Britain re
ieed the recent international dee
lop ents durin the ilateral talks 
held in Ne Delhi hich concluded 
on the 7th arch 1975.

( hether the settin up of ili
tary ase y U S A in British island, 
Dieo arcia, as also taken up in 
the discussions as reported y Hindu
stan Ti es dated arch 8,1975 and

(c)  if so, hat are the reactions of 
the British oern ent to this ery 
i portant and disturin issue?

THE DE UT INISTER IN THE 
INISTR O E TERNAL A AIRS 
(SHRI BIIN AL  DAS): (a) es, 
Sir

() es, Sir.

(c) It is not only durin the ila
teral talks that this atter has een 
raised ith the British oern ent. 
We hae repeatedly epressed to the 
British oern ent or deep concern 
oer the continuance and epansion of 
facilities at the ase at Dieo arcia 
under aree ents eteen the British 
and U.S oern ents. The  British 
oern ent has taken the ie that 
the proposed deelop ent of the ase

1807 (SAKA)  Written Ansers 90



 li ited in  character and that it 
ill not a raate the security threat 
to the reion.

9i   Written. An    A RIL

Contraceptie ill fear en

5722. SHRI HC.L. BHA AT: Will 
the inister at HEALTH AND A I
L LANNIN e pleased to state:

(a) hether the National Institute 
of aily lannin has deeloped a 
contraceptie pill for en and

() if so, hen these pills are e
pected in the arket?

THE DE UT INISTER IN THE 
INISTR O HEALTH AND A I
L LANNIN  (SHRI  A. K. . 
ISHA UTS) (a) No Hoeer,  the 
National institute of aily lannin 
is doin clinical trial of a Contracep
tie iU for ales

() The dru  still under trial.

Na e ef Rei ent In A y

5723 SHRI SA AR UHA:  Will
the inister of DEENCE e pleased 
to refer to the reply  ien to Un
starred uestion No 3250 on the 13th 
arch, 1975 and state

(a) hether the na es of certain 
rei ents ased on reion, caste are, 
ho eer ein etained for historical 
and traditional reasons

() If so, the na es of the rei
ents ased on (0 reion, (ii) caste, 
(in) State and on other historical and 
traditional reasons

c hether  a  rei ent  na ed 
Benali Rei ent as raised durin 
the irst World War ut it as dis
e ered due to patriotic actiities 
of so e of the soldiers ot the Rei
ent and

(d) U so, hether the feista i 
na e ol the en U Rei ent ill 
e reied and a ne rei ent for  
ed accordinly?

THE INISTER O   DEENCE) 
(SHRI  SWARAN  SIN H): a) es. 
Sir.

() A state ent is attached.

(e) An  Ar y Unit  called 49th 
Benalis as raised durin the period 
1914—18  it as dis e ered there
after efore 1922, the reasons for this 
are not kno n.

d) No, Sir. The  policy of  the 
oern ent is not to raise any ne 
rei ent after the na e of any parti
cular class, creed, reion or State.

State ent

I Karnes of  rei ents  associated 
ith reions—

()) Benal Enineerin roup

(2) adras Enineer roup

(3) Bo ay Enineer roup

(4) adras Roiraent 

5 Raputana Rifles

() arh at Rifles

(?) Ku aon   Rei ent  and 
Naa Rei ent

() Dora Rei ent

II Nas of  rai ents  associated 
ith castes—

(1) at Rei ent

(2) Sikh Rei ent

(3) orkha Rifles

(4) Raput Rei ent

(5) aratha I

() Sikh U

(7) ahar Rei ent

III. Nae of  Rei ents  associated 
ith States—

(1) una Rei ent

(2) Assa Rei ent

(3) Bihar Rei ent

(4) a u and Kuton  HUk

10 1075  Writt A tatr  99
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IV, Naes of Reinent ein retain
ed on other historical and traditional 
reasons.

There is no such Rei ent All the 
Rei ents ein retained on histori
cal and tradional reasons are coered 
y I, II and HI aoe.

ay ent of oatatandtn ill far a ily 

lannin ulicity y Bihar to Un  

oern ent

5724. SHRI RA SWARU:  Will
the inister  of  HEALTH AHD 
A IL LANNIN e pleased  to
state:

(a) hether  Union  oern ent 
hae asked the State oern ent of 
Bihar for pay ent of an outstandin 
ill of otr Rupees U lakhs for 
aily lannin ulicity on a re
presentation  fro one ir na ed 
 s. Cue ulicity Ceil, in 1973

t) hether the Bihar oern ent 
h e cleared off the dues, and

(c)  if not, the reasons for delay and 
the steps taken y Union oern ent 
to epeditin pay ent thereof7

THE DE UT INISTER IN THE 
INISTR  O  HEALTH  AND 
A IL LANNIN (SHRI A K. . 
ISHA UE): (a) It as reported that 
a ill of Rs. 1,59,272  of s.  Cine 
ulicity Cell as pendin ith the 
oern ent of Bihar since 1973  on 
account of aily lannin ulicity 
si to hae een done throuh the 
ediu of kiosks. The State oern
ent ere adised that the oern
ent of India had no o ection  to 
settle the ill, if any. pendin ith 
the, proided the cost could e et 
fro ithin the sains of the aily 
plannin udet allocations (ut not 
includin  the  allocation  proided 
specifically for co pensation for steri
liations).

() The State oern ent hae 
since stated that the State oern
ent ha at no ti e entered into any

contract ith the aforesaid pulicity 
fir tor display of pulicity throuh 
kiosks and as such the uestion of any 
outstandin ill did not arise,

( This is a atter eteen the 
State oern ent and the ulicity 
fir and in ie of the position clari
fied y the State oern ent,  no 
further action is called for.

Take oer f North Trank Bead in 
Aa

5725  SHRI   BISWANARA AN 
SHASTRI. Will the inister of SHI
IN AND TRANS ORT e pleased 
to tate.

(a)  hether the North Trunk Road 
on the North of the Braha putra in 
Assa  has,  een taken oer as the 
National Hih ay,

) if not, nen it ill e take 
o er and

ft) hether funds hae een placed 
at the disposal of  oern ent  of 
Assa for i proe ent of that por
tion of th Road  eten Silapatha 
and Sonanhat in Lakhi pur Dist
rict

THE INISTER O STATE IN THE 
INISTR O  SHI IN  AND 
TRANS ORT (SHRI H.  TRIVEDI). 
(a and ) No final deci n aout 
ne additions to o ade to the eis
tin National Hih ay Syste dur
in the 5th lan period has yet een 
taken It is, therefore, not possile to 
indicate at this stae hich  roads 
ould e taken oer as ne National 
Hih ays durin this period.

(c).North Trunk road fro Arn  
aon to onai is included in the ro
ra e of the Border Roads Deelop
ent Board for i proe ent  only. 
S all link roads fro T unction to 
Sonarihat (Sonariaon) and Akaan 
to Lekhaali are also in the pro
ra e of the Board for i proe ent 
The portion  of NT ad fro Sila
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pathar to T unction and the link 
road fro T unction to Sonarlifhat 
(Sonariaon)  are  aintained  y 
BRDB fro its funds  throuh  the 
aency of Assa ulic Works De
part ent.  At present tere are no 
i proe ent orks on hand on the 
stretch  Silapathar  to  Sonarihat. 
Hence the uestion of allot ent of 
funds does not arise.

A su of Bs. 2.50 lakhs is allotted 
annually to the State tfHe Work 
Depart ent for the aintenance of 
folloin stretches of N.T. Hoad and 
the link roads:—

N.T. Road Ks.

oridalSisiaraon   8.84

Sisiuraon—T unction 5.88

T unction—Akaan   3.8

Akaan—Si apathar   18.45

Lik Roads:

Akaan to Lekhaali   12.00

T unction—Sonarihat   7.20

Sector ise details of allot ent of 
funds are not aailale.

.    . 0k.
VTEniTOV ffWI Hi

5727.

rerer ito fr7T ftnrhra

nf ft Wi   fa :

()  it r   tost

ft f    ? 1 7

71 f fr  srfT 5TW fST

( ) ?rfr r, ft  ft ft 
fr    totit  r 3rr

fo n n

ii A f ) :

()   (). iftf

 rn ptct  
tftsr r    i

Bilateral eonenttaUea, ith U.S. fa 
Ne Delhi

5727. SHRI K. LAKKA A:

SHRI S. A. UtU ANAN 
THA:

Will the inister of E TERNAL 
A AIRS e pleased to state:

(a) hether ilateral consultations 
ere held ith U.K. in Ne Delhi in 
the first eek of arch this year

() the suects that ca e up for 
discussion and

(c) the conclusions arried at?

THE DE UT INISTER IN THE 
INISTR O E TERNAL A AIRS 
(SHRI BIIN AL  DAS) (a) es, 
Sir.

() and t?). The to sides discus
sed atters of utual interest in the 
ilateral  and international  fields. 
Copies of an areed ress  Release 
issued after the talks  hae  een 
placed in the Lirary of arlia ent

Victiisation  and  unfair  laour 
practices y Hindustan Leer Ltd.

5729.  SHRI S. . BANEREE WiU 
the inister of LABOUR e pleased to 
state:

(a) hether oern ent are aare 
that All India ederation of the Wor
kers coerin the arious  units of 
Hindustan Leer Liited has recently 
een for ed

() hether oern ent hae re 
eeied resolutions of the ederation 
protestin aftinst ictiisation of tisa
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key leaders of the orkers like R. L. 
upta, A. K. Sircar, arahar Sinh 
etc.

(c) hether resolutions aout un
fair laour practice ein adopted y 
this forein concern hae also een 
receied y oern ent

(d) hether in this  contet  ap
point ent of a National Triunal is 
under the consideration of oern
ent and if not, the reasons therefor 
and

(e) hat steps hae een taken y 
oern ent  this reard

THE DE UT INISTER IN THE 
INISTR  O  LABOUR  (SHRI
BAL OVIND VER AV (a) t0 (e) 
There hae een  representations
recently y the Hindustan Leer a 
door Saha and the recently for ed 
ederation  of  Hindustan  Lier
Liited E ployees Unions  allein 
unfair laour  practices (ictiisation 
y the anae ent of so e orkers 
in the aiaad  actory and of S1 
Shri R. L. upta and A. K. Sarkar of 
the Ne Delhi Branch of Hindustan 
Leer Liited The atter  oth th 
cases falls essentially in the  State 
sphere, and the e ployees represen
taties ere adised to take up their 
rieances in this reard ith the 
State Industrial Relations achinery 
concerned. oern ent are not con
siderin any proposal at present con
cernin a National Triunal in this 
case, nor is it considered necessary.

roposal for estalishin an All India
Institute of Indienous Syste of 

edicine

5730.   SHRI AADHAR  A HI: 
 Will the inister of HEALTH  AND 
A IL LANNIN e pleased to 
state:

(a)   hether oern ent  propose 
to estalish an All India Institute of 
Indienous Syste of edicine and

(t) if so, the naes of the States 
r ein selected for this

[ 

THE DE UT INISTER IN THE 
INISTR O HEALTH AND A I
L LANNIN  (SHRI  A. K. . 
ISHA UE): (a) es.

()  The uestion ith  reard to 
the location of the Institute is recei
in the attention of the oern ent.

Diision of Second Schedule of the 
Indian edicines Central Council Act, 

1970

5731 RO.  ADHU  DANDA 
VATE. Will the inister of HEALTH 
AND A IL LANNIN e pleased 
to state

(a) hether an assurance as ien 
in the house y the oern ent on 
the 10th Dece er, 1970 to diide the 
Second Schedule of the Indian edi
cal Council Act, 1970 into to parts

() if .so, hether this as follo
ed y a unani ous resolution of the 
oint eetin of the Central Council 
of Health and aily lannin on 
the th April, 1974 to diide the Sche
dule in three parts

(c) if so, hether it is true that no 
steps hae een taken so far to i
ple ent the assurance and the resolu
tion, and

(d) if so. the reasons thereof?

THE DE UT INISTER IN THE 
INISTR O HEALTH AND AI
L  LANNIN  (SHRI  A, K. . 
ISHA UE): (a No, Hoeer, in the 
course of discussion in the arlia ent 
on the Indian edicine Central Coun
cil Bill (1070), it as entioned that 
the  Second  Schedule  ould  he 
diided under rule akin  poer 
into to parts, na ely:—

(1) Institutions reconised under 
statute  y  the  State or 
Centre.
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2) The resfc It hea  not keen 
found possile to d Idt the 
Second Schedule under rule
akin poer of the oern 
erit.

() A. resolution as passed at the 
oint eetin of the Central Council 
of Health and aily plannin on the 
eth April, 1974, to diide the Schedule 
into three parts.

(c) and (d). The Central Council of 
Indian edicine, ho ere consulted 
in the atter, hae ade certain su
estions. It is proposed to place the 
atter efore the forthcoin oint 
eetin o the Central  Council of 
Health and aily lannin.

eetin of Co issioners and roect 

Officials to reie Resettle ent Work 

in Dandakaranya

5732. SHRI . ESWARA  REDD: 
Will the inister of SU L AND 
REHABILITATION e  pleased  to 
state.

(a hether a eetin of the Co
issioners and roect Officials fro 
different  States  as  held in Ne 
Delhi to reie the resettle ent ork 
under the Dandakaranya roect and

()  if so, the facts thereof and the 
outco e thereof?

THE INISTER O SU L AND 
REHABILITATION  (SHRI  R. K. 
KHADILKAIi): (a) and (). A con
ference of roect Officers and Reha
ilitation Co issioners as conen
ed y the Depart ent of Rehailita
tion on 1331975 and 1431075  to 
reie the proress ade in 197475 
of  the  rehailitation  sche es 
under  i ple entation  in arious 
States aa also the Dandakaranya ro
ect and to consider the prora e of 
resettle ent of irant fro for er 
East akistan durin 19757.  The 
reco endations ade y the Con
ference re under eaination  and 
ill foe taken into consideration  in 
i ple entin future prora es.

I r  
W  t nuttt  t ttt tr

ttHphk fplt

5733. SARDAR SWARAN SIN H 
SOKHI: Will the inister of STEEL 
AND INES e pleased  tate

(a) hether oern ent co enc
ed the inestiation in Reard to the 
supply of su Standard aterials to 
Durapur Steel lant, Coke oens y 
a British fir, durin 1958

() hether the sae British co
pany has een aarded the contract 
for the construction of the Half Bat
tery of coke oen Battery Ne. 1

fc)   hether the sae co pany is 
ein aarded another contract and 
is aout to sin a ulti illion Rupee 
contract ith a considerale a ount 
of forein echane for Bokaro Steel 
lant and

(d)  f so, hether oern ent pro
pose to enuire into this co panys 
actiities  India, efore aardin 
the contract to the?

THE DE UT INISTER IN THE 
INISTR O STEEL AND INES 
(SHRI SUKHDEV  RASAD):  (a)
There as no inestiation in reard 
to any alleed supply of sustandard 
aterial for the Coke oens of Dur
apur Steel lant  y  any British 
fir

() No British co pany has een 
aarded any such contract.

(c) and (d). In ie of replies to 
parts (a) and (), these do not arise.

Buildin of Su arine fey India

5734, SHRI R. S. ANDE Will the 
inister ol DEENCE e pleas to 
state:

(a hether there is  a  proposal 
ith the oern ent to uild su
arine in the near future
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 H  hether aaon Dock at 
Bo ay is aaitin reen sinal fro 
the oern ent to o ahead for uild, 
in su arine and

(c)  if so, the ain features of the 
proposal and oern ents reaction to 
aaon Dock proposal?

THE INISTER  O  DEENCE 
(SHRI SWARAN SIN H): (a) It is 
the policy of the oern ent to pro
ote the indienous construction  of 
arious types of arships  includin 
su arines.

()  and (c). The Honfc e er 
Would appreciate that it ill not e 
in the pulic interest to disclose fur
ther details.

E ploy ent in Bokaro

5735.  SHRI RA AVATAR  SHAS 
TRI Will the inister of STEEL AND 
INES e pleased to stater

(a) Whether  an interie for the 
posts of Technical Assistan, ( echani
cal in the H.S.C.L., Bokaro as held 
in its Calcutta office on the 29th Octo
er. 1973

() if so, hether the candidates 
called for interie ere not reis
tered ith the e ploy ent echanes

(c) if so, the reasons for not callin 
the candidates for interie ho ere 
reistered ith the e ploy ent e
chanes

(d) hether a panel of 225 persons 
  preuaasd after the interie for 
Wrtnttftent to Bokaro

) it so, hether only 70 persons 
o of the hae een appointed and 
Kipt   the panel ha een 001
WU 4

(f)  if so, the reasons therefor and 
the reaction of oern ent thereto?

THE DE UT INISTER IN THE 
INISTR O STEEL AND INES 
(SHRI SUKHDEV RASAD): (a)
Interie for the post of Technical 
Assistant ( echanical) for the Bokaro 
Steel roect under Hindustan Steel
orks Construction Liited as held 
at Bokaro Steel City fro 25th Sep
te er, 1973 to 30th Septe er, 1973.

()   No, Sir, All the candidates 
called for interie ere sponsored 
y arious E ploy ent Echanes in 
Bihar State.

(c Does not arise.

(d)  to f)  A panel of 242 candi
dates as ade after the interie, 
out of hich appoint ent letters 
ere issued to 79 aainst  aailale 
acancies.  A lare panel as neces
sary as, so eti es, selected candida
tes do not accept the offers of appoin 
ent The panel as alid for  one 
year.

Locations ef Shipyards

573.  SHRI D  ADEA: Will the 
inister of SHI IN AND TRANS
ORT e pleased to state the nu er 
of shipyards functionin in India ith 
their locations?

THE INISTER O STATE IN 
THE INISTR O SHI IN AND 
TRANS ORT  (SHRI H. . TRI
VEDI): Based on uptodate  infor
ation fro  Director  eneral  of 
Shippin, a state ent, indicatin the 
nu er of shipyards, in the  ulic 
Sector and the riate Sector func
tionin in India is attached  (alons 
ith their locations).

State ent 

ulic Sector Shipyard)

1. Hindustan Shipyard . Visakhapatna

a. arden Reach Workshop
Liited..........   Calcutta.

3. asaon Dodkliited.Bo ay,
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4, fta)aaan Dockyard .  Calcutta

. oa Shipyard Liited oa

Bfy  etraons tfter SOu i 
Oonsiisitti

riai Sector Shipyards

S. Andre ule  Co.
Ltd. Calcutta

7 Atcock Ashdon. Co.,
Ltd. . Bo ay

8. Bo ay arine Enin
eerin Works   Bo ay

9. Bran ton   Co.   En
ineers Ltd. Cochin

o. Cho ulc  nd   Co.
riate Ltd.   or uao

11. E is Bnil Enineer
in Works  Calcutta

13. ladstone Lyall Co.,
Ltd. .  Calcutta

13. Hoohly  Dockin and 
Enineerin Co. Ltd.   Calcutta

14. ort Enineerin Works
li ited. Calcutta

15. Scfodia Workshops Ltd. Bo ay

1. Shaliar Work Ltd.  Calcutta

17. Shaparia Dock nd
Steel Co.  riate
Lid. Bo ay

18. Vishal   Etpecrin
Works t. Liited   anai, oa

19. Rier  Stea  Naia
ticfti Co. Liited   Calcutta

20. odern  echanical
arine Works riate 
Liited Bo ay

Not  .This stateent does not include 
 Cochin Shipyard hich, it still uder cou 
rtroction and is epected to e co pleted 
durin 19757. Betides this, there is a 
prop ) for settin up of to n  shipyards 
oarin fifth fie year plan also, the loca 
n aliens f hich are yet to e decided.

5787. SHRI . R. SHBNO: WiU 
the inister of STEEL AND INIS 
e pleased to state:

(a)  the nu er of Reision eti 
tions receied State ise y oern
ent under Rule 54 of the ineral 
Concession Rules, I90 in 1972, 1973 
and 1974

()  nu er of such Reision Appli
cations disposed of or Orders passed 
on durin the period

(c)  nu er of cases pendin orders 
since 1973, 1974 and 1975 and

(d)  the reason for delay in dispos
in of these Reision etitions  and 
the action proposed y oern ent to 
dispose of  these Reision etitions 
epeditiously?

THE DE UT INISTER IN THE 
INISTR O STEEL AND INES 
(SHRI SUKHDEV RASAD): (a) to
(c), A state ent is laid on the Tale 
of the House. [laced tn Lirary, See 
No  LT040375

(c)   A second state ent is kid on 
the Tale of the House. [laced in 
Lirary.  See No. LTH40375

Alleed Aritrary ro otion in 
8. S L, Diuapor

573, SHRI KRISHNA CHANDRA 
HALDER: WiU the inister of STEEL 
AND INES  pleased to state:

(a)   hether  attiitrary  pro otion 
has een ien to tit e ployees to 
Hindustan Steel Ltadted,  Bur pur
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) the procedure and policy of 
iin pro otion  to e ployees of
H.S.L. Durapur

(c) hether his inistry has re  
ceied  any  alleation  or  protest 
aainst this anner in hich the pro
otion has een ien and

(d) if so, the reaction of oern
ent thereto?

THE DE UT INISTER IN THE 
INISTR O STEEL AND INES 
(SHRI SUKHDEV RASAD): (a) to
(d), The pro otion of e ployees in 
the Durapur  Steel  lant  under 
Hindustan Steel Ltd. is a atter of 
daytoday adinistration and is en
tirely ithin the purie of the lant 
Co pany. oern ent is not directly 
concerned ith this atter. The lant 
has repeated that no aritrary pro
otions hae een ien. ro otions 
are ade in accordance ith prescri
ed rules and reulations procedures 
and are ased on an assessent of the 
suitaility of the indiiduals concerned 
to perfor the duties of the hiher 
post.

In  the  non eecutie cateories, 
pro otions are ade on the asis of 
seniorit eu erit in the case  of 
nonselection posts, and on the asis 
of itcu seniority in the case of 
selection posts. In eecutie cateo
ries, pro otions are enerally on the 
aste of suitaility and erit.

De ands  of  All  India  E ployees 

r idet ifl Stall ederation

5739. SHRI VA ALAR RAVI: Will 
the inister of LABOUR e pleased to

(a) hether an eiht points charter 
f  de ands as su itted to the 
Otn tt, Central Board of Trustees
i W fi All   fenpfoyefts proident 
W   deration on the 31st 

 t

() if so, the reasons for the delay 
in takin decision on these de ands 
and the action oern ent propose 
to take to settle the de ands of the 
e ployees?

THE DE UT INISTER IN THE 
INISTER O LABOUR  (SHRI 
BAL OVIND VER A): The roi
dent und Authorities hae reported 
as under:—(a) es.

()  These de ands relate ostly to 
atters already decided after due 
consideration. The de and pertainin 
to the creation of posts of arash and 
a adar in the Reional offices is 
under eaination.

Construction of Bailadila Tunnel

5740 SHRI SAROO ANDE:

SHRI . K. CHANDRA AN:

Will the inister of STEEL AND 
INES e pleased to state:

(a) hether a tunnel construction 
at Bailadila has run into troule due 
to inflo of lare uantity of suter
ranean ater if so, the facta thereof

() hether proper eoloical sur
ey and study had een ade efore 
the construction of this tunnel ean, 
if so, y ho and hat ere the 
conclusions:

(c) the loss incurred due to this 
and

(cD hether the delay in co ple
tion of this tunnel ould affect the 
deelop ent of inin Deposit No. 5 
of Bailadila?

THE DE UT INISTER IN THE 
INISTR O STEEL AND INES 
(SHRI SUKHEDEV RASAD): (a) 
Appearance of Su soil ater  and 
ad soil conditions hae  ha pered 
the construction of tunnel for Baila
dila Deposit No. 5 ine  after 293 
etres of drillin fro the inlet face.
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() Satei  driffin  tt li
tnoot of aid tunnel i  ninaHi 
y the Hattona ineral Deelop ent 
Corporation Ltd., and suseuent In 
estiaticus y the eoloical Surey 
of India eperts confir ed that the 
alin ent chosen as the est under 
the circu stances.

(c)  end (d). Althouh no direct 
lose has een incurred on this  ac
count, the  technoloical  prole s 
encountered in tunnellin hae par 
tly contriuted to the delay in co
pletion of Bailadila Deposit No 5 
proect, hich is no epected to e 
reedy y 197

U.S. threat ol ilitary Areetfoa 
aainst other States

5741. SHRI     KRISHNAN: 
Will the inister of E TERNAL 
A AIRS e pleased to state:

(a) hether the Secretary eneral 
of the World eace Council has ured 
India to take the initiatie for eet
in of all the deelopin countries in 
ie of the United States  oern, 
ents open threat of ilitary ares
sion aainst other States and

() if so, the facts thereof and the 
reaction of Indian oern ent the  
on?

THE DE UT INISTIR IN THE 
INISTR O E TERNAL A AIRS 
(SHRI B1IN AL DAS): (a)  The 
oern ent of India hae not seen 
any state ent to tis effect

() The uestion does not arise

Treat ent of L atient In talfcl

742. KU ABI KA ALA K KA 
RI. W, the inister of  HEALTH
aptd u  VL t  e ~
sed to

(a) the aner of fttt  rSeldin 
k Delhi put  antlT.H. diife tn 
Delhi in thei year 1998

() the nu er of ptit s of  
out of the aoe nu er ol patient 
ho co pleted 12 onths treat ent 
after ein put on antiUTB treat ent 
in 1973

(c) percentae  of  patients  ho 
could not e retriee y the Area 
Health isitor9 to co plete IS onths 
treat ent and

(d) hether any action has een 
taken aainst the area health isitors 
tor laity in the field ork thereof?

THE DE UT INISTER IN THE 
INISTR O HEALTH AND A
IL LANNIN  (SHRI A K   
ISHA UE): (a) 1,02

() 12, 275

(c) 23 4 per cent

(d) No. The patients could not e 
retrieed inspite of the est  efforts 
ade y the Health isitors.

Spreadin ot rturi in aette

5743. DR. RANEN SEN: Will  the 
inister of HEALTH AND A IL 
LANNIN e pleased to state.

(a) hether the attention of the
oern ent has een dra n to a 
nes  Ite  pulished  in  Calcutta 
Hindustan Standard11 dated the 11th 
arch, 1979 that the Central oern
ent  hae  not to  the
Calcutta Corporation a stoie tftre of 
anthnosuito oil this year

() if soy the ctfon of the fc  
ern ent thereon

the 
is
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 if 0t tlii tps taken to fiht 

alaria in Calcutta and its su urs?

THE DE UT INISTER IN THE 

INISTR  O  HEALTH  AND 

A IL LANNIN (SHRI A. K. . 

ISHA UE):  (a)  and  (h).  The

nes ite is not ased on facts. 

The Calcutta Corporation ere sup

plied 159.00 K. litres of alaria Lar 

icidal Oil durin 197475.  Besides 

this, they hae een supplied 985 ks. 

of alternatie laricide (paris reen) 

durin 197475.

(c)  es, there has een increase in 

the incidence of alaria  Calcutta.

(d The Calcutta Corporation are 

takin action to intensify spray ope

rations. Efforts are e  ade to sup

ply the necessary uantity of the lar 

icides to the Corporation.

N r of D.R.V.N. Stdeats la 

India

5744.  SHRI  BHO ENDRA  HA: 

Will the inister of ETERNAL A

AIRS e pleased to refer  to the 

reply ien to Starred uestion No 

51 on the 20th eruary, 1975 reard

in Relations ith Hanoi and state

(a) the total nu er of students 

underoin trainin in India

() hether  any  industrial  or 

de dotattnt trha e has een or is 

ein undertaken fey India to h p

el  the  arraaed 

ofthe Dt V.N. and

t th facts thereaout?

THE DE UT INISTER IN THE 
INISTR Of  E TERNAL  A
AIRS (SHRI BIIN AL DAS): (a) 
Si.

()  and (c).  India  is  proidin 
aricultural and  ani al husandry 
assistance to the De ocratic Repulic 
of Vietna.

 i life  fftin
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I proe ent fe ttBore C U

874. DR. KARNI SIN H: Will the 
inister of DEENCE e pleased to 
state:

(a) hether oern ent are a are 
that the supplies of the ne 12 ore 
cartrides y the Indian Ordnance 
actory included han fire cartrides

(to) hether at the recent National 
Shootin Cha pionship at Chandiarh 
ore than 5 out of 25 such 12ore 
cartrides failed to lire and

(c)  the steps taken to i proe this 
old defect in the Indian cartrides?

THE INISTER O STATE (DE
ENCE RODUCTION)  IN  THE 
INISTR O  DEENCE  (SHRI 
RA NIWAS IKDHA): (a)  No, 

Sir.

() The  )irector eneral of Ord
nance actories has not receied any 
rep or. Iron the National Rifle  As
sociation of India  It  is hoeer, 
learnt that so e of  the  cartrides 
supplied to the National Rifle Asso
ciation isfired.

(c) The Director eneral of Ord
nance actories has een adised  to 
otain a report fro the  National 
Rifle Association and to take neces
sary correctie easures.

Visit y Chofyal of Sikki to Nepal

5747. SHRI  DINESH  CHANDRA 
OSWA I: Will the inister of E  
TERNAL A AIRS e pleased to 
state

(a) hether the Choyal of Sikki 
ade so e o ectionale re arks  in 

his recent i H to Nepal and

() ff so, the reaction of Ofi ro 
eat of India tenrtot

THE DE UT INISTER IN Itt 

INISTR  O  E TERNAL  A

AIRS (SHRI  BIIN AL  DAS):

(a) es, Sir.

() The elected oern ent  in 

Sikki hae officially dra n the at

tention of the oern ent of India to 

the stron eception taken y the 

to so e of the Choyals re arks, 

hich are considered to e not  in 

consonance ith  his  constitutional 

role.

Escape fro India of Vice resident of 

U.S. Cartel of Weatlnhoose

5748. SHRI N. K.  SAN HI: WiU 

the inister of  E TERNAL  A  

AIRS e pleased to state:

(a) hether the Vice resident  ol 

U.S. Cartel of Westlnhouse has escap

ed fro India after u pin ail

() hether oern ent of India 

hae erified fro the U.S. E assy 

as to hether any passport as issued 

to the entle an under any  other 

na e or not, after his passport  as 

i pounded y oern ent an4

(c) if so, the reply receied  fro  

the U.S. E assy in this reard?

THE DE UT INISTER IN THE 

INISTR O  E TERNAL  A

AIRS (SHRI  BIIN AL  BAS):

(a) es, Sir.

()   and (c). oern ent of India 

has een infor ed y the ty.S.  Eta 

assy that the UB Consulate in rank

furt issued a ne  passport to  K  

an Droot, Vice resident of 

inhouse Tradin Co pany ift fe
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 he reached rankfurt and ap
plied for a passport. Under US las, 
they are olied to issue such a pass 
port to any A erican national  ho 
oan estalish his identity as a citien.

N. .D.C. riht of inin ien to 

riate Contractors

3749. SHRI C. K. CKANDRA AN 
SHRI HARKHANDE RAI:

Will the inister of STEEL AND 
HINES e pleased to state

(a) hether the National ineral 
Deelop ent Corporation has ien 
riht of inin of certain deposits to 
priate contractors

() if so, the reasons thereof  and 
the conditions of contract, the nae of 
1he contractor

(c) the ae of N..D.C is payin 
to its arious cateories of e ployees 
and the ae the contractor is payin 
to his e ployees of the sae cateory

d) the facilities for housin, edi
cal and education proided to the e
ployees y the N..D.C and y the 
contractor and

(e)  the steps oern ent are tak
in  to  i proe the  conditions of 
orkers under this contractor?

the deputy inister in the 
inistry of steel and ines
(SHR SUKHDEV RASAD):  a
to (e). The Infor ation is ein col
lected and ill he laid on the Tale 
of the House.

Etr h dttt te Doctor for orkin 

ia suU to ns and illaes

3780 SHRI  SUKHDEO RASAD 
VSR A: Will  the  inister of
K  and fa ily plannin

te plo ed to state:

) hether edical officers posted 
the ariidklton of the cos o

politan cities in the country are reluc
tant to ork y so e pretence  or 
other, in ie of the lesser facilities 
to the or to their failies

() hether  oern ent  ould 
consider to ie so e etra enefits to 
such edical officers ho prefer to 
sere in s all to ns and illaes of 
the country and

(c) if so, the outlines thereof?

THE DE UT INISTER IN THE 
INISTR O HEALTH AND A. 
IL LANNIN (SHRI A. EL  L 
ISHA UE):  (a)  es,  enerally.

()  and (c). The oern ent of 
India and so e of the  State Union 
Territory oern ents hae  taken 
the folloin steps for the enefit of 
doctors ho sere in the rural areas 
and s all to ns:—

(i) or ation of unified  cadres 
for doctors orkin  rural 
and uran areas.

(ii) roision of a packae of in
centies such as  rant  or 
rural allo ance,  transport 
facilities,  free   furnished 
uarters,  protected  ater 
supply, electricity, etc.

(iii) I proe ent  of  physical 
facilities of pri ary  health 
centres particularly  respect 
of uildins of the Centres 
an residential uarters.

(i) rant of adance incre en
ts.

() roision of adeuate uan
tities of edicines in pri ary 
Health Centres.
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Seeod H l4r Bride

5752. SHHI VIA AL  SIN H: 
Will the inister of SHI IN AND 
TRANS ORT e pleased to state:

(a) hether the recent chanes in 
the desin of the proposed second 
Hoohly Bride, Calcutta hae caused 
uch isunderstandin a on the 
to partners of the ride contrac
tors

() if so, the faots thereof and

(c) hether it has een resoled 
and hat is the proress of the ride 
ork?

THE INISTER O STATE  IN 
THE INISTR O SHI IN AND 
TRANS ORT (SHRI H.  .  TR1 
VEDI): (a) to (c).  The  proposed 
Second Hoofaly Bride fs essentially 
a State roect and all atters per
tainin to  plannin,  prora in, 
construction, A ard  of  contracts 
aree ents ith Consultants,  etc. 
are ein handled y the State ot 
The Centra ot, hae only areed 
to assist the State ot,  financially 
In the construction of  this  ride 
throuh  loan assistance. The ot. 
Of India ae not receied any report 
froro the  State ot in reepect of 
the issues rafced in Die i t .

 CK  n  l

t  hi nBAi att cha
UDHABT: W1B  thf  tCaKtcr  at 
HEALTH AND A H. LAN IHa
e pleased to state:

(a)  hether Bidi Is i  f a health 
haard than the ciartte

 hether Bidi Industry e ploye 
een half a illion people sand this 
can e Increased if its production 
increases and

(c since  c drette  Industry e
ploys fe people and ciarette   
health haards, ill the oern ent 
consider annin ciarette anu
facture,  i port  and  sale  in  the 
country?

THE DE UT INISTER IN THE 
INISTR O HEALTH AND A
IL LANNIN (SHRI A. K. . 
ISHA UE (a) No scientific study has 
een ade so far in this reard.

(  Accordin to the fiures recei. 
ed fro the  State  oern ents, 
there ere 1,54, 39 Bidi Workers, 
coered y the  Bidi  and  Ciar 
Workers Act, 19, as on 31st  anu
ary, 1973.

(c)  No such proposal is  conte
plated at present. Hoeer, ith  a 
ie to akin the pulic conscious 
of the fact that s okin ts haardous 
to health, it is proposed to introduce 
leislation to proide that  eery 
packet of ciarettes shall carry   a 
arnin to the effect that ciarette 
s okin is inurious to health.

fieprodocttea f Articles i rie 
of Indian tistttf for Ctfttsnl

Relations

5754
HAfc WOl fee inister of 
A AIRS e p3tfd to 

(a)  fcether  ttrafly  articles 
efready t i  in other tttli
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te  reproduced la Enlish, Araic, 
Htoch and Spaniih ournals of Indian 
Council lor Culture Relations

() if so, the reason therefor end

(c) hether Councils ournals are 
neer pulished on schedule dates 
If ao, the reasons therefor and acticn 
taken aainst the defaultin officials?

THB DE UT INISTER IN THE 
INISTR  O  E TERNAL  A
AIRS (SHRI BIIN AL DAS): (a) 
No, Sir.

() Dtfes not arise.

(c) No, Sir. Hoeer, the issue of 
a ournal is so eti es delayed oin 
to paper shortae or the failure on 
part of the printin presses to eet 
the deadline oth of hich are eyond 
the control of the Council.

Settle ent   of   Dispute   et een 

anae ent and Workers ef recision 

Bearins India Ltd., Basoda

575. SHRI ATI   ARVATHI 
KRISHNAN: Will the inister of 
LABOUR e leased to state:

(a)  hether orkers of recision 
Bearins India  Liited, Baroda are 
on strike fro 24th Dece er, 1974 
and if so, their de ands

( hether  the  de ands  ere 
referred to Laour Co issioner ho 
proposed co proise for ula, and 
If so. the facts thereof

fc) hether the anaeent refused 
to accept the proposal ien y the 
tat ir Co issioner

fd) hether ith the cooperatian of 
orkers.  Co pany  has  een

akin nt profit of  45 lakhs and

,  it  the steps oernent a 
4  tftiakt to settle the dispute?

THE DE UT INISTER IN THE 
INISTR O  LABOUR  (SHRI 
BAL OVIND VER A): (a) to  (e). 
Infor ation is ein collected  and 
ill e laid on the Tale of the 
House.

World opulation Conference to 
Bucharest

5757. SHRI R. . DAS:  WiU  the
inister of HEALTH AND A IL 
LANNIN e pleased to state:

(a) hether oern ent propose 
to eaine and reie its entire out 
look to the population uestion and 
place it on a scientific ackround in 
the liht of the ne orld eperienc
es

() hether the eperience ather
ed in the tele day World opula
tion Conference of Bucharest has een 
put to practice in the aily lan
nin Centres under the direct ana
e ent of this inistry and

(c) if so, the facts thereof?

THE DE UT INISTER IN THE 
INISTR O HEALTH AND  A
IL LANNIN (SHRI A.  K.  
ISHA UE): (a) Official policies and 
prora es are ein continuously 
reieed in the liht of ne eperi
ences to adopt the to the chanin 
situations.

()  and (c) The World opulation 
Conference at Bucharest  adopted a 
World lan of Action of hich India 
as a principal supporter. The ain 
point of that docu ent underlines the 
necessity to eole national popula
tion prora es to i proe the ua
lity of life of the people y akin 
the part of the entire socioecono 
ic deelop ent plans.

India had already een folloin 
these principles in respect  of her 
population prora es. The official
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faily planrdi prora e Is asi
cally a elfare easure hich toe
ther ith other deelop ent plans Is 
epected to I proe the lifesituation 
of our people. aily lannin Ser
ices are deliered in an interated 
packae ith  Health   Nutrition 
ith special e phasis on  aternal 
and Child Health.  It is also linked 
ith the national prora e of ini
u needs.

rora e to Treat the Blind

5758.  SHRI . . EHTA: Will the 
inister of HEALTH AND A IL 
LANNIN e pleased to state.

(a) hether the National Society 
for the reention of Blindness has 
prepared a prora e of surery to 
treat the 50 lakh lind hose siht 
tan e restored:

() if so, the outlines of the pro
ra e

(e)   hen the sae is likely to e 
started and

(d)  the total a ount likely tc e 
spent?

THE DE UT INISTER IN THE 
INISTR O HEALTH AND  A
IL LANNIN  (SHRI A. K . 
ISHA UE): (a) No.

() to (d). Do not arise.

 hether any proto has teft 
loded ith the Hap ese  oern 
ent In this reard

(c) If o, the reaction of the Nepa 
lese oern ent

(d) hether China is still akin 
antiIndian actiities fro the Nepa
lese soil and

(e) if so, hat steps are ein tak
en y oern ent to countract such 
actiities?

THE DE UT INISTER IN THE 
INISTR O  E TERNAL  A
AIRS (SHRI B11NAL DAS): (a 
and () Our E assy in  Nepal has 
dra n the attention of the Nepalese 
oern ent to the o ectionale pro
paanda aainst India ein carried 
on y the Chinese E assy in Kath
andu and has ured upon the to 
take necessary steps to stop such anti 
Indian actiities in a third countrys 
capital

(c) The Nepalese oern ent as
sured us that suitale action ould e 
taken

(d) ro ti e to ti e such anti 
Indian pulicity aterials are  still 
ein put out y the Chinese E assy 
in Kath andu

(e) Apart fro the continuin con
tact ith the Nepalese oern ent, 
the Indian E assy ha itself taken 
suitale steps to counter act, the Chi
nese propaanda in Kath andu.

AntltnAian Actiities f China fro 
Nepalese Soil

9789. SHRI R, V. SWA INATHAN: 
Will the  inister  of E TERNAL 
A AIRS e pleased to state:

(a)   hether oern ent hae e
pressed resent ent ith the Nepalese 
oern ent for alloin China  to 
carry antiIndian actiities  the oH

 Nepal

Visit te India y ae inister t

70. SHRI HARIKISHORE SIN H: 
Will the inister of E TERNAL 
A AIRS e pleased to State:

(a) hether the ri e inister 
fill isited India recently

() If so, the aature of diseupstai 
held y hfen ith tit oern ent 
In At and
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(c) the decisions arried at?

THE DE UT INISTER IN THE 

INISTR  O  E TERNAL  A

AIRS (SHRI BIIN AL DAS): (a) 

to (c). The ri e inister of ii, the 

Riht Honourale Ratu Sir Kaisese 

ara isited India fro 7 to 3 arch 

175. Durin his rief stay in Delhi, 

he had echane of ies on atters 

of utual interest ith  the  ri e 

inister and the inister of Eternal 

Affairs.

E ploy ent of the for er Dra  

Controller ith ID A

571. SHRI ISHA UE SA BHALI: 

Will the inister of HEALTH  AND 

A IL  LANNIN e pleased to 

stal: ,

(a) hether the for er Dru Con

troller of India has, after retire ent, 

taken up an assin ent ith the In 

dian Dru anufacturers Associa

tion

() if so, hether  oern ents 

perission as otained in ters of 

Rule 531B, CS.R. and the ension 

Rule if so, the ters and conditions 

reulatin the e ploy ent

(c) hether the sa e officer as 

also Appointed to ork on the Hath 

Co ittee set up y the inistry of 

etroleu ana Cheicals and

tin a retired officer to ork si ul
taneously oth in the priate sector 
and on a oern ent Co ittee?
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THE DE UT INISTER IN THE 
INISTR O HEALTH AND  A
IL LANNIN (SHRI A. K. . 
ISHA UE): (a) and (). oern ent 
are neither aare hether the for er 
Dru Controller of India has taken up 
an assinent ith the Indian Dru 
anufacturers Association  nor  has 
he souht perission therefor.

(c)  and (d). The officer  as ap
pointed as a e er of the Hathi 
Co ittee efore his retire ent. At 
the reuest of the Chair an  of the 
Co ittee, he as alloed to conti
nue as a e er of the Co ittee in 
his personal capacity een after his 
superannuation in ie of his eperi
ence and association ith, the ork 
of the Co ittee for eiht onths 
prior to his retire ent.

Workers Education Centres

572 SHRI ROBIN KAKOTI Will 
the inister of LABOUR e pleased 
to state:

(a) total nu er of Workers Edu
cation Centres in the country (State 
ise fiure)

() total nu er of orkers ot 
trainin fro these centres durin the 
last three years

(c) total aount of ependiture 
incurred in Tunnin these trainin 
centres for the aoe periods

(d) hether any surey or ealua
tion has een ade reardin ork
in and utility of these centres and

4) if , the considerations hich (e) if so,  the  salient  features

eihed ith oern ent in perit   thereof?
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THE DSPtJtt MINISTER IN THB 
MINISTRY OF LABOUR (SHRI BAL-

-govinb vmmkh t»)

cation Review Committee has 
set 119 in July, 1974,  Its 
awaited.

is

Andhra Pradesh 

Assam .

Bihar .

Gujarat 

Haryana 

'Karnataka . 

Kerala

Madhya PraJesh 

■MaharasHra 

Orissa 

Punjab . 

Rajttsthar 

Tamil Nadu  , 

Uttar Prar’esh 

West Bengal 

Union Terntoifcs 

Delhi  t

Toral

<b)  1971—72

197*—73

1973—74

{c)  1071—72

1974—73 

J973~ 74

3

2

3

2

1

3

2

3

4 

I 

t 

I

3

3

4

17

Total

Total

176377

222,031

3*5,381

7I4J»9

Rt.
.  75 04,560

7549>3*9 

8i,68,>o6

2,3»i03,48.<

(d) None during the three  years 
1071—74; the National Commission on 
Lebour and thte Estimates Committee 
had reported on this atthjiot jwior to 
that. Apart from these Worker*’ Edu-

(e)  It hat tnter aim. been suggested 
that tbĉe should be greater involve
ment of trade unions* State Govern* 
ments, universities, etc. in ifefc Wor
kers' Education Scheme; the produc
tion of literature should be intensified 
and improved; the scheme should be 
put on continuing basis and the Cen
tral Board should be reorganised; it 
should include a representative of the 
Public Sector; the activities of the 
Board should be entrusted to the trade 
unions and the Cbaiflman  and the 
Director of the Board should in due 
course be a nominee of  the  trade 
unions; the desirability of giving the 
Scheme a statutory character should 
be examined; etc etc.

Oil  Bearing  Structures  in  Waters 
between India and Bangladesh

5763. DR H P. SHARMA* Will the 
Minister of EXTERNAL  AFFAIRS 
be pleased to state:

(a)  whether m view of the high 
potential of oil beaming structures in 
the waters between India and Bangla
desh,  Government  are  expediting 
negotiations to determine the mari
time belt between the two countries;

(t>> if so, how far the settlement if 
within sight;

fc) the steps taken In that direction 
during the last three month*; and

m   broad features of the aMe*s~ 
ment, & any made about the presence 
of ott bearing structure In the am 
and tfee afieps taken and contemplated 
for exploration in the mwatfT
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THB DE UT INISTER IN THE 
INISTR  O  E TERNAL A
AIRS (SHRI BIIN AL DAS): (a) 
to c). Neotiations are (n  proress 
eteen the (Stoernents of  India 
and Banladesh on the  uestion of 
deliitation of the ariti e oundary 
in the Bay of Benal.  Durin  the 
last three onths, the ariti e oun
dary uestion has  een  discussed, 
tice in Ne Delhi and oftte in Dacca, 
eteen the  deleations of the to 
countries led  their respectie o 
ein. Secretaries  At the last eet
in, hich as held in Ne  Delhi 
fro 20th lrch to 2nd April, 1075 at 
the leel of orein inisters,  oth 
ides areed that neotiations had ad
anced to a stae heie they  felt 
confident of findin  an  epeditious 
and utually satisfactory solution

(d)  In a portion of the Continental 
Shelf off the coasts of West  Benal 
and Orissa, seisic suieys  hae 
yielded encourain  results   The 
data collected so far i ein pi oces 
eed to deterine hether eploratory 
drillin should he undertaken

nisation acilities for Ne irants 

In Shahpur area (  .) under 

Resettle ent roect

5?4 DR, LA 1NAHA1N 
ANDE A

SHRI NATHU RA 
AHIRWAR

Will the inister of SU L A D 
REHAB1LTTATION e  pleased  to 
state

(a)  hether proision of irriation 
f it ilities to areas in Shahpui resettle
ent proect In Betul District of  
State lor per anent settle ent of the 
ie irants faine are under con
sideration

 hether the ne irants ere 
to e proided 5 acres  of irriated 
)  1 each fa ily in this resettle 

nd

(c)  if so, hat are the sche es 
under consideration and y hat ti e 
do the oern ent epect the sae 
to e eecuted?

THE INISTER O SU L AND 
REHABILITATION  (SHRI  H  K. 
KHADILKAR) (a) es Sir

()  and (c) Attention is dra n to 
the reply ien to parts (), (c), (d) 
and (e) of Unstatred uestion  No, 
413d ansered on 20th arch, 1075.

Il  is not possile to indicate precise 
1 the ti e  hich the irriation 
sche es undei consideration are like 
I5 to e eecuted ut all efforts are 
oin ade to epedite the as far 
a 3 possile

inancial Assistance to Banladesh

73 SHRI  BIRENDER  SIN H 
RAO Will the inister of E TERNAL 
A AIRS e e pleased to state

(c) the total  financial assistance 
ien y India to Banladesh so far,

 particuUus  of  technical aid 
ien to that countr, and

(c)  hethei  Banladesh has ap 
pioached for furthei aid and if so, 
hat  is  oern ents  reaction 
thei eto

THE DE UT INISTER IN THB 
INISTR  O  E TERNAL  A
AIRS (SHRI BIIN AL DAS), (a) 
The total a ount of  assistance  at 
oern entto oe ent and non 
oern ental  leel  (co ercial 
c edit and supplies y oluntary re
lief oranisations) ien so  far y 
India to  Banladesh  aounts to 
Bs 308 crores.

()  Under the Technical Assistance 
rora e fo  Banladesh,  three 
feasiility studies us the  fields of
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ce ent, fertilisers and  spone Iran 
hae een conducted y the Deelop
ent Consultants () Ud ertilier 
Corporation of India and the etal 
lurical and Enineerin Consultant 
(India) Ltd.  Also, trainin facilities 
hae een proided to 110 Banla
desh personnel in arious Sectors. In 
addition, 10 scholarships hae  een 
ien to Banladesh nationals lor stu
dies in different courses in India.

(c)  es, Sir.  The atter is ein 
looked into.

Ostruction to Tourists Traellin y 

Bose and Special Coaches

57. SHRI . . AVALANKAR. 
Will  the  inister  of  SHI IN 
AND TRANS ORT e pleased to state:

(a) hether it is a fact that inter
state tiael  y  uses and  special 
coaches on roads carryin Indian and 
forein tourists is ostructed y diffe
rent States charin different taes 
and  i posin  arious rules  and 
controls

() if so, the road outlines of the 
said ostacles

fc) hether oern ent propose to 
e edy the situation y takin appro
ate steps ith a ie to pro ot 

r  touris  and

(d) if so, ho and hen?

THE INISTER O STATE  IN 
THE INISTR O SHI IN AND 
TRANS ORT (SHRI  H.  .  TRI 
VEDI): (a) to (d). The ain i pedi
ents to the free interstate oe
ent of tourist ehicles are the ul
tiplicity of taes leiale  on these 
ehicles and the procedural reuire
ent relatin to countersinature of 
perits Sn respect of these ehide. A 
sche e has een eoled under hich 
eery state and Union territory ffl

issue perits for 100  tourtets tai 
and  tourist contract carriaes for 
operation  throuhout  the  country 
ithout countersinature and t the 
asis of 8iniepoint taation4. Sus 
tantie proisions hae een Included 
in Section OS of the otor Vehicle 
Act, 1939, for rant of allInda per
its for such ehicles.

The sche e can, hoeer, e i
ple ented only hen all the States 
ee pt tourist ehicles reistered in 
the other States fro pay ent of road 
ta and passener ta in their terri
tories. if taes in respect of the ehi
cles hae een paid in the  hoe 
State. The oern ents of ahara
shtra, Andhra radesh, uarat, West 
Benal, Karnataka, Orissa,  anipur 
and Tail Nadu and Union  Adorns, 
of Anda an and Nicoar Islands, oa, 
Da an and Diu, Delhi and Chandi
arh hae either ee pted or areed 
to ee pt tourist ehicles fro pay
ent of oth toad ta and passener 
ta.  The  oern ents  of  Bihar, 
Uttar  radesh,  Assa,  Raasthan, 
Hi achal radesh and  Kerala  and 
Union Ad ns. of iora hae areed 
to ee pt these ehicles fro otor 
ehicles ta only.  The uestion of 
rantin ee ption to  tourist ehi
cles fro the to taes is under con
sideration of the  oern ents  of 
a u and Kashir,  adhya ra
desh, Haryana, una,  ehalaya 
and Tripura ith ho the atter is 
ein pursued.

Etension of hu krtfon er Sea fey 
so e States

577.   SHRI  NITIRA   SWOB 
CHAUDHAK Will the inister  o 
E TERNAL A AIRS e pleated t 
state

(t) hether oern ents attention 
has een dra n to ft .T.I net
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e anatin fro London dated eru
ary IS, lfTS reardin etension of 
firiidicttan oer sea y so e States 
and

()  if so.  oern ents  reaction 
thereto?

THE DE UT INISTER IN THE 
INISTR O  E TERNAL  A
AIRS (SHRI BIIN AL DAS): (a) 
es, Sir. It as reported that pres
sures are roin for unilateral ac
tion y so e States to etend their 
national urisdiction oer see and its 
resources.

) The Third United Nations Con
ference on the La of the Sea is pre 
ntl in session in  enea  fro 
arch 17 to ay 10, 1975  A nu er 
of i oortant uestions relatin to the 
la of the sea includin the etent of 
coastal State urisdiction are efore 
thr Conference  The oern ent of 
India is participatin in its ork and 
I of the ie that n coastal  Slate 
should e entitled to hae a territorial 
sea of 12 iles and an eclusie eco
noic eon of 200 iles  easured 
fro the appropriate aseline  In the 
econoic one, the coastal State should 
hae soerein rihts oer the liin 
end nonliin resources and eclu
sie urisdiction for the protection of 
the arine eniron ent and the con
duct of scientific research  The o
ern ent of India is also of the ie 
that the continental shelf of a State h 
the natural prolonation of its land 
territory and  that the  continental 
shtolt should etend to the outer ede 
of the arin here it eets  the 
ayssal plains or the ocean floor.

Increase In  as f Bases doe la 
teetHt in rice of tiroi

 .  sa ar  uha  
the  inister  of  SKI IN  AND 
A C  e aaed to State

394 l

(a) hether the sharp rise in price 
of petroleu and petroleu products 
hae caused rise in us and tai fares 
all oer the country and

() if so, facts thereaout?

THE INISTER O STATE IN THE 
INISTR O  SHI IN  AND 
TRANS ORT (SHRI H . TRIVEDI):
(a)  and (). Conseuent  upon the 
increase in the price of  petrol in 
Noe er, 1973, the State oern
ents and  Union  Adinistrations 
had raised  the tai  fares  y  30 
per cent to 50 per cent  As a result 
of the further hike in the  price of 
petrol fro 1st arch, 1974, the tai 
fares ere aain increased in  Delhi 
y aout 11 per cent ith effect fro 
th arch 1974. Infor ation in reard 
to the further increases, if any, in tai 
fares ade or proposed to e ade 
y the other State oern ents and 
Union Adinistrations is not  aail
ale.

There has een only a arinal in
crease in the price of diesel oil, hich 
is no increasinly used as fuel in 
uses This increase had not aterial
ly affected the cost of  operation of 
uses  So e StatesUnion Territories 
hae increased the us fares in their 
territories after Noe er, 1973, ut 
it is difficult to uantify the etent of 
the increase hich can e attriutale 
to the increase in the price of diesel 
oil.

Actiities of orein ishin Vessels

579 SHRI  OTIR O  BOSU: 
Will  the  inister  of  DEENCE 
e pleased to state:

(a)  Whether, as reported y  the 
Ti es of Indio, Ne Delhi in its issue 
dated the 18th anuary, 1975, there 
has een a spurt in the intrusion of 
forein fishin essels into  Indian 
territorial aters in the seas around 
the  Anda an  and Nicoar islands 
durin the last one onth
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() if  so,  toat  are  the facts 
thereof

(c) hether  it  has een alleed 
that these forein fishin essels in 
the na e of fishin, are enaed in 
other actiities and

(d) it so,  oern ents  reaclon 
thereto?

THE INISTER  O  DEENCE 
SHHI SWARAN SIN H)  (a) es, 
Sir.

() There hae een seeral ins
tances of iolation of Indian territo
rial aters around the Anda an and 
Nicoar Islands y  foiein  essels 
ostly enaed  fishin  In a fe 
cases it as noticed that the  oats 
ere found carryin fire ars When
eer detected the oats are  chased 
aay and  so e cases appiehcndtd 
The apprehended oats aie dpalt ith 
 local Ciil  Adinistration  All 
efforts are  ade to  preent intru
sions in ou territorial aters y de
ployin as any patrol essels a., can 
e aailale foi this purpose

(c) No, Sir

id) Does not arise.

Workers laid off in arid ad actories 
doe to oer upply ein sitched off

5771. SHRI INDRAIT UTA Will 
the inister of LABOUR e pleased 
to state

(a) hether  oer 70,000  orkeis 
laid off at aridaad factories due to 
the sitched off poer supply to the 
y Haryana State Electricity Board,

() if so, the reasons therefor and

(c) ho far this ould affect the 
s all industries in ters of  
and production?

tfias deputy is r nr a
INISTR O LABOtW (SHB U 
OOV D VER A) ) to (). tutor
ation is ein collected  and ill e 
id on the Tale of the House.

Cost of Super Tankers uilt for India 

to a North European Country

5772  SHRI RANABAHADUR SIN H. 
Will  the  inister  of  SHI IN 
AND TRANS ORT e  pleased  to 
state

(a) the total cost of the to super 
tankers ein uilt for India in  a 
North European countiy and y hen 
they shall e deliered,

() the salient features of the pay
ent diee ent to the ship uilders,

(c) the  eact  loute  that  the.se 
tankeis shall ply on hen deliered, 
and

(d) hether  ost of the  orld 
super tankers, hae eco e redundant 
due to the slu p in de and of erudc 
due to tht increased price7

THE INIST R O STATE IN THE 
INISTR  O  SHI IN AND 
TRANS ORT (SHRI H  .  TRI 
VCD1), (a) No supei tankei is ein 
uilt for India in a North European 
country

() to d) Do not an

Stoppae of ractisin Allo ance to 

Doctors

5773  SHRI R AN ABAHADDt SIN H: 
Will the inister of HEALTH AND 
A IL LANNIN e pleased  to
stale

(a)  hether arfy States are think
in of poppin thte practice of payin 
noipr4tiia  allo  to  A  
doctor
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()  if o, the reaction of oern
ent in this reard and

, (c) hether the stoppae  of such 
alloances shall deprie the ackard 
reions of such  States fro ettin 
the serices of eperienced doctors?

THE DE UT INISTER IN THE 
INISTR  O  HEALTH  AND 
A IL LANNIN (SHRI A.  K 
. ISHA UE): (a) to (c). The infor
ation is ein collected and iU e 
laid on the tale of the Saha in due 
course.

Special Leprosy Treatin Centre for 
Lasarai Villae,  Sidhl District, 

adhya radesh

3774. SHRI RANABAHADUR SIN H: 
Will the inister o HEALTH  AND 
A IL LANNIN e pleased to 
state:

(a) hether a special leprosy treat
in Centre had een sanctioned lor 
the illae Lasarai in Sidhi District 
of adhya radesh as far ack as in 
1978 y the Centre under the State 
oern ent proposal

() if  so, hether  nothin  has 
co e up in the illae so far

(c) Whether this illae has an 
incidence of leprosy affectin alost 
40 per cent of the residents and

(d) if so, hat steps oern ent 
propose to help this afflicted illats?

THE D8 T INISTER IN THE 
INISTR of health  AND A
IL LANNIN (SHRI A. K  . 
SHAtlE): (a d (). One Suney 
ucetion   Treat ent Centre Has
Recently een sanctioned y the State 
po t loif Lasarai illae on 
fte . The Unit is

0 COI up shortly.

(c) No, the prealence rate of lep
rosy in Sidhi  district is aout 0.25 
per cent.  The real prealence  rate 
of the disease in illae Lasarai ill 
e kno n only hen the S.E.T. Cen
tre co pletes surey ork  in  the 
illae.

(d) Adeuate facilities ill e pro
ided y the S.E.T. Centre hen es
talished.

Antiprenancy Vaccine

5775. DR. H. . SHAR A:

SHRI VEKARIA:

SHRI D . ADEA:

Will the inister of HEALTH AND 
A IL LANNIN e pleased to 
state the eperi ents so far  ade 
nth antiprenancy accine deelop 
ffi y All India Institute of edical 
fVencts and the results thereof?

THE DE UT INISTER IN THE 
INISTR O HEALTH AND A
IL LANNIN (SHRI  A. K. . 
ISHA UE): After successful eperi
ents  rats, ice, ra its, oats and 
onkeys, the clinical trial in liited 
nu er of hu an suects as start
ed in arch, 1974. The cases  hae 
een follo ed up for a little  ore 
than one year.  The antiprenancy 
effect of the accine is still present in 
the cases and it as also found that 
the  antiprenancy  accine did not 
hac any aderse effect.

air treat ent to Aysredic Syste 
of edicine

577.  SHRI BHO ENDRA HA WiU 
the inister of HEALTH AND AI
L LANNIN e pleased to state:

(a)   hether 4th plenary session of 
the AH Indie Ayuredic Conress held
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at Auroindo Ashra, andicherry on 
3rd, 4ti  and 5th  eruary, 1979 
passed certain resolution de andin 
fair treat ent to Ayuredic syste  
of edicine and

()  if so, the outlines thereof and 
oern ents reaction thereon?

135   Written Ansers

kind i ade aainst noncitken tea 
chars ho hae een  orkin  in 
Nepal for any years past.  This is 
also in keepin ith tie spirit of the 
1950 IndoNepal Treaty of eace and 
friendship.

Loss due to Industrial Accident

THE DE UT INISTER IN THE 
INISTR O HEALTH AND A
IL LANNIN (SHRI A.  K . 
ISHA UE): (a) es

() A copy each of the resolutions 
No 2. 3, 4 and 5 is laid on the Tale 
of the House.  [laced In Lirary 
See Na LT940475. The atter is 
receiin the attention of the o
ern ent.

Retrench ent of Indian Teachers  in 
Nepal

5777 SHRI BHO ENDRA HA ~ 
Will the  inister  of  ETERNAL 
A AIRS e pleased to state:

(a) hether since the initiation of 
a ne Educational lan in Nepal, a 
laree nu er of teacher serin in 
arious schools and collees for the 
last ten to tele years are ein 
retrenched ecause  of their  Indian 
oriin and

() If so, the fact thereaout and 
oern ents reaction thereon?

THE DE UT INISTER IN THE 
INISTR O  E TERNAL  A~ 
AIRS (SHRI BIIN AL DAS) (a) 
So far e hae receied appeal fro 
thrtee Indian Teachers ho hae een 
retrenched as a result of ne Educa
tion lan in Nepal

() Our E assy in Nepal  hae 
discussed this atter ith concerned 
Nepalese authorities. Th latest dis
cussion took place on 20th  arch, 
1079. The oern ent of Nepal hae 
stated that no dtaraniftftltot of W

5778. SHRI VASANT SATHE Will 
the inister of LABOUR e pleased 
to state:

(a) hether the country is sufferin 
colossal losses as a result of hih rate 
of industrial accidents

f) if so, the  fiures for aor 
Industries durin the three years and

(c) hat steps hae een taken 
proposed to reduce the hih rate of 
accident in the selected  industries 
ith hih incidence of accidents?

TH DE UT TNTSTR TN THE 
INISTR O LABOUR (SHRI BAL 
nOVTND  VER AV  (a)  and  ). 
Infor ation pertainin to the  total 
lote due to accidents is not aailale 
Hoeer, as per latest  infor ation 
aaalf ith the Laour Bureau the 
t u er of fatal and nonfatal inuries 
in factories reiitered under the ac
tories Act 1948 durin the ears 1970 
to 1972 is ien elo —

ear
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(A) The aftffty reuire ents  laid 
U n in the actories Act, 1048 and 
State actory Rules trained  there
under are efof enforced, constantly 
reieed, enlared end i proed up 
on hereer necessary. Safety train
in and education is also ein  i
parted throuh the Central  Laour 
Institute, Reional  Laour Institute 
and the National Safety Council,

Supply tf ine  Dress y  Boufcela 
Steel riant

OHA ATRA WiU the inister of 
STEEL AND  INES e pleased to 
state

(a) hether there aa an aard of 
a contract for supply of inc Dross to 
a party y Rourkela Steel lant hich 
did not su it tender and

() if so, the a ount of the order 
inoled and under hat circu s
tances it as neotiated ithout tender 
fro the party In the usual course?

THE DE UT INISTER IN THE 
INISTR O STEEL AND INES 
(SHBI SUKHDEV RASAD): (a) and
(). c Dross has een sold to to 
parties at a price of Rs 10,50  per 
tonne e Calcutta and eclusie of 
sales ta. One party took 150 tonnes 
and the other 10 tonnes  Since the 
plant as not successful in disposal 
of specific uantities y tender e
cause of ide fluctuations  arket 
price, it decided to sell this product 
at a Aed price in the sae anner 
in hich iscellaneous products and 
industrial and eltin scrap are sold 
offerin the aterial to all  parties 
illin to lift it at that price.

e ploy ent t Rourkela Steel lant

5780. SH1U   SH A   SUNDER 
0HA ATRA W the inister of 
STEEL  AND INES e  pleased to 
State:

 Whether accordin to an aree
ent ith the ttottrunion a lare

nu er of people ere recruited to 
the Steel lant at Rourkela and a fe 
thousands ot pro otion and

()  if so, the eact nu er of oth 
and the a ount of oney inoled 
therein?

THE DE UT INISTER IN THE 
INISTR O STEEL AND INES 
(SHRI SUKHDEV RASAD): (a) and
(), The infor ation i ein collect
ed and ill e laid on the Tale of 
the House.

Accident at Khetri Copper Co ple

5781.  SHRI BASHWESHWAR NATH 
BHAR AVA,  Will the  inister of 
LABOUR e pleased to state.

(a)  hether a fatal accident  took 
place on the 5th anuary, 1975 in the 
inin area of Khetri Copper Co ple 
and hether it as reported to the 
Director eneral of ines Safety and 
other authorities as per ines Act,

() if not, hether anae ent of 
Khetri Copper Co ple has iolated 
the proisions of the ines Act and

(c) hat action is proposed for such 
a serious iolation?

THE DE UT INISTER IN THE 
INISTR  O LABOUR  (SHRI 
EAL OVIND VER A): (a) A fatal 
accident oipcurred on 5th eruary, 
1975 and not on 5th anuary, 1075 as 
stated in the uestion, in the Khetri 
Copper ine of s. Hindustan Cop
per Ltd. and this as inti ated on 
the ery date to the oint Director of 
ines Safety, A er.

()  and (c). uestion  does  not 
arise.
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5792. Shri   BASH WESHWAR
NATH BHABOAVA: Will the inis 
ter of STEEL AflD INES e pleas 
ed to state

(a) hether rick linin in the 
lah  furnace  has  een da aed 
necessitatin shut do n of the ur
nace and the S elter lant of Khetn 
Copper Co ple

() hether esides the aoe fact, 

anae ent of Khetn Copper Co

ple proposed to slt do n the s el

ter plant as  concentrate  as  not 

aailale for feedin it at reuired 

eapacity and

(c) hether Khetri ine is  also 

under shut do n, if so, the period for 

the shut do n and reasons thereof

THE DE UT INISTER IN THE 

INISTR O STEEL AND INES 

(SHRI SUKHDEV RASAD), U) and

()  It is not a fact that the S elter 

lant at Khetri has een shutdo n 

ecause of da ae to the rick linin 

or nonaailaility of copper concen

trates.  The trial production at the 

S elter at  Khetri  co enced  in 

Noe er, 1974 and the lant  as 

for ally inauurated y the  ri e 

inister on 5th eruary, 1975 Eer 

since co issionin,  the  plant  is 

orkin satisfactorily.  In fact, dur

in the onth of arch. 1975, a re

cord production of 1017  tonnes of 

lister copper a achieed  at the 

Khetri S elter co pared to 419 ton 

tee in the onth of eruary and 993 

tonnes in thtt onth of anuary. 1979.

e No, Sir.

   n  if   tar  l.
anetdiea for treat ent t Vaitafc
Wtal at Ceet Institute, ftirtr 

Dellii

5788. SHRI  OHINER  CNtt 
ILL WiU the inister ot HUALTtt 
AND  A IL  LANNIN  e 
pleased to state

(a) hether cases of rei urse ent 
of clai s y C  H.S. eneficiaries 
for treat ent at the Vallah  Bhai 
atei Chest Institute, Ne Delhi are 
pendin ith the oern ent i  
lon,

() if so, the seasons for the delay, 
and

(c) the trnie hich is likely to e 
taken to finalise the clai s

THE DE UT INISTER IN THE 
INISTR O HEALTH  AND A
IL LANNIN (SHRI A.  K. . 
ISHA UE)  (a) es

()  and (c) The Vallah Bha atel 
Chest Institute, Delhi, as not cliar 
an C.HS  eneficiaries for tests, 
inestiations and Ueatn nt earlier 
But fro 25th atch, 1973, the Insti
tute started chai  for the cost of 
antiens , The C  H S  authorities 
souht so e clarification  this re
ard, hich ha, tance een ien, The 
pendin rei urse ent clai s  are 
no ein settled.

ay ent to atsl Cheat Ssstttate, Ne  
Delhi for treat ent f COB8. 

eneficiaries

5794, SHRI  OHINDER  SIN H 
ILL: Will the inister Of HEALTH 
AND A IL LANNIN e pleat
ed to state:

(a)   hether tie uestion of dra  
to up of schedule of rate to  fee 
paid y  oern ent to the  tfaH
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Chest Institute, He Delhi for treat
ent of C HS eneficiaries has een 
under its consideration since lon

() if so, the reasons for the sa e 
and

(c) the action oern ent propose 
to take to epedite the sa e?

THE DE UT INISTER IN THE 
ttHSW O HEALTH AND A
IL LANNIN (SHRI A K. . 
ISHA UE). (a) to (c). The Vallah 
Bhai atel Chest Institute, Delhi, as 
not charin C HS eneficiaries for 
testa, inestiations and  treat ent 
earlier.  But fro 25th arch. 1873, 
the Institute started charin for the 
cost of antiens. The C HS authori
ties souht so e clarification  this 
reard, hich has sincc een ien. 
The pendin rei urse ent  clai s 
are no ein settled.

Allot ent of lands to idos of 
allantry A ard Winners

3785. RO,  NAHAINT  CHAND 
ARASHAR: Will the inuter  of 
DEENCE e pleased to state:

(a) hether oern ent hae en
sured that the allot ent of land and 
other enefits ianted to the idos 
of artyrs in eneral and posthuous 
A ard Winnin artyrs  particular, 
ho laid do n their lies for  the 
defence of the otherland in the 1971 
ar hae actually een i ple en
ted

() if so, the naes of the idos 
of the allantry A ard Winners and 
the nu er of idos of other ar
tyrs ho hae een allotted  land 
and other enefits durin the years 
197, 1973 and 1974 State ise

c hether any co plaints reard
in the nonfulfil ent of these enefits 
a tea deceied y the oernent 
fro any States and

(d)  if rtO, the nature of the co
plaints, alon ith the dates of receipt 
of co plaints and the action  taken 
y oern ent on the?

THE DE UT INISTER IN THE 
INISTR O DEENCE  (SHRI .
B. ATNAIK): (a) to (d) In so far 
as Central oern ent is concerned, 
the concessions adissile  to  the 
idos of artyrs in  eneral  and 
posthu ous A ard Winnin artyrs 
 particular, under Central o
ern ent Sche es, hae een ien 
 ail cases, Allot ent of land  all 
these cases is actually done y the 
State oern ent under their rules 
y officers at the District and loer 
leels.

Co plaints reardin nonfulfil ent 
of any of these enefits are duly at
tended to and hereer they concern 
the State orn ents, the co plaints 
arc passed on to the State  oern
ent authorities for suitale action.

Detailed for ation souht for in 
icard to the na es, the nu ers etc. 
of the recipients ho  hae  een 
allotted land  and  other  enefits 
under  the  State  oern ents 
sche es is not aailale ore so is 
the case in reard to nature of the 
co plaints, their dates  of  receipt, 
action taken etc and the ti e and 
laour inoled  in  collection  of 
these details fro the arious autho
rities in the States ill not e co  
ensulaee ith the results likely to 
he achieed

E ploy ent ien to eserfee en 
y Directorate of Eesettte est

578. RO.  NARAIN  CHAND 
ARASHAR  WiU the inister  of 
DEENCE e pleased to state:

(a) lihe nu er of  Eserice en 
ho hae een proided e ploy ent 
y the Directorate of  Resettle ent 
durin the past three years includ
in the current financial year

() the reakup of the  fiures, 
State ise and
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(c) the total nu er of K~aerice~ 
en reistered ith the Directorate of 
Resettle ent as oo the 1st anuary at 
the year, 1978, 1974 end 1099?

THE DE UT lNlSTBR IN THE
inistry  of s c   (shri
S. B. ATNAIK)

OD   8913

()   A stateent is attached.

() 1 an.73 1 an74  s75
493 15784 34157

dtefentit

State 1972
73

973
74

1 
Andhra radesh 38 29 59

Assa .  , 10 5  3

Bihar . 41 37 51

uarat . 33 22 29

Haryana 229 115 30a

Hiachal radesh 5 4  49

a u  Kashir 2 l 3

Kerala 49 24 37

adhya radesh  . 9 21 15

aharashtra   . 84 SRI 43

anipur —  — —

ehalaya  .  . —  —

Karnataka   , 90 179 4

Naaland — —

Orissa   . 9  7 2

una . 183 15 151

Raasthan 24 57 5

Tail Nadu . 10 13 4

Tripura   .   —

Uttar radesh 158 145 131

West Benal 250 153  7

ii   .  . 13 520 1105

oa  .  .  . 2 3 —

Sika   .  . I

30OS 1 273

Stete f97 7S 974
79  74  7?

ar ilitary 30 9 30
orces

...........................................linn

Total  .     3922  3959  W

acilities and A—Istanoe to Ikllfttttar 
A ini Wiaoe

5787.  RO.  NARAIN  CHAND 
ARASHAR: Win the inister  of 
DEENCE e pleased to state

(a) hat are the arious facilities 
and enefits aailale to the arious 
arti e and  peaceti e allantry 
A ard Winners, as appreciation  of 
their serices y the Central  and 
State oern ents as on the 31st an
uary 1978 and

() hether the Central oern
ent ould ensure  unifority in 
such facilities and assistances all oer 
the country, so that the liited finan
cial resources of any State do not 
affect these facilities in his State, as 
co pared to the etter facilities en
oyed y his corades In Ar s, in 
the econoically ell oft States?

THE  INISTER O DEENCE 
(SHRI SWAB AN SIN H): (a)  The 
recipients of allantry aards  of 
Vir  Chakra  and Ashoka Chakra 
series are ien onetary alloances 
y the Central oern ent at  the 
folloin rates:—

Rs.

ara Vir Chakra icc r .

Each ar to ua Vir Chakra 40 p..

aha Vir Chakra 75 .

Each ar to aha Vir Chakra  as 

Vir Chakra 50 p..
0

Bach ar to Vir Chakra   So p.i.

Ashoka Chakra  9op4n.

Each sr to Aahoka CStea 35 d r
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Rs.

Kirti Chsfcra 5 p. .

Each ar to Kirti Catra 20 p. .
Shsury Chakrn 40 p..

Bch ar to Shaurya Chakra   1  p. .

The allo ance is adissile to the 
recipient 0f the aard and  on  his 
death to his  ido.  When  the 
a ard is ade posthu ously to  a 
achelor, the onetary allo ance  is 
paid to his father or other. In case 
the posthu ous aardee is a ido
er, the allo ance is paid to his son 
elo 18 years or un arried dauhter 
as the case ay e.

In addition, all receipients of  al
lantry aards of Vir Chakra series 
also et so e lu psu cash reards 
fro the StatesU on Territories to 
hich they elon. After the Iulu 
ak Conflict, 1971, so e of the State 
oern ents started iin cash re
ards to the recipient  of  Ashoka 
Chakra  series of aards,  na ely, 
Ashoka Chakra,  Kirti Chakra  and 
Shaurya Chakra and aards of Sena, 
Kao Sena and Vayu Sena edals and 
entioned in Despatches.  A state
ent at Appendi A indicatin the 
eistin scale of cash reards ien 
y the arious State  oern ents 
etc., is placed  on the Tale of the 
House.  [laced in Lirary. See No. 
Lt94575.

()  The practice of iin cash re
ards y the State oern ents has 
een In  eistence  eer  since  the 
aards of Vir Chakra series  ere 
instituted the uantu of cash re
ard, hoeer, aried fro State to 
Stale, In 1903, efforts ere ade to 
rin aout unifority in the scale of 
cash re ards ien y arious State 
oern ents etc., at the ai u 
leel possile. As a atter of fact, 
unifority to the scale of cash ro aui 
as achieed in aority of the cases 
as indicated in the state ent at Ap
petite Bf laid on the Tale of the 
Hotufe  laced In Lirary, See i  
UT..940ST51. Suseuently, after the 

lOOfefc Conflict, 1971, so e ot the

State  oern ents aain  enhanced 
their rates unilaterally, as indicated in 
the stateent at Appendi A. Since 
the cash aard, are e~ratia,  pay
ents sanctioned y the State o
ern ents out of their o n reenues 
it ill not e practicale to lay do n 
any unifor scale of cash reards to 
e adopted y all State oern ents,

Nor alisation of  delations ith 

akistan

5788. SHRI  .  VENKATASUB 
BAIAH: Will  the inister of E
TERNAL  A AIRS e pleased  to

(a) the proress ade so far in the 
nor alisation of relations ith akis
tan and

() the steps taken to restore dip
lo atic tied aud the results achieed?

THE   DE UT  INISTER  IN 
THE INISTR O E TERNAL A
AIRS (SHRI BIIN AL DAS): (a) 
The House is aare that durin the 
period fro Septe er to Dece er,
1974  seeral aree ents ere sined 
ith akistan in i ple entation  of 
the Sila Aree ent on such atters 
as postal ana teleco unication links, 
shippin, trael and trade. A eet
in on resu ption of air links includ
in oerflihts  held at  Isla aad 
as inconclusie and the date for a 
second eetin on this su ect is yet 
to e fied. enerally, the space  of 
nor alisation of relations ith akis
tan has sloed do n as a result of 
akistans propaanda ca pain and 
actions on the issue of Kashir since 
eruary, 3975.   akistan oern 
oat has een clearly told that hile 
India stronly feels that the  Sila 
process should not e  i peded end 
sincerely desires to continue the talks 
on the re ainin nor alisation ea
sures, it is necessary for akistan to 
create a proper at osphere conductie 
for constructie talks.



()   te  of e Sitate Aree
ent ii is  li0 U7 and durale 
tfcet s e suttce 1 toen to i
ple entation of  nor alisation ea
sures efore the uestion of resu p
tion 0 diplo atic relations it taken 
op.

easures lor Industrial eace

579. SHRI  .  VENKATASUB 
BAIAH  WiU tlie inister of LA
BOUR e pleased to state:

(a) hether the ri e inisters 
call for industrial peace to oo fore
in inest ent has yielded any re
sults

() il so, the facts thereof and

(c) the easures enisaed to en
sure industrial peace in the country?

THE DE UT INISTER IN THE 
INISTR  O  LABOUR  (SHRI 
BAL OVIND  VER A): (a) to (c) 
The rune inister has not ade any 
call for  Industrial  eace to  oo 
forein inest ent.  The ft e  
later  has,  hoeer, on  nu erous 
occasion  e phasised the need  for 
ood industrial relation  and ai
isin  production.  The  Industrial 
Relations achinery oth at the centre 
and in the States, continues to ake 
effort to iniise  orkatoppaes 
and aintain industrial peace throuh 
infor al ediation, conciliation,  ad
udication or aritration as necessary 
under the eistin statutory proi
sions and oluntary arrane ents.
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(a) hether the iiato Spindle aai 
recoered fro the sfr of a U  
Hourkela usiness an  ti e  
and eiht  other  Usiia 0 feft 
een arrested under ISA in  this 
connection and

() if so, the action taken fa this 
atter?

THE DE UT INISTER IN THE 
INISTR O STEEL AND INES 
(SHRI  SUKHDEV  RASAD):  a) 
No, Sir.

) Does not arise.

i An  48

Shiftin of IW  Office, Assa  fro  

Shillon to a tt

5701 SHRI VA ALAR RAVI: Will 
the inister of LABOUR e pleased 
to state

(a) hether the Central Board of 
Trustees, E ployees roident und 
had decided to shift the Reional ro
ident und Office, Assa, fro Shil
lon to auhati on the reco enda
tion of the Reional Co ittee of 
that State and

() if so, the reasons for the reised 
instructions to postpone the shiftin?

THE DE UT INISTER IN THE 
INISTR  O  LABOUR  (SHRI 
BAL OVTND VER A): (a? es,

) In the liht of the representa
tions receied,  the shiftin  ol the 
Office has een te porarily stayed.

Spindle achine Stolen fro  
Roark eu steel lant

W SHRI  .  VENKATASi  
BAIAH: Will the inister of STEEL 
Ato INES e pleased o refer  to 
the reply ien to Unstarred ues
tion  2430 on tht th arch, 1075 
re: thefts  at Rourkala Steel  lant 
and states

ay ent of La Wae to Cotr 
Workers

5792. SHRI VA ALAR RAVI: Witt 
the inister of LABOUR e pleased 

to state:

(a)   hether oern ent are a fi 
of the ery loir aes and tht 4  
presshi linin eonditifi  ttf seeral 

lakhs of coi ork  in tft atoffi 
and
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() it , hat steps oern ent 
propose to take to I proe the ork
in end liin conditions of  these 
Writers?

r  DE UT INISTER IN THE 
INISTR  O  LABOUR  (SHRI 
BAL OVIND VER A): (a and ( . 
Under the ini u Waes Act, 194, 
State oern ents  are the appro 
priaie oern ent in so far as the 
e ploy ent in coir industry is con
cerned.  Accordin 4o aailale in
for ation, the State oern ents of 
Tail Nadu and Kerala hae added 
this  e ploy ent to  the  Schedule 
under the Act and hae also fied 
ini u rates of aes.

Construction of ishin Tra lers y 

aaon Dock Li ited

5793 SHRI VA ALAR RAVI Wi 1 
the inister of DEENCE e pica d 
to sta4

(a) she total  nu er of fishin 
tralers foi hich oiders hae ten 
receied y the aaon Dock Ltd, 
Bo ay and

() hat proress ha een ade 
in the construction o ttese essels?

TEE INISTER O STATE (DE
ENCE  RODUCTION   IN  THE 
INISTR  OB DEENCE  (SU 
RA NIWAS IRDHA)  (a) aa 
on Dock Ltd.,  Bo ay,  has  at 
present orders lor the  construction 
of U ishin Tralers.

) rocure ent of ites of a
chinery  euip ent etc for 7 ishin 
Tr ters has already een initiated 
and, su ect to force nuteure, the 
first traler out of thes seen is e 
peefced to e deliered in Noe er 
l 5 and tereafter one tralet tei 
three notfc as per schedule

Detailed specifications, de ns and 
dain for the re ainin 

too Uplift tralers, hich are to e

constructed as per the desein of an 
Italian Shipyard, hae not yet  een 
receied y aaon Dock Ltd. Ac
tion for the construction of these four 
tralers can e initiated only after 
the desein, detailed specifications and 
the production  orkshop drains, 
etc, for these tralers are receied 
y the Co pany.

Bo ayNasik Hih ay  and O er, 

rides at Asanaon, U ar al 

and adali

57 SHRI . .  KAHANDOLE. 
Will  the  inister  of  SHI IN 
AND  TRANS ORT  e pleased 
state.

(a)  hether there is a reduction in 
the allocation of funds for the Bo ay 
Nasik (Ara Road) Hih ay durin 
the current financial year,

) if so, the reasons therefor and

(c)  the proress reardin the con
duction of  oerfides on  this 
National  Hih ay  at  Asanaon, 
U ar al and adali hich  to e 
done  cooperation ith the Ccn a I 
Kail a?

THE  INISTER O STATE  IN 
THE INISTR O SHI IN AND 
TRANS ORT  (SHRI  H. .  TRI  

VEDI). (a) and ) resu aly the 
e ei has in ind the allocation 
of funds for National Hih ay No. 3 
in aharashtra for the year 197475, 
as funds for 19757 hae yet to e 
allocated   Out of a  total su  ol 
Us 710 lakhs ear arked for National 
Hihays  aharashtra in  1974 
75, the State oern ent asked  for 
Rs 19141 lakhs for National  Hih 
ay No 3 in the State.  Of this, 11 
su of R. 135.1 lakhs as  found 
adissile and the sae as allotted.

c) Esti ates for these rides and 
their approaches h e already  een 
sanctioned.  The construction  ork 
can e started only niter the es
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tS of apportion ent of the  aates   diet. flliB i

tf the cost of approaches to e o

y the Kailay and inistry of Ship

pin and Transport, rated y  the 

Rail ays had  een sorted out,  for 

hich necessary action has  already 

een initiated.

Cdeeae ef the Trade

A y under C HS 

Sche e

5TO5. SHRI  BHALIBHAI  AR 

AH: Will the inister of HEALTH 

AND A IL LANNIN e plead

ed to state.

(a) hether  Trade  Deelop ent 

Authority under  inistry of Co

erce Is not coered under C HS 

hereas the other UndertakinsAuto

no ous Bodies tn Delhi are the e  

ers of this Sche e

() if so, the reasons thereof and

c the criteria taken into conside

ration for rinin the e ployees of 

Trade Deelop ent Authority under 

the C HS. eneficiary sche e?

THE DE UT INISTER IN THE 

INISTR  O  HEALTH  AND 

A IL LANNIN (SHRI A. K  

I5HA UE) (a) es.

()  Due to paucity of funds,  and 

the fact  that there are at  present 

any areas in DelhiNe Delhi yet to 

e ooered y the Sche e here the 

Central oern ent  e ployees ie 

aide, it aa not een possile to e 

tend  C HS  facilities  to  ore 

ei0O rn entAiitotio ous  Bo

c) The Trade Deelop ent  Alt 

thority hae  een Included in  the 

aitin list aintained of Autoao  

oun BodiesSei oe ent Orans 

isations  desirous  of  oinin  Hi

C..H.S. They ill e coniUtarad In 

their turn after the Central oern

ent e ployees are coered  under 

the Sche e, su ect to aailafcUItr  

funds

repeaale ef adhya radesh 

oern ent declarin road 

aa National Hifh aya

579 SHRI  C DIIT. Will the 

inistei of SHI IN AND TRANS

ORT e pleated to state

(a) the nu er and na es of the 

toads in respect of hich the adhya 

radesh oern ent hae put up a 

de and for declarin the as National 

Hih ays and

() the reaction of oern ent in 

reard thereto?

THE INISTER  O STATE N 

THE INISTR O SHI IN AND 

TRANS ORT  (StfRI H  . SKI

VED)  (a) and () resu aly the 

e er is hain in ind the route 

proposed  y the adhya  radesh 

oern ent tor  inclusion  In Hue 

N. H. Syatan under the fttyi  lan 

These are indicated lo:
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Is of Road, proponifor Addition to National Hihay Systt in adhya radesh

Si No Nae of Road

(I)  A erKotiRa)aihBaoraBhcipa OacUl laar) h sh ar  adBttulNspi  .

()  dlor hansinatarpurKhauraht ar r aSatr fcKt aSnhiWat) anI ipri nit  a
Ranchi.

(3)  AlUhaadReaShahcolBilaspurRapur adapirKc Roian rdry.

(4)  aftlpur ftndlaKaanlaArau N eaparaBehre pur.

5)  BiU purAtnikapur arKa Auranalad atr a.

()  Ah edaad hat DharIrdorcB cpalSaprDo c hthalp Shal tt k? p 1
ahpurnoatRichi.

(7)  Va unasi ipnDar arA kpurrathalRa rRas srpl  5 .f re ipalh a ir p nr K har,ar
fierha pur.

(8)  Behn pu (on National Hih ay 5 KarkcrChandrapar—cr to Naticral Hih 
ay. 7

(9) Htdalpttron NaionalHih ay 43 to Nsir h   n NattrsA Ht.1.1 a  tra ccr  ard 
Biiir

(id)  K pui Harlai ah aO.hatarptfr ?4ar

(II)  ha  1t h IUr nKatntShfthdolKrhaiOltri.

fi)  A r C1    NVi h  dsourRarla ? c  Khala al:.) r.

C13)  ataon UiUr pur KIht U  Baad panaNarstr ar ahalpur.

(i) Lakuiandon aU 1 Kuhi tpliBala at croia A u.

Since no final decision aout nc 

additions to e ade in the eistin 

national Hih ay Syste dut  the 

5th lan period h  yet een taken, it 

l not  possile to Indicate at  this 

ata the position aout any rood or 

rooda In any particular State, includ

in ad a adeK hioh could e

pect to e taken oer as a National

Hihay durin the 5th lan period. 

This is dependent upon a nu er of 

factors such as aailaility of  re

sources isais the etent to hich 

a  road  satisfies the  criteria  laid 

do n for the declaration o road at 

National Hih ays ntr e priority 

of indiidual sche es on an all India 

asis, etc,   
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5709.  ft to  tify : 

fffr  fWTsr hc r    2

rr tt f rr rr ?r forre:  

fc t ntfay fa  

i  srfsR   et Trf?r r 

t    Trf rr fraWr    

to    f  ar T f  r r  
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Alteattoo aainst anae ent or 
ftourketa Stoet plant

s . SHE SH A SUNDER O 
Al A  Vi  the  inister of 

Sftfpft. A 0 INES e leased  to 
l  r hi attention has een

ty   Wtfcte Ansers  CHAITRA 20,

dra n to certain alleations aainst 
anaeent of Kourkela Steel lant 
foi iin orders to 1TTO India Lii
ted of Rourkela and hether they are 
enuirin into the alleation?

THE INISTER O STEEL AND 
INES  (SHRI CHANDRAIT  A 
DA) The attention of the inistry 
has een dra n to certain alleations 
in this reard  The releant facts are 
ein looked into
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ttaf of U producin and consu
in Coantrie In pr)t

5802.  SHRI H. N. BAR AN:  Will 
the  inister of E TERNAL  A
AIRS e pleased to state:

(a)  the na e and status of person, 
oern ent of India hae sent to re
present India at the eet of Oil ro
ducin and Consuin Nations held 
in ar s on the 7th April, 1075

159   Written Ansers

?. Shri 1C K. Bharta, Counsel 
lor  E assy of India, Brtsels 
e er,

() es Sir.

(c) We echaned ies ith de
elopin countries inited to the aris 
eetin na ely, Saudi Araia, Iran, 
Aleria, Veneuela, aire and Brail 
efore the  co ence ent  of  the 
aris eetin.

Written Aftsert 10Ai  io, i

() hether echane of ies as 
held eteen India and rance on this 
su ect efore initation as finally 
accepted and

(c) the na es of other  countries 
ith hich India echaned ies on 
this su ect in order to rin a con
sensus in this eet?

THE DE UT INISTER IN THE 
INISTR  O E TERNAL  A
AIRS (SHRI BIIN AL DAS): (a) 
The naes  and desination 0f  the 
officials selected to represent  India 
at the aris eetin are ien elo.

1.  Shri  B. K. Sayal, Secretary 
(ED) inistry  of  Eternal  Af
fairs—Leader.

2  Shii K.  Vaidya, Econoic 
Adiser,  Depart ent of Econoic 
Affairs,  inistry  of  inance— 
e er.

3,  Shri  A. S.  ehta,  Deputy 
Secretary, inistry of etroleu  
Cheicals— e er.

Deaths on Ali edaadBo ay 
National Hih ay

5804. SHRI . . AVALANKAR: 
Will  the  inister  of  SHI IN 
AND  TRANS ORT e pleased  to 
state:

(a) the nu er of deaths that hae 
taken place on the Ah edaadBo  
ay National Hih ay on account of 
auto oile accidents fro 1st anu
ary 1974 to 28th eruary, 1975

() the road features thereof and

(c) the steps taken y oern ent 
to preent sueh fatal or serious road 
accidents and the results, if any, 
achieed?

THE  INISTER O STATE IN 
THE   INISTR  O  SHI IN , 
AND TRANS ORT  (SHRI  H.  . 
TRIVEDI): (a) to (c). The reuired 
infor ation is ein  collected fro 
the oernent) of aharashtra and 
uarat and ill e laid on the Tale 
of the  Saha  as soon as It is re
ceied.

4. Shri N K. Sinh, Special As
sistant to inister of Co erce— 
e er.

5. Shr  L.  ansinh,  Deputy 
Secretary, inistry of Eternal Af
fairs, Secretary of the Deleation.

. Shri  S. . Hashi,  Deputy 
er anent Representatie,  er a
nent ission of India, Ne ork— 
e er.

Chane in no of Water into Satie

5805. SHRI RA RAKA8H: Will 
the inister ofs STEEL AND INES 
e pleased to state:

(a)   hether any possiility Of Chan 
in the flo of ater into the riei 
Sutle hich feeds the Bhakra Co  
ple has een noted y ottunftat

( If so. hether the eotofeea 
Surey of India has  conducted 403
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.

 (c) if   tacts there ?

t  t    i L, in the 
r or te l and ins

1 (SHRI SUKHDEV  RASAD):  (a)
ea, Sir,

()   and (c). The inestiations car 
tied out y eoloical  Surey  of 
India in a part of Sutle Catch ent 
area in anuary eruary, 1975 indi 
t eated an unusually heay sno fall in 
that area.  A nu er of aalanches 
upstrea of Karcha in the Sutle 
alley hae rouht do n the eno 
to loer leels here eltin is e
pected to e faster durin the su
er onths, hich ay result in 
increased flo of ater into Sutle 
rier.

fteeenUfen of edical  Collee  or 
North Benal Uniersity

580.  SHRI K  N.  BAR AN: 
U the inister of HEALTH AND 
A IL LANNIN e pleased  to 
state:

() hether the edical Council of 
India has ithheld reconition to the 
edical Collee of the North Benal 
Uniersity

C) If so, on hat ropds this has 
een done and

c) y hat ti e  this  ill  e 
accorded?

trn  inister in th
1W T W  fflCALTH AND A  
 (SHRI A. K. .

1897 (SAKA) Written Ansers

() Does not aie.

12

(o) A edical ualification  under 
the Indian edical Council Act, 199 
is reconised on the reco endation 
of the edical Council of India. The 
Council satisfies itself, aout the ade
uacy of the standard of eaination 
and the facilities for trainin aaila
le at an institution efore it approes 
the institution end akes reco en
dation to the Central oern ent for 
reconition of the ualification.

2.  The Council carried out the Lia 
pection of the North Benal Unier
sity edical Collee, Haara ohan 
pur, tor the purpose, in arch 1974 
and forarded a copy of its inspection 
report to the inttftution and the uni
ersity for their oserations.  ur
ther action ill e taken as soon as 
these oserations hae een receied.

     fr r rr

5807. eft   RTT

1raft  si rar tit prr
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()  r    k t f ft f
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Less to Aluiniu Corporation of 
calctta

5808.   SHRI R. N. BAR AN:  Will 
the inister of STEEL AND INES 
e pleased to tafe:

(a)  the daily loss ein suffered y 
the Aluiniu Corporation of India 
Calcutta due to a lockout there

()   hether any neotiations ere 
held et een the anae ent  and 
la our leaders of the factory: and

(c)  If 0, the outco e of these neo
tiations and if not, the reasons there
of?

THE DE UT INISTER IN THE 
INISTR O STEEL AND INES 
(SHRI SUKHDEV  RASAD):  (a)
The  annual loss of production  of 
aluiniu etal as a result of lock
out of the Aluiniu Corporation 0 
India is aout 8,000 tonnes.

()  and (c) oern ent are  not 
a are of the outco e of neotiations, 
of any, held y the anae ent of 
Aluiniu Corporation of India ith 
the laour leaders of the factory after 
the declaration of lockout in  Sep
te er 1073,

5809.  SHRI  SHANKERRAO  SA
VANT:  Will the inister of   
TERNAL A AIRS e pleased to 
state: f 

(a) hether Afhanistan, India and 
Banladesh are deeply concerned oer 
the sale of ars to akistan y U.S.A.

() hether any atte pt has een 
ade to take  a  concerted  action, 
aainst the ar like attitude of akis
tan and

c) if so, the road  features  of
such action?

THE DE UT INISTER IN THE 
INISTR  O E TERNAL A
AIRS (SHRI BIIN AL DAS): (a) 
es, Sir.  All three  countries hae 
epressed concern at the resu ption 
of  supply of  ars y  USA  to
akistan

()  and  (c) The aderse  effects 
of US ars supplies on akistans 
attitude toards  nor alisation,  on
eneral staility  South Asia as ell
as on  akistans relations ith  its
neihours hae een rouht to the 
attention of the United States o
ern ent.

Sale et Sophisticated lanes and 
Letha Weapons ar U  to 

akistan

5810. SHRI SHANKERRAO 
SAVANT:

SHRI RA HUNANDAN LAL 
BHATIA:

SHRI SHRHOSHAN ODI: 

SHRI K. A KA A:

SHRI D. D. DESAI:

SHRI INDRAIT OT TA:

Will the  inister of E TERNAL 
A AIRS e pleased to state:

(a)  hether Iran has sold  or  
aout to sell so e sophisticated
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and other lethal eapon to akistan 
and if o, the frets thereof

) h es India hat loded a pro. 
test or propose to protest to Iran 
aainst such sale and

(c)  If not the  reasons  therefor, 
keepin in ie our protest to A e
rica for its sale of ars to akistan?

THE DE UT INISTER IN THE 
INISTR  O  E TERNAL  A
AIRS (SHRI BIIN AL DAS): (a) 
The  oern ent hae seen  press 
reports that aout 50 5H aircraft 
elonin to Iran and 100 48 tanks 
for erly o ned y Turkey and no 
ein oerhauled  Iran iht  e 
acuired y akistan.

()  and (c). oern ent at India 
hae infor ed  oern ents of  the 
countries concerned their  ies on 
acuisition y akistan of ars and 
sophisticated ilitary euip ent.  It 
is ellkno n that  ilitary euip
ent of U.S oriin cannot ordinarily 
e transferred ithout  the concur
rence of the US. oern ent

orein urchase and indienous
roduction of Ar s y akistan

5811. SHRI SHANKERRAO 
SAVANT:

SHRI BIBHUTI ISHRA:

SHRI . R. SHSNO:

Will the inister at DEENCE e 
rieased to state:

(a) the nature and etent of ak
istans purchase of ass and fro 
hich countries  and  oranisations
these ar s art purchased

() the nature and etent of the 
indienous production of ar s  y 
afeirtan and

CO h  stepi  ein  taken  to 
eountry security?

THE   INISTER O DEENCE 
(98 1 SWAHAH SB H  ) to ().

e Wra that U. A.,

China, rance and so e West Asian 
countries hae een supplyin ars 
to akistan.  These supplies include 
tanks, Ack Ack uns, artillery, un
oats,  Torpedo  oats, su arines, 
helicopters and different types of air
craft  akistan is kno n  to e 
anufacturin  s all  ars  and 
arious types  of a unition.  The 
i pact of such deelop ents on our 
defence preparedness is fully taken 
into account hile plannin our de
fence easures.

Openin of a Bureau In Ne DdU y 
Ne China Ne. Atcy

5812.  SHRI  BIRENDER  SIN H 
RAO: Will the inister of E TER
NAL A AIRS e pleased to state:

(a) hether oernent attention 
has een dra n to the state ent of 
r. Hsia Chaolun that Ne China 
Nes Aency intend to open a ureau 
in Ne Delhi and

() if so,  oern ents  reaction 
thereto?

THE DE UT INISTER IN THE 
INISTR  O E TERNAL A
AIRS (SHRI BIIN AL DAS): (a) 
es, Sir

()  oern ent  of  India  hae 
not receied any such proposal fro 
the Ne China Nes Aency.  As 
such the uestion of reaction does not 
arise

Reappraisal of orein olicy to ards 
West Asia

5813.  SHRI   BIRENDER  SIN H 
RAO. Will inister of ETERNAL 
A AIRS e e please to state:

(a) hether there is any rethink 
in aout the forein policy of India 
due to the e erence of oil rich coun
tries in West Asia and

() if so in hat respect?
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THE DE OT INISTIR IK THU 
INISTR  Of  K STONAL  A
AIRS (SHRI BIIN AL DAS): (a) 
and () Eer  siiioe  independence, 
the oern ent of India hae  eon 
sistently follo ed a policy of friend
ship and cooperation ith, the coun
tries of West Asia. This policy ill 
no help in deelopin further  the 
econoic and technical cooperation 
eteen India  and these countries. 
The oern ent of India is takin 
eery possile step in that direction 
in the interest of peace and proress 
of the ehtire reion.

De and of repartisitate C  Ta y 
West Benal

5814. SHRI  B.  K.  DASCHOW 
DHTR: Will the inister of SHI
IN AND TRANS ORT e pleased 
to state hether oern ent of West 
Benal hae de anded ore than 11 
crores of rupees as proportionate cess 
ta (road ta) realised y the o
ern ent of India for usin its roads 
ith the State, particularly in  the 
Coal elt areas?

THE  INISTER O STATE  IN 
THE INISTR O SHI IN AND 
TRANS ORT (SHRI  H.  .  TRI 
VEDI): No such proposal haa  een 
receied so far.

Etension of NB. No. SI fro SiUuri 
to ltareeliat

5815. SHRI B.  K.  DASCHOW 
DHUR: Will the inister of SHI
IN AND TRANS ORT e pleased 
to state:

(a) hether the inistry has sanc
tioned tiie sche e  to etend  the 
National Hih ay No. 31 fro SiU
uri to Dareelin akin that por
tion of the road as No. 31B and

() if so, the total a ount ear ark
ed for the proect and the  a ount 
sanctioned so far and han the pro
posed construction lor etension of 
the road ill start?

ne additions to e ade 4o the e
istin   National  Hih ay  Syste 
durin the 5th lan period has t 
een  taken.  It  is therefore,  not 
possile  to indicate  at this  stae 
hich roads ould e taken oer as 
ne National Hih ays durin this 
period.

() Does not arise.

eoloical Surey of Nerth Benal

581.  SHRI  B.  K.  DASCHOW 
DHUR: Will the inister of STEEL 
AND INES e pleased to State:

(a) hether the eoloical Surey 
of India has ade any recent study 
in the districts of North Benal na e
ly Dareelin, alpaiuri and Cooch 
Behar and hae  found  sustantial 
deposits of copper, lead, uart and 
other inerals

() if so, the facts thereof

(c) hether any further study has 
een ade in the icinity of oru 
athan in the District of Dareeffln 
here an earlier study reealed thick 
deposits of inerals and

(d) if not the reasons therefor?

THE DE UT INISTER IN THE 
INISTR O STEEL AND INES 
(SHRI SUKHDEV RASAD): (a) to
(c). es, Sir. As a result Of the sur
eys conducted  y  the  eoloical 
Surey of India in recent years  in 
Dareelin,  alpaiuri  and  Cooch 
Behar Districts of West Benal,  
illion tonnes  of lead dnc  ore in 
oruathan area  aout 19 illion 
tonnes of class IHH cateory coal in 
Barakote area In Dareelin district 
and 243 illion tonnes of  Doloite 
in sinti area of atatiuri  dtatflct  
hae een esti ated. No ineral de 
posit has so far een located in Cooch 
Behar  district hich  la entirely 
coered ith alluiu. Detailed l  
estlation It continuin  aftoal 
assess ent of the lead inc ore 4e
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posit, located in oruathan area  of 
Dareelin district,

(d)  Does not srise.

orein Echane to IranoHInd 
Shippin Co pany Ltd.

8817. SHRI . AN ADEB:

SHRI RA HUNANDAN LAL 
BHAT1A:

S1RI SHRIKISHAN ODI:

SlIRI D. D. DESAI:

WS the inister of SHI IN 
AND TRANS ORT e pleased to 
state:

(a) hether any forein echane 
has een sanctioned y the  Union 
oern ent to the ItanoHind Ship
pin Co pany Ltd. and

() if so, an account thereof?

THE INISTER O STATE IN THE 
THB INISTR O SHI IN AND 
TRANS ORT  (SHRI H.  .  TRI 
VBDI):  (a)  and  (). oern ent
hae sanctioned the release of tree 
forein echane euialent to Ira
nian Riyals 3,30,75,000 in faour of 
Shippin Corporation of India to en
ale the to acuire 015 shares  of 
tte trano Hind Shippin Co. Ltd at 
a par alue of Iranian  Riyals 5000 
for each share.

itttii lan Taret of B 3t Bale

5818. SHRI . AN ADEB:

SHRI SHRIKISHAN ODI:

SHRI D. D. DESA:

WiU the inister of HEALTH AND 
A IL LANNIN e pleased  to 
state:

a) hether his inistry is uite 
. optiistic reardin lannin Co  

ifth lan taret at rinin 
tern the irth rate

() if so, the factors on hit,, this 
opti u is ased and

(c) if not, hether his inistry con
sidered ifth lan taret as unrealis
tic?

THE DE UT INISTER IN THE 
INISTR  O  HEALTH  AND 
A IL LANNIN (SHRI A. K. . 
1SHA UE) (a) and (). It is  too 
early to predict hether the  taret 
set  on the  ifth  lan  ill  e 
achieed or not. Hoeer, concerted 
efforts are ein ade, ithin  the 
constraints of the aailale resources
for the intensification of the  pro
ra e to achiee the taret already 
set to rin do n the irth rate  to 
30 per thousand population y  the 
end of the ifth lan i.e. y 1972 
79.

(c) Does not arise.

Visit to India y t of 

Afhaa asi

8818. SHRI . AN ADEB:

SHRI ANADICHARAN DASt 

SHRI K. . ADHUKAR: 

SHRI K. ALLANNA:

SHRI D. D. DESAI:

Will the inister  of E TERNAL 
A AIRS e pleased to state:

(a) hether resident of Afhanis
tan paid a isit to India recently

() hether U.S. decision to lift the 
e aro on s supplies to akistan 
fiured in the talks ith hi

(c) hether his talks also coered 
the international situation and dee
lop ents la the reion: and



THE  INISTER 19V  DE ENCE 

(8HHI SWARAN SIH W:  ( No,

Sit

A31UL 10,    Written Ait    17a

(di) It so, the rtad ar 

THE DE UT INISTER IN THE 

INISTR  Of  E TEfWAk  A

AIRS (SHRI Bt N AL DAB): (a) 

to (c) ea Si

(d)  These su ects hae een refer

red to in the oint Co uniue, co

pies ol hich hae een pieced  In 

the arlia ent Lirary
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rehase of anar Aircraft fro  

Britain

5820 SHRI  AN ADEB.

SHRI AR UN SETHI.

SHRI ANADI CHARAN DAS

SARDAR SWARAN SIN H 

SOKHI:

SHRI INDRAIT U TA

Will the inister of DEENCE 

 pleased to state:

() hether India had entered into 

any deal ith the British  Alreraft 

Corporation for the purchase  of 

ousr Strike Aircraft

) if so, hether the detl has een 

o ed do n

(e)  hether  British  oern ent 

had rtfttsed to fie credit  on easy 

ten  to the Indian oern ent and

Cd) If se road outlines thereoft

() Doss not rW,

(c) and (d). As no final decisions 

hae een taken in this atter it ill 

not e in pulie intertest to ie any 

details

tift ft i l  faf 9

582 ft ta:f7T

()  f WV forfor rtff ttt 

Trrt  frtr feRft ftf  farr 

(tf) T   Wf Vt foflfr 

 f

r) for for rf pr f  

()    foNt it ft??

( ) r i iftt t tit 

r pft f rtlnf nr fr f ?

tt   fr   i () tftr

()

nrr i

(r) t () pnr tpuft 

f ftt ?n r i   it

ft t 1
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ttS4Afae  if c. ai  at 
The   o er Benee  B  Stand 

Badarpttr

0  SHRI  A BESH: Will the 
inister of SHI IN AND TRANS
ORT e pleased to state:

(a) hether the Head aster, o. 

ern ent  Adult  Hiher  Secondary 

School, Badarpur  and Supdt. Ther

al oer House, Badarpur,  Ne 

Delhi hae seeral ti es ritten  to 

the Traffic anaer, D.T.C Ne Delhi 

statin that the D.T.C. uaes do not 

stay at the stand of the aoe poer 

house  hen they  are on ay  to 

Delhi, after 8 p..  and  students, 

teachers and poer house e ployees 

hae to aste hours toether daily 

and face any difficulties and

() if so, the action taken in  the 

atter?

THE INISTER O STATE  IN 

THE INISTR O SHI IN AND 

TRANS ORT  (SHRI  a .  TRI 

VEDl) (a) and (). The  Ther al 

o er House, Badarpur, is sered y 

route No. 18A operated y  priate 

uses under D.T.C.  operation  and 

InterState route No. 42 operated y 

DTC fro Delhi to aridaad. Dur

in the last three onths,  no co

plaint has een receied that uses 

on either of the aoe routes do not 

stop at the aoe oer House us 

stand  Hoeer,  durin the  said 

period, so e co plaints aout non 

afappae of priate uses at other us 

IHUkdS on the routes ere receied. 

After erification of the co plaints, 

penalities ere i posed on the o ners 

of the prlale uses in thirteen cases.

N afteraf E ployees in tetrtry of 
htWif 4 Ito pitt

5823. SHRI  A BESH:  Will  the 
inister of SHI IN AND TRANS
ORT e pleased to state:

(a) the nu er of class , II, HI 
and IV e ployees  in his hstry( 
Depart ent

() the nu er of Scheduled Caste 
Scheduled TVie e ployees out of the 
aoe and

(c) the nu er of posts, cateory 
ise referred for  conersion  into 
enera acancy durin the last three 
years for ant of Scheduled Caste 
and Scheduled Trie candidates?

THE INISTER O STATE IN THE 
INISTR  O  SHI IN AND 
TRANS ORT (SHRI H. . TRIVEDI):
(a) to (c). The reuisite infor ation 
is ein collected and ill e laid on 
the tale of the Saha.

BUI for roidtaf Eual sy for Eual 
Wotk for Wanes

5824, SHRI . KATHA UTHU:

SHRI NAWAL KISHORE 
SHAR A:

SHRI VUA AL SIN H:

SHR1 ATI ARVATHI 
KRISHNAN:

SHRI . C DA A:

Will the inister of LABOUR e 
pleased to refer to the reply en 
to Unstarred uestion No. 1507  cn 
the 27th  eruary, 1975  reardin 
Bill for proidin eual pay tor eual 
ork for o en and state hen such 
a Bill is likely to e introduced  ui 
 arlia ent?



Aim M, 1*78  WHttM tom m  tte
, 4 * 1  '  J  WIV

' - <R» M Mftytf K»UB> *#’«*&»■ 
Planning constituted * grotty to #0 
into the question of re»org»nisatton

i, *  <■ i  - ̂  * J  *  '
THBdMBHITy MINlSTBfc in the 

MJNISTHY  OF  LABOUR  (SHRI 
MAXJCmtm VmMA)i Action to* 
•drafting * Bill on tfe subject to cl- 
ready been initiated.  The Bill  wilt 
be introduced as early as possible.

J7P Written Answer*

Campaign to taapwi* fnaetieatat •* 
Hospitals <>* theCoaatry

fiS25. SHRI M. S. PTOTY:

SHRI BHOGENDRA JHA; 

SHRI P S. MEHTA;

Win the Ministar of HEALTH AND 
FAMILY PLANNING be pleased to 
estate:

(a) whether Health Ministiy  have 
launched any campaign  to improve 
the functioning of the Hospitals under
it;

(b) whether Government nave re
ceived complaints from  patients of 
lack of professionalism among a sec* 
ticn of the doctors and general decline 
in the upkeep of the hospitals, and

(c) if so, the outlines of the prog
ramme of Government in this regard9

THE DEPUTY MINISTER IN THE 
MINISTRY OP HEALTH AND  FA
MILY PLANNING (SHRI A K M 
1SHAQUE): (a) Yes.

<b) Yes.

<c) So far as Central Government 
Hospitals are concerned, the  steps 
taken are indicated in the Statement 
attached  Health being a State sub
ject, the State  Governments  have 
bean requested to launch a campaign 
for improvement in the functioning of 
the hospitals.

Statement indicating the steps taken 
to improve the working of  Central 
Government hospitals.

nf Ad̂iniifci&t&iMfe  <rtpy iirfĉnge- 
roents in
Safdarjang Hospital to;

(a) consider the question of de* 
centralisation <» the Adminis
tration Divisions in both the 
hospitals in the  interest of 
better supervision and greater 
efficiency;

(b) suggest re~diptayment of the 
administrative staff in differ
ent wings of the hospitals.

Based on the main  recommenda
tions of the group the following in* 
structions have been issued:

1 A Hospital Management  Com* 
mittee should be formed m Saf
darjang Hospital and Wllhngdon 
Hospital to discuss and formula
te major policy decisions

2 Steps should be taken to ensure 
proper cleanliness and sanitation 
of General Areas  of  Hospitals 
such a* OPD, Emergency, Casu
alty Block etc etc

3 To maintain the efficient work
ing of the Operation Theatre it 
should be ensured that  all the 
Emergency drugs are  always in 
stock.

4. As the medicines and other store* 
which are in the  hospital,  are 
meant for use for the benefit of 
the entire hospital as «  Whole, 
except for certain instruments and 
equipments which have been dfe* 
tained for a particular  depart
ment, it should be ensured  that 
all other stores equipment  re
main in a common pool and kb 
«oftd to any department whatever 
(hey are requisitioned  lot Mr 
use.

&. A policy should be jtotetfy evolv
ed by thfe two VfrtHMir ttt&kr&lBM
nnmtissik trf load  amda* dtaa«
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jmth of pr«M Î food from kit* 
«h*» to wards and distribution to 
patients under supervision to that 
the food can reach the  patients 
as Rot as possible.

Besides,  Health  Secretary  paid 
surprise visits to Safdarjang and WS1* 
lingdon Hospitals on the 10th sod 15th 
March, 1975 ifeapectively.  More  in
cognito visits fey the Union  Minister 
&nd Deputy Minister of Health  and 
Family Hanning and other  Senior 
Official* of the Ministry of Health and 
family Planning are planned.

Non-Availability of Xoeala’ in 
O.QJB.8. Dispensaries

503$. SHRI RAM PRAKASH: Will 
the Minister of HEALTH AND FAMI
LY PLANNING be pleased to state:

(a) whether 'Locula* is not availa
ble with the C.G.H.S. Dispensaries for 
the last ae*eral months; and

(b) if so, the reasons thereof!

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH  AND FA
MILY PLANNING (SHRI A, K. M. 
TSHAQUK): (a) Yes.

<b) M|& East India  Pharaaceuti* 
cate, Calcutta, whose proprietary pro
duct “Locula 20 per cent" is, did not 
supply in bulk to the C.G.H.S. the re
quired quantity of this item.

twfm tnwl ̂ wwhf fwd W  If

UpH  fpqy ̂i*fl qrf mwws WRjf

ĥrw n̂nrvm 

$i29« W

M'ft m

WWWWflW:

(v) xrwTJr % ftk t tit*

irî | to t  ̂   ^

V|r

(m) m vttit tr m

tit wpt tit xvvfto tnnv# wtftar wk 

ft#r w  | tit* uftg#, tit xm f*m 

mfm: fa*rr~wtfcrr ifft  at

mt mvx f ?
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Wtil (#̂ W*  MG) : (v)

(w). forar <rofr # m wr ti$ 

w&* xmw4  *prm %fir * <rnft 

~*rra«2: irrf Tty tit  Tnwnf qffira 

«irw w # *5tf tort 11  tr»r

IWWl *T«lforcr | \

mtito k wrt % vfcm m tm 

WW

5S28. IWff : m  ftfo

wftwim&titf.vrriKQfw *
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firs? < f * vmr 

titr& fkttu wr  $ ;

(«r) «rf̂r  f̂r ?rwnNt w  

art# **tt f iftr *wt «wr( %  sttc 

%ferr t;

(»f) *tfc si ?fr mt

t;

(«i) w vrtwm* j m w w 

Wter  fWwr ̂pwrt% tit mw ̂



Win  I i (l 

) i (  t )  

fWr fpc if   nc  

ftt    r  

frtnrr  fri p tf r   

HWWfVCHWfWI lip?lift

 IH rtfr  frfr

np  tfh: p  rt     fa 

i   fnt nftfc  srftppf  t

183   Written A r   ATOLltK lW0   Wfiitin k t 84

1
 if o, the fct throt and the 

ttitfea  taken  y   oern ent 

thereof?

THE DK OT lNISrER  pH 

INISTR O HEALTH  AND A

IL LANNIN (SHRI A. K . 

ISHA UE): (a) e.

()  On enuiry the  report  as 

found to late aseless.

nft ?r    ft

WftVR 1?  trTOr TO C  IW

 tn iT?r?r   arcs tr unsr r 

ip fc ifrnfrr  ifhc   flre ff  

fnAI  totffr ift ?nc fi n 

r  fi ftffr n if, ffft 

tpc  nfRTRr irt t 
WffaSf criN fT

  f

UT WRf VT  iftt TK

tort  r d    11

Allee Vaseet a Opeeette   
fared  V nU ootha te 

IHI ft

s . SHRI BKHTAR SIN H 
AUK: Will the inister of HEALTH 
AND A IL LANNIN t phas
ed  state

(a)  hether  oern ent  hae 
ade any enuiry aout eihty un
arried youth of 15 to 20 years of 
pa l10 ere  taken  to Kharkhoda 
to n in Haryana  hi Octoer, i  
ith the te ptation of  e ploy ent 
hut the doctor  of aily lannin 
Depart ent forcily perfor ed asec
to y operation on the  and

rocure ent of An  Aiu f~ 

tteaa f  ta Ar y fty (  il 

Valley Dacoite

5830 SHRI  UKHTIAR  SIN H 

ALIK Will the inister  of DE

ENCE e pleated to state

(a)  hether  the Cha al Valley 

dacoita et their ars and a uni~ 

tion fro the Indian ary

) hether oat of the  ere 

purchased y the dacoita durin the 

Indo ak ar of 1971 and

(c)  if so, the facts thereof  end 

the action taken y oern ent in 

this reard

THE INISTER  O  fiKTEKCE 

(SHRI SWARAN SIN H) (a)  to 

tc). A riid syste of daily account 

in of ars end a unition l y 

the unita, is follo ed in the, Ar y 

Therefore, it ould not e nor ally 

possile for undesirale ele ents to 

otain eapon fro Ar y sources. 

Hoeer, the Centail Bureau of In

estiation, In collaoration ith the 

adhya rad h olice and the A ? 

authorities a inestiatin into thia 

atter



 85   Written Annu   CHAITRA 20, 189? (SAKA)  Written Anser   18

aaria atients ia die Capital

5831.   SHRI UKHTIAR SIN H 
ALIK:

SHRI N K. SAN H1.

WU1   inister o HEALTH AND 
AIL LANNIN e  pleased to 
sate:

(a)   hether the National  alaria 
Eradication rora e  as for u
lated to first assess the anitude of 
the prole an keep a reular check 
on houes reardin the incide e of 
alaria in the Capital,

) if 0, the facts reardin  the 
ttnhes  ol patients  afflicted  iron 
aiaaa in  the Capital durin  the 
year 97475 and

(c)   hether there as any short
ae of uinine  or  talets  hain 
uinine contents in the Capital durin 
the ao  period9

THE E UT INISTER IN THE 
INISTH O HEALTH AND A
IL LANNIN)  (SHRI A K  
ISHA VE) (a) The National alaria 
Eradication rora e as launch
ed to eradicate  alaria  fro  the 
country  in so far as Delhi is con
cerned. at present particular e pha
sis is ein laid on intensie detection 
of cases fro houses hospitals  and 
dispensaries.

()  12193 alaria cases ere det
ected dolin the calendar year 1974.

() At ptsent uinine and uinine 
preparations  not ein used  for 
afctitnalaria purposes  There as a 
shortae of so e of the propnetory 
anti alarial dras in the  arket. 
B h r, therte as no shortae of 
aatl alarial drus ith the  Anti 
alaria Oraniation in Delhi.

Visit ft India r rinc Charles of 
U.K.

5832.  SHRI . . AVALANKAR. 

Will the  inister  of E TERNAL
A AIRS e pleased to state

(a) hether rince Charles,  heir 
apparent to the British thr e isited 
India recently

() if so, the fact thereof

tc) hether oern ent hae e
tended ao initation to the rince for 
akin an official isit to India, and 
if so the road outlines thereof and

(a)  the  epected date oy hich 
such a isit it likely to take place?

THE DE UT INISTER IN THE 
INISTR  O  E TERNAL  A
AIRS (SHRI BIIN AL DAS)  (a) 
and () es Sir   rince  Charles 
isited Ne Delhi as uest of  the 
oern ent of India for  todays 
on 20th and 2lst eruary, 1975 on 
his ay to Nepal to attend the Coro
nation

(c) es Sir

(d) It is hoped that the isit ay 
take place so e ti e  the autu n 
of this year

Declarin Naasaii City of uarat as 

Cholera stricken Area

5833 SHRI . . AVALANKAR:

Will the inister of HEALTH AND 
A IL LANNIN e  pleased to 
state

(a) hether Naasan City and sur
roundin reions  in South uarat 
ere declared recently as cholera 
stricken areas

() if 80, full facts thereof and

ic) the steps ein taken to re edy 
the situation



TBS DEOT INISTER IN THE 
INE5TR O HEALTH AND A
IL LANNIN (SHRI A. S. E 
ISHA UK): a) No.  Accordin  to 
aailale infor ation no incidence of 
cholera fro the Naaaari  City of 
uarat has een reported in the re
cent pact.

) and (c. Do not arise.

7   Written A o    Ai

Aleutian of eat at V ten 
Superisor at Caleatta ait

834. SHRI S. N. SIN H DEO: Will 
the inister of SHI IN AND 
TRANS ORT e pleased to state:

(a) hether the post of rosecu
tion Superisor creeled y the Cal
cutta ort Co issioner under Reso
lution nu er 942 of I90 had een 
aolished on the th April, 1974

() if so, the na e of the rose, 
cution SuperisorSuperisors

(c) hether in 1980 Calcutta ort 
Co issioner had su itted in re
ply to the uestionnaire y the Wae 
Board that no chane in the post of 
rosecution Superisor as necessary 
as it as runnin in a satisfactory 
ay and

(d) if so, the reasons for aolishin 
the post?

THE INISTER O STATE  IN 
THE INISTR O SHI IN AND 
TRANS ORT (SHRI  H.  .  TRI 
VED1): (a) The post has een Ao
lished ith effect fro 1st Auust, 
1974.

() The ost a neld y one Shri 
Sunil Ku ar hosh front the ein
nin,

(c) Calcutta ort Tn  hae  re
ported that this as not so,

d ar the sake tit  interchane 
aility ihfe Calcutta ort Trust ao
lished the post and created a post of 
Co ercial Superisor on euialent 
scale of pay in lieu thereof.

10, 1815   Written Anser   8 

uffle ia kea tuiiiiii ef CfatHtil

5888. SHRI B. V. NAIK: Will ti 
inister of SHI IN AND TRANS
ORT e pleased to state:

(a)  hat has een the decline in 
the ross tonnae of coastal shippin 
durin the  last three  years year
ise

() the reason therefor and

(c)  hether India ill hae  to 
ina up coastal shippin altoether if 
the present rate of decline persists?

THE INISTER O  STATE  IN 
THE INISTR O SHI IN AND 
TRANS ORT (SHRI H. . TRIVEDI):
(a) The operatie tonnae  on the 
coast durin the last thre years as 
as follo s:—

As on RT (in lakh)

I 73 2.01

i74 220

i 75 a 79

It ill e noted that there has een 
no decline in the last three years ut 
there has een oer the years

() and (c. Do not arise.

ero roth of opnlattoa

5838. SHRI B. V. NAIK Witt the 
inister of HEALTH AND A DU 
LANNIN e pleased to refer to ft 
reply ien to Starred uestion No. HI
on the fa arch, 1973 reardin ifth

lan outlay for Health and aily 
lannin and state the total ource
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reuire ents for to roth of 
population to e achieed In  this 
country, other factors ein een 
eer 0 period of fie year7

THB DE UT INISTER IN THE 
INISTR O HEALTH AND A 
IL  LANNIN (SHRI A. K. . 
ISHA UB): The de oraphic  cha 
racteriatics such as thie ae structure, 
arital status etc of the  countrys 
population is such that een if un
liited resources ere to e aailale 
it ill not e possile to achiee ero 
population roth ithin a period of 
fie years.

Resentent  y  arious  e trles 
ainst ars supplies y VSA, to 

akistan

887 SHRI AR UN SETHI:

SHRI RA RAKASH:

WiU the inister of E TERNAL 
A AIRS e pleased to state:

(a)  the naes  of the countries 
hich hae raised their oice aainst 
the resu ption of ars supplies y 
the United States to akistan and

()  the reaction of United States 
thereon?

THB DE UT INISTER IN THE 
INISTR  O  ETERNAL  A
AIRS (SHRI BIIN AL DAS): (a) 
nd ). The oern ents of Banla
desh and Afhanistan hae ade cri
tical stateents officially aainst the 
resisHBption of US anns supplies to 
akitftai. In seeral other countries 
taeftidta USSR And uoslaia, or 

t pulic opinion hae epressed 
at tiie conseuences of A e 

ttet   supply to akistan.

roduction f ananese Ore la 
flla

5838. SHRI ATI BHAR AVl 
THANKA AN:

Will the inister of STEEL AND 
INES e pleased to state the ea
sures ein adopted to increase the 
production of ananese ore in the 
areas of Kerala here the eploitation 
thereof has already een undertaken?

THE DE UT INISTER IN THE 
INISTR O STEEL AND INES 
(SHRI SUKHDEV RASAD): It has 
een ascertained fro  the  Indian 
Bureau of ines that there are no 
ananese ore ines in Kerala State 
reportin production.

Application of E . Act to Ru er 
UaUtton

5839. SHRI ATI BHAR AVl 
THANKA AN:

Will the inister of LABOUR 
oe pleased to state

(a) hether the Eployees proi
dent und Act is applicale to ru er 
plantations

() if  so,  hether  plantation 
Workers are also ettin enefit under 
the said Act and

(c) the total aount fro the 
orkers deposited  under the aoe 
Act in ru er plantations fro 197273. 
todate?

THE DE UT INISTER IN THE 
INISTR O LABOUR SHRI BAL 
OVIND VER A): The  roident 
und authorities hae  reported  as 
under:—

a) and ) es

(c)   A su of Rs 12427 lakhs has 
een receied as roident und con
triutions fro April, 1972 to Dece
er, 1974.
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t V1    
Steel EWet 9t  In Kecata and alue of iron and steel supplied

to Kerala florin 19 74 and l n

5840. SHRI ATTBHAR AVI   under

THANKA AN:

i the inister of STEEL AND 
IKES e pleased to state:

(a) hether Kerala Industrial De
elop ent Corporation has a proposal 
to set up a steel illet proect in the 
State, and

() If so, the facts thereof?

THE DE UT INISTER IN THE 
INISTR O STEEL AND INES 
(SHRI SUKHDEV RASAD)  (a) 
and () es, Sir  A Letter of Intent 
a ranted to the Kerala State In
dustrial Deelop ent Corporation on 
821975 for settin up an  electuc 
furnace unit at Alleppey to anufac
ture 18,000 tonnes of ild and alloy 
ateel inotsillets per annu  The 
proect is proposed to e i ple ent
ed in the oint sectoi

Allocation el Iron and Steel to Kerala

5841.   SHRI ATI BHAR AVI 
THANKA AN.

Will the inister of STEEL AND 
INES e pleased to state

(a) the uantity ith alue of iron 
and steel allocated fro Central sourc
es to Kerala durin 197475 as co
pared to 197874

() the uantity ith alue of iron 
 steel proposed to e allocated to 

Kerala durin the current year and

(c) to hat etent it ill ensure 
easy supply of iron and steel to co
on consu ers in Kerala?

THE DE UT INISTER IN THE 
INISTR O STEEL AND INES 
(SHRI SUKHDEV  RASAD):  (a)
The particulars reardin  uantity

97475

uantity  4,390 Tons   8,199 Tor,s 
Appro.

Value   Rs. 5,5,8,000 Rs 8 58,700

()  and Cc), Under  the  present 
s ste of distriution of steel, there 
is no Stateise allocation. Despatches 
are ade after takin into account 
the aailaility in a particular period, 
the end use for hich the .steel is re
uired and the co petin dcnunds.

At present there  adeuate aail
aility of ost cateories of iron and 
teel  In ie of this, the consuers 
in Kerala, as in other parts  of the 
country, are not likely to face  any 
piole of inadeuacy in supply.

urchase of aterials fro arnil 
Heay Vehicle Ltd,

5842 SHRI OTIR O BOSU

Will the inister of SU L AND 
REHABILITATION  e pleased  to 
state:

(a) hether his inistry has pur
chased any aterials fro aruti 
Heay Vehicles Liited
() if so, the aterials purchased

(c) total alue of each aterial o
purchased

(d) hether these purchases ere 
ade throuh contractors.

(e) it so, ho aie those contractors 
and

(f) hat ere the ters of arious 
contracts?

THE INISTER O SU L AND 
REHABILITATION  (SHRI R, K 
HADILKAR): (a) No, Sir.

() to (f) Does t arise.
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Shortae of e anese end 
erresUicoa in Steel Ha

5843  SHRI  OTIR O  BOSU: 
Will the inister of STEEL A D 
INES e pleased to state:

(a) hether the steel plants in the 
country are currently faced ith seri
ous shortae of erro ananese and 
errosilicon

() hether, as a result of  this 
shortae, so e of the steel plants are 
likely to e closed do n and soe 
ay hae to ta er production and

(c) if so, the facts thereof and the 
action taken thereon?

THE DE UT INISTER IN THE 
INISTR O STEEL AND INES 
(SHRI SUKHDEV  RASAD)  (a)
So e shortae  of  fen o nnanese 
and fcrrosilicon has een lately e
perienced y the Steel lants

() No Sir

(e)   While the installed capacity of 
plants producin ferro ananese and 
ferrosilicon is uch in ecess )f the 
internal de and, production has fnl 
 len short due to seere poer tuts in 
seeral States  oernent of India 
fr e approached the concerned Stnte 
oern ents to i proe the supply 
of poer to the ferro alloy plants As 
a ult, the position reardin sup
ply of ferrosilicon has already cased

Outflo of faretai echane and ter s 
f coUaeraUeu aree ents for 

construction of ships

  8W4 SHRI OTIR O BOSU
Will the inister of SHI IN AND 
TRANS ORT  pleased to refer the 
ly ien to Unstarred uestion No. 

fW3 o the 2?th eruary, 1975 re 
Construction of ships  ith 

and state:
L

(a)  the ain feature of the ters 
of collaoration areeents eteen 
the ulic Sector Shipyard and the 
forein collaorators ith particular 
reference to pay ent of royalties and 
technical fees and

) the total forein echane out
flo on account of collaoration to 
date since the sinin of the aree
ents?

THE INISTER O STATE IN THE 
INISTR  O  SHI IN  AND 
TRANS ORT (SHRI H  TRIVEDI):
(a) and () The infor ation is ein 
collected and ill e laid on the tale 
of the House.

Copper produced y Hindustan Cop
per Corporation

5845 SHRI HARI SIN H

SHRI RABODH CHAN
DRA:

Will the inister of STEEL AND
INES e pleased to state

 ) hether there are no uyers 
foi copper produced y Hindustan 
Coppei Corporation, and

l) if so,  oern ents  reaction 
thereon?

THE DE UT INISTER IN THE 
INISTR O STEEL AND INES 
(SHRI SUKHDEV  RASAD)  (a) 
No, Sir The copper etal produced 
y Hindustan Copper Liited is e
in sold to oernent Departents 
and other actual users.

() Does not arise

Loss doe to lockoat n Cochin 
Shipyard

584.   SHRI HARI SIN H:

WU1 the inister of  SHI IN 
AND TRANS ORT e pleased to state:

(a)  hether there has een lock
out in Cochin Shipyard for soetie 
in the second eek of eruary, 3975 
and
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()  of the total lo suffered on 
this account?

THE INISTER O STATU IK
the inistry or shippin  and
TRANS ORT (SHRI H.  . TRI 
VEDI): (a) No Sir, No lock out as 
declared y the Cochin Shipyard Ltd. 
Hoeer, on of the contractors en
aed y the Shipyard for construction 
of Docks and uays had locked out 
his estalishent at the Shipyard site 
for 19 days, folloin the sudden 
stoppae of ork y his orkers on 
30175.

()  There has een  no  aterial 
loss to Cochin Shipyard Ltd. on this 
account ut the  construction  pro
ra e of Docks and uays has een 
adersely affected to soe etent.

Research on tracho a accine y Dr. 
Kaendra. rasad Institute of Opthsiie 

Sciences

5847. SHRI RA HUNANDAN LAL 
BHATIA:

Will the inister of HEALTH AND 
A IL LANNIN e pleased to 
state:

(a) hether any research ork has 
een carried out in the Dr. Raendra 
rasad Institute of Opthahnic Sciences 
on a tracho a Vaccine

() hether any tracho a accine 
has een found in U.S. and

(c) if so, facts thereof end hether 
the sae has een effectie in India?

THE DE UT INISTER IN THE 
INISTR O HEALTH AND A 
IL LANNIN (SHRI A K.  
ISHA UE): (a) to (. No, ut Dr, 
Raendra rasad Institute of Opthsl~ 
ic Sciences conducted studies  out 
accine supplied y Seatlle Unier 
rity TTBLA. The cacine as found 
effectie only to a. liited etent in 

as la other pasts of the orld

Of niffiftlriil 
oe aent Hospitals eflWhl

5048. SHRI S. N ISRA:

SHRI H.K.L. BHA AT:

WiU the inister of HEALTH AND 
AIL LANNIN e pleased to 
state:

(a) hether indoor edical facul
ties in the oern ent hospitals in 
Delhi ar inadeuate and insufficient

() hether  it has co e to the 
notice of the oern ent that patients 
in serious condition hae to ait for 
eeks for adission in oernent 
hospitals due to lack of ed facility 
and

c) if so, hat action oern ent 
propose to take to epand the eistin 
edical facilities includin the ed 
capacity?

THE DE UT INISTER IN THE 
INISTR O HEALTH AND A
IL LANNIN  (SHRI A. K. . 
ISHA UE): (a) to (c). Althouh the 
edical facilities in Delhi are  far 
etter than the rest of the country, 
hain a ed population ratio of 2.5 
per 1000 aast the national aerae 
of 0.40 per thousand, there is alays 
scope for i proe ent Aout 2500. 
eds arc to e added in the Capital 
in the ifth plan period.

Increase hi uae Oeyei person

5840. SHRI S. N. ISRA Will the 
inister of LABOUR e pleased to
state

(a) hether the nu er of une
ployed on the lie reisters of the 
e ploy ent echane  hat  een 
steadier increasin

() if so, the nu er f uneptor 
ed oth educated and uneducated la
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the arious e ploy ent echanes of 

tit country on the 31st arch, 1973 
and

?) the steps taken y oern ent 
to proide e ploy ent to the?

THE DE UT INISTER IN THE 
INISTR O LABOUR (SHRI BAL 
SOVNt VBR A): (a) The aail
ale infor ation relates to o see 
kers on the lie reisters of E ploy
ent Echanes ail of ho are not 
necessarily une ployed  Their nu
er has een on the increase,

() the nu er  of oseekers 
(oth educated and uneducated) on 
the lie reisters of e ploy ent e
chanes as on 31st arch, 1973 as 
7109 lakhs.

(c) oern ent hae een akin 
eery effort to  proide  increasin 
nu er of e ployent opportunities 
to the une ployed throuh  arious 
sectoral prora es included in the 
arious ie ear lans   Besides, 
oern ent hae also i pleented, 
durin recent years, a nu er of special 
schees desined to create e ploy
ent opportunities for all cateories 
of o seekers

Durin 197172, a Crash Schee for 
Rural E ployent as initiated to 
proide ork foi 1000 persons on an 
aerae in rural areas in each district 
Durin the sae year, a special 
centrally sponoied schee for the 
enefit of educated e ployed persons 
as also started. In 197273, another 
prora e, na ely Special E poy 
ent rora e lor States and Union 
Territories as for ulated ith  a 
proision of Bs 27  crores on the 
understandin that the States ouid 
oilise additional  resources to an 
eual etent urther, in 197374, the 
oern ent  for ulated  Halfa 
illk os prora e ith a ie 
to eneratin  e ployent ana self 
e ploy ent opportunities for the edu
cated une ployed persons.

In 4h ifth lan care has  een 
,taisea to undertake e ploy ent inten
ds schees, s rationalised and suit 
 interated ith sactord deelop 

p  pii t  90 that ore sys 
k and  ork can e

done in accordance ith an oerall 
stratey.

In 197470, an E ployent ro o
tion rora e ith a thrust  on 
selfe ploy ent as taken up. The 
a o ect of this prora e as to 
create productie and self eneratin 
e ploy ent ith ini u  inest
ent of oern ent funds on train
in and for seed capital arin o
ney, etc. Under this prora e the 
reuisite technical kno ho  to the 
entrepreneurs aspirin to take  up 
selfe ploy ent entures and assis
tance for infrastructure deelop ent 
such as, industrial estates and consul
tancy serices are also proided. So 
far, schees ith a total outlay of 
Rs 22.9 Tres hain an e ployent 
potential of  142 lakhs hae  een 
sanctioned.

Supply of aeroplanes and ars y Ara 
ana European countries to akistan

5850. SHRI S. N. ISRA: Will the 
inister of DEENCE e pleased to 
state.

(a)   hether oernents atten
tion has een dra n to the press report 
to the effect that soe Ara  and 
European countries hae areed to 
supply aeroplanes end other ars to 
akistan and

()  if so,  oern ents  reaction 
thereto?

THE  INISTER O DEENCE 
(SHRI SWARAN SIN H): (a) o
ernent hae seen press reports in 
this reard ut hae no  authentic 
infor ation to coroorate the

) It is our ie that a further 
rearin of akistan, ill retard the 
process of nor alisation of relations 
eteen the to countries and also 
lead to an  ars race in the Su
continent Hoeer all such deelop
ents are taken into consideration in 
plannin our defence easures.

roductiea capacity ef steel plaats

5881. SHRI S. N. ISHRA 
SHRI AADHAR AH1:

Will the inister of STEEL AND 
INES e pleased to state:
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(a) hat is the full production ca
pacity of steel plants in the country
() the naes of the plants hich 

are orkin to their full capacity and 
the naes of plants hich are not run
nin to their full capacity toether 
ith the reasons therefor and

(c) hat steps hae een taken y 
oern ent in this reard?

THE DE UT INISTER IN THE 
INISTR O STEEL AND INES 
(SHRI SUKHDEV RASAD):  (a)
The annual installed capacity of the 
interated steel plants in the country 
in ters of inot steel and saleale 
steel is ien elo:—

(In thousand tonne

I tafle  cspa.cn  

lant 
In ot Steel  Salea le

tea

Bhilai 2500 19  5

D u r  a n u r 1 00 1239

Rourkela 1 oo 1225

T I S C O T o o n t  o o

I I S C O 1000 8on

Only  fe units off Bokaro  Steel 
lant hae een co issioned so far.

()  None of these plants is presently 
orkin to its full installed capacity, 
thouh the production  of saleale 
steel at TISCO and Bhilai Steel lant 
in 197475 as approi ately 97.4 per 
cent and 8.2 per cent of the installed 
capacity respectiely. The loer utili
ation of capacity at the plants durin 
the last fe years has een due to a 
ariety of reasons differin fro plant 
to plant and often fro year to year. 
Broadly speakin, the ain factors 
ere: unsatisfactory orkin of coke 
oen atteries ack  of ainten
anceinadeuate aintenance leadin 
to euip ent troules and reak 
do ns collapse of the steel eltin 
shop roof of Rourkela Steel lant in 
uly, 1971, affectin the operation of 
the entire steel plant for seeral 
onths  inadeuate  replaceent

repairs and aintenance prora es 
in IISCO distured industrial rela
tions, particularly  in the Dur pur 
Steel lant and IISCO .and to so e 
etent in the Rourkela Steel lant 
poer restrictionsfailure and,  in 
197374, seere poer cutainterrup 
tions inadeuate aailaility of oal 
and serious dislocation in rail oe
ent on account of interittent slo
do n and industrial unrest in  the 
Railays. In 197475, the production 
at these plants had to e reulated 
and kept lo durin the  onths, 
April— une, 1974 ith a ie  to 
conserin stocks of ra aterials, 
first on account of the possiility of 
the strike y the Railay e ployees 
and then on account  of the strike 
itself and its after ath.  Another 
factor nich affected production as 
the shortae in the supply of poer 
fro the DV.C for the steel plants 
as ell as the coal ashenes till aout 
the iddle of Auust, 1974  There 
ere also seere restrictions on the 
supply of poer fro the State Elec
tricity Board to the Rourkela Steel 
lant  In addition, there ere diffi
culties in reard to the full supply of 
cokin coal durin  certain periods, 
affectin the rat of coke oen push
in

(c)   The shortter and lonter 
steps taken to i proe production at 
thp steel plants are riefly indicated 
elo:—

(i) Close and constant liaison is 
aintained ith the inistry 
of Enery, authorities of the 
DVC and the State oern
ents  concerned  to ensure 
ai u supply of poer to 
the steel  plants.   Siilar 
liaison is aintained ith the 
inistry of Railay to ensure 
satisfactory oe ent y rail 
of essential inputs and finished 
oods and ith the Depart
ent of Coal in reard to the 
production and supply of cok
in coat

(ii) In the case of H.S. Hants, 
lonter easures  elud 
the  proisk 0 alancin
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facilities reuired to correct 
eistin  i alances in pro
duction facilities capital pro
ra es inolin additions, 
replaceents etc.  i proed 
aintenance aied at etter 
euipent  aailaility  and 
planned  procureent  of 
spares and refractories  and 
other essential aterials. To 
eet coke shortae, an addi
tional halfcoke oen attery 
has een set up at Rourkela 
and additional cokeoen at
tery at Bhilai and hatfooke 
oen attery at Durapur are 
ein set up. Repairs to and 
reuildin of old atteries are 
also ein undertaken. Con
certed efforts continue to e 
ade to i proe  industrial 
relations and to enlist the co
operation of orkers in ai
isin production

(hi) or nSCO  a rehailitation 
prora e is under a to 
enale the plant to reach its 
rated capacity  197  It 
coers repairs to  reuildin 
of coke oen atteries, repairs 
to open hearth furnaces and 
conerters,  i proeent of 
ra aterial  handlin faci
lities, odernisation of rollin 
stock etc.

(i) TISCO has also undertaken a 
prora e of reuildin of 
their ld cokeoen atteries 
The old oiler hae  een 
replaced.  Their colliery e
pansion proect is  proress
in

Benefits of Industrial Disputes Act to 
e ployees of har aceutical and 

tailed industries

5851 SHRI HI A RAN AN AS 
UN8I: Will the inister o IABOUR 
e pleased to state:

(a)  hether  oern ent  hae 
tfckft. any steps to ie o security 
y (attendin the enefits of Indus

trial Disputes Act y aendin Sec
tions 2(s) of the Act to the edical 
and Sales Representaties Workin in 
the har aceutical and allied indus
tries

() hether oernent are aare 
that the anaeent of those Indus
tries are depriin the statutory ene, 
fits in the for of Bonus and Dearness 
Alloances to the field personnel and

(c) hat steps oernent  hae 
taken to redress the enuine rie
ances of the aoe class of orkers?

THE DE UT INISTER IN THE 
INISTR  O LABOUR  (SHRI 
BAL OVIND VER A):  (a) to (c.
The uestion of iin enefits under 
arious laour las to soe cateo
ries of edical and Sales representa
ties 19 under actie consideration of 
oernent.

E ployent Echanes

5853 SHRI SAKTI KU AR SAR 
KAR: Will the inister of LABOUR 
e pleased to state:

a) the nu er of e ployent e
chanes in th country,  Stateise, 
ith location and ith particular re 
feiencp to District uruha of West 
Benal

(  the nu er of persons reis
tered  each e ployent echane 
durin the year 197374 and the per
sona  proided  ith  e ployent 
throuh the  e ployent echane 
durin the sae period and

(cl the actions taken y the inis
try to ensure e ployent throuh the 
echane prora e?

THE DE UT INISTER IN THE 
INISTR O LABOUR  (SHRI
BAL OVIND VER A): (a) The total 
nu er of E ployent Echanes in 
the country as on 31121974 as 481 
State ise distriution of the nu er 
of E ployent Echanes and their 
locations is contained in Stateents I
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and I laid: an the Tale of the Bouse. 
[laced in Lirary, See No LT940 
79
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()  Aailale infor ation is con
tained in Stateents 111 and IV laid 
on the Tale of the House.  [laced 
in the Lirary. See No, LT940175.

(c)  Under the E ploy ent Echan
es  (Co pulsory  Notification  of 
Vacancies) Act, 1959, all estalish
ents in the pulic sector and non 
arlcultural estalishents e ployin 
25 or ore orkers in the priate sec
tor are olied to notify their acan
cies (ith certain ee ptions) to the 
concerned E ploy ent Echanes. In 
the atter of recruit ent, hile the 
priate sector e ployers are not under 
any statutory oliation to fill acan
cies throuh the E poy ent Echan
es, instructions hae een issued to 
E ploy ent Echanes to use persu
asie ethods to ensure etter utili
sation of E ploy ent Echanes y 
priate e ployers.

In the case of pulic sector, ho
eer, all acancies (ecept those tilled 
throuh the Union ulic  Serice 
Co ission etc.) arisin  under the 
Central oern ent offices estalish
ents, irrespectie of their  nature 
and[or duration are reuired to e fil
led throuh the E ploy ent Echan
es under instructions issued iy the 
inistry of Ho e AfTairsDepartent 
of ersonnel The instructions  alao 
ake  it incu ent for  all uasi 
oern ent institutions and  pulic 
sector undertakins to fall in  line 
ith Central oern ent estalish
ents. Siilar instructions hae also 
een issued y ost of the  State 
oern ents.

anufacture at H. 14i tone on 
Co ercial Scale

884. SHRI  D.  B.  CHANDRA 
OWDA: Wilt  the   inister  of 
DEENCE   pleased to state:

(a) hether Hindustan Aironautlcs 
Liited has  deeloped   freihter
ersion of the Aro fit. S. 748 at Kan
pur and decision has also een taken 
to anufacture th aircraft on co
ercial scale and

() if so, hether there is any de
pendency reardin its production on 
forein ra aterials and coipanents 
and if so, the facts thereof?

THE  INISTER  O  STATE 
(DEENCE RODUCTION) IN THE 
INISTR O  DEENCE  (SHRI 
RA NIWAS  IRDHA) (a) HAL 
hae deeloped a freihter ersion of 
HS748 aircraft. A decision has een 
taken to estalish production of ili
tary freihters at Kanpur.

()  In the asence of  indienous 
aailaility of aricraft  uality ra 
aterials as ell as so e of the acces
sories, co ponents and syste, all air
craft produced y HAL contain  a 
percentae of i ported ra aterials 
and co ponents Eact percentae of 
i ported aterial aries fro air
craft to aircraft. In the case of HS 
748 aircraft no under production, the 
percentae of i portd co ponents is 
eteen 50 to 0 per cent.

Buildin of caro ships for Shippin 
Corporation of India y arden Beach 

Workshop

5855 SHRI RABODH CHANDRA: 
Will the inister of DEENCE  e 
pleased to state:

(a) hether arden Reach Work
shop has undertaken to uild  caro 
ships for Shippin  Corporation  of 
India and

() if so, the percentae of indi
enous contents of these essel?

THE   INISTER   O   STATE 

(DE ENCE RODUCTION)  IN THE 

INISTR O DE ENCE   (SHRI 

RA  NIWAS IRDHA) (a) arden 

Reach Workshops Ltd. ha undertaken
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to fcuild 0 caro ahips of OO D.W.T, 
capacity each for the  ffonl lines 
LtdL, a sister concern of the Shippin 
Corporation of India.

(i) If the steel reuired for the 
construction of these essels is found 
indienously, the oerall  indienous 
content of these ships is epected to 
he of the order of aout 80 per cent. 
In actual practice, hoeer, sieale 
uantity of the shipuildin uality 
steel reuired for the construction of 
these ships nay hae to e i ported 
due to  indienous  nonaailaility. 
These essels  hae een desined 
indienously and ill foe usin indi
enous ain propulsion enines. Diesel 
eneratin sets and Deck achinery 
etc.

all In old production at Kolar ines

585. SHRI ROBCDH CHANDRA. 
Will the inister of STEEL  AND 
INES e pleased to state:

(a) hether the Bharat old ine 
Workers Union has ured oern
ent to institute an enuiry into the 
fall in old production at Kolar ines 
and

() if so, the reaction of oern
ent thereon?

THE DE UT INISTER IN THE 
INISTR O STEEL AND INES 
(SHRI  SUKHDEV  RASAD): (a) 
Bharat old ine Workers  Union 
has recently ade representations in 
hich they hae, Inter alia, entioned 
reardin fall in production of old 
at Bharat old ines. It has ured 
oern ent to institute an enuiry 
into the orkin of the undertakin.

) On account of radual  deple

tion of ore reseres,   seere   rock 

uftta afcd arious other reasons, the 

production at Bharat   Cold   ines 

Li ited has een  declinin  for a 

nu er of years. The prole s con
nected ith the tall in   production 

  fceen receiin the attention of

the oern ent and the Co pany. 
Various step hae een  taken to 
arrest the fall, and increase the pro
duction of other ines.
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artion ol Encroadtauuiis et een 
India and Nepal

581.  SHRI BIBHUTI  ISHRA: 
WiU the  inister of  E TERNAL 
A AIRS e pleated to state:

(a)   hether oern ents atteft~ 
tion has een dra n to the Search, 
liht pulished fro atna, dated the 
25th eruary, 1075 under the headin 
India, Nepal aree to acate encroach
ents
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() if so, hether India and Nepal 
are oin to acate their hole or
der encroachent fro East to West 
and

(c) hither the encroached land in 
the district of West Cha paran, near 
aout Bhiiisalotan, is also on to e 
left oen to IndUa encroached  y 
Nepal

THE DE UT INISTER IN THE 
INISTR O E TERNAL A AIRS 
(SHRI BlINTAL DAS): (a) es, Sir.

) Indian and Nepalese officials are 
carryin out a oint inspection of the 
oundary, ith a ie to  restorin 
and reeiectin issin and da aed 
oundary  pillars  on  IndoNepal 
oundary.

(c)  This issue falls  outside  the 
tcr a of reference of the ork ein 
carried oit at present.

Spread of Leprosy throuh Nose

5882. SHRI  BIBHUTI  ISHRA: 
Will the inister of HEALTH AND 
A IL LANNIN e pleased to 
state.

(a)  hether oern ents attention 
is dra n to the Searchliht pulish
ed fro atna, dated the 24th eru
ary, 1975 pae 1 colu n 4 and 5 re: 
leprosy spread throuh noe

( if o, ho far the theory of the 
National Institute cf edical Research 
and Dr, . C Redy a British Doctor 
Workin n Nepal, that leprosy spread 
throuh nose to cot red and

fa)  hat steps Indian oernent 
propo  to take to sae the people fro 
lepra

THE DE UT INISTER IN THE 
INISTR O HEALTH AND A I
L  LANNIN  (SHRI A. K. . 
ISHA UB): (a) es

() The theory aout the spread 
of leprosy throuh the nose ia correct.

(c) With a ie to  control the 
spi ead of lepiosy, the National Lep
rosy Control  rora e as laun
ched  195455. Under this National 
rora e, early dianosis and early 
and reular treatent throuh out
door and indoor serices on a ula 
torydoicilliary pattern of treatent 
 sulphone roup of drus on a as 
scalc is proided.  A co prehensie 
Sche e for the control of Leprosy at 
an esti ated cost of Rs. 10.52 crores 
ha een included  the ifth ie 
ear lan

Nefd for trained Nurses in the 
Country

5884. SHRI K ALLANNA

SHRI HARKHANDE RAI: 

SHRI RA EO SIN H:

Will the inister of HEALTH AND 
AIL LANNIN e pleased to
ftate

(a) hether oern ents attention 
has een dia n t the press nes  
Hindustan  Tunes dated the  2nd 
atch 195 that ue n u nt need 
to ciease the  nu et  of trained 
nurses  the country

() il so hether there arc around
3,000 nurses ho are une ployed and 
these une ployed nurses are concen
trated ostly in  una, Karnataka 
and other States

(c hether Indian nurses  are 
oin aroad eery year, and

(d) if o, the reasons thereof

THE DE UT INISTER IN THE 
INISTR O HEALTH AND AI
L LANNIN  (SHRI  A. K  
1SHA UEV (a) es,
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(to) Aout a,70 nurses are une p
loyed. State ise portion of une p
loy ent in 1974 Was as under—

uarat   . 35

West Benal   , t

Karnataka . . . .  28

unii  . . . .  131

Tail Nadu   . . .  

Andhra radesh  .   . 1099

Orissa................................. 50

aora  . . . .  19

C.hardiarh . . . .  41

Tot ai 33

(c) es.

() Nurses o aroad for  etter 
prospects in e ploy ent

Arrest ef Air erre Officers for selH
   Infor ation to 11 orein 

Couatry

585 SHRI  A LANNA. Will 
the inister of DE ENCE e pleased 
to state

(a) hether to Air orce Officers 
orkin in the R ard D u  of the 
inistry of Defence ere arrested for 
seTln classified infor ation to  a 
forein country

() hether thf forein country has 
een receiin infor ation fro the 
arrested persons for the past to and 
half years, and

(c) if so, the facts thereof?

THE INISTER  O  DE ENCE 
(SHR SWARAN SINOH): (a) One 
Air orce officer orkin in the R and 
D Win of the inistry of Defence 
as taken Into custody inter 4a on 
4 chare of co unicatin classified 
infor ation to  forein national.

) No ir. Not to our knolede

c i Octoer  W4 ialor aHcn 
as nen d that a co issioned lnu. 
cer of the rank of Suadron Leeder 
of the Indian Air orce orkin in 
the Defence Research tnd  Deelop 
ent Oranisation had co a to notice 
for inti ate contact  ith  forein 
national. After further enuiry, ene
ral Court artial proceedins  ere 
instituted aainst the Air orce officer 
on four chares, the first to relatin 
to co unication of classified infor
ation to an unauthorised person, the 
third to conduct  unecoin of an 
officer of the Indian Air orce and the 
fourth to acceptance of the ift of a 
ottie of randy  The trial has con 
eluded and the court has found hi 
not uilty of the first to chares 
and uilty of the latter t o and has 
sentenced hi to e cashiered and 
also to riorous i prison ent for ai 
onths  The C proceedins are 
pendin confir ation y the Chief of 
Aif Staff ean hile, the officer has 
filed a rit petition  the Delhi Hih 
Court aainst his coniction y the 
C

Ara Leans to akistan for Lethal 
Ar s

580 S11R1  H  K  L  BHA AT 
Will the inister of DE ENCE he 
please to state

(a)  hether arian had a ed for 
ilitary loans fro Ara countries to 
hu soflstlcated lethal ars fro the 
United States not oily for defence 
purposes hut to hae a atrtke aility 
as ell,

f)  hether the attention o o
ern ent has een dra n to the 
reported interie f aktHan Ar y 
ChlefinStaff eneral Tikka Khatt. 
to the Washinfton ost a reported 
in the Ti es of India dated the Ut 
arch, 1075 anl

(c)  the reaction of oern ent 
thereto?

THE  INISTER  O  CtfC  
(SHRI   SWARAN  SINOH): (t
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oernent hae seen press report 
in this reard ut hae no authentic 
infor ation to corroorate the.

() ea, Sir.

(c) It is our ie that a further re
arin of akistan, either directly or 
fnouh third countries ill retard 
the process of nor alisation of rela
tione eteen the to countries and 
also lead to an ars race in the su
continent Hoeer all such deelop
ents are taken into consideration in 
plannin our defence easures.

Appoint ent of a Representatie fro  
NUf in Wae Daard

5807. SHRI SA AR  UHA: Will 
the inister of LABOUR e pleased 
to state:

(a) hether in reply to uestions on 
for ation of Wae Board as directed 
y the ress Council he assured the 
House that ith reard to the repre
sentaties on the Wae Board they 
ill e taken up on erits hain re
ard to all the considerations hich 
the e ers entioned in  Lok 
Saha

() if so, the nature of the consi
deration ade ihro.out

(t) the reaaor for non.idin the 
Chair an a  th? Secret r t,: Indian 
federation of Workin ournalists and 
denyin representation t National 
Union of ournalists

d) hether the Secretary of  the 
I W is also the o ner an1? ulisher 
of a Tail dally naed akkalkura 
and

() if o, hether he as noinated 
either as representatie of the e  
ployer or the Workin ournalists 
and hether ft representatie  fro 
NU ill e appointed on the Wae 
Board for doin euitale ustice to 
an factions of ournalists?

THB DE UT INISTER IN THU 
INISTR Of  LABOUR  (SHRI 
BAL OVIND VBR AV (a) to (e. 
flie National Union of  ournalists

(India) and others hain filed a Writ 
etition in the Hih Court of Delhi 
in reard to the noination of to 
pet sons representin Workin ourna 
lit on the Wae Board, the atter 
is su udice.

Appoint ent of a Conurlttee on 
Rehailitation of for er East 

akistan Refuees

588. SHRI SA AR UHA:  Will
the inister of SU L  AND RE
HABILITATION e pleased to state:

(a) hether he has decided to aet up 
a Co ittee for dealin ith the 
proles of rehailitation of for er 
East akistan refuees

() hether this infor ation as 
co unicated y the West  Bensl 
oern ent to the press and

(c) if so, the facts  thereaout in 
reard to o ecties, prora e func
tions and co position of tie Co
ittee?

THE INISTER O SU L AND 
REHABILITATION  (SHRI  R. . 
KHADILKAR). (a) and  (c)   The 
hole atter is under actie consi
deration

()  The reuired infor ation has 
een called for fro the oernent 
of West Benal and ill e laid on 
the Tale of the Saha

rant of Speeial pay to Co puters in 
Laour Bureau

5889 SHRI VASANT SATHE, Will 
the inister of LABOUR e pleased 
to state:

(a) hether the co puters in the 
Laour Bureau hae souht a special 
pay of Rs. 20 p.. for special type of 
co putation ork done y the

() if so, the reaction of oern
ent to the rant of special pay to the 
co puters and the decision taken in 
the atter

(c hether special pay is ien to 
co puters orkin in the Depart ent 
of Ariculture and other econoic 
statistical oranisation of arious een
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tral inistries of siilar type of co
putational ork and

(d)  if so, hy the sa e is denied 
to co puters in Laour Bureau?

THE DE UT INISTER IN THE 
INISTR OK  LABOUR  (SHRI 
BAL OVIND VER A): (a) es, Sir.

() The atter is under considera
tion.

(c) A syste of payin special pay 
to co parale cateories in so e of 
the other oern ent  oranisations 
sees to e in oue.

(d) Does not arise in ie of the 
reply to () aoe.

Trained erchant Nay Cadets for 
Shippin Tonnae

5870. SHRI VASANT SATHE: Will 
the inister of  SHI IN  AND 
TRANS ORT e pleased to state:

(a) hether there is a proposal to 
increase the nu er of trained er
chant nay cadets to eet the an
poer reuire ent of shippin ton
nae durin the ifth ie ear lan 
and

() if so, the salient features of the
pioposal?

THE INISTER O STATE IN THE 
INISTR O  SHI IN  AND 
TRANS ORT  (SHRI  H. . TRI 
VEDD: (a) es, Sir.

()  The salient features of the pro
posal are: —

(i) The preentry  ualifications 
for entry to the  Trainin 
Ship Haendra  ein rais
ed to  Inter ediate Science 
ith hysics and athe atics 
i.e.  (102  instead  of 
101 or Hiher Secondary.) 
Trainin period of the Train
in Ship Raendra is ein 
reduced fro to years to 
one year, thus increatSn the 
output per annu fro 12 
cadets to 290 cadets and

(ii) The preentry  ualifications 
for trainees in 0 3ST  ein 
raised to that of Deree in 
echanical   or  Electrical 
Enineerin.  The  trainin 
period in D ET is ein re
duced fro four years to one 
year, thus increasin the out
put fro 100  cadets to 200 
cadets, in the first instance, 
per  annu and  upto 400 
cadets in duo  course  per 
annu, if necessary.  These 
are arraneents conte pla
ted for the i ediate future.

Settin up of Dredin Corporation

5871.  SHRI  DHA ANKAR: Will 
the inister of  SHI IN  AND 
TRANS ORT he pleased to state

(a) hether there is any proposal 
to set up a Dredin Corporation and 
if so, hen and here

() hat ill e the functions of 
the Dredin Corporation and

() ho any dreders are there 
at present in the Central ool and ho 
any ore are considered essential 
for dtedin orks at dockyards so 
as to do aay ith the present syste 
of ettin the ork done on contract 
asis y forein firs?

THE INISTER O STATE IN THE 
INISTR  O  SHI IN  AND 
TRANS ORT  (SHRI  H. . TRI 
VEDI): (a) A proposal to setup a 
Dredin Corporation  i at present 
under consideration of the oern
ent of India. The  location of its 
headuarters ill e decided hen the 
proposal aterialises.

()  Tlie functions of the proposed 
Dredin Corporation ill e a fol
los:— 

(0 To  undertake   interated 
dredin  assinents  on 
co ercial asis,

(H) To undertake salae opera
tions includin Wean toae, 
assistance  to  ships   in
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distress, re oal of recks 
and ostructions to naiation.

(iii) To  eecute su arine  and 
coastal  enineerin  orks, 
acuire   kno ho   and 
eecutie proects  reuirin 
adanced technoloy i., deep 
ater  ineral   dredin, 
drillin  and lastin ocean 
ed surface, su arine pipe 
lines etc.

(c)   There are fie dreders,  to 
tus, four hopper ares and three 
ets of pipelines in the Central ool at 
present. Orders hae een placed for 
additional to dreders, three  tus 
and to surey launches Assessent 
cdf the reuire ent of additional dred
ers is undertaken fro ti e to tie. 
It is presently ein eained he
ther the eistin fie dreders and to 
dreders on order ould e sufficient 
to et the capital dredin needs of 
aor ports durin the ifth lan 
period.
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Coat O tO  eat do n to Bhilai 
d Reurketa 8  lant

5875  SHRI K LAKKA A  Will 
the inister Of STEEL AND INES 
e peased to state

) hether any econo y processes 
hae recently teen adopter at Bhilai 
and Rourfcela Steel lant to cut do n 
consu ption of coal and

()  if so, the eatt ataa of sains 
durin he current year s  rWttlt 
thereof?

THB DE UT INISTER IN THE 
INISTR O STEEL AND INES 
(SHRI SUKHDEV RASAD):  (a)
es Sir As a result of i proed op 
ration practices the rate of consu p
tion of coke (produced fro  coal) 
has co e do n in oth Bhilai and 
Rourkeia Steel lant.

()  The approi ate sains fro 
the loer coke rate are likely to e 
as under —

BHtta  . R 8 lakhs

Rourkeia .  R  Uikh

or ardin of Application of Saidk 
Schools Students to arious Connate

587  SHRI K LAKKA A   Will 
the istei of DEENCE e pleased 
to state

(a) the considerations hich hae 
eihed ith his inistry for issuin 
nsti uctions recently for not for ard 
s applications of students of Sainik 
Schools to arious coursea other than 
N D A coure,

() hether such instructions are 
likely to aste so e precious years 
of students of these schools ho ay 
not ulti ately et selected  NDk 
course leadin to de oralisation and

(c) hether oern ent propose to 
reise the instructions in thie reard?

THB DE UT INISTER IN THE 
INISTR O DEENCE (SHRI  
B ATNAHC  (a) to (e)  SafoHr 
Schools are proidin pulic school 
type education to less affluent see 
tions of the Society ith the pri ary 
ai of preparin students  acadei 
cally and physically for  enty  lt 
the KI A. and to re oe  reional 
i alance In the officers cadre of tin 
Ar ed  orces,  The  Scholarship 
holders are under oliation to atee

ftp://ftp.c
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A ad orces as their career, if suo 
cessful, to ensure that their attention 
is not distracted in takin N.D.A. ea
ination holeheartedly hile  at 
school it has, therefore, een stipula 
tedly that their applications to other 
courses ay not e forarded.

1S.W lire.

A ERS LAID ON THE  TABLE

UARAT NOTIICATION  UNDER 
OTOR VEHICLES TA ACT, 1958 
AND UARAT CARRIA E O 
OODS TA ATION ACT, 192

AND STATE ENTS

THE INISTER O  STATE  IN 
THE INISTR O SHI IN AND 
TRANS ORT (SHRI H. . TRIVE 
DI): I e to ay on (he Tale

U) A copy each of the folloin 
uarat Notifications (Hindi  and 
nhsh ersions) under susection
(3) of sec ion 13 of the  Bo ay 
otor Vehicles Ta Act, 1958, reai 
ith clause (c) (iii) of the rocla
ation dated the  9th  eruary, 
1974 issued y the resident in re
lation to the State of uarat —

(i)  Notification No H, 74 203 
TA 17744552E  pulished  in 
uarat  oern ent   aette 
dated the 10th Octoer, 1074.

(ii) Notification No. H 74 
220 TA17744552E  pulished 
in uarat oern ent  aette 
dated the 24th Octoer, 1974.

(iii) Notification No H (74 
221 TA17744837.E pulished in 
in uarat oern ent  aette 
dated the 24th Octoer, 1874.

(i) Notification  No  H 74 
227 VA7S712591E  pulished 
aarat oernent aette dated 
the 14 Octoer, 1974.

(V) Notification No. H 74 
43 TAf20Cll27E pulished in 
titaarat oern ent aette dated 
 3rd Noe er, 1974.

(i)  Notification No. H 74 
273 TA17744552E  pulished 
in uarat oern ent  aet 
dated the 9th anuary, 1975.

(2)   Three stateents (Hindi an 
Enlish ersions) shoin  reason 
for delay  layin the aoe Notifi
cation.

t Uiced  Lirary. See No LT9394 
75.

(3) A copy each of the folloin 
Notifications  (Hindi and  Enlish 
ensions) under su section (2) of 
section 31 of the uarat Carriae 
of oods Taation Act, 1992, read 
ith clause (c) (iii) of the ro
cla ation dated the 9th eruary, 
1974 issued y the resident in re
lation to the State of uarat:—

(a) Notification No. H  74
204 TA17744552E  pulished 
uarat  oern ent  aette
dated the 10th Octoer, 1974.

() Notification No. H 74
222 TA17744837E  pulish
ed  in  uarat  oernent
aette  dated  the  24th Octo
er,  1974

(c) Notification No. H 74 
242 TA2011927E  pulished 
uarat oernent aette dated 
the 23rd Noe er, 1974.

(d) Notification No.  H 74
272 TA1774 4552E pulished

in uarat oern ent  aette 
dated the 9th anuary, 1975.

(4) Three stateents (Hindi nd 
Enlish ersions) shoin reasons 
for delay in layin the aoe Noti
fications.

f laced  Lirary. See No, LT9395 
75

Notification under assports Act, 
197

THE DE UT INISTER IN THE 
INISTR  O  E ERNAL  A
AIRS (SHRI BIIN AL DAS) I e 
to lay on the Tale a copy of Notifica
tion No. .S.R. SHE) (Hindi  and
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Enlish ersions) pulished in aette 
of Indie dated the 19th eruary, 1975 
akin certain aendents to Noti
fication No. .S.R. 398(E) dated the 
30th Auust, 1972, under su ection
(3) of section 24 of the assports Act 
107, [laced in Lirary. See No. LT 
839751.

State ents Re. Action taken on 
Assurances etc

THE DE UT INISTER IN THE 
DE ART ENT O ARLIA ENTS 
R A AIRS (SHRI B. SHANKARA 
NAND): I e to lay on the  Tale 
the folloin fifteen stateents sho
in the action taken y the oern
ent on arious assurances, proises 
and undertakins ien y the is, 
ters durin the arious  Sessions of 
Lok Saha.

ourth Lok Saha

(i) Stateent No.  I—Sith 
Session, 198

(ii) Stateent  No.  III— 
Telfth Session, 1970,

rfth Lok Saha

(iii)  Stateent No   VI— 
Second Session, 1971.

(i) Stateent No  III— 
Third Session 1971.

()  Stateent  No.  VII— 
ourth Session 1972.

(i Stateent No.  I —ifth 
Session, 1972.

(ii) State ent No VII—Sith 
Session, 1972.

(iii)   Stateent  No. — 
Seenth Session, 1072.

(I) State ent No. IV—Eihth 
Session, 1073.

()   State ent  No.  II—Ninth 
Session, 1973.

(i) State ent No. lli—Tenth 
Session, 1974.
(ii) Stateent No. VI—Siee h 

Session, 1974.
(iii) Stateent No. IV—Tefth 
Session, 1974.
(i) State ent No. V—Telfth 

Session, 1974.
( ) Stateent No. I—Thirteenth 

Session, 1975.

[laced in Lirary. See No. LT93971 
38

SHRI S. . BANEREE (Kanpur): 
With reard to ite No. 4, assurances 
ien durin the arious sessions of 
the Lok Saha, I should like to ake 
a su ission.

R. S EAKER:  No  su issions
can e ade hen papers are laid. 
I hae repeatedly told the e ers a 
nu ers of ti es that such su is
sions should not e ade at this stae, 
hen they aie laid on the Tale of 
the House. y difficulty is that ft is 
not perissile no.

SHRI  OTIR O  BOSU (Dia
ond Harour) It had  een per
itted in the past

R. S EAKER:  Neer.

SHRT OTIR O BOSU: I shall
produce records.

SHRI S. . BANEREE: 1  had 
already reuested you. I a not o
in to put any uestion  What is 
your uidance? What is the re edy?

R. S EAKER:  ou can rin in 
a otion. There is the Co ittee on 
Assurances. No su issions at this
stae.

Reie   Annual Report or Bhara? 

Alu iniu  Co. Ltd., for 197374 and 
A NoiriCATiosr

THE DE UT INISTER IN THE 
INISTR O STEEL AND INES 
(SHRI SUKHDEV BABAD):  I e 
to lay on the Tale—

(I)  A copy each of the follo
in papers (Hindi and Enlish er
sions) under su section (1)   of
section I0A of the Co panies Act, 
195:—

(i) Reie y the  oern
ent on the orkin  of  the
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Bharat  Aluiniu  Co pany 
liited. Ne Delhi, or the year 
107874.

(ii)   Annual Report of the Bha
rat Aluiniu Co pany  li i
ted, Ne  Delhi, lor the  year 
197374 alon ith the Audited 
Accounts and the co ents  of 
the Co ptroller  and  Auditor 
eneral thereon.

Ttaced in Lirary see  No.  LT~ 
9898(79

(2) A copy of Notification No.
.S.K. 175(E) (Hindi and Enlish 
ersions) pulished in aette of 
India dated the 31st arch, 197 
akin certain  further  aend
ents to Second Scheduled to the 
ines and  inerals (Reulation 
and Deelop ent) Act, 1957, under 
su section (1) of section 28 of the 
said Act. f Utced in Lirary, Sec 
No. LT—93991753

Detailed De ands for rants ci in 
intnet for 19757

The Deputy inister  the inis
try of inance (Shri ati  Sushila 
Rohati):  I e to lay on the Ta
le a copy each of the Detailed De 
ands for rants (Hindi and Enlish 
ersion1?) of the folloin inistries 
for 19757: —

(1) inistry of inance

(2) inistry oi nduttiy  and 
Ciil Supplies

(3) inistry of Infor al on and 
Broadcastin

(4) inistry of Laour

(5) inistry of La, uioe and 
Co pany Affairs

() inistry of Steel ai ines

(7) inistry of Supply aid Re
hailitation

(8) Depart ent nf Atoic En
ery

(9) Depart ent of Space.

894 L ~8

f [laced in Lirary see No. LT—9400 
ffh
I

Apprenticeship  (A ot.)  Rules, 1975 
under Apprentices Act, 191

THE DE UT INISTER IN THB 

INISTR O LABOUR (SHRI BAL 

OVIND VER A): 1 e to lay on 

the Tale a copy of the Apprentice

ship (A end ent) Rules, 1975 (Hindi 

and Enlish ersions) pulished  in 

Notification No. R. 34 in aette 

of India dated the 15th arch, 1978. 

under su section (3) of section 37 

of the Apprentices Act, 191. [laced 

 Lirary. See No LT94075

CALLIN ATTENTION TO ATTER 

O UR ENT UBLIC I ORTANCE

Situation  arisin  out or Shki 
ou ri Desais  Decision to o osr

AN INDEINITE AST

12 02 hrs.

ra t: (if n:) 

srcr Tr

sfr tt   faro   

rr frrsrr str i

(ST r) .

fV flTT f I

sr tt   frT 

r    f  fare



saying six,

■: MU. ■ SPEAKER: You got the con
cession.

SHRI JYOTIRMOY BOSU:  2 ask
lor your ruling with regard to  Mr. 
Reddy's behaviour in the Mouse.

 ̂ WiWlA : 5STSW

% *mift  i

wwi  <$%*rr*r \ wt m

fS, *rrr ̂ w ̂  

srHf t

*ft 9REW : ? ?T

% TO | ?

MR. SPEAKER’: After all he Is there, 

«ft WCTC fffrtt : TOTST

iifiMr, * tftfm  » sr t

m r $m, m w t 

m*rJf ̂ **r1nc$%*??T«rrf%»p[ 

*r?ft  f i

MR. SPEAKER; He vtt on fi« 
way.

SHRI SHYAMNANDAN MISHRA; 
Nobody saw him anywhere In Gie 
House at that time,

t« m« ftgiO imM  ! Wfs

‘itff'jpfr

here.

PROF. MADHU  DANDAVATE 
(Rajapur): A copy of the statement 
is not available.

MR. SPEAKER: There is no state* 
ment with me.

SHRI K. BRAHMANANDA  RE
DDY: Can I make the statement?

SHRI K. S.  CHAVDA  (Patan): 
It should have been circulated ean- 
lier. This is a matter of very ser
ious and urgent nature. The conven
tion is being violated.

SHRI JYTIRMOY BOSU; Let the 
calling attention be postponed  till 
4 o'clock. Let the statement be cir
culated and let us read it before it is 
take up.

irwrer

tft, t  % sratrc vr *m?r tot

f, wfPr s* * rfmii ̂  mw* pnr 

f, ft aRRf«r  fwrr %: I 

mn *m %% ( wr) *

WT8T «̂ ar,  *FT?T̂?9Fr # m%

ftanm % to W

■ ■ ■ $?ir*r fimm', t

:::

■ kasf .:

mond Harbour) ; On a point  order. 
This morning you told me during the 
«««»tion hour that there were  no 
concessions for late comers.  This 

you have *on# on  record

J'Deputy Home .--l̂:-.'
the House, " /Herepresents t&e' $|<Sine ̂ ̂̂:
'' Minister  '■■ 

the Jttmaonni;.
FAIRS (SHRI K. BRAHMANANDA 
REDDY); I am sorry I am late by 
two or three minutes. Even so* my 
colleague, the Deputy Minister wav
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(N  tor sflpffr  

prt st tftf   t nt 

 t, ft flR TOff Hi

Nhpopr farcr fcii i

ft ( T () :   frs

p T TT   5R  . , 

(a )....

ft WWW fiW   . BTT

fhrt i 4ft    r arre5

u s fr frW 1

4ft f  : rrer   srat

   inr   ffr  frrrcr ft 

fr?r rr   f  st far r ? t  

   prr rr    iff r 

ptr ir?rtfe?r 

fan sitot t  1015 f  rr

i    Sf rsfr sft   art 

ftarr , 3 rter 3fn f, 1 ? tt r 

4ft  u   arrar   

tft f 1 5rcr rft  f  

iTO nt forr t. ?re ftn:

rc trfWnr   

 Wft 1

S  INDRAIT UTA (Alipore) 

Before it is taken up, copies of the 

etatent should e ade aailale at 

 to tfeoee e ers hose naes 

appear here.
i
S? 
  SH A NANDAN ISHKA:

 shoold e ilen to all those ho

 a

SHRI INDRA1T UTA: I do not
ind.

Up till no the ini u conen
tion has een that the fie eers, 
hose naes appeared in the list, ol 
adance copy of the stateent. I a 
orried ecause once e allo this 
procedure, this ill eco e a prece
dent and in future for the   other 
Callin Attention Notices the a e 
thin ill happen. Therefore, I th
ink Shri yotir oy Bosu has ade a 
sensile su estion for once. It ay 
e postponed till 4 O Clock.

Hr r rafrft :  VTST 

VT 0 faT   fa?  TT?T

unftr   . frr ft re sst 

iflpf ft f  sfrnrr rrn 1 4K 

an     if  r

t 1 ftfW  rf   nrr trri 

r   t 3ft rt ft ft   Tpr far 

TOTT  ITfp 

arTT    ?rt   nr  f

T4 r r i r t  srr trr 5nf

5 T pp t I Srftof 4 i

r  ptt   frr orrcr i

SHRI OTIR O BOSU: At 120 
Shri Desai ould e eained  y 
the doctors. ro the latest ulletin 
e shall kno ho uch eiht he
has lost till today. So, fro   that
point of ie also, it is eter that
e ait till 4 0 Clock.

SHRI SH A NANDAN ISHRA: 
ay I ake one su ission?  The 
for in hich the Callin Attention 
otion hast een aditted s of a 
restricted nature. any of us hae 
ien notices of callin attention o
tions and they also relate to the de 
aend for the reocation of the eta 
erency. This for s one of the t 
portant de ands of the onle e
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Shri Shya Nandan lsra

er Shri orari Desai, as indicated 
ia his letter to the ri e inister. 
So, it is our hope that the hon. i, 
ister of Ho e Affairs ill refer also 
to the de and for the reocation of 
the e erency, and the oer of the 
otion, Shri Vapayee, too ould e 
alloed to refer to that point, hen 
he akes his o n oserations.

SHRI VASANT SATHE  (Akola): 
Sir, you ill recall that yesterday 
on the reuest oi y opposition fri
ends, I acco odated the y say
in that y short notice  uestion 
could e postponed, if the  Callin 
Attention Notice as to e taken u 
in this House today.  No, if  the 
poned till 40 Clock, y short notice 
uestion  can  e  taken up. Why 
should I e depried of y  short 
notice uestion?

SHRI  K. DEO  (Kalanandi): 
y su ission  tins reard is that 
the entire country is eercised oer 
the health of Shri orari Desai. A 
edical ulletin is ein issued  on 
the health of Shri Desai daily.  I 
ould reuest the oern ent that 
a copy of the ulletin should e pla
ced in thp lirary so that e can et 
the latest inforation residin the 
health of Shri Desai.

 fa t ft   

ifr,  frt t ifrrrft  t

f? t fr f rr   sfr k 
R, S EAKER: As you kno. here 

i no such rule aout supply of ad
ance copy of the stateent. But e 
hae een folloin this  practice. 
Wc hae also folloed the practice 
that in case, due to so e difficulties, 
the copy as not supplied in adance, 
 ould e askin  the inister to 
read it out in the House.

SHRI SE HI AN Ku akona): 
What is the difficulty? Let hi e
plain.

SHR INDRAIT UTA  lease 
do not start a ne procedure affectin 
Use rihts of e ers on all Callin 
Attentions.

SHRI SHA NANDAn  ISHRA. 
We cannot o y the eceptions that 
you hae  alloed in the  House. 
We hae to follo the practice that 
e hae een folloin.

R. S EAKER:  Afl for the ote, 
it is there.  As for the practice of 
layin it or readin it out, that is 
also there.  Shri ishra says  that 
there can e eceptions in  so e 
cases, to hich I hae no o ection, 
ut 1 ould like to hear fro the 
Ho e inister hat he has to say, 
hat ti e ould cuit hi.

SHRI K. BRAH ANANDA REDD: 
I hae no o ection if you are pleased 
to take it up at 4 p to.

R  S EAKER:  Let it e S O
Clock.

SO E HON  E BERS:  No.

SHRI K S. CH.AVDA  Why not
4 O Clock

SHRI    .   AVALANKAR 
(Act edaad): Three O Clock.

R S EAKER: I ery uch ant 
to e here hen he akes the state
ent, ut at 4 O Clock the  Soiet 
deleation people ho arried this 
ornin aie callin on e, and I a 
iin tea  Either fi it at 3 O Clock 
or...

SO E HON. E BERS  es.

R. S EAKER: Then, ho knos 
you ill finish y 5.30.

SHRI TLOO OD  (odhra): 
To O Clock

R. S EAKER:  Why not to   
little ore enerous.  Let it e aft 
8 p. .

SO E HON. E BERS:  No, Sir.
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R. S EAKER: Tfee stateent has 
already co e, ut   is a it late 
no. I reuest you to hae it  at
5 O Clock, If you do not aree, let 
it e at 4 0 Clock. Then I ill not 
e ale to hear you.

SHRI K BRAH ANANDA REDD: 
I Hae no o ection een if at 3 p..

SHRI  K DEO: What happened 
to y reuest aout the edical ul
letin reardin orari Bhaf health?

R. S EAKER:  That you  (hae 
asked in the Callin Attention. That 
as decided yesterday, and that  is 
eactly the sae thin hich has 
co e today.

So, it in e taken up at 3 O Clock.

12.17 hr

UBLIC  ACCOUNTS  CO ITTEE 
B tnuD and roRT sncra Report

SHRI OTIR O BOSU:  (Dia
ond Harour): I e to present the 
Hundred and fortysith Report of 
the ulic Accounts Co ittee  on 
the Report of the Co ptroller  and 
Auditor eneral of India for the year 
107278, Union oern ent (Defence 
Serices) —arar0ph , 8, 9, 12 13
and 19.

1. 17 n.

STATE ENT RE: CORRECTION O 
ANSWER TO  No  141  DATED 
27TH EBRUAR, 1975 RE. DUR A 

UR STEEL LANT

THE INISTER U STEEL aND 
INES  (SHRI   CHANDRAIT 
ABAV):  A soon as the e atfcn
proceedins of the Lok Saha for the 
27th eruary, 1975 ere receied in 
the Depart ent for scrutiny, it as 
noticed that certain inaccuracies had 
oec red in the ans ers ien y e 
to flU fa entery uestions  relatin 
iiatdk Saha Starred uestion No. 
U ans ered on the 27th eruary, 

   These had to e eained ith
 reference to the concerned old records 
d  Wa aot possile to ytke this

correction stateent earlier in ie 
of the ti e taken in checkin up the 
records and ue to tlie interenin 
holidays.

While  anserin  supple entary 
uestions to the aoe  entioned 
uestion, I had stated in connection 
ith the responsiility for the poor 
aintenance of the cokc oen at
teries as follos:—

One r. R. K. Chatter,?ee a? 
orkin there first as  Assistant 
eneral Superintendent and  then 
as eneral  Superintendent  and 
then as eneral anaer, We fi
ed the responsiility on hi.  He 
an de oted.  Later on he ade 
a representation aainst that ut 
ulti ately he had to leae 
plant 

The aoe stateent did  not e
plain the correct position  The posi
tion is that oern ent decided that 
Shri R. K. Chatteree ho had func
tioned as Assistant eneral Superin
tendent and then as eneral Superin
tendent and as orkin as eneral 
anaer at the ti e of su ission of 
the ande Co ittee report, should 
ear the fullest share of responsii
lity.  Accordinly his serices ere 
dispensed ith

I had entioned in anser to ano
ther supple entary uestion  Action 
is ein taken to co plete the  re
uildin of the coke oen attery as 
uickly as possile  The correct posi
tion is that coke oen attery No 1 
has already een reuilt  Batterie 
Nos 2 and 3 are to e re uilt accord
in to a phased prora e.

1220 tors.

ATTER UNDER RULE 377

o ern ent aii f to i. acan

cies in the Hi h Corns and Sth e  

Court

u ( tar):  
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THE INISTER O LAW, USTE 
AND CO AN A AIRS  (SHRI
H. R. OfCHALE):  r. Speak,
Sir, the hon. e er has  raisedi 
one ore ptint no, that is, in reard 
to hat he id as the state ent 
ade y the La inister of aha 
raahtra.  That as not entioned  
the notice hich he had ien. T o 
points had een t ahead in the notice 
hich I ill deal ith,

On point is that there ar0 roin 
arrears and the other is that  the 
acancies are not filled tap and that, 
accordin to his contention. there ha 
een a difference of opinion eteen 
the eecutie  and  the udiciary. 
Ne, i n true that there arc aout 
48 or 44 acancies To e precise, 
I think there are 43 tancie in the 
arious Hlah Court in the country 
There are 388 Hih Court ude at 
oer the country  These acancies 
are noi aU continuin acancies in 
the sense that the sae  ancanei  
hae not continued tor aU this ti e. 
It is a continuin process  As and 
hen acancies et AUed up,  other 
acancies occur ecause ot retfre ent 
and such other reasons.

But it is true that so e  t 
acancies hae re ained tor 
ti e, hich e (iht to aoid. There 
are arious reason hy the acaneh 
could not fee filled up.  But I ust 
assure the on  roerafeets that 
reasons it certainly not that fettp to 
any conflict or difference of flpWflo 
et een the udiciary and the ee
cutie

The hon. c fctts of U House art 
a are of Urn i ocetot prattU  tn 
the O ist k  oth tot the appoint
ent of ffl  Court udes tft  
s lor the poUttaiii of   Soft  
lathe Supre e Court.  In lh IH c 

i O ati nt HHI rtk  Anil  it
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ly one acancy hich  occurred 
so e ti e in late anuary. All other 
acancies  hae een filled up.  No 
appoint ent in the Supre e  Court 
ha een ade ecept on the adice 
of the Chief ustice of India and 
oern ent hae not said at any ti e 
that that adice is  not  acceptale 
to the oern ent of India, and all 
the acancies in the Supre e Court 
hae, so far, een filled up on the ad
ice of the Chief ustice of India. The 
acancy position in the  Supie e 
Court, therefore, cannot e said to e 
ery serious e use selectin a ude 
takes a little ti e e hae t o pick 
up, a far 3 possile, the est aail
ale person fro the  Hih Court 
udes or the Chief ustice of  the 
Hih Courts in the country.

In the Hih Court, te pioctdure 
is a little loniah  There, there is the 
oliation to consult the Chief ustice 
of the Hih Court, the  oernor, 
hich eans oernor on the adice 
of the Chief inister, then the Chief 
ustice of India and then the o
ern ent of Ind hae to adiie the 
resident ith reard to the appoint
ent to e ade.  Al ays the pro
posals are initiated y the  Chief 
ustice of the Hita Court.  The o
ern ent of India does not initiate any 
proposal.  In o e cases hen pro
posals are receied, the Chief ustice 
of India asks for further clarification 
or for further particulars ith reard 
to that particular person and then e 
fcae to refer it ack to the oernor 
or the Chief ustice of the Hih Court 
concerned, as the case ay e, and 
tl takes a little ti e. It ay hae 
hapenad that, in so  cases,  the 
Chief ustice of India did not accept 
the  reco endation ade y the 
Hih Court or th oernor of Hie 
State.  But een i the case of the 
IS  Court e hae not ade any 
appoint ent ithout consultin  the 
Chief ustice of India finally.  Een 
H there has een a  difference of 
pfotan, e hae one y the adice 
of the Chief ustice of India.

As a heck as   soon after I 
had tafcu oer the inistry of ustice, 
I had personally ritten to all the

State oern ents that,  order to 
aoid delay in the appoint ent  of 
ude in the Hih Courts, the pro
posals .should e initiated  ell  in 
adance efore the actual acancies 
occurred and I had su ested  that 
the proposals iht e initiated, if 
possile, si onths  adance.  I 
repeated this reuest recently  in 
arch,  In sone .aaes the proposals 
are delayed.  or ea ple, I  can 
tell the House that, out of the 42 
acancies hich art thre today, the 
Central oern ent ha receied so 
far proposals in respect of only 10 
acancies  We hae een reuestin 
the to ake raco cndation ell 
in adance. I fully aree ith the 
on  e er that e ust do our 
et, all of us concerned should do 
our et. na ely, the Chief ustices 
of the Hih Courts, the Chief inis
ters., the oernors, the Chief ustice 
of India, yself and eery one con
cerned should do eerythin possile 
to fill up ti acancies as early  es 
possile

But another difficulty is also felt 
hich is a real difficulty. Usually, a 
certain proportion of the appointents 
to the Hih Courts is  ade fro 
e ers of the Bar. We are find
in it increasinly difficult to attract 
the e ers of the Bar ho are 
really orth ein selected as Hih 
Court udes—

SHRI OTIR O  BOSU (Dia
ond Harour) It is a uestion of 
e olu ents..................................

SHRI H. R. OKHALE: In fact 
that is the point I a driin at.

SHRI ADHU LI A E  In thr 
last four years, you hae done noth 
thin.

SHRI H H. OKHALE.  lease 
allo e to continue.

As I said, that as the  point I 
as coin to. The oernent of 
India hae no considered the pro
posals for i proin the condition? 
of Hih Court as ell as  Supree 
Court udes. As uch as could e 
done ithout leislation has already 
keen done.  We are doin our est 
to I proe the conditions of serice.
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Therefore, Sir, as I hae said, there 
has een no conflict.

With reard to arreas, e are as 
uch concerned as the hon. e er 
are. But hile the arrears are there, 
it ust also e re e ered that the 
institutions also hae  consideraly 
increased  Our citien1? hae eco e 
rihtly ore conscious of their rihts 
and they o ore to courts of la, 
But the House ill e lad to kno 
that, in recent years, in the lat t o 
or three years, the rate of disposal 
y the Hih Court udes and the 
Supre e Court udes has also in 
reased. Een then the Chief ustices 
of the Hih Courts and the  Chief 
ustices of the Supre e Court are 
takin all necessary steps to see that 
these arrears are cleared.

1 iht also ention that after e 
took oer and e reieed the hole 
situation, the strenth of the  Hih 
Court udes in the country has also 
een increased then hat it as in 
the past and e hae also indicated 
to the State oern ents to at on a 
reie of the situation, if a further 
increase in the strenth of the Hih 
Court itself is necessary, the oern
ent of India ill e illin to con
sider it ery sy pathetically.

No, the arrears cannot e attriut
ed only to the shortae of  udes. 
While that ay e one of the reasons, 
it cannot e attriuted only to the 
shortae of udes  Delay in pro
cedures and dependence on procedural 
las hich are there at  present 
cause a lot of delay in procedures. 
The hon. e er particularly knos 
a a e er 0f the oint Select Co
ittee that proposals for  a endin 
the Ciil rocedure Code are efore 
the arlia ent and that he Bill hicn 
as introduced in thi? House and has 
een referred to the  oint Select 
Co ittee as ai ed  ainly  at 
cuttin do n the delays and eosts.
 hope the oint Wect Co ittee 
ill su it its report ery soon and 
e ill e ale to pas it net session 
heh, r think, ill consideraly help 
III t ditt the delay.

I ould reassure hon. e er 
once aain that ih oth the atters
(1) ia respect of fillin up the acan
cies and (2) in respect of doin eery 
thin possile to cut do n the delay 
e ill try to e as iilant as pos
sily e can.

r

I a told that the ri e inister 
has disapproed of his state ent.

SHRI H E OKHALE:  A I
supposed to deal ith stateents in 
aharashtra Asse ly hich are not 
part of the notice here?

R SEAKER  It 19 for hi to 
deal ith  But if you ant to deal 
ith it I hae no o ection.

SHRi ADHU LI A E  Because
of his aderse co ents people are 
refusin to sere as udes.

SHRI H fc OKHALE  That  
not true  But I ill ake a rief 
state ent  far as facts are concern
ed  I ill not co ent on it.

Certain stateents ere ade and 
ttie udes  the Hih Court of Bo  
ay hae ade a reference to us ith 
reard to those stateents and the 
atter is under the consideration of 
e oern ent of India.

SHRI SH A NANDAN  ISHRA 
(Beusarai):  ay I seek one clarifi
cation ith your kin  paralitica? 
The hon inister sees to e..,,

R. S EAKER I a sorry this is 
not proper.

SHRI SH A NANDAN ISHKA: 
The hon, inister earlier tee ed to 
aree itfe the ie that the Chief 
ustice of a Hih Court should hail 
fro outside he State In hich the 
Hih Court l located. 1 ant to 
kno hether he confor s to that 
ie een no and hether  he is 
takin any steps In tfcftt direction.
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Secondly, ho also see ed to aree 
ith the ie that Hih Court ud
es, on retireent, should not  e 
proided ith lucratie os in the 
oern ent.

What is his tu in reard to oth 
these thins?

R S EAKER:  Ihe uestion as 
raised y r adhu Li aye.

SHRI SH A NANDAN ISHRA 
Appoint ent of udes also includes 
appoint ent of the Chief ustice.

E. S EAKER The point raised 
Is aout the delay in appoint ents.

SHRI SH A NANDAN ISHRA: 
ay e the delay is occurrin ecause 
people fro ou de are not aailale. 
So, is that also one of the reasons 
coin in the ay? Let hi anser 
this point.  He had told e hen I 
had raised these points in the course 
ol a deate on the inistry of La — 
he had told e personally after the 
leate that h areed ith the ie — 
that the Chief ustice of a  Hih 
Court should nail fro outside  the 
State and that it uides should not 
e proided ith iuct alie os after 
retire ent.

E  S EAK HI  ou ar0  not 
listenin to e.

SHRI SH A NANDAN ISHRA: 
No, Sir

R. S EAKER  Under Rule 377 
he has raked a point hereas you 
are askin aout a uestion of policy.

SHRI SH A NANDAN ISHRA 
No policy uestion  It is riht that 
the uestion raised is aout the delay 
In the appoint ent o udes. But I 
ant to kno fcethtr delay  has 
token place also ecause of the fact 
(hat lie is in search of persons outside 
the Stale and these persons ore not 
aitale to an the Hih Courts

SHRI H. E. OKHALE:  It  la
net occurred ecause of that fact

24  utter under   CHAITRA 20,
Rule 977

R. S EAKER:  No I ill take
p Ite 11—urther discussion  and 
otin on the De ands for rants of 
the inistry of Ariculture and Irri
ation.

1807 (SAKA)   Hatter under 24a
Rule 377

SHRI S . BANEREE (Kanpur) 
What as happened to  notice under 
Rule 377.  It is a ore i portant 
atter than the appoint ent of ud
e.........

R S EAKER Under 377? Wnat 
a pity It as neer so efore.  I 
alloed e ers to ask for a inute. 
This is also ecoin a Callin Atten
tion. This is ery ron.

SHRI S . BANEREE (Kanpur): 
I anted to raise the uestion  of 
orkers in Kanpur facin staration 
due to poercut. So any factories 
ill o closed.  The responsility of 
the Central  oern ent is there. 
They proised poer. One lakh peo
ple are oin to die of huner if fac
tories are closed, I rote to you —

R. S EAKER: 1 could perit
one only.

SHRI S. . BANEREE ou hoe 
selected correctly.

R. S EAKER:  I foae selected
yours also. But it ill co e in course 
of ti e not no. I a not alloua 
this  I alloed one and this  as 
pendin and this cae to e earlier

SHRI S.   BANEREE:  What
earlier? esterday I ae that, Sir 
esterday I ae that rotice.

R S EAKER  Thi cae to e 
still earlier.

Order please  I a not alloin 
you to o on  I a not callin you

SHRI S  BANEREE:  On a

point of order ...
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MR. SPEAKER: No point Gf order. '
1t is over now.

SHRI S. M. BANERJEE: I have
sent it before 10 0' Clock.

MR. SPEAKER: I am not compel-
led to admit it. I admitted one.
I am not compelled to admit another.
Every time you get up like this.
Every day you get up like this ... , ..

DR. KAILAS (Bombay-South) : He
wants to disobey you, Sir, in the
name of point of order. H2 wants
to go against your direction.

MR. SPEAKER: I am not allowing
him. Nothing is going on record.

SHRI S. M. BANERJEE:"

SHRI VASANT SATHE (Akola) :
His disparaging re-marks against
supreme court Judges and high court
judges should be deleted.

MR. SPEAKER: Nothing is going
on record unless he is called. I
have not called him. There is no
point of order.

12.38 hrs.

DEMANDS FOR GRANTS, 1975-76--
contd.

:MINISTRY OF AGRICULTURE AND IpJUGA-

TION-contd.

MR. SPEAKER: Shri Shankar
Dayaj Singh to speak on the Demands
for Grants relating to the Ministry
of Agriculture ani Irrigation.

There i-s no poin t of order.

I have called Shri Shankar Dayal
Singb. Next item.

SHRI M. C. DAGA (Pali): The
time for Agriculture Demands should
be extended. Many Members want
to take part in the discussion.

MR. SPEAKER. The time allotted
to this item, Demands for Grants of
the Ministry 01 Agriculture and
Irrigation is 14 hours. After deleting
the time taken, the time ti1~t is now
available is 2 hours and 5 minutes.

'.

SHRI S. lVI. !';ANERJEI: (Kanpur ) :
T walk out api'1st Hj<. ':h;s Heuse
cannot be converted into ...

MR. SPEAK1'T: Don't waste a;l
the time.

SHRI DlNEN :3E-lAITACHAHYYA
(Serampoi'e): V/ba~ will happen to
the workers ',v11-:J :1(12 dying?

MR. SPEAKER: 'Everyt:Lle I can-
not exptain \V :,y I did L~js or that.
The time is corr.ing Vi,e,en the Speaker
may became 8. ~~dDef:Oa-: for every-
thing. I am "ot at D11 prepared to
listen to you on this subject. I have
been accomrnodatin , you. If you
will kindly go into the motions hun-
dred time-s, I should say, every time
you get up wil':Q1.[t permission and
:F0U want a minute Or 1\'.'0 to make
your submission en them and then you
try to force yourself on ihe Speaker,
I am not going to allow this. Please
do not do it now . I shall give you
a chance next time- -riot tcday.

SHRr S. lVI. EANERJEE: Let a
Committee be appointed to go into
all these things.

\MR.. SPEAKER: So, a stage has
come in the Parliament of this coun-
try and they are trying to make the
Speaker a scapegoat; I chould explain
why I did not do this or why I did
this. I havs called Shri Shankar
Dayal Singh. I ~aVG already called
him and let him speak,

SHRI S. M. BANER,JEE: At least
let the Minister make a statement on
this.

*Not recorded.
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MR. SPEAKER: I cannot a:;sure 
you. But, I shall give you a chance. 
Not today. Nmv, S,iri Shankar Dayal 
Singh is on his legs Let him con
tinue. 

�) i1'i� �s=f t� ( '9ff·T) :

w;-:r� T{�R<f, ifq � �:F� it l'?f cf.{ f� 
� 'q,;ff � � t 1 �;:, � � �rl'R crta 
mn Wff<T � t irf-T1 ;;rrr,:: Q+f 1t � 
it ;;rm a-r f�;ff ,f;f =r:p:rr tft �'-l"ir 
�r �ro � -1.-.,� �, � f"liffiin 
q;r c.fEl �rnr t T-frr T-":° :;--=i ,far � 'lT 1-l 
�l"f i];� Qr <Tl<?r=IT "i'i T.<: �}r ! I 
(ocf<1'<ti_.-) .. 1-ii:';_�1 # ;:;-;ei; fs11is cf.?::'TI 
t fq; �'PT "!'T T.-::'TI·:H 7iTI I 

,;ft��� : 1,ttcti ft;� ,rmr 
cfq,T<l"T Jfllf I ( 0� �T-f ) 

�, �"'� � \� "-fsi:r� �r. 
,tl1:a �T WR +i'?ff � �' fq;�r<l'i 'iiT 
� � �'h: � 5 0 �fcnm, �p=rrrr
�1 � en: f.:r'.il<:: � >ih: �� 7 5 
mcf!lla <fm 'f.fl:i cn: r,·+i, rn � , Q;J..t"r 
� ij ;;i.r f11i' 7 5 5'f Ffl7T1 <1PT �� 'H 
f.nh Qr, �'h: �r orr, it ITT � �t 
� � 1!i'<: ,t� � ;.th: ffi, '.! 5 
-srfcf!lla � fuzr � ii'-''1 i i'tITT � � I 
1 s 5ffumf rfitfR �r c.fEl if � 
ffllR" � � � I =ft-"fl<: Slf(f"!if'rf 
� <fi"T .mr ii' � � � Pr <1Tl°f 
1 s mmra � �r crr, m en: �m 
cfi".: � � cflirfq; � ..nr-,rfi'fifi �� itir
� m � � ,m:a- fl; ftim,rr <i>T "3"�f, 
�T I ( o[fcflfT"I') : 

MR. SPEAKER: Order plca6e. 
Just a minute, M:::. Singh. It i!! a 
matter that if we r.ave to go just 
by long power and shouting and all 
that, we are bound to expir:e ten or 
fifteen years earlier than ex-pectcd. 
Mr. Banerjee, you .. re not in good 

health. I do not want you t".l Pxert 
yourself. I should try to accom
modate you sometime later. Some
times you go too much beyond the 
limits. After all I have certain pre
ferences. I may tell y:iu that it c�m
not co•me up now. I shall accom
modate you la tee on. But, you 8<J on 
insisting and insi;ting and y,JU do not 
even listen to ::1�. That is the on!y 
t�'iing. I sha!J make you sit in my 
Chair and make you sit in my office 
for a week. You will kindly try to 
select motions and then satisfy others. 
I am definite faat you will be in the 
l�ospital aftE:r :i week. 

SHRI S. M. BANERJEE: I was 
already in the hospital. I will not 
trouble you for more than five minutes. 

MR. SPEAKER: I cannct deal 
with 500 people. Everybody does 
like that. Some do it in my cham
ber while ofuers do it in ';his House. 
I sha11 do everything for you. But, 
you wilJ kindly sit down. 

SHRI S. M. BANEP.Jli:E: I would 
0;1ly request you to do one thing. 
I never go to the Chamber unless it 
is absolutely important. I sincerely 
came here at 10 0' Clo-:k everyday. 
Let the Minister make a statement 
at the ene!. 

MR. SPEAKER: Mr. Banerjee, I 
shall send it to the Minister, please 
do not get excited. I am woiried 
about your health. Kindly sit down. 
Never get excited. There are two or 
three Members. They sometimes 
get excited. I feel very much Pm
barrassed because of your health. 
Why do you irritate me? After all, 
I am a human-being. I am not made 
of wood. I am a human being . 

SOME HON. l\rEMBERS: Sir, we 
want the time allotted for Demands 
of the Ministry of Agriculture be 
extended. 

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU 
RAMAIAH): Sir, a number of hon. 
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[Shit K. Rahu Buuia

e ers hae een aitin lor the 
last lour days.  Today at 3 O Clock 
you hae fied dhe Callin Attention. 
ay I su est that tae tune e e 
tended and the inister ill reply 
to orro.

B. S EAKER.  I ust appreciate 
It. It is so ell anoeured. I aree 
to that.  I kno the inister ant 
to reply to orro.
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UK. S EAKER. It is ery interest
in that the list ol e ers efore 
e is ahnot doule the nu er of 
e ers present in the House.  It 
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Chfcte to rlt in an i ply House hen 
ittcfc i portant De ands rentin to 
ftricciturf, irriation. etc.  are dis 
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A  thse art an fs e ers.
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SHRI BANA ALI BABU (Su Al 
pur): roth rate in ariculture It 
alays a slo process.  The condi
tions necessary for a hiher rate of 
roth are, a on other thitts a ood 
ararian structure,  irriation and a 
acientific anae ent  of ater and 
soil  hich  are  antin  in  our 
country. Hoeer, th proress  e 
hae ade in ariculture so far  as. 
co pared to so e deeloped countries 
of  the orld here the  reak 
throuh ca e  after lon 50 years 
een ith their distinct adantaes, 
oer this country, is noteorthy. We 
are lucky to hae achieed a sini
ficant easure of proress ithin   
short ti e. ,i

At the sae tie, I ould like to 
dra the attention of the oern ent 
hich is also referred to in the Eco
noic Surey.  We hae no reason 
to e co pacrat in Uus reard that 
e hae achieed a rate of roth as 
hih as ,1 per cent on heat crop. 
Then ho is it that the roth  rice 
is still lanuishin  at 2. per cent 
There are arious reasons for this 
shortfall hich 1 hope, th inister 
ill take  into coideratk  tor a 
hiher rate ef roth in flea.

Secondly, the roin taneaploir 
e in th rural area is a atter of 
erlous concern and ts oertt ea 
should ie a hiher priority to taefcis
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tills proe. The di ension of  this 
prole can he I ained hen  70 
per cent of the total ork force of 
the country is located in the rural 
areas. Their nu er  as 132 il 
Hon  in 191  sellin  upto  190 
illions in 1970 and hich ill ulti
ately co e to 218 illions in 1081. 
I hae not co e across in the report 
of the inistry  any concrete steps 
the oern ent propose to take  in 
this reard. The fe  proects that 
We hae undertaken, I do not think, 
een touch the frine of the prole. 
The crash sche e of rural eploy 
ent, it continued, could hae et 
this prole to so e etent.

Net is aout drouht and the con
tinuin  faine  conditions in  the
country.  It is  co on  knolede 
that drouht and nearfaine condi
tion are occurrin in lare part of 
the  country and  it has  sharply 
rouht to  focus  the  need  for
reater  irriation.  It is the  ery 
pocket hich ake8 heay de ands 
on procured food.  I ould  ish 
that there should e a larer alloca
tion in the atter of irriation. An
nual spendin y the States alone 
oes upto Hs. 300 crores, y ay of 
relief operations. 1 ish this  could 
hae een  ainfully e ployed  on
irriation. State of Orissa irrors the 
parado in  this reard.  There ia 
plenty of natural resources ut the 
States financial resource are  ery 
uch liited and the state is not ale 
to ake any proress due to this 
constraint  The  State  has ade 
seeral reuests to the Centre to co e 
to Its aid in reard to irriation so 
that the State ay not e left to the 
ercy of the onsoons. In the Work
in roup itself, the Central  o
ern ent ae an  i pression  that 
they ould co e to the aid of the 
State oern ent in a i ay in 
oth inor irriation and  round 
ater proects ut so ethin  hap
pened afterards, I do not kno the 
Indication are that their help hat 

It is ill e ry s all I ould 
aspect the Central oern ent for 
reater flnandal assistance to Orissa

State reardin  inor and round 
ater irriation

No I co e to the dry fannin 
techniue.  It ould take a  lon 
ti e to proide irriation facilities to 
rainfall area.  Today uantu  of 
irriation is hardly for 30 illion hec
tares hen the net so n area is 139 
illion hectares. It ill take a lon 
ti e to cope ith the de and een 
upto 40 per cent or 50 per cent Dry 
farin techniues hich are ein 
deeoped should e epedited  and 
should e etended to all the rainfed 
areas and  this should not e kept 
restricted to a fe pockets or dis
trict hen a lare part of the coun
try is eperiencin faine condition

1 ould like to say a ord aout 
the croppin pattern. The croppin 
pattern that preails in the country 
present ill  not carry us forard. 
Today the far er takes ony to such 
crop as is needed y hi and his fa
ily hich is oth uneconoical and 
unproductie I  ould epect that 
there should e such a croppin pat
tern or such crops should e ro n 
hich suits the nature of the soil as 
also the eniron ent of the area. 
This ill not only enefit the far er 
financially ut ould also increase 
the aricultural production in  the 
country. oern ent should see that 
crops are ro n accordin to a pro
duction plan fied for each area  or 
reion.

I ould like to dra the attention 
of the inister to the present  lo 
procure ent  price.  The criticis 
directed  aaintft fiin the  hiher 
price of foodrains particularly rice 
is isconceied. ost of the critici 
iss are isinfor ed. It has to rea
lised that unless you ie an incen
tie price to the far er, neither he 
ill hae the te ptation nor the ca
pacity to raise the crop. The Ari
cultural rices Co ission ha fied 
the rate of paddy at 74. The reasons 
adanced y the Co ission to the 
naport are totally  erroneous and 
unconincin,  ecause the rate per 
uintal of paddy cultiation epenses 
calculated therein is not correct The
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rate in fact it itth hiher oday. 
The arin or profit it alto ery lo. 
What It the point in aruin, at hat 
fcefttt done y the Aricultural rice 
Co ission, that the far er should 
hae no co plaint if he ets a reaon 
ale return? Hae e touht to co  
tarol the profits  on industrial oods 
and other co odities? If that has 
not een done, hy should there e 
a restriction on   profits of food 
rains? Either there should not e any 
procure ent or if you ant to pro 
cure paddy, you should ie a fairly 
re uneratie price to the cultiator. 
The cultiation of paddy is ore ar
duous and ore epensie and ore 
su ect to the haards of the onsoon 
at co pared to heat.  Ho it  it 
that the price of paddy it euated 
ith the price of heat and not fied 
uch aoe it?

It is alto ron to su est that the 
profit oes only to the i far ers.
A s all far er een holdin 2 acres 
of lana stands to enefit fro the 
procure ent price at he has to tell 
ac e of his stocks for other  neces
sities of life  He has also to o in 
lor conersion of a portion of paddy 
to purchase costly inputs.  If  the 
oern ent like they can purchase 
paddy fro  the open arket  and 
ie up the idea of acuirin paddy 
throuh the ley fro the producers. 
Whateer It is, I ould su est that 
oern ent should ie ut ost con
sideration to fiin a hiher price for 
padd?. the oney that it spent on 
relief operation eery year and the 
cost of i port of foodatuff should not 
e forotten y oern ent and they 
should not rude iin to the far
er a hiher price.
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irrif fffhc nir t ftT5 t 

fa  f  ? faaft  nsrr rrct 

fat t rf it, tarW 

rr nff   i fro ?rf 

ftrft r   5rf tffcptftftfr

iff  1 8T ,    SfST fliapff t 

rfi r nr t.t   i rp: 

Iprr  T  trr   i

?r ?rt r fofr r tt r  

ffkrcttaRT TTfr fa 

iNt TTsar srcnrn t f n r t irnrc 

Rnrf5n?irnrc t  ?pt f r 

ifip i

l ., 7 27

t rf srtTTt ft 
t iftr Wt t fa  r   fft  

fa  k  t   fa rt

ftft   Ir rr t 
   iprrft t fa r  

r  srf ft antft t   n t 

an r  tfa rO 1STTRT 

?t WT?ft 11 art snrf ?t?rr  i t ?r r 

TrsprtBfh:T

T t 3f)rfef r?ft , ?ffTfnR   

i i TOtr fncf iftrft ?rrrr 

fr  ?Nt to T?rrifr  

lfHt i t fit tftpr t 
 rrf r  i  ft rpr Rr 

fairnr f 3  rcur  Sffa dro 

nihrrfitaR H  irt  ?rt 
tarr nn irft   it faRt St

W  f r ft flHt  ?r r f 

 t srnrar i)f ti?tfftaR r 

n      tihytf pr 

CHAITEA , t  (SAKA)
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t n

 tit  flft   frfrntf  r

V Ws r t n t    rnr ifr 

t t ? faro  ft frrer  

tit  fit  f r, n frorr  rt 

to  f ft  ?rt is

fltfi sTt    

? ti f  ff fr f 3  r 

1972  t Tf ft   tr  Nr  

19741 fcfte t 1 sirfWte r 7  

r  f 3,ooo rWf  f 
 rrfani snfrt ftrN t ttCT r  

ursf f r r   29,000   f r? 

r nr   frr rt it   rr nr 

t i?afr fo r    

ffcr 5  pt n ftsrpT rt tr   

fasr  rTnTT Tnt, 1 

tfrr  .f? f  ift  rfo 

rrrft sprfar r tf inrtrr  

ptt  tft    .sft   ?TnR 

rror rnr fcrr trr aft ft r  

frff  frr  

  far stor rt

h rnflfffr fatft ter   t r 

ifrc ut rnr  spft

yfr irffi  t se ? 1 irnrt 

ftnip sfinr t  ?rr   

  .

n  fc   s 

 1   faftt :

R  DEirryS KAKKR: Sir,  1 
speak ic Hindi  ou a a enerou 
peaon.  Kindly ie e aoaut ore 
ti e this  ein  the  International 
Wo ens ear.  I a sayin 
tlita

E.   DE T ~S AK R:  ou

Aouid ae ade that reuest to foot 
Chief Whip.

SSR IiWtl SAVITRf SH A :  1
a aktaif a reueet thron you.

R, DI OT S EAKBR: Aft W 

you taka t o ore inutes.  Wo an, 

ant to hae the cake and eat It to?

4 t fW tt:rr  fcrar 

prrrf W  farrff  fhftfifora 

T9 f T SffoSr ifaHr 

r   nr   f    i

r  frf   f    nr

if I tft ift ft infr    

farcr   rrft  ffnrrf  htsr 

npi

fit r5rr   irf t 

   W  sfrtf 11   ftf 

  ?t   f i pr

Ir TrfrnTfyT T it 

fpT, ITT ar   fTff VTfft1 

U i rrr f r tr fs f  ftrr 

  11 t srr  tr ftnff 

r fW 11 T74 Nhr 

tfrtr    fR l n

 fk n .tt  fi   ( 

snftt   11  fro 

f t kfinrnr t

f r   r TOft  t 

pfr n  fi

 fra   pt siff ter  :  

?rr tr irf  i  ft ft  i 
y ifr rrf  nr rt 

f    r 11 Irfsr rr t

r       rr   irf (

f tT     tf s nr  if 

r r n nnifi T  ft r 

11 fWt huh W Ni rtr 

n aftyr nr (i 4  rt  t
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TOfPT «r| aft I 4ft

vfw wnp   w *r  vt «rar 

farar t f*w *t 'a’fft *fr ftarr t 1

*fcftrMtar   11V# wort % fosrar 
vvwrw tot ff f,   *prnfT nr

if?r  fwr «rf f i «rgt q̂rr 

war? | f% f*rrft 

irrfwv fsrt̂r stt*?* % sft ^ j 

ftrftnwfr w»f?* t %  ? tftr fa*

vrniff  $ if *rr in% f *r*r ilwwf 

WTSTT afjfr *ntftff

*n $ wwrfr % arrt ̂   *PfRT 

Vifft 11  jfWRT fHfCl  SFT5T f  I

wt   % nM mifce  vrftffapr 

w I

fSTift Ijfsm f*?rfta I   «ffcT ft,

<rtf̂r fr, v&m fvFtm ft, *ft 

Trif. fir   ciT̂tTsr-T wwr 

wrW » A   TWf* 4\ wr* 

mnft g 1 «rgr   sr̂r *rmi aprr wrtt 

% W   fsnr? 3TT Tfft f,

*j*   fr 7ft # t fro vtvfrnt *

# W * f* ** wr̂f? q* I 3VfT ff*r-

fjc irMt irerefto 11 wrt «m  *ig 

to*ft w* *r*r * «j?it, Tft r**»*i $ 

*qgt *1*1 jt **r 

Wt  t wrr *   ** 3ff Tf* f f

wnnft ^   uTîr vr ĵrf̂rc

I 1 *# i$*tt itv m prtt svre 

W#t   VTft* ftRT %;  HTf#?T

*ttQK % vwfrr wft %  iwct  % 

#«w iwr tot j   if nw «wr.

|«   vtf fffrw  tew

* 1

<MA # ^ l0

Jt, --Ol. , Ŝ   .̂..-*- *** - -l.
m   g Pit tfimfir tvnretR: *PT «lft 

fft r̂l̂r i  t̂ vrrr fm,

»rr *tt* yTsfr f <fr»-

wpt vtf f̂ TR M t̂t  ̂  ̂ i

HRt ?R »FT?T <nit   ?TTf ̂  Tft

t 1  <st̂t fbvc ̂t, nrfe, fvrrtih: 

f̂r tr fNt ̂   *ftr otP

»3(T fTTT ** ff̂T I

SHRI  D K  PANDA  (Bhanja- 
nagar ) Mr Deputy Speaker, Sir,  I 
could not result my temptation to 
speak because yesterday while giving 
reply the hon Munster Shn Shinde, 
expressed his happiness over the per
formance oi his Ministry in the mat
ter of production and distribution

Now, I will bejjm *«th Ori&a Due 
to drought there is a moat serious 
de\astatine tpe of famine which is 
already loommg large and there are 
reports about selling out of children 
in Kaianandi district  A  discussion 
on thia subject has taken place in the 
Assembly In spite  of  these  facts 
having been discussed m the Assemb
ly now we find here there is men
tion -take for example, Orissa that 
there is some drought but the situa
tion is not so  alarming  These ex
pressions have been made by the hon. 
Mimstei Therefore, I want to  give 
an answer  and I demand  certain 
thing to be done

Firsty m the brochure itself  that 
has been  published by the  Onssa 
Government after the Central  team 
had visited  Orissa relating to  the 
drought situation it has been  said: 
"There is imperative need lor supply 
of adequate quantities of rtae  and 
wheat from Central pool or else ab
solutely we cannot save the people.*
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No  dout,  heat has  increased 
fro 10,000 tonnes to 28,000 tonnes 
ut as for rice the situtaian ill hae 
to e larely anaed y increasin 
the supply of heat aainst rice 
throuh the pulic distriution  sys
te. Sir, last year 214 lakh tonnes 
Of rice ere procured hereas  this 
year till  arch, 1975 only  38,000 
tonnes hae een procured. oern
ent has also said there is no further 
chance to procure  ore. Therefore, 
fro this point of ie 1 ant  to 
dra the attention of the hon in
ister  to this  ri  reality  aout 
faine conditions  and the  appre
hended staration deaths in Orissa. 
What I.  de and is  that  i e
diately  fro  the Central  pool 
rice should e rushed in the desired 
uantity to Orissa. Without that e 
oannot sae the people there.  Sir, 
een the price of Rai hich is the 
cheapest staple food in this area, has 
one up to Rs 250 per kilo.  This 
rise in price as unprecedented in the 
history.

No, ith reard to irriation, 1 
hae to ention one point. In Orissa, 
all the poer proects hae efen fi
nanced y the State oern ent and 
the  State  oern ent  has  een 
spendin oney on the. ro these 
poer  proects,  all  the centrally 
sponsored  i industries like the 
Bourkela  steel  plant,  are  takin 
poer. What is happenin in other 
places? This is  ell kno n.  Take 
for ea ple arakka  Weset Benal 
and other poer proects in aha
rashtra and other places  We And 
that  there are so any  centrally 
sponsored proects and for these pro
ects,  the Central  oern ent  is 
iin financial  assistance  Bather, 
they are eclusiely centrally spon
sored proects. Whereas, the  poer 
pcofccts in Orissa are financed y the 
State oernent.  This Is a heay 
urden on the State oern ent.

Sir, no Rs. 7 crates hae  een 

proided as the lan outlay for irri 

cation.  This if nothin.  ar Orissa,

I de and that Rs, 190 crores ha  to

no, s   47

e proided, or In the alternatie ftp 
super ther al poer proect at Tal 
dhtcr should e taken up y the Cen
tral oern ent so that in reard to 
inestent on that account apd  on 
other poer proects like Bhi kund 
etc. e can sae oney  and e 
can ie our uota. By this, e ill 
e ale to spread the uota ien y 
the Centre and the Centre can alas 
help us. Therefore, y specific de
and is that  i ediately Rs.  150 
crores shoud e allotted in stead of 
Rs. 75 crores for these irriation pro
ects Or else, the tenty lakh acres 
of lands hich are aste lands should 
e deeloped  These are aste lands 
as per oern ent statistics.  These 
are oern ent aste lands, out of 
hich oern ent theseles clai 
that they hae  distriuted  only
1,50,000 acres. Therefore,  for dee
lop ent for these lands, oern ent 
should co e for ard and allot funds.

y last point is this  On a rouh 
calculation,  if these tenty  lakh 
acres of aste lands can e deelop
ed, if per acre Rs. 500 is the inco e 
and in  reard to all those places 
hich hae already een spotted out, 
if the Centre can co e for ard and 
allot so e oney,  e  can at least 
ake Rs. 100 crores and to that e
tent e can tieelop  Therefore.  1 
de and that the oern ent should 
ake a reak throuh fro  their 
capitalistic production syste  and 
they should  reak the feudal and 
sei feudal hold and influence oer 
the rural sector  onopoly o ner
ship of lands should e done a ay 
ith, asentee landlordis should e 
co pletely and totally aolished and 
non lealised share crappin should 
also e  aolished.  Unless this is 
done, the reactionary forces like the 
BLD ill take adantae of the sttta 
tlon.   Therefore,  the  arketale 
surplus has to e taken oer y the 
oern ent throuh local popular 
co ittees.  The ley syste  te 
there.  But, this is not takan  
still i   that Die feudal Hf
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aei Itdal hold on the rural tcctor 
Should e oo pletey roken.

 flWui Wfit h i

s  ,    fa

fa r f rifar   i  fa 

fr ft ft aro  nft irpi  fta 

to  to ?ft   11 s  fftn:, 

it n sftr it  fft fsn ft 

r   fro ?  t

ft fa R  Tt ft TO TfTT

f  1971 ft rr if ssrtt    

rrf, frr ssns nTT fa raft rrt 

ftnpT t 0T1TWT   fan  

sft foe 3ft nf r rr r firT 

lt fa W 1952 ft ft I

1974 ft 9 Tft 5f  1 RT

ffWR   irsft  ffa iftft 

ft, frter r   ? ft

rft ft ?ft T Ttirf    TO 7

fR t   ftT  fa faff

 i? fafr fas 
 Tfr   n i  ftt   ft tosr 

irefof faft ft 120 n rffr irr 
a  ..i1.......   at s       .   

 rfl  fl TRf 9 ai 

ft    ffttfT irWSTT  faft V

tf  tt 4fa rft sftfa  

?ft ft f rr?   rrrr

   ft  faaft  3r 120 
   ift iff,  urn rrrr 

r   

f  ?  rty  i  

         S

3, 4 flTTS faft5W trtftRfWWT I

f   irtNV  ntft t ?rr 

fa  firrfatft 1 V rr 

rfart?fa 1974 ftfftrrf ?ft fr 

rrr n      fftrsr tfanafr 

 ft rt   rctft  ?ft 

f5T r fftWT t fa 9fT3T 50 fTT ft
tot I nfro fa  1     ft 

n  h ti ift 120 tt 
ft fa?rft   

ir, rf ifN rr

ffa 5ftft,3ft?rft?ri r 

inft ant ,   n srrft , r 

nr fa  1971   
IRT 1?   VhiT Win faur, 

Uft Ent fasnrpft ?ft, nft Rf rri

ft   CHWT   Wt ffa OTRfr

f t frc   f,  Rr   ft, 

fft r?  ft arit ,fit  fa

rfsr nft  tfir    i fftr 

rr   ifh  

ft Rfft fN 9fWt fa  ?pnft fa 

r ntn fc  fa  fftt r Nf 

t,   , npsr f t ft rhr 

Ift ?  fa?rft 

  t  ift rfr ?tff rnt t 
f t err? ft   ft ansrr frrorc 

iT, 100 ptt? r stto  
ft ift   niT, 

fn?rrnRft ftf 11 

f  yftft , faf ifTft TWf 

ftt.

120 rNr    ft   nrt 

tt frftfsr   f r sflp Isft ?ft 

r t o r t r ri

Vi Win   IT ff 

fW K tt  itf   i
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[tft unfrr *tfr* **<|

#1 Jmwrwlw

mm qz  wujtt | ?  f*t% <V~

Rn&wi *pt w  wir ŝwt ? *iwr
fcft $ tft if  24, 24 »ftW

f fvrt ̂ qpr *FHr$«r $?rr $,  r̂- 

**ro $?rr |, * «nwt *$r % <&*wl

3WTRT *TpT 5 r *$T 1970 ft 640

vrfw ftFsfhfter *farw *wf $4 *ftr

1974 $ 1800 fWhftzT ?r vfm

ft 1  <rre frfarft fa fffurqrc vt 

Ik ̂  <iwfr ̂  <w| ̂ ftRPft 

wfa**<rf*$T<Rf$ ? 1 <Rjr»rpnfr 

*nft  ?r*r «mft | 1 f&nrn
*L. . . .«>  - «V * K.  «V  - .  , .Sl.
$ WToFcSflr in W1T*RaT <m t» W*T

f ftrafcqTOTfTHIH fwflSw* $tar$ »

* tot*  12,  13 *f? % f* m&

if, 1?? lit ?r*rr $, *frr *rr*rr f£ 

fa faitf st  frarw ter ̂  1 

irrwt mwl $fr*rr 3t$  ^

■*n|R ifcr & fan# Tiff m flrrBTT j 
%fiR %*ar *t fiwf vn* i& $ 1  ?t 

#*tf mr *&*tx % far* SrtfN: m 3 

% wmm 1  $ fo

1974  to %  $$ arN

«rf  1  * m m  £ fa 1975-76 

f % faitf f® *ft *ro **# ** <rr̂,

wtfa # wp sfrft *rf?r ft  ̂  f 1 

st&tw ift Ht»ft nftr % swtt $ &fa*r 

* $ www 11  imitft 

*ftr % *p? $terr t?t, fft np̂ar % w  

*r <̂j?for 1

1CW tom.

*  vw fa* **t t» 1*

rr | fa *n m* *$m 

wtitm *it «rtfT wja vrnrr wi%, 

tot #»nr *t£ njfa,

«$r fcpft «wmr 4k, me <t 

if *rcr Wtf «r€Wt  ̂ *!fr

%t t  f inwt  tte» #c 

 ̂  #!%w % *tt t «f«T wt̂err | 

fa «r*m îiTvf ̂ to* ift *rw 

%, tw irfw * 

irNt 1

1971  ̂wr̂ V ifrro wt5 % |jw 

<srw f vxfkm <rr > 

Wf̂ r tostt % 1972 t «f«rr mw
—*->-—̂ -.—fv. .. . .«*....**■ *>* -1 «•»
¥?w wkm  «rrfWBîtt «t f̂i 

vmfmfwi  %-«n?nyf%|ymt

fv  ̂vifhFr w vm vc w t  ?

f»r *̂r> vt  «wr «rtfwwr

WTf̂ «fK r̂thtt n̂rf̂ % w «wrr 

jnr  nw t W t? 

mx m w*w
mftwt v*w,  *p*nr *nffr iwff

(Iwm «m  i*r fîrar t

WfwF w4 fwr vt *qf?r B«m 

%m |f, far̂ «rr̂t vm tar,

 ̂|T er̂| % frgmr  «fh f̂Nr 

120 *!trf Jfrt  ynFMtfTO f%«rr »

m*r* *#*n : trmnr snp? 10 
(w ( 1

*'f  ww  • srmw 

fnff %  «rr fir ftwe 

yrfm | »

MR.  DEPUTY-SPKAKEE: I stfil 
have 35 members from your party,

SHE! YAMUNA  PRASAD ftCAK* 
DAL; Please count how maay  «y«
here.

ME.  DEPUTY-SPKAK3ER:  Shrl
Sain), Shri Eajut Sbri SBiHmafli Gttngfai 
and ao many others are here.

SHRI YAMUNA  PEASAD  HAN. 
DAL;  Tli# hm  In Jhmm  Bihar, 
Kerala and Bengal due 0 floods te
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1VH  waa Rs, 508 croim  The asea 
aitectecI ip Bihar Is « Mile area. AU 
tiufee mat have been washed acwaar. 
Awe are e&ly 155 medium irrigation 
Mtam

«WT | f¥

<iMf «m*i $ 6.2 Mtm iw
.**-*>.—  _*!L_  f*__fr ...A ...V A.
wPB  W RTWHk Wt flW I

%Piwr nr Mi % mr m* 

iritm %  % *fr «pntfv«PR

îSwar foflf#, 59 |pt>t ftarr arr 3%<tf, 

tot 1  vrc w&nx 3Nr  wrt 

4fMT MTfA $, ?ft sfxfaR «P «pw wi 

vn# *ranj?r vTJfr ft*rr 1 w*rc tot 

vjtar  afar «wwr  |f,  at

f* ift *fjft  *%»TT |

*gt w  if* tftffcnr  ̂  ut »** 

|, S * t̂ 5anf?rr fj fo w*t

wt *t# *tfr srraT | ?  wst 

"qvs" «wV «wt% f ? arc 5* f& <re 

v&z  «r% ? tft  #* 

fir?* t ̂Rr 4 i

<!$% $ *TRt it W  $ HNttfci 

f*p ̂  trt fsR«ft aprto | 1 ?ffw 

«w f̂   fn % ̂  vp’sxt, 

n$  * to *ft fiwn?

{ ff ̂  TR *Pffa 10 

**far $ 1  ImfWt % vm % 

«w © *** $ smrr t 1

fw f %f*Fr  to ?r

I  ** 70 <TT

*?fWT »wr | f% "unfair'’ <?fawT % 

grcT favf fftr to ftmra % nt % 

«*fcpfoft wrwrfttf sr?ft £  <

«wr *#  fiifnc % ^glw

«f̂f v *wr firafr *m wr 1 JFR?
IwwTW IIWÎ WT V aTCr VTRT

vn% if vmhfc (fnnftir) far*r % 

iNw % «itto f o «it. ms nm 

1.6 flpfWlii WPF fsfft ̂  

ft» 1.«IwWtet  »ftw % frm 

fteirl 1  5̂1% w*i% % faft mUt 

f*f|t wit qrw fw inn 1 ^ qNWf 

m fog*. % WT« fo qt* % fafoggT 

fwT 1 vf lr

 ̂f̂rr, %f«R̂r 1

i. 61%wt ifax ̂    ̂srm wt

f̂nwrf t «̂î fWT*f̂  % 

fiFwnn *rt̂r m writ $  1

Wt m ̂rnFm ̂ x̂t | fv ̂TTvrr 

% frfwFr̂  ?rc5  vnr  |» 

wf«*i ®t̂<irww(»̂ f̂ wx*  ffto 

vt irsFjw %*rr 9n% iftr 'cww' ww 

fsr̂t srtu  ̂weit an̂r 1 

mw % wNt «ft m̂ r 3wr ̂ rt t 1

5 *TW *TPr % sfTfft 3ft qpTT 53FT*!T 

% WHSF WIWK  W

I I

feww f̂<r (to) im m 

**$>&, ff? ufk f*nrf vFft fr

«rc fvvn: srpe ̂  f%% srr tot f 1 

fa* *rt $ mi n & aft* m3
M&t ZFVTT Vlgw I

tfm 105  sf%>

f*WSW T#t  t  I  ?TWT % U£

*Pt?r?TTf «r? ?r*r vt I, ff 

to vr ̂ r % Mt ift  w*w

% »lff HT Xjp t,  % WfT *r»j%

 ̂fîfr wm % ̂  m #  f 

•f  ̂fwt rm w&rk tfi îr t 

f̂srm%

to  ̂ f 1 mu w&

irŵ irnfer5i|lf«PtTOr| 1 »Mt

ftp*# WWK  % f  ̂3IP#
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 t titr

tfo rcro  

ffff  ?p faro  fror 

V   ti , f?   ?it   

 r    1  to  sto n: 

s r (  5 ftanrf 

ftifr fornl ft to  fcfriftrfar

   TOT   I

  Wr 5 f   

  T ?frTC   TW  ITT i

tfr ffer 105   srfof sr  

f  ft st s   to r fan, 

ftt fc tf ?rr ?r s , eft 

to  (r     fa fart  

urn TOTR STtlfefl  

t 

VT WRfT t   rfflT fVTR ft

105  ft rf rr f?r   
V hpr Nt  t

t   tfafti   t   t   1

Wnfnr n tot I, ssr Rirrtfer 

tTV    f?t fosfo s f    i 

faro  to fRRT irt  rfcrr, 

 ft ht at  srcft  f ft  r, 

s r   to tt, ut 3 t  stft

fta  f  r   i t tot n

 fSfte VT TT, ftr  TOlt t 

frffe 9 TT I

fff   ft r WRVKt  t  

19515 2 3r rrft f?r ffir  ter  

52 OT TOTOfr,lftT 1071— 

72 4 f   n  to rr, 

? iod tn n 4t 1  iff  rt 

fei

frro rift tirTOf r r  
fk r f rtt  

of ff ffi fcfa fa to toft 

1 1 f   p t t faro 
io5f f 4S8 rt fi 

prifor 11 W t3W(  

fi T t fo   ftrff  ifsft nft c 

 rar pt it f 3  to  r 1 ifa   

f?   1 ft?    r W  lr 

ft  faRTTsflr    7fff 3 t

trf srr  ? rar3h?ri tr

      W r t  r W15

 rt   pr  frf r 1 r 

 to rr    ?t ?it frr

ft soso foRr sfortfof  to 

t r  t fa 4t   11 

rt?pr    fa? fanr  to tftfrr  

iHSrt    sft arr  snr ir f

1

 to fiRfr 1 rf T urs

rr tTf titrt f r  

tot ftr to   tot ft Kter 

 ?arrnT itt f  tf t tTT tit to 

  tot   Ttnr 

   HTOT t liVf if 

 Tft  TTW RVTTt  ?WT hr 

5RTVR Vt RT  I

 trpr   rfhf t n

r t  t  ff rc   

ttkt rfK   f r   tit 

ft r t I,  tftar 1 ht fi r 

fafaro t ? 

farcer  fi   t pt to f  1 

f?r   ft      t t nW, 

ip to t rT O fff 

to ift ir  to  frf rft fit 

to  i?f r r    t f  r

l?f T Iff t W t   T W  TO

ar  ro n  11  ir

 97Hftpart f rf8t, 

Sffp   S nt TO W t f r TO 
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ftarrtf ft 1  I, nrr

foi   far ft fa f  ?  fW 

fartfaifarft rrssiTfHft 

Rrf itft r??fr  3r   

ios N[   ? i at Vr  tarns

ftaT art r for t ,   tfk sft ter 

t  ? t r nt

ft farrr    11 1sfar: ft fc r 

TOt snfrr fa fc   faifa  ?rt 

ft flrrllT3rfosftrr  

r?ft rrr  4  ffr  t to 

fftfaST WtfH 1

lfoWW?: TOT fcfHVH  SWiTp 

Wfr    RTT Hi    oi

ft S, ifr ft pft  ftfa   f 

t f r  fa tar  rf r. 

, f r   arrerf aT    

nHrtt   11 srfr arpprfRT t r 
nft ftfV t 105 fttt 3 tr?r tarfty 

n rt i f r  rnr  r t 

flfa firar y   rnrnt f
 I cRT eftV ft frTfai 3fft 7 ~ ff 

s r ft ft?t t rnr 4rrc   sre fa 

faTR faff frrer ft fpt arrcrr t ? ttct 

 t o   ft. 5? ft, rer  ft,

ffft TOft

fii   sft 11 3r  re  f 

r nrn ft rrar   s  3ft ios 

fainter rfft? i sfa tfat 

   :srrf?rr f fa 3?ta totc 

rr tr ft, ios   ti   

r  sft 5   i

fr WTW ftfft  fW tt t 

fasrr  fr tar ft  irraft f i ftfa 

     flc rt ro IT : 

iffir t     WTcT fr 

t TOf CVffrt fafRf

ft tfftrfaaritf tfoirt i

ft ftf ifr rt r fr faff  trtr

faSTTft I 100   ffsfV
    rit irk fa
t?r  S fasr ?y  t fa rf 

r rfftfrrtt ?rr 
70 srff?r VRrrrt t  rfai 

fa S fa   BTtfr s fr  ite 

ftarr i faT Rr ta
R TW  VfW fal  RTT T 

fT?T ? T   ) Urc 

ft, rt    r  ft  i t

tr4t fr  f  ift t ?, 

fh: rsr ft fT fa    ?r ft 

?RTTT tar rrcr W Hfrt, i far fft 
ft fa nr ft f t?tt rrr fa   fafr

t f Wft ft VrSi   fR WTT 

?ft hft fftft 5T3TR pt tB?r? f firrr 
VT Tr8fT  sftfT frr, T f ?.?T 

fttaR t Sftfr ft t .  fafatt 

Vt 5ftf?T f, fnrsr   W5T T?W WTT 

5tfarf?rft?ifTi ifaTO fiRrft rrft 
ftfsf ft   for it r? u rr rp

 a prt RTtto

it   (Tranr rrr

t 

5T 7T5T T7 t     t fa 

fT ft 700 RiS T   ifii  i 

500   fT 3K niTTT  I f fTT 

tarft i ansTftft uff ? 
f r i ? ftfr cT?r ft   fatr 

ffc faRT faT 11 ftifc cH  te 
fft 2.90?Wr?r2iT. r1 
ri CTR ft 8. 12 WW 2?T Wft TWr T I 

ft 25 tots rs etft4 

e?tH ft  rr i far sr  f ilt 
tarft t faTT  faratft
tf t ft l
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fa rr fas

 fff

11   nifl a   

5455 T 5 TOWW f TO 

    11   W?f tTT t 9W fV

Kpnft    ft rRST  tfK 

500 nfor it pr i N  forr 

fator  to      sriisr

f?  t    tit fr ut fa f?r 

tot fasre  to  f r t  

  srcrs tit    ift

Tf   5  fttt STffo tit

frrffa T  T  fa

f nr ir f      n[ iTrt

tit to   t  pfar  TO t I

faro t to irfar  frfsr faft 

t

pfr st?t spn:    f r rr 

nTT I WH t SfR  lf if K 9T

to fcft rrf t fa pn: ssst t rr 

sptfsr i fr    fa faro nn: 

?r VT5 Tttir TO rin 

f tfoffr fT W f  T   foff 

r   , Srfasr faro    

TTsp t fa sr f faft tuft t  

  i  i far  t ot r  tit
f  H  RrTT  I 3f TOlttVT

Sfar1 fa rr  ft tot, frr rrr 

   to   fa  i r rfr 

rr.?rt toff ft? ir     n: 

f to  ir t fa ?ir tfit rr  

3fc rnr tftfa i  (   st? 

ctpt t  prct ?t tft f t 

 ift fti  rrnr   pn: frr 

it TO fsfcfto tfttfTrt  k 

ifft pn tit   t iff 
  ir : to  f t tit  

    i

nr ifK s   fircofp 

  1 rr faro  tf r Ar 

f i t f   fa    rpft 

iTfr t t i rrfr   e t upfr

nia3r t trfk frr     ift  

rt f fa ?t to  fy  rtr 

rr rcf 11 far far frr?r far arnr 

t  ? rft tpp Trtr r?fa 11 

f Wtit TTsfT WWHidV   Tfsfr

f  rfft? ift 3rfr fare to rrsfV  

   rcr tit  i Srfa rrft  

tor ffsphhn Ir  ttftTstf 
i I  it fa R WIT fa TO t

    rnn? ftr rr tit 
tt t ?rTf?r frfar titfr i ?st 

n   r Ef r i 

r art arsrrtr, yrycfthR rnr, 
fW ft   faT  rRf 5R3RTT 

  t rr rffrtr i   tit 
ttfot nr  fr  r nt, t 

r rf r?   rrr   TRt 

T 3fff3T   ft THTin t f RT Tfsft 

 rr rnr 1520 srfOTf 

rrsft   ?fr ror ft pcrr   i

a   rrr Tft t,   ft?r  ?rt

Ipr tit i    sarR rr   fa

TRt ft rfsr  Tsrr nfnrni 

r   rf r ir ir ?f W Tfif? 

farr   tottt t  totrt 

rsff t ?r t  ft   fTsft r 

?7r to   1

?fr to rrrtRi r   rot 

frar  fa fatr rar irr 1 

r Rf  n: tit H  t
titn iftit t i  to  tot 

irtfhi prit  nrc tott artt t fa 

tt t n ,    ,r 

I r  irri ito r r  r 

fr fa rr tit ttit 
i ft , ffln r( r

W W9  .u W1919   
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irtt tir  ff r  r snpfrr  

W 1 rff in ftrnra nr  frf?r

rrfc? ft n TOrn:, rr 

l r rr  tott t,isr    ftrfcrc 

ti ro OT3 fa rf i 

firefr sr tfrsr If frr nr Nrcff 

r fro tf  ri  

front ?ft   rrr  a?

r  p r tt tft pt rt ts , 

t pr irr r iff   sr 11

I  f  tf fcdrc  1i rfiRr

V CTf T   f(3T T fftTO tot 

  ror r TC tsrtpt pt rir 

npfarr ifn rrnfr ttst   fft 

1 fa 3?? prfT  trifTT 

farr 1 ffr rr?r ? fa rrrf  rt 

ntfhr ffrrrsfof ar 1 farnr  

 rft to   refTO atonffan 

 rrr   fa ftfasr rr irrrr 

tuTTfrsr frrrf2Tr  rnfrr 1 

Hf51 rn7T f3TT TO  ?Tft  TO 

 tt Ttffar    rr r r 

f fcr  to t Tnr trsaf   frr 

ftfro rilnr t nrT sr  rrf 

to ?rer TO rff   pt fa 

2Ttt rsfr ?n     pcfr 1

lrrt ? rsr  fufs sff  

f?r    i  l ?r f rf 

 ft p  r  farr  to  

TO?sfi  f ft tenrr ft hr  

t T ti faro f tf rc ir Trr 

f fa lfr W fTOr?fTOift 

rft fat? r fsTTT srre: ifT 

 f srife  nft   i

ti fNU f5 ) ft 

r , it   frcR fl f 

 frnr t et  fl il f

r?r f arrir ir ?r  ir)r  r to  ifri 

  Tnrrro,   fr r,
t?fV ?nft   rr  r  fTO Hr 

   fcrp tt fpT 11   
t fr  ff Tr   fr af, rtrar 

rfnrr ffr  p  ft  

i?t   rr f i tt  rr 
WiHflt f T fff ft fVT T TW

ftarr  ?r , tp?   rrro  
ttii  tor to r   ?rr 

I, yr f r   rk rf  nft

WTfsRt, r f R r 7T fr?fTC ?rf,

 p f. ?f f   f  it 

toh: if srrrf TT frrot nf   

f    TOTTIIT f TfrT STT Wcrr 

rf ,   Tf   ffr

t?T  1 HT frTf farTTT     —

ff3r? rf pt iir 27 sttto 

3rrr ?r   tfr fc i 1947  r

nr ftp 28 ?Tfr ir, to  rrf

rr TOf rtTTf7 to   t, r? 27 

srfiTTO rfif   ffo tt rrft ftrror t  

fr srrfrr fr  fir to 

TTfr t srr far      ..

SHRI DrKEN BHATTACHAE A 

(Sira pore): In Orissa, it is only 15

per cent

?  Trsr   ft  fa

ifi ft   STT ft TOT   7 B
rce  y? t?   fTsr , fro

rr r??rrrc r    27
TTO t 1 27 TT9fr if  27 SffTTO

r nrrV   t   fa   if t 

5ft  —  t  rr tt 

f rr  fa irrr tfff

arnrtr tr  tot  fa



ai hi   i

[fr V  Trar fir 

iff i f   ra      rnft  nc    r 
i  st  r   i 

rrft t ftr         

lcft sr fa ardi  ft ipr  

fr,  i t   r n   rr ft

3f t ftr ,   sr rr  
  t ft 4t u  i

rfa arrt i f t p i r 

Hrr ff r  fnr ft 11 rft 

tnr i  rt trt fr t four 

28 nrni  t rt  rf 

ffc ?fr    T[ .

t ?NrTsWtf  3TOT r rtr f 

ifTfrfTW  t fT rft 4Nf  frrr 

  r r tp ft r T   srrr

T TfWl ?t, frsfT ifhRr  W8ftT VfT

 f     f    itfk ,

flW ?      Tift W ?TTT ( V rarf 
yftr  forerp p ffift ,

fr  r TT rfr f i ar f fa 

faero ??rnr so srf ? r fir 

re fnfa ?ft ft so srf??r Trctar 

i  tt snft 

nft   f n t??T rr  i

t  nn?  ipr nft  rer 

funftsrf frS 

n t  f — t   4t s
fsr, Trt ht   isso to

ffr srritft, sr  r ft fa ? 

   rrrcrf         r fr  r 
tf r farfar ?rft ?fHr i 4 n tfirfWr 

r i rf ffr n f—  fNr 

 ?t rB? sfar 8ft, re fr fa 

r     frfa St farftrtor  i 

r  fV  r ?ff 
fTO TOT rST lfWI nfi IT 

Nlr  1971 WWfTH

t n ytt   t t t rc

rt?fff n ir   f rn

IfT I   f WT   VC  f Wt V4

tit   ft f herft Ir  

?rf   i ffir  r rtrtift

TT Wlft 

Ifft rf   Kifu ?fr ti 

   r  ftr      

 tt frt    ft ?ft , r 

trrt f ?r tit ?ft sr r t t t 

pnt fr   ?t Whrtt 

sti   f in  n

 f 0 — nr  in 

rtf r ?t  t  t t ift

 r ir t? f  rd  r  ?rr 

fTT rct If t ot snftrt rr i f  
W Tirr nrfr 7H trs?r 

ppRrtft ft  tt fr n  

?itr   t rrft,  tt  

r nr   i srttr r rr7 

   frft n an k4ti 

n t  ?sr pt f ? rr r Tf  

  nr  3?r ift ?fr(r it ?nft 

f  f t  ft t 3 rf   rat

ffWRt Tr f l ar T 

Vl ii 4 WH 7f fT

in? i r fari t ft fW 

t  ?r t prft T t tr 

it  lta ft tit 1 frfH rr 

rr       rr t  n ft

 i rr   t rt trsfr t

HRVRt ftTf tit W?ST f I

  r5   tot tit  

y t ~  rfttr TT 

sifa tk f t ios   

r 0 (  i  rsr   r

t t 5?. Wt  T(    t

fBnfiriftirt  t ft

ftR r fWi fa
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   rr W 

   St ror

 to 0rr, s ?t ft t 

irrro r rcr frrn fa r .tfrsror 

for    to forft 1 rr  stft 

t ff      rrettR   

TO 1  tft  rrr  .   

toft sf , ?rr rrr nrr est 

TO 1 nrlfer rr to  fror 17 

i rT ffflTT r r  at 3131 
fii (Hi f  tt to t?   ?rrrr to 

t2 ftt rr ?ft    snrert 

r tft to rr art     ft

ir      sro ?ft t  , 

i, Wf f rr rrrr r

isprsrr Trrr 1  rnt    arrra ?t

toit rr Tr rt ?r snft rHh 

far faTT ft TOStft Tf 

pr 5T irf 2rr ?rt f: st rf, srr t 

srrarrsr rt ft r rc TOffr 

 r r rfr i

5tta?r7 
TO?rr fi  rRr sret 
Hr 1 nfr fror it  fr t 
I  tsfr t ror  totoV 

TOt  
Ins ap sff??f rfr  1 i, r ft,

 Vt5f W V OTftTO 

r RfcriBtTO   to 
I  r  ft to ?t frr? n rft

fV    tot t sr torr f fH 

t ifrr  1 pr tfk rn it

  TOr r t rk fcr

TOfr ft,   t ffrf VT W ftWT TO

ftltfffcr k t t 

1 toto

t rfl rrTOr to? to 

I    ri fifr  ft 03pt  , t

K

k fps  f r Karr rar ft nraf

rtt

    ifr fhRT t 1

 i    ffrsr rd4    I.

  h r  tft   pt nrr 

r r  tf?r  ft t  fnr  

yr y snsTy
. .    . s,    H
fTT f  V     rrr T 

TOt  TO f R 5R?rfW 5TfTT  I

f fWrar iffiflr ft r fft ft sr 
. . ....V y,  H.    A. . ffc.

ir nsr  i r k h arrsrr trtt 

ft, 9TO? rt  300 TOT, 

200? fT ft r9T f?ri TOT 

11  rr r?R  r r ft iNrn: 

frTOr tTOTft f arftrT riT 

arprr  ?k r  f  rWf  rr 

TT f  WTT I I rWT WT W sfft TO 

ift  I

f rt k Brrar

?rrt frr i r tetr r ftnr ?nr 

ip i    re fr tok 

197374 if W? ftar r t ft I

fr?r    ?rarr   sft ( 

pt  f, tfT tt fr  ft   r4 

fr r n f?ft nft f  

fr  ?n     fr t r ?crc r

firt   rt tosh f?r  c H

nft tfr 7071 W 33frpTT, 7172 VT 

WWlftK 7273 T WSf yarfif5T 

WK 39 TO rr fiOTft Tt  TO

Tfrf r 11 ?r   Wf?ard  f r

f t ort,
Hf WftVT TOft TO frt  
fi inft?r  n  fr fr 

      ft  

rRrr firtl rro if ffarar 

tot 1     to rrf VfT 1?
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[ft  ra sft

fsrar  ?r    

f rr ffcp nO   t, sr snr 

3WT  T ft 3TRTI

rr fi ?y  fc ?nr f r 

frcfasr s  nh rntKt 

r   i r fa  tk 39  rrar  
   iWT  fart 11  5TT5rr  

t  rrfT ?r

pt Tr  firs  ?pr5  isftnr 

re ft ?rf  yflr 

3r  U ift rrt     fffa 

Tr ft f  t t 1 

fhsrc ??t tt rerr

  i  n: rrcrr fa   

ir  farar   20, 25, tot s 
 ?pRrT  Trr 11 eo, es srra 

?o to fin cn srernrc rr   fcr 

rr, s   5 ptf fRr frr t 

fan t  ft farfa   
flc   fa fro    ?i  tt 

 fRK ptft  r  fo 

sftfo f t,   srfr t, iTOTT 

Ups VTT VfT f,   flT t n[ 

tt  i srrsr  pt     st

1

srt t  3r    fa r

HT fTT n: faT Tt 3ft fVTlrft
st n t ir   r tr  t 

 fi irf fr r  tt?t 
ot  cnr to  1

SHHI   V     RA U (Visakha 

patna ): Sir. ariculture and irria

tion o toether  So, I ay e per

itted to say a fe  ords first on 

irriation and then on ariculture.  1 

suppose you ate a are that the third 

city of India, adras, has not ot een 

drinkin ater, leae alone athin

ater. I a  told that one can hae  
full ath noly tice a eek  I a  

entionin  this ecause I  ieei e 
Should proide ater on a priority 
asis to adras.  Ho could We  et 

ater to adras As far as  Andhra 
radesh is concerned, as far as  a  

concened, all  the ater of  Andhra 
radesh  can o to adras  But, in 

this atter, 1 ould like to ake  a 

little criticis  of y friends in Ta il 
Nadu  In 1939 the then oern ent 

of adras spent Us 1 crore for hain 

a surey of a  proect in odaari 
kno n as  Ra padsaar proect  It 

as esti ated at that ti e that the 

deelop ent  of  the  Ra padsaar 

proect ould cost Rs 120 crores at 
the 1939  price icul   But it as 

sheled   We aie ien t o leasons 
01 1  One k that the then oern

ent of  Hydpiaad  o ected to A 

ecause they ould not et any ene

fit out  of that  proect  The  ther 

leason is that the Tuna adia n 
ect.  hich Bo ary of adru, and 

Raichur of Hydetaad ould enefit 
and Naarunaacfar  Krishna rier 

oud e deeloped so that pait  of 
Hyderaad  State  and  adias St ife 
couid enefit  I a  not ?ayin that 

it should  not hae een  dono  I 

ould say that hateer the syste  

has een, hy not th k of deelop

in Ra padsaar no

or this, hat should e done  I 

ould hke to say that the  proect 

should e treated as an interstate 

proect et een adras and  Andhra 

radesh  Thi can sole any issues 

this can sole the prole  of  Cau 
ery ater.  As a atter of fact, I 

do not ant to o into the dispute 

et een  the States  of Karnataka 

Kerala and adras  But, as far as I 

a  a are, the Karnataka and Kerala 

States say that Cauery ater should 

not e fully ien to adras.  Then 

there is ettur Da  hich as uilt 

in 123, if I  re e er the  date 

correctly.  There as an aree ent 

lor sharin the Cauery ater. IWs 

Aree ent  is no oer.   Without
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laio the leal uestion, 1 ould 
say tht if Ro a ad Saar to dee
loped, its  ater can. e  linked 
Naarunasaar Da and Naaruna 
aaar   Barns atei  can   e
taken to adras city and south ide. 
In this ay, there ill he a canal of
40 iles fro adras city  Th. ro 
fre, this canal can e  linked to
adras caty, and eyond that, aiei 
can e taken to ettur  roect,   
hiih Case, the hole of Tail Nadu 
and Andhra radesh ill eco e nt 
roin ol in India  ith  ton 
year fro the date of the decision of 
takin up of the proect.

No I uould hkr to ention aout 
the   A erican A assador,   r.
oy h n.  When he ent ade  to
A erica, he said, the hole of India 
could practically feed t  hole of 
Asia, as far as piddy production is 
concerned

I suppose  y friends are aare 
that  hilippines a ne type n ric 
has een ro n It is tailed Hret 
rices. The niidet rice can fi  three 
crops per year, that is, one crop after 
eery four onth?  Therefore, if the 
Ka a ad Saiar i eect is deeloped 
and if e hae an interStRi cr 
roect Sche e, the hole of Tail 
Nadu can eco e reall a nce feed
in ol not only for Andhia radesh 
ut foi the hole of India

r. Karunanidh talks oout ,to 
roony for the State. 1 think he should 
taiks aout, if I ay state, autono y 
for staration  r. Ra iror ? tN 
author of the Autono  Report 

R. OE UT S EAKER: Why do 
you refer to that entle an  It ill 
sise an unnecessary controtcrty

SHHI p. V. . RAU His nae has 
een afHed to the report.

R. aE UT S EAKKR: Why do 
you fo into all that—autono y  for 
hnnpir.  I aree.  But you can  do 
tht i iout reference to the entle 
3A).

8B3R1 , V, . RA U: I a sorry, 
Sir, I feel I hae ade y  point.

But, apart fro eerythin, this ater 
should eco e an All India issue. If 
I re e er, the ri e inister  has 
also said that the Constitution should 
e so a ended that rier ater issue 
should  eco e an AU  India issue. 
Already, there is the Narrotlda Rier 
atfi issue  Without oin Into the 
asis of this dispute, 1 ould like to 
a   that  Nar da  Rier  roect 
should e deeloped.

When e  discussed the Da odar 
Valley roect, a ooklet supplied y 
thr oern ent of India said, The 
DV tried to eco e like TV A  It 
is one of the est proects in A erica 
A  attei of fact, TVA has een so 
deeloped that less than 24 per cent 
of  the  ississippi  Riers  ater 
hich is one of thy i est riers  
A erica  oes  to  the  Atlantic 
Ooan,  In the sa e ay. e should 
hae aii a ition that not ore than 
5 per cent of the rier aters of our 
countr should o   the sea  This 
sort of  attitude  should e  there. 
Ti i efore,  conclusion, I ould say 
that if Ra a ad Saar is taken up. 
it should e oint proect her een thr 
oern ent of Tail Nadu and the 
oern ent  of  Andhra  radesh 
Karnataka and Kerala also  should 
ie their approal, if not onetary 
assistance. In this ay, the nol of 
Tail Nadu plu adras city  cai 
e saed fro the faine of ater. I 
ould not like to say that ith 5 
Or 10 years ti e adras city hich 
is the tourth etropolitan city in the 
hole of India ill not hae enouh 
ater for its population to sustain 
itself   Therefore,  odaari  rier 
should e  deeloped as a  national 
proect

With these ords, I conclude.

r

WCTtf  iflftr, fifa f?HTT  T TRT 

TK

r f?r r 

t   apr it stf r   i
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 fft fir   i tt 

W t ifl tfl if.Tlir  

n    iftr r ni ffcr ft 

r if iftt rft r if far   ( 

ftr fflfTW  r f tpf n  ?ft 

ro  ft ??ftftr ft  

fc tKf   ifft fsft rt

pte i, s r  faro  ip rr 

S 11    fa frrcr ro ? ,

frnr fsnrf r  ny pii frnr 

ft tfr ur r ,  i r fftr  

t Ni  r, ar 

f rfr,  fro  f 

 tro iii tfirt rt     

??r  p  f rf np   11  fccr 

fr  f ftpfr t titi t tff

r

to r   nft  rf tffa 

finnr Tt    f r c ft r 

tot itpi  ft? faro    trf 

 nfi rrr  ifrr to isr ffir

rnft to 

tii, ?ftftTO TOi ? ri 

ftrTO Trr?f ft r tfr  

, 3rnfoiTrnt   ftftr 

to      ft?   ir faro r

if  f n rlffifV 
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3Np   fcf(f?f fl

B. U 97 7
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W U Wfrffi i f (Nrr  
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fiWT

snpr c tip 11 ft r i  t      
  Rrr  ftp   r r 

it tNr  sfHt tii  (f tflf   

lttirtft  n r fft  12  
fte fp rtf t f i i

ft r n rrta ri   ir r 
 si  r T 11 n    tft 

fl  frfi ra T ft   r: ti 
5rrr t ftrf  erarc fV

   frr t ,n? r t
   ftarn f?n9ft   ftr( ftr far r 

fuT , t   rr 

W  t o t  T tft  i?r

ft r i k h t tk

Wufi TO  Vif tnpiT f ftr
 fter pf t   It  rii

firr r  aft r  0 
to t , ft?sf f ro  ft   r  fi

5n?t W Vf 1 WI fRft   11

n i frrftp Wfcr

rfii

t ir f T ft? r     tf 
 A  t iftW    ftrir 
p 8f ?r f  pi

Wff ft HWT f(f    1W (

tfl     Ip r

apruu io, 



pa., t   CHAITRA 20, 1897 (SAKA)   D.., l W7 3031

3 fr fa 4 nt f  t W fW

nf 5 frt ft

c sit t    ift9r (,  r  

  n: f tii  t  

rft 41 3ft itt fs  nft n: 

fror ao  rr 9Trtr iit

tT tBTft fr   WT f r WT TT t, 

t far k 1     ftr r 

  t r  iipr? i fn 
hir to ?ft 7  

trr  ft r f,   ter r  ?ft

? pt ?f    ft RiT ft iftr r

f t?rrt,?ft t T V 

ffcranr 1 f?iH   iHpiT t ftr 4Rht 

4t   ftarrot  f  U  

Wr f W   to tit i t  

fcat r   
nff it nr 1    rrc 

WTpTT  flp HV ftpfr ST TTSVTV 

Rrr   ftr aft fr   r r

10, tsfiR

fl fr  t    nr hiit  fa 

f inter tt crfrtr 

Sfffi r rt  O  ifst 

 aft  ifrc finHt  Vft f

51    f r pf ir      W

a sft  t     

  r  r rar   ?nt  

r 11 r  paf  r r

11  

U i W  f I TOSIT 9  

tfflTC R

Tff 11

tS urn:fiiar ft ft ttfta 
fa   ifarr 

f f fWT  tft tTtrfill   ?tt

i  fan? t 

f   3tr Wtsr tot rrfc, fa 

 1? Ktrr  trrrffr Krinff   

tt   fr r ta t   

upr ft 1 faura S t ?rt r 
trrftrir tt rr rr tl f irV 3 t?r 
Vrrsrr rnpr     t iftr  Nt

fatft   Rf it?r f

f ff Tt IT 72     fffT

faro ftT srr fo?r   fr

WrtT tTTftT f fftt fa  

VTW    fl T    IT flRl

i ?pa Trr fr?r

f W   pTT WTf 

f ffr   W sr ftfifhr 5fr 

fa  10 K WTf   fiRTT

         tit
l f ?i??r rr 

flftifrr f rf    f

   ift     ftraRrr  fk 

Tf   lO cfTH T ft

  ft  frr 3tt irffcr  t 
ThiHT    r rfi i fa   f t t 
?rif 5tf ?r  f 

fin ?rt

nftflt I, .  fasr rft  i ifirc n 

3f t lor rr f t f 

 ?r arr sHNrr r 
 t r nrerr  i 

fr    Ttsr  ftr if 

ftr r r r  ftc pt  ffr rrr it 

er s sft Rt sftt    ir

 uf iW itt T f 9[ 
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 fto   n    1i  

ftp?   f     Hnf? ii

lHT   I

ft ir  f  ffrr srr 

fa f ?f Sr  ?f ft ir rr 

tarr  ftr rrh  f Rnr sr f rrf 

ro istfr   5rT  

i  i T 5r 5f rrr ?ft  

fs T3n?TT 1   i  sfprr

  f  ft fafaror    f?n arpr 

SftsrWfcr os r ?ro ?if 

  t  fWt n pr 

t, ift f r t pr f nr if   i  

Wir If tf nrarpn rfr  

f sr pt pht errfipr. fare ?r f nr 

sr t   rr   an

srr ffR ?r    sft i 

 f rsr  th  rfa ir

Tt tWV TT W  TT f I

SHRI ARUN SETHI (Bhadrak): 
r  DeputySpeaker, Sir, the recent 
World ood Conference,   hich 
our country as a participant  has 
clearly underlined the essae that 
eery nation ill hae to  depend 
pri arily on itself for its food need 
unless it is rich enouh to co pete 
and purchase food under the ruth
less arket echanis no operat
in in the international rain trade

White international factors  hae 
undoutedly a raated the situation, 
at ho e there fe considerale eidence 
to su est that our ariculture sees 
to hae lost its o entu or roth 
hich it ehiited in the last Sities 
The inde of aricultural production 
Teadhed a record leel of 131. il
lion tonnes tn 107374, hich  as 
only arinally  hiher than  the 
preious peak leel of 131 4 illion 
tonnes retched in 107071.  The ct 
that the population of the  country

had since increased y  afe   pen 
cent underscores the i alance it
een aailaility and teuire eftt 
as ft result of the slu Utess  in 
aricultural output.

In the Econoic Surey for 1074 
75, oft pae 3. para 8, It i id

Hoeer, it ould e a istake 
to reard the continued sluishness 
of aricultural  output  as ein 
due holly to the operation  of 
such rando factors as eather 
conditions 

Durin the ourth lan period, the 
oerall rate of roth of aricultural 
production as only 2 a per cent per 
annu  n a nu er of crops,  tfte 
roth of output has fallen short of 
the roth of population leadin to 
a decline  per capita consu ption 
of essential oods  n spite of  the 
pheno ena efforts that hae  een 
ade durin this period in i partin 
a scientific te per to our ariculture, 
e hae not reached the taret  to 
proide enouh food to our popula
tion.

ortunately, the outlook for  the 
forthcoin rahi crop is ore pro
isin.  The eather condition  has 
een, on t( hole, satisfactory  Still 
it ould e pre ature to assue that 
the food econo y is on the threshold 
of a ne era of recoery and roth. 
Tn fact, there i no roo for co pla
cency in this atter  Althouh the 
reen Reolution has helped u  to 
achiee a easure of selfsufficiency 
in foodrains. e are still seriously 
short of een lo leels of nutrition 
and in the consu ption of oilseeds, 
pulses, ani al proteins, natural fi
res, ti er, and a host of other co  
odule hich o e thefr oriin  to 
soil These   ound to in
crease ith the roth of popula
tion and ith risin epectations of 
a etter life.

tfattsrHy, our only hope It 
contet of Hedin these ap8 lies in 

ensurin that  tti  
health. that, harefcr I I  
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restored to ood healtfh and that 
iach piece of land is anaed in such 
1 anner that it yicOda the est that 
tt i capale of, e it in the forn ot 
crpt or tree or rasses

In apt, Dr    S  S a inathan, 

Director eneral of ICAR, has tated 

in an article contri uted to tie Dt 

ca er 10741074 issue of onna

A social  infrastructure  at the 

illae leel, hich is conducie to 
Hie spread of ode  far  techno

loy on the one hand and to  the 
strenthenin of the rcoloical in

frastructure essential  for  sustained 

aricultural adance on the  other, 

IS a ust if  re to conert tar
ets into achiee ents

In this   contet I ould like to 
uote a fe  sentences fro  a ooklet 

entitled A  Charto  for th 1 d 
ritten y r  B  B  Vohra  Chair

an   Central round Watr Board 

and ne  Additional Secretary to  ie 

oern ent  of  India   He  sak  in 

the first   sentence  of  his  ook  A 

Charter for the Land

It is passin strane that 2525 

years aftei indcpa dence e hould 

still e ithout a policy  for   the 

anae ent  of our land  and soil 
resources,  tet  alone  the  oranisa

tions needed to ie effect to it

He further says

It is not as if nothin hat o 

sr is cui done  this  field 

But, hateer little is ein done 

Is ein done    a  fra entary, 

piece eal and inefficient   anner 

and ithout the sense of direction 

and priorities   hich can e ere 
onr fro a co prehensie  e 

Of the total situation 

What s ore interestin is hen 

1

tor  tnanae ent aspects 
sts concttfsod, our i est actiity 
iists of aoll conseration ro 

funiaias an Which  hse spent

around Bs 300300 crores since   the 

einnin of  the plannin era 20 

years ao and on fiuch reat hopes 

are ein pinned in the contet of 

our neea tu create   assie rural 

e ploy ent   opportunities   of   a 

productie nature 

He says

  The ulk of this prora e  as 

e shili presently see, is ein i

ple ented in  financially asteful, 

technically defectie and ad inist
ratiely uncoordinated anner   

t o different aencies—the   State

i orest  and  Aricultural   Depart

ents— ho are so to say not een 

on   a n ith   each

ottr 

R   DE UT S EAKER ou 

hae taken 1010 inutes   lease con

clude

SHRI AR UN  SETHI   I  hae a 

lot to say   Uet n conclude to or
ro

R  DE UT S EAKER   No 10 

ou please conclude n    ou hai  

already  taken our ration of  fi e 

lease conclude

SHRI AR UN SETHI  In this con

tet  I  ure  upon  the  oern ert 

that   policy of toil conseration and 

land an9etneit should e 50 orient

ed tHat t nain on an rnproe the 

fertility of our soil so that rre pro

duction can he  achieed ith    a 

certain period

Re r li it, irriation I  ould onl 

like to point out t o thins

R   DE UT S EAKER   ou 

conclude no

SHRI AR UN SETHI   Within one 
inute I a  concludin

Whatier  pi eects  c  undertake 

should e co pleted and tarets se 

for  their co pletion  so  that  ithir 

n 55 or 10 ear? tee proects yielc 

reuta   oern ent ust proid? 

suffic lent ftnancei for the proects also



 f 
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IShti Arun Sethi 

and an th aor rier proects sia 
e treated a Centre responsiility 
and they should not e su ecta of 
interstate disputes.

CALLIN ATTENTION TO ATTER
O  UR ENT  UBLIC  I ORT

ANCE—contd.

SCTVATION AfOC  OUT OT SKW OHARI
Diatffe Decision to 00 on an k

DSNTTE AST

(nrrffe r)

t iifin ifhr h ft

TT?fT f ft?  f   rr

ranrT    tfn 

r r 

   fV nt ft f 

 frfor fr3 T forfir

THE   INISTER  O  HO E 
  A AIRS  (SHRI K.   BRAH A
S  NANDA REDD): oern ent deep.

y reret that Shn Orari Desai has 
een on an indefinite fast fro on
day last. I a, speakin  tor  y
self............

SHRI SH A NANDAN  SHRA 
Beusarai)  ( r  Deputy Speaker, 
Sir, ay I rise on a point of order 

(Interruptions)

SHRI SH A NANDAN  ISHRA 
lease hear tny point of order

SHRI K. BRAH ANAN A REDD: 
With your perission I ant to add 
so e ords,.

(interruption)

SHRI H, K. L. BHA AT (East 
Delhi):  Let us hear ai flhe inis
ter haa to asy.

deeWo to o on f  WA) 
U hn.

Stall SH A NANDAN WU.. 
y hu le su isak i, TS  
y hon. e er tales  Callin 
Attention otion, he does so ith a 
ie to initin the attention of the 
oern ent to a particular su ect 
and elicitin the oern ent ie a 
ttierean.  He does not do ao to elicit 
the personal, priate or esoteric ies 
of a particular e er of the oern 
eat. It ust e the collectie ie  
of the entire oern ent  Bui here 
the hon. inister i0 eayin speakin 
for yself.  We are not here to e 
treated to the personal ies of Shri 
Brah ananda Reddy.  We do  not 
reconise Shri Brah ananda Reddy. 
We reconise the Ho e inister of 
India and the Ho e inister of India 
ust speak on ehalf of the oern
ent of India 80, the hole state
ent is co pletely irreleant.

R  DE UT S EAKER.   ou 
hae ade th point

SHRI SH A NANDAN  ISHRA 
y point of order I that this etate 
roent of te hon  Ho e iniaaor i 
not in response to the callin attention 
otion  It see s to us that it i in 
response to so e priate ies ade 
y a particular e er  That i not 
a etate ent  hich his House can 
entertain and, therefore, I ould ask 
you to rule this state ent out  of 
order.

net s W W

(i , t srr ih  nr   f

rftf   tifp r   t t 

f 1

RO   ADHU  DANDAVATE 
(RaapurV.   Does it ean that tha 
ri e inister is happy ith  the 
persons ho are not interested to  

(Interruption)

R. DE UT S EAKER: Kindly 
sit do n.  Order pfcase.

(frer p )   
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  11, DEWn 4H R:   r.
 ishra has ad  point of order. 
But ai 1 understood, the inister  
on the point of readin he had said 
that he as ofci to add so e ore.. 
(Interruptions)  I hae not finished 
een hat I a oin to say, you 
et so ecited (Interruptions)

AN HON. E BER:  Here if that
state ent.

R,  DE UT S EAKER:  I  a
on y les. Kindly listen to e first.
(Interruptions) Kindly sit do n.

I kno and I hae the state ent of 
the inister efore e and I also 
kno that he had circulated it e
cause t as the e ers desire feat 
it should e circulated. But that does 
not ean that the inister cannot add 
so ethin ore into it.

SHRI SH A NANDAN  ISHRAr 
That i not the point.

R.  DE UT S EAKER:  Order
please. What I as oin to say is... 
(Inttrr upturns)

r. ishra, that is a po t.  ou 
only ant to e on your les and I 
should sit iik. a stone.

r. tshra has ade tr.e point  I 
hae heard the .sttsr say  that 
he ants to say so ethin ore  In 
all fairness e should listen to hi, 
hear hat ho  1 da ot to say  And 
hen, I shall co e ack to you. Re
ardin point of order, ou hae ade 
the point

SHRI K BRAH ANANDA REDD: 
Thank you, Sir.  I a speakin for 
yself and ith your perission. 
Sir, t anted to add: In fart e are, 
the oern ent are, profoundly sad 
(Interruptii s) the oern ent are 
Drofoundly and..,.

 SH A NANDAN  ISHRA: 
h  fee W included Ooe raert also

SHRI K, BRAH ANANDA REDD:
I hae said, ith your perission, l 
anted to add the ords—In tact, the 
oern ent are.. .

SHRI H. K. L. BHA AT:  No
you are satisfied

SHRI 1C BRAH ANANDA REDD 
...profoundly sad that an elder lea
der,  eperienced adinistrator and 
on of tte fe aurton...

ff    iWt: nn tti

?  i? ft  (i ) 

srsrrr   r nr

?

R. DE UT S EAKER:  I a
not concerned ith that.

SHRI H. K. L. BHA AT:  He is. 
akin unnecessary point of order.

R. DE UT S EAKER: I said, 
I a not concerned.

SHRI H. K. L. BHA AT: I take 
stron  o ection.  This  totally 
ron.  Ho can they interrupt the 
Ho e inister like this?

 ftft : orn t ,  t 

iRsnr rffrr  fr    t tit siihrfe 

ftsr ft, t nr    t  i  

lr faarcft ?   rare

ar rare iift   rf  nfc 

rf   a? f  

( )

R. DE UT S EAKER:  AU of
you ay kindly sit do n. r. ishra 
has accepted it.  What I a sayin 
is. I cannot hear all of you if you o 
on talkin at the sa e ti e If you 
hae point of order, I a prepared 
to hear, not su issions, not anythin 
else, only the point of order.

SHRI S A. SHA 3 (Srinaar):
I hae  a point of order to ake

5 ar?r  t k ftfa tfflr 

if ri rc taftror nr f
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Shri Indrajit Gupta it was claimed that from all over the
country, only thirtyeight case's of the
so called violation of the existing
Dowry Prohibition Act had been
reported. There is also a recent
example. e read about it. I think
that many Members here are aware
of the fact that young boys and girls
of the Bohra community had come on
deputation to Delhi also and met many
Members of Parliament and Ministers
about a year ago, who, in their com-
munity, are subjected to all sorts of
social oppression in the sens., that
they are not even given permission
to marry by their religious head. In
the Bohra community, he is known
as the Syedna : D.OSe-traditional per:
mission known as "Ra a" has: to be
taken. Unless Syedna gives Ra a, no
couple can carry in the Bohra com-
munity. There has been a big move-
ment going on for social reforms.
These young boys and girls, recently
in Udaipur, Rajasthan, about 105
couples, defied this' oppression of their
custom or rule or whatever you may
like to cali it: Hundreds of couples
combined together and conducted a
sort of mass marriage. So, the people
are fighting in their own way. My
point is: what is Government going
to do?
Then I come. to the uestion of
working women. After all, I think,
if the women are not permitted to
work to earn for themselves, then
they will remain in a position of sub-
jection to men, If they are dependent
on men and if they are not able to
be self-reliant, then there is no hope
of getting e ual rights for them:
In our country, in 1961, 27 per cent
of the total working force- were women
and nO it has gone down to 18 per
cent. Tfiis is including the agricul-
tural, agrarian and the industrial and
domestic sectors. The trend is that
the number of women instead of in-
creasing is going down. There are
only about a million or so who can
be called educated women who have
got the benents of education. Out
of one million, roughly fifty per cent
of.rthem are primary school teachers;
15 per cent of them are clerks and
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:public recognition to that girl whose
news came out in the papers, a poor
.harijan girl of Gonda district in Uttar
Pradesh, by name Radhika, who, on
her marriage day, when she found
that the bridegroom party had arriv-
ed, and the bridegroom's rather, who
had earlier said that he would not
ask for dowry, asked for dowry, at
the last moment started demanding
dowry, this girl Radhika is reported
to have come out of the house and
-driven away the bridegroom's party
'saying that if they demand dowry,
there is going to be no marriage. I
think it is well worth while for the
Government to try to find out the
facts of 'this case. Somebody should
"be sent, down to the remote place
somewhere in Gonda district of U.P.
to find out who is this girl.

SHRI SHIV AJI RAO DESHMUKH
(Parbhani) : here is the bride-
groom's party?

SHRI INDRAJIT GUPTA: The
bridegroom's party might have gone
back' to Maharashtra. I think that
this girl, Radhika, can be declared to
be a sort of a heroine of the omen's
International Year. This~h(lUir1 be
found out.

hat about the amendments to the
Dowry Prohibition Act? There is
another discussion which is likely to
come up in the form of Half-an-Hour
Discussion later this evening. The
Government has got plenty of oppor-
tunities to clarfy and tell us their
thinking on- the subject whether they
are prepared to make the demanding
of the dowry as a consideration for
the marriage as a cogni able offence
or not with more stringent penality
both in terms of fine and imprison-
ment. In our opinion, this should be
made much more strict.

Government itself has admitted in
this HOUse that the State Govern-
ments who are supposed to administer
this Act, do not care even to enforce
the existing law. Some figures wel'f
,given the other day. Uptil 21-12-1974~
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typists, 15 per cent of them are
secondary teachers, 7 per cent or so
'are nurses while 10 per cent and the
rest are doctors, lawyers, college
teachers, 'artists. ministers, adrnini-
strators and so on. These are all
together no more than 10 lakhs in our
country, The remaining about 95
per cent of women's conditions are
the worst-BO per cent of them work
as agricultural labourers, 15 per cent
work in some factories in plantations
in unorganised industrces -sweated
industries-and in domestic houses as
servants. This is the vast silent com-
munity of women whose voice is not
heard and who are not in a position
to organise themselves to be arti-
culate enough to express their grie-
vances. It is to this section of women,
I suggest, that the Government and
the society in general should pay
special attention in this International
omen Year. hat are we going
to do for them?

Sir, now the Labour Minister is
here. He knows that even the old
ILO convention . of e ual pay for
e ual work is not observed in our
country. This is one of the very
old conventions of I.L.O. and it has
also been ratified by the Government
of India as member State of I.L,O.
But only the other day it had been
admitted that even in those industries
which come under MInimum ages
Legislation like stone breaking, stone
crushing, agriculture, plantations,
building construction, cashew, etc.
even here women are paid less than
men even though they are doing the
same work. This is not a surprise
because in a capitalist system it is
the law of maximum profits which
operates. Therefore, these women
belonging perhaps to the lower castes
who can supply good cheap labour
to these industries are being ex-
ploited by the owners with the
object of maximising their rates of
profits.

I think this year in June the sixty-
eighth international conference of
ILO is going to be held in Geneva
where they ihave inscribed even on

1
economic soci n stices
to 1en(Res.)

the agenda the uestion of e ual
opportunities and treatment for
working women. So, I would like
to know from the Labour Minister
what the Indian delegation attend-
ing this Conference 'are going to-
report about the conditions of work-
ing women in India. I was glad to,
hear the other day that at long last
the Government is thinking of
bringing 'a Bill to enforce this prin-
ciple of e ual pay for e ual work
e know that by itself is not,
enough. herever these women are
not organised-even in the ease of
big organised industries-and when-
ever the uestion of giving addifionl,
benefits in the form of maternity
benefits or creches etc. has been.
.raised the employers have taken,
advantage to drive those women out
of employment. This has happened;
in cotton textile industry, jute in-
dustry and also mines. Several.
hundreds and thousands of women
used to work in these industries
but now the statistics show that
practically their employment has been
reduced to ero. Thirty thousand
women used to work in jute mills,
Now they have been completely
driven out In the mines also-
except one or two occupations on the
surface-they have not been kept
any longer.
I would end by saying since we
'are pledged-in words at least-to
advancing the country in the direc-
tion of fuller democracy and socia-
lism, which we talk about day in
and day out, it would be well also'
to study the conditions of women in
the socialist countries, how they
have been able to at tain a status of
real and complete' e uality with men
in everything ana how they are not
bothered by tills problem ,of being
economically dependent on men and
their having to be, subject to them
in some way or the other. Many'
friends, I believe, have visited
socialist countries 'and seen it for
themselves and they know very well
that in the matter of employment, in
the matter of careers, in the matter
of education, of administration, of:
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State care of children and State 
care of working mothers, there is 
something wfilch - the soci'alist coun
tries have really got to be proud 
.about what they have done for their 
women becaus,e tne maker of the 

·first socialist revolution V.I. Lenin
said that socialism can never be
·complete if half tl:ie society, 50 per
cent of the society, which consists

·of. women are notorought on a prar
with men' iri conditions of equality
.and that unless '1lusls done, there
can never fie a proper socialist
society. See, Sir, where are we in 
our country?'

16.00 hrs. 

Finally, I would end by making 
�a few suggestions. These are not my 
.suggestions. These are part of some 
of the concrete meas�tre., which 
have been suggestea in the pro
gramme of the Indian Committee 
ior the, International Women',: year, 
l think many of these can be taken 
up in this year ftself if the Govern- . 
·ment is serious about it. I have
already mentioned the need for
legislative ramendm·ents to make
taking of dowry a cognisable 0ffence.

· That is not enough by itself. A
campaign should ?le initiated for social

· boycott of marriages in which dowry
. has been given or accepted as a con-
siderotion for marriage. Let the

·Members of Parliament at least take
the resolve during this year that in
their own p:rrfitul'm areas, they will
"rganise at least social bocyott of one
marriage where dowry has been given

· or taken as a consideration for
marriage. Let us start something.
fhen, Sir, they have proposed free
legal aid and homes for- women who
-are in distress aue to cruelty and ill-
treatment oy tlfeir husbrands. They

·have no place to go. Wihere are they
. supposed to gcr1

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS, 
.DEPART�NT OF PERSONNEL 
.AND ADMINISTRATIVE REFOMS 

MEJ\"'TARY AFFAIRS (SHRI OM 
MEHTA): You have no experience. 

SHRI INDRAJIT 
you? 

GUPTA: Have 

They have proposed that at least 
in eacli ma}or- ehy there should be 
at lerast one home set up this year 
where women wfio are in distress due 
to ill-trea\ment by their !husbands can 
go and take shelter if necessary [lnd 
also get free legal afd. I do noCthink 
this is a thTng involving crores and 
crores of rupees. But, it would meet, 
I think, a very �ent requirement. 
Fourthly, -1feffer'-fuaternity fiacilities 
in the countryside so that children at 
least are able to survive. At least 
one trained midwife in every village. 
How many deaths are there of 
children due to lack of these most 
elementary facilities? They have 
,also suggested more health centres, 
naturally, in the villages for children 
and at least one primary and two sub
sidiary health centres in each block. 
For women agricultural workers, they 
have suggested some seasonal creche 
system where they can have their 
children looked after while they go 
and work ln the fields. They have 
proposed that each State should have 
at least two vocational training 
centres for women. -There is some 
provision in the programme which the 
Minister was referring to for voca
tional training, buf," nothing is spelt 
out. It is impossible to say from that 
what is the extent of this programme, 
to how· many people they will cater 
and whiat are the types of vocational 
training going to be given oand so on. 
Here, we are trying to concretise the 
demand more in the sense that each 
State would have the target that at 
least two vocational trafoing centres 
shouTd be set up 'uuiing this year. 
Theh, there should be no restriction 
on employment of married women, 
Still, we find these things. In Cal
cutta, the other day, I found 'an ex
treme example, not of employment, 
but, where a school, quite an old 
and well established school expelled 
a girl of that school because she got 
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SHRI K. BRAHMANANSA R OOY:
Sir, Mr. Vajpayee has read out to ua 
some portions from thte Doctor’s bul
letin. We are all very sorry. Sir, and 
we express our deep sorrow that hia 
condition has weakened. Now, at the 
same tune, Sir, it would be in  our 
wisdom if we take stark realities into 
consideration. It is not a uestion of 
trying to put off the elections be
cause, as you have just now  «aid» 
there was an adverse vote against the 
Congress in some by-elections, i am 
very sorry that the House has  not 
fully appreciated the situation.

THE MINISTER OF STATE IN THE 
MINISTRY  OF  INDUSTRY  AND 
CIVIL SUPPLIES  (SHRI B.  P. 
MAURYA): Not the House but tk* 
Opposition.

SHRI K BRAHMANANDA REDDY; 
The Opposition and even there, may 
be not all of them has not fully ap
preciated the gravity of the situation*

AN HON. MEMBER: Which situa
tion

SHRI K. BRAHMANANDA KEDDYr
Drought situation.

SHRI JYOTIRMOY BOSU: On » 
point of order. Sir.  1 am  uoting 
from Shri Jagjivan Ram’s  reply in 
the House on 19th November, 194:

There have  been  widespread 
rains in Gujarat especially in sow
ing areas. This has not only gl*Mt 
a new sense of confidence  to til* 
farmers but it has also reduced the 
burden on the ovemm«nt.

This Govnrnment never speaks t&a 
truth. In self-interest you have told** 
bert.
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R. WOTrS AKSR: There is 
no paint of order.

SHRI OTIR O BOSU:  They
a re tellin unied untruth all the 
ti e.

R. DE UT S EAKER: It is not 
a point of order. I hae alloed hi 
to fo on record ecause I sa  the 
inister pausin and I thouht he had 
yielded to hi.

SHRI OTIR O BOSU: I ant 
to kno hether r. aian Ra 
is tellin a or r.  Brah ananda 
Reddy is tellin a. Here is the Lok 
Saha deate fro hich I  hae 
uoted  ou are tellin a . What 
did your senior colleaue say only 4 
onths ao?

DR. KAILAS (Bo ay South): He 
says ou are tellin a . Is it par
lia entary?

R. DE UT S EAKER: If  this 
particular ord has one on record, I 
think it is unfortunate. It should not 
for part of the record.

SHRI  OTIR O  BOSU:  Ail
riht.  ou are speakin  unied 
untruth

SHRI K. BRAH ANANDA REDD:
 a not in the sa e hait as ay e 
co on or usual ith r yotir oy 
Bosu of speakin .

SHRI OTIR O BOSU: I ant 
to kno hether he is tellin untruth 
or r. alan Ra as tellin un
truth,

R, DE UT S EAKER: I ill do 
y est, ut I think the inister also 
should do his est not to et hi self 
entanled ith too any people. ou 
r replyin to r. Vapayee, not to 
r. yotir oy Bosu.

SHRI SH A NANDAN ISHRA: 
ay f reinforce the point of order?
11111 1 .... I...ir  (   .... r.ir  .....—.

ncpuned t erd ed   th

So far as the House is concerned, you 
hae to help it out of the predica ent 
in hich it had een placed. Here i 
an authoritatie  state ent  of the 
ood inister of the oern ent of 
India so far as the onth of Noe
er, 1974 is concerned. No  the 
House is entitled to kno as to hy 
the elections ere not held in Noe
er or Dece er hen the food situa~ 
tion as that ood as as ade out 
y the ood inister. Who are e 
to eliee no?

R DE UT S EAKER: I  ai 
concerned ith the order of  the 
House.  The order is that r. Va~ 
payee has called the attention of the 
inister.  He has ade certain su
issions and the inister is replyin 
to r. Vapayee.  We kno that the 
practice, the conention, is that only 
those hose naes hae co e up in 
the allot can speak and nothin else 
oes on record. That has alays eet? 
the practice. 1

SHRI ILOO OD:  Eerythin
as on record

R. DE UT S EAKER: I hae 
not epuned anythin. 1 a tryin 
to eplain the order. That has een 
the practice  But here certain thins 
hich Shri yotir oy Bosu has said 
hae one on record. 1 hae not rul
ed it out for the si ple reason that 
hen Shri yotir oy Bosu ot up and 
intorripteril 1 sa the inister pauin. 
and listenin to hi and it is ithin 
the parlia entary practice that hen 
any e er yields, the other e er 
has the riht.  That is hy it  has 
one on record. But this cannot e a 
suect of discussion and Shri yotir
oy Bosu y irtue of that or Shri 
Shya nandan ishra y irtue  of 
that are not entitled to hae a reply 
fro the inister. (Interruptions) 
Order, please. I a concerned ith 
order. ou can ake hateer you 
ant to ake out of that. It is upto

Chair.



r. DeputySeaktr fodder.  (ntcrrupttoA) Thereto, I
ould su it far the consideration 
of the hon. e ers  opposite, that 
they ust keep the actual  situation
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you. (nterrupttoi) No rulin on this. 
The inister can continue, (interrup
tion).  I a not alloin anyody.

SHRI K. BRAH AN AND A REDD:
I suppose, r. Vapee hi self hat 
not disputed the fact that uarat is 
under seere drouht conditions What 
he aaid as that in this i country 
there are ound to e drouhts here 
and there. (Interruptions)

R,  DE UT S EAKER:   r.
yotir oy  Bosu is speakin ithout 
y perission and. therefore, hat 
eer he says fro this point onards 
ill not o on record.

SHRI K BRAH ANANDA REDD: 
(Interruptions) But y friends on the 
opposite side should realie the ery 
a ous condition in uarat and it 
has een said een last onth durin 
the etension of the procla ation. .1 
hae one into all details. hat relief 
orks hae een  undertaken,  ho 
any people are inoled  the re
lief orks and ho any people hae 
one outside, proaly  outside  the 
State  also  and.. (Interruptions) 
Therefore, Sir, as you ay  kno, 
durin the current onth, i April, 
ore than rouhly 10 lakhs of people 
are enaed in relief operations oer 
etensie areas It is not only (Inter
ruptions )  Let e finish In the net 
onth, in the onth of ay,  this 
nu er of 10 lakhs ill tise to oer 
13 lakhs and ay o up to een 15 
lakhs.

SHRI ATAL BIHARI VA A EE: 
r. Ho e inister, in todays papers, 
the nu er ien is 7 lakhs 3 thou
sand  No you hae inflated it to 10 
lakhs  (Interruptiona)

SHRI K. BRAH ANANDA REDD: 
ou ust also realie, in addition yu 
ay also realie that there is a lot ot 
scarcity of drinkin ater and see
ral (Interruptions) tankers are ein 
used to cany drinkin ater to il
laes. In addition, you ay also e 
a are that orte than t to S lakh of 
cattle hay one out, een taken out 
y persons to different areas in aa 
rat hereer thay could et  earn

in their inds. No, Sir, a point has 
een ade aout r.  Sarin,  It to 
unfortunate.  r. Vapayee, ithout 
proaly,—I do not kno if he has 
seen and heard the T.V. ut I  can 
proe it. ..

SHRI SH A NANDAN ISHRA: 
It has eenreported in  the papers.

SHRI K. BRAH ANANDA REDD 
Whateer is reported,  I can.  ith 
your perission Sir, read  also the 
transcript of the T V interie of 
r, Sarin  r. Sar h neer .said 
that the election can e held or can
not e held  Ine uestion that as 
put to hi as—

No the uestion, Sir—

r Dutt: No there has  een 
this uestion of elections  to the 
uarat Asse ly, you, as an Ad
inistrator ho is actiely enaed 
in ork there, hat ould you say 
ould e the resources  in an
poer and transport that ill e 
needed for holdin elections?1

This is the uestion.

SHRI SH A NANDAN ISHRA: 
Leadin uestion put   Een  so 
(Interruptions)

SHRI K BRAH ANANDA REDD: 
r. Sarin or a eneral  election 

you need aout 1,300 personnel for a 
period of to  onths.  ou  need 
oer one lakh for the polls. The re
uire ent for the police, of course, 
is tor only four or fie das  But, aa 
you see, you ill hae aout 19000 
pollin stations. In each station there 
ill hae to e one preridin office 
and four other people, and there ftt 
hae to e so e reseres for the. 
So, the nu er  inoled it 
lare. But one of the  other thin 
hich ill lao e a drain on our re
source la ehfctaa. AH the  eeps, 
trucks and otter tilin ill et ttiy 
ith the election arrane ents,
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r. Dtttt: Doe the nu er that 
i entioned include the police, the 

ha e uards and other personnel?

r. Sarin  No, The police is in 
ddition. Tine nu ers 1 hae en
tioned are the people ho  ill e 
directly and holly inoled in the 
election ork.

This is the interie. Therefore, if 
the hon. e er, either istakenly 
or otherise...

SHRI SH A NANDAN ISHRA: 
The hole uestion is hether a pu
lic serant should seek to  anser 
such leadin uestions.  It ay e 
that the uestion as otiated  But 
a pulic serant should ha reiused 
to anser such uestion.

ou can i port police force fro 
outside. ou hae een sendin CR 
and BS for assistin the local police.

SHRI K. BRAH ANANDA REDD: 
I ould not like to o into the details. 
So far as the eections to the ialuka 
panchayats and district  panchayats 
are concerned, i as  eplained at 
the Consultatie Co ittee eetin 
to all e ers, includin the opposi
tion, hat ti e is needed, hat efforts 
hae een ade een durin the pre
ious years y the adinistration it
self to clear up so that the elections 
could e held in proper tune Seeral 
steps hae een taken and it as felt 
tt to o throuh the elections, the 
processes of those elections for aluka 
panchayats and district  panchayats 
ould take oie than fie  to si 
onths. It as eplained conincinly 
to so e hon. e ers of the opposi
tion ho are in the Consultatie Co
ittee and, therefore, I need not o 
throuh the process of eplainin the 
position o far as taluka and district 
 panchayat elections are  concerned. 
Shri Vapaye said What  does it 
atter?   in a  uestion  of  to 
onths or three onths. I ish he 
trie to plead ith Shri orari Desai 
the sa e point. A the ri e inis
ter his t .

(  SHRI ILOO OD: Why  dont 
you plead ith the ri e inister? 
Does aft see you?

SHRI K. BRAH ANANDA REDD: 
The point is that Shri orari ia on 
fast.  Therefore, the pleadin should 
he ith hi,, if you really put that 
to or three onths do not  atter. 
n fact, durin the discussions in this 
House, Shri orai hi self hat said 
that ay and une are oin to e 
Uie ost  difficult  onths,  orst 
onths, so far as drouht,  drinkin 
ater etc. are concerned.

I ould reuest on. e ers to 
kindly re e er that it is  not a 
uestion of un illinness of this aide 
or that aide, it is not a  uestion of 
so eody feelin happy oer so e
odys fast, uch leas oer  Shri 
oraris fast  Noody is happy  If 
t o or three onths do not atter, 
certainly it can e orked out.

SHRI OTIR O  BOSU:  We
anted it efore ay.

SHRI K. BRAH ANANDA REDD: 
Shn Bosu ay ant  any  other 
thins, ut e ay not e ale to o
lie hi. I, therefore,  feel that it 
should e the effort of all, particular
ly of the opposition leaders to speak 
to Shn orari, preail on hi, and 
ake hi  appreciate  the  difficult 
situation, hat the conditions are o
in to e in ay and une. There
fore, if he is preailed upon to consi
der that atter, certainly it ould e 
ery ood for you, for e and for the 
enture country.

ie. h.

SHRI ILOO OD: If you old 
elections, it ill e ad only for you.

SHRI K. BRAH ANANDA REDD: 
Not at all. If you ant e  to tell 
you, it is not a uestion of the Con 
res arty ettin afraid of any elec
tions.  Certainly not The  uestion 
efore  us is  douht. . (Interrup
tions)



R, o rnrS OAKBH: It it not 
y direction. It Is y adice, But it 
lie does not take it, I ill not aland 
to the ay.

SHE OTIR O BOSU Trian
dru elections.

SHRI K. BRAH ANANDA REDD:
A I to reply?

E. DE Urr SEAKER I ae 
you y adice.

SHRI K. BRAH ANANDA REDD 
That ill iot o on record (fnetp 
tions)  Unfortunately,  the  oern
ent  hich is responsile for the 
elfare of the people has to take that 
into consideration, i., hat e hae 
to do to the people of the State  It 
is not a uestion of elections  The 
uestion is that the people in the State 
in any areas are seistared, e 
ill hae to see that they are looked 
after, their condition is  i proed. 
Therefore, I ould su it  that y 
fnends in the Opposition ay take a 
larer  ie of  the  situation  in 
uarat.

3t  S    psri8   A BIfc
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SHRI . . EHTA (Bhanaar): 
Shri orari Desai is on a fast unto 
death since 7th April, 1975.  He has 
undertaken this fast on  to ital 
issues of national i portance and na~ 
tional concern. They are re oal of 
the state of e erency in the country 
and the oern ent of Indias latant 
refusal to hold the elections  to the 
State Asse ly efore ay, 1975. Shri 
Desai has ade this ery clear in his 
letter addressed to the ri e inister 
cn 1st April, 1975. In that letter he 
has stated:

The nation is itnessin a ra~ 
dual reakdo n of  arlia entary 
institution y unarranted  conti
nuance of a state of e erency on 
the one hand and Hie oern ent 
o? Indias latant refusal to hold 
e tats of State Asse lies,
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lia eatary constituencies Bu h 
yats and unicipal Corporations  
the Other hand,

Concludin the  co unication,  he 
says:

I a unale to re ain a help
less onlooker of these eents of de
nial of asic rihts of the  people 
and cannot suppress y conscience 
y a ere epression  of protest 
After days of aonisin thouht, 1 
hae no decided to o on an in
definite fast fro 7th April, 1975 at 
y residence in Delhi for restorin 
the peoples rihts of electin their 
representaties efore the end of 
ay, 1975 and re oal of the state 
of e erency in the country and 
thus shoppin the acceleratin pro
cess of neation of de ocracy.

These are the to issues of ital i  
parlance and of national concern for 
hich Shri orari Bhai has under
taken this indefinite fast.  I ant to 
arn this oern ent, do not try to 
oersi plify the fast of Shri orari 
Bhai and do not try to treat this fast 
as an act of an indiidual.

I ay tell you, r. Ho e inister, 
that this is the supre e epression 
of the de ocratic  opinion  of this 
country and this is the feelin of the 
people of uarat, and the deteri
nation of the people of  uarat is 
sy olised y dthis fast. Therefore, 
do not try to oersi plify this fast 
as if it is a uestion of to onths 
this is uch deeper and uch ore 
eaninful

Sir, hat are the facts of the case? 
Sir, you are aare and  the  House 
ill recall that the Stae of uarat 
ca e under residents Buie on  0th 
eruary, 1974. After an upheaal ta 
uarat, students set up a Na Nit 
an Saniti to et rid of the s upt 
and inefficient the then inistry of 
the Rulin arty and to fitOd a ne 
uarat. They had not launched the 
aitation fpr Hie residents fttife. But 
the oe ent as
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i  uarat and the people hole 
rtdly supported the Na Nir an 
oe ent. They ade heay sacri
fices.

The House ill recall  that Shri 
orari Desai ent to undertake an 
indefinite fast to help the people to 
conclude this  stru le  successfully 
aainst on arroant  and  repulsie 
oern ent  at  the  Centre—this 
Union oern ent.  The oe ent 
as not launched for the continuance 
of the residents procla ation ut it 
as launched to et co petent, hon
est and clean oern ent for ua 
rt. Therefore, the de and as 1 a 
ed and ulti ately they ot it.

B.  DE UT S EAKER:  No,
you put the uestions.

SHRI .  EHTA: I ill certain
ly put uestions.  I ill take  to 
inutes ore.  While callin the at
tention of the inister today throuh 
this otion, e are oicin the feel
ins of the people of uarat and the 
supre e epression that is  sy o
lised y r orarihais fast.

This drouht has not co e  oer
niht.  The oern ent has  neer 
ien any indication efore that due 
to drouht, they could postpone the 
election.  On the contrary,  sarious 
inisters hae ien sole n assuran
ces fro ti e to ti e to this House 
that oern ent are not aainst hold
in earlier elections  and  elections 
ill e held after the  Deliitation 
Co ission co pletes its ork and 
electoral rolls  are  prepared  This 
as the consistent stand of the o
ern ent.

Sir, ith your perission, I ant 
to uote this  assurance  that  as 
ien—

U  DE UT S EAKER:  The
ackround is too lon. r. Vapayee 
C  1 ery lon ackround

SHRI SH A NANDAN ISHRA: 
tto uestions are alao i plicit.
3 o: t

R.   DE UT S EAKER:   He
should for ulate the uestions.

SHRI .  EHTA: On 24t une, 
1974, the Union inister of  Ho e 
Affairs. r. U a Shankar  Dikshtt, 
addressin the arlia entary Caesul 
tatie Co ittee c uarat Leisla
tion assured uarat .S. that there 
as no oe on the part of the o
ern ent to postpone elections to the 
uarat Asse ly. He said that the 
ork on deliitin the Asse ly con
stituencies as in proress and,  as 
soon as it as oer,  the  elections 
ould e held. He did not think that 
deliitation ork ill deday attersL 
He said, in any case,  the  elections 
eould not e held durin the onsoon 
—he eant the onsoon of that year,
1974  This is hat as told to ua
rat s in the Consultatie  Co
ittee y the Ho e  inister, r. 
U a Shankar Dikshit.

On 23rd uly, 1974, replyin to the 
deate on the De ands for rants, on 
uarat Budet, lor the year 197475, 
r. anesh. the inister of  State 
n inance told the Lok Saha that 
elections to the uarat Stae Asse
ly ould e held as soon as the deli
itation of constituencies as finalis
ed and the electoral rolls on the asis 
of ne constituencies prepared. This 
is hat as told y r. anesh.

Then, in reply to y o n Starred 
uestion No. 238 dated Auust , 1974, 
the inister of La, ustice and Co
pany Affairs, r. H R. okhale, stat
ed like this.

The uestion as:

(a) hether the Election Co
ission has stated that it ill not 
e possile to hold elections  in 
uarat this year

() if so, reasons thereof and

(c) hen these elections ate likely
to e held?         
a u ffT  to,
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The reply as

(a) No Sir.

() Doe not arise.

(c) reeh deliitation of constitu
encies on the asis of 1971 Census 
and the preparation and reision of 
electoral rolls thereafter ith ref
erence to the nely deliited con
stituencies are the te asic  re

t  uire ents hich hae to e fulfill
i  ed efore eneral Elections are held
in tarat to constitute  a  ne 
leislatie Asse ly.  The  ork 
of deliitation of constituencies in 
uarat has  already  co enced 
and is still in proress. After  its 
co pletion, the electoral rplls ill 
e reised and the uestion of hold
in election ill then  e  consi
dered.

R. DE UT S EAKER No, put 
your uestion.

SHRI , . EHTA: After uotin 
t o ore docu ents.

On 7th Septe er, 1974, durin the 
course of the deate on the etension 
Of the residents Rule in uarat, 
the hon. e er, Shri Bihuti ishra 
interened and said:

In Enland, the elections are held 
i ediately. Ho uch ti e are 
you takin here?

Shri Ra Nias irdha replied: 

This as eactly hat  I as 
tryin to eplain. This as ainly 
ecause of deliitation and 1 hae 
tried to rin out the reasons for 
the delay in deliitation. AH 1 can 
say is that the o ent the delii
tation is oer, the electoral  rolls 
ill e reised accordin  to  the 
se constituencies acid  then   
ould e ready for holdin the elec
tions

R. IHEIT S EAiaER: I think, 
you hae ien enouh  ackround, 

SHRI . 11 EHTA: They  ha 
not tr  Hit reason  drouht  

dtittauf as  round for the  ost 
pop nt  of ftteettao  Thi is 

fraudulent ay of the
election. Thy ant to strenth 
the adf their party, y poetp Bn 
the elections.

In the state ent, ft is aaid

oern ent are of the  ie 
that it ould not e appropriate to 
diert the eneries of the State Ad
inistration t arious leels and 
the people of uarat fro the diffi
cult ut para ount task of relief 
operations

With your perission, I ay infor 
the House that the Association of the 
e ployees of the State oern ent 
of uarat hae declared that  they 
ould deal ith oth the thins, that 
is ith the drouhtreiief ork and 
ith the election ork.  I conratu
late the e ployees of uarat for ris
in to the occasion aainst this unde
ocratic and dictatorial tendency of 
the Union oern ent...

r. DE UT S EAKER: ut  the 
uestions no.  ou hae taken en
ouh ti e

SHRI .  EHTA They rouht 
one ureaucrat on a teleision screen..

R DE UT S EAKER: That has 
een d elt upon already.

SHRI . L EHTA:  What  r.
orari Bhai has stated, t ould like 
to uote fro hk speech.. .

R. BE UT SEAKER. ou ate 
only uotin, r. ehta.  ou  are 
not puttin your uestions.

SHRI . . EHTA: Shri orari 
Bhai has stated this durin the course 
of the deate on 27th eruary, 11175
I a uotin hat he has said aout 
the drouht conditions:

Hoeer capale the adinistra
tors ay e—I ha  asolutely no 
uarrel aout their cap0city~4hey 
cannot hae the  i aination and 
they cannot hae the ure to see 
the sufferins of the people and the 
cattle as the representaties of th 
pfple could, see it. Thins ill 
ecae  terrile In th coin
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onths, specially la the onth of 
ay and une. The people  ill 
die like flies, If it co es to that 
and they say that the resident 
rule ill continue, then the people 
of uarat cannot ear to see this 
at all. It is rather etter to die 
heroically  

R DE UT S EAKER.  It has 
een uoted y r Vapayee

SHRI   EHTA    to die 
here cally  fihtin the oe  
en than to die of staration for 
this kind of inustice inflicted y 
orn ent on the people  of 
urrat

No 1 put y uestions  I ould 
reuest the hon inuter  throuh 
you to iote do n y uestions

Is it not a feet that the inister of 
La, Shri H R okhale, the inis
ter of H e Affairs and the then in
ister of inance Shri K R anesh, 
had asst red the House ore than ti
ht orths ack that, soon after the 
deli i ta ton of the constituencies and 
prepara( on of the  electoral  rolls 
hich, frccord  to the ere the 
t o a? o reuire ents, the elections 
to the uarat Asse ly ould e 
held  I  it not a fact that to this 
end, Returnin Officers had een ap 
pninted and their appoint ents a
etted1   it not a fact that  the 
year I 7, the election to the  Bihar 
Asse ly had een held in the idst 
of  the  unprecedented  State ide 
drouht and faine7 Is it not  a 
fact that the Election Co ission had 
already t  the stae and  clai ed 
that they u,ert ready to hold the ele
ctions to the uarat Asse ly if the 
oern ent decided on it And  is 
it l a fact that Shri orari Bhai 
had entioned all these facts to the 
ri e inister hen he et her re
cently efore undertakin the fast and 
the ri e inister had no satisfactory 

er to ie

R. DK UT S EAKER: ou caa 
anser only these uestions.

SHRI K. BRAH ANANDA  RE
DD: We are not—at any rate,  on 
this aide—treatin the fast of Shri 
orari Desai as so e act of an indi
idual hich can e  inored. All 
hu an lies are precious and a hun
dred ti es ore precious is the life 
of Shn orari Bhai. No, I do not 
ant and 1 cannot ust no at  the 
spur of the o ent say hat happen
ed in Bihar  197, hether...

SHRI SH A NANDAN ISHRA: 
Why

SHRI K BRAH ANANDA  RU
DD. But I can tell you this.

SHRI  K DEO The sa e o
ern ent is continuin.

SHRI SH A NANDAN ISHRA 
Is it the anser7 Was he not orn 
In 1987  Was  he  not politically 
actie in 197 7

SHRI K BRAH ANANDA REDD 
It is true that durin the discussion of 
Shri orari Desai ith the ri e 
inister, I also happened to e pre
sent and one thin he aid as aout 
the yeelection  Kerala caused y 
the death of Shn Krishna enon

AN HON E BER There is no 
faine

SHRI K BRAH ANANDA  RE
DD I a speakin fro e ory 
In fact, the State oern ent see  
to hae on the su estion of  the 
Election Co ission, su ested the 
date1, etc

SHRI OTIR O BOSU  When7

SHRI K BRAH ANANDA  RE
DD After they ere accepted, due 
to so eodys instiation hich I do 
not kno the State oern ent e
ployees threatened a State ide st
rike and in fact the strike also took 
place later  Therefore, at that tie .

AN HON E BER That is all oer 
no

SHRI L. BRAH ANANDA  RE
DD  We are not in the picture As 
it is, the Central oern ent is not
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in the picture. But the State Gov ... 
ernment seems to have requested the 
Election Commission that in view of 
this the eTection should be postponed 
and the Election Commission seems 
to have taken a decision .... 

AN HON. MEMBER: What about 
Delhi? There is no State Government 
involved here. 

SHRI K. BRAHMAN ANDA RE-
DDY: I do not know abo,ut Delhi. 

(Interruptions) 

SHRI SHYAMNANDAN MISHRA: 
What about Pondicherry? 

SHRI JYOTIRMOY BOSU: Is it 
because there are high tides' in the 
sea that you have postponed Kerala 
bye-election? 

SHRI K. BRAHMANANDA RE-
DDY: Pondicherry you may not be 
aware of, because it is a tiny territory. 

SHRI SHYAMNANDAN MISHRA: 
Tiny? 

SHRI K. BRAHMANANDA RE-
DDY: You may not be aware and I 
may tell you for information that 
Pondicherry area especially - not the 
entire Union Territory of Pcndich
erry, that is, not Karaikal, not Mahe 
and not Yanam-but Pondicherry 
proper is in the worst conditions of 
drought .... 

SOME HON. MEMBERS: Oh! (In

terruptions) 

SHRI K. BRAHMANANDA RE-
DDY: I can understand my friend 
coming from Assam laughing, but I 
cannot understand Mr. Era Sezhiyan 
who is living next door ... 

SHRI SEZIIlY AN: May I put a 
·question, Sir?

MR. DBPUTY SPEAKER: Please
sit down. I have given my friendly
advice to the Minister more than
once that he can avoid troubles for
him., ...•.. ..

decision to go on fast (CA) 

SHRI JYOTIRMOY BOSU: He 
does not want tu. 

MR .  DEPUTY-SPEAKER: He can 
avoid trouble for himself .• 

SHRI JYOTIRMOY BOSU: Why do 
you call it a trousle? 

MR. DEPUTY-SPEAKER: Order, 
please. And also he can save me 
some trouble ... 

PROF MADHU DANDAVATE: 
have reminded him about that. 

MR. DEPUTY -SPEAKER: 

I 

... if 

he abides by the limits of t11e caU
at:ention and directs himself only to 
the person who has asked. But if he 
takes notice-he himself SW) moto 
referred to Mr Sezhiyan who said 
nothing, so on and so forth-how 
can I stop them? 

SHRI SHY AMN ANDAN MISHRA: 
Now, you allow the hon'ble Member 
Mr Sezhiyan. 

MR. DEPUTY-SPEAKER: I won't 
I have a responsibility to the House. 
Order please. I have the responsibil
ity to the House. Order please. 
That is what I say. 

(Interruptions) 

Now we are discussing the question 
of elections in Gujarat. Why should 
we go far out of the way and spend 
too much time as to what happened 
in Pondicherry, and what happened 
at Bihar. 

This is quite 
please. 

all right. Order 

It is quite all right for the Mem
bers of the Opposition to needle you, 
to try to trip you, try to beguile you. 
They try to do so with me so many 
times and it is my duty to steer clear 
of all this whirlpool and these traps. 

(lnterruptlions). 

We have spent a lot of time 
We do not want to be rigid 
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time. It is a very emotional ques- surances are supposed to be assuran-
tion, not only emotional but also hu- ces that have been given are, natur-
man. It is to some extent politically ally, subject to the actual conditions
explosive. I do not want to be rigid prevailing there and subject to our
about time. Mr. P. Mehta gave a capacity to induct all kinds of people
very long background and since he in the election work. I have submit,
came from Gujarat, I have allowed ted as to what is the amount and
that. Towards the end he had put number of people that are needed,
creta in specific questions and he had what dislocation of work there will
also asked the Minister to note down be.
those questions. I thought if the
Minister gives direct replies to the
questions, I will close this and go to
the next man. If he has not noted
down the questions, I have noted
them down and I can ask these on
behalf of all.

341

SHRI K. BRAHMANANDA RE-
DDY: I thank you for your sugges-
tion. Because Shri Mehta had raised
the question of Shri Morarji Bhai's
views with the Prime Minister and I
had to answer that question; be,
cause he had raised thosa points with
the Prime Minister then, that is why
I replied regarding Kerala or Poridi-
cherry.

My friend was quoting some assu-
rances give either by my predecessor
or some other Minister.

Int t on

SHRI P. M. MEHTA: I will read
out-

"Is it not a fact that Shri Morar •..
ji Desai has mentioned all these
facts to the Prime Minister when
he me her recently .before under-
taking a fast and Prime Minister
had no satisfactory answer to it?"

SHRI K. BRAHMANANDA RE-
DDY: Whatever you may quote. I
have said what the Prime Minister
has said also during the interview on
the questions put by Shri Morarji
Desai.

So far as the assurances are con,
eerned, the actual wording is not
witll'~me just now ... But whatever as-

Now about the non-officials also. a
lot of non-officials are associated with
the relief operations both at the
State level, at the taluka level, at the
district level.

SHRI p. M. MEHTA: I had said
that the Returning Officers were
appointed and gazetted. Is it not a
fact? Please give· an answer to this.

MR. DEPUTY SPEAKER: He does
not want to answer.

SHRI SHRAMNANDAN MISHRA:
Why, Sir?

The rules are quite clear on the
subject, The question put to the
Minisler will have to be replied.
You read the rule.

MR. DEPUTY SPEAKER: I cannot
compel him. You can try .

Int t on

SHRI P. M. MEHTA: My another
important question is that the Min-
ister . . .. .. .. ..

MR. DEPUTY SPEAKER: He had
already referred to that.

SHRI P. M. MEHTA: He had given
a firm assurance to the House that
as Soon as de-limitation work is over,
Government would hold the elections.

SHRI SHYAMNANDAN MISHRA:
Is it YOUr pleasure to take a view
that if the Minister does not want to
answer a Call Attention Motion, he
can do so? This is something which
does not depend upon the pleasure of
the Minister to answer or not to ans-
wer, to make a statement or not to
make a statement in respect Of Call
Attention Motion,c, . . .! .»)
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R. DE UT S EAKER: Ko po
int of order. lease sit do n. Well, 
it is not as if the inister has  not 
replied.

Sli  SH A NANDAN ISHRA: 
it is a specific uestion.

R. DE UT S EAKER: As I said, 
it is not as if the inister has not 
replied. He has replied in his o n 
ay, hateer it is. I think it  is 
not the duty of the Chair to co pel 
hi to anser in a particular ay. 
It is for you to dra your conclusions.

SHRI S . BANEREE (Kanpur): 
The uestion can e replied to y the 
Deputy inister.

R. DE UTR S EAKER: See, ho 
he is tryin to trip hi, ust hat I 
said a little hile ao

SHRI SH A NANDAN ISHRA  
Will you kindly put the uestion to 
hi —hether he ants to ie ans
er to that or not? Hae you put 
that uestion to hi.  hether  he 
ants to anser or not? It ust o 
on record

R. DE UT S EAKER The ues
tion has one on record. If he does 
not et up to anser it eans that 
he does not ant to anser.

SHRI K. BRAH ANANDA  RE
DD: I did not reply ecause I hae 
not ot  specific infor ation hen 
the officers ere appointed or hen 
the appoint ents ere aetted. If 
you ant that infor ation —

SHRI ATAL BIHARI VA A EE: 
He has ien that infor ation in the 
Co ittee. That as held on the 
4th. This as the eetin  of the 
Consultatie Co ittee of e ers 
of arlia ent Hie infor ation as 
ien y the oern ent. ay  I 
read it out?

R. DE UT  S EAKER:  This
House ht  eoled a nu er of pro
cedural a nu er of rules a nu
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er of Directions fro the  Speaker 
and it is in response to the deelop
ents in the House that those thin 
are there. Althouh this particular 
Direction ay not e holly related to 
the Call Attention, in Call Attention 
uestions are asked,  therefore,  y 
analoy, ay I dra the attention of 
the hon. inister—I a drain the 
inisters attention it is up to hi to 
act,—that there is a  Direction  like 
this?

Anser to uestions in the House 
shall e co plete and as far  as 
possile each part thereof shall e 
ansered separately.

And then it casts a duty on the Chair 
hich I dont ant to perfor.

If on his attention ein dra n 
to an anser, the Speaker is satis
fied that it does not fulfil this con
dition he ay direct the inister 
to ie

RO. ADHU DANDAVATE:  Not
adice ut direct..

R. DE UT S EAKER   This 
uestion is put. A specific uestion 
is put  I can only reuest the in
ister that he ay try to satisfy the 
e ers on his, ut if he does not 
hae the fiure, certainly I cannot 
co pel hi.

SHRI K. S CHAVDA (atan): The 
na es are pulished in the aette.
I hae ot this  y ho e, not here

SHRI K. BRAH ANANDA  RE
DD I ill rin it and supply.

R. DE UT S EAKER: He dors 
not hae the inforalion  no. He 
ill rin it to the House.  He ill 
do it  Order please. Shri B. V. Naik.

SHRI B. V. NAIK (Kanara):  I
think the Callin Attention  otion 
has a ery liited o ectie and that 
is to call the attention of the in  
iser of Ho e Affairs to this indefi
nite fast de andin early poll in u
arat In the free society in hich e 
lie, it is not ithin our poers it 
is not een ithin the poer of tWt 
auust Houses to ie a direction or



Shri Morarji Desai's CHAITRA 20, 1897 (SAKA) Shri Morai"ji Desai'lJ 6
decision to go on f.o,st (CA) decision to go on fast (CA)

to make an order, or compel Shri SHRI B. V. NAIK: Mr. Deputy-
Morarji Desai, to give up his fast. Speaker, Sir, I want to draw your

attention to the fact that they should
appreciate that the Congress Party ...

MR. DEPUTY-SPEAKER: You are
again provoking them.
SHRI V. B. NAIK: The Cengress
Par t is treating it as a national issue.
It was not necessary for me to give a
call attention if I am not concerned
with Mr. Morarji Desai. I am con-
cerned with Mr. Desai, an hon. Mem-
ber and my colleague. If anybody else
goes on fast here, I am concerned with
it. (Interruptions).

It is absolutely within the four
corners of the limits of his personal
liberty. But, I think, the only thing
we can do is that our Minister has to
tell us his reactions to the present
impass-e. There have been a conside-
rable amount of writings. It would
help us, the politicians and the people
at large also, a bit if we know what
the people at large are thinking.

Here is a person whom I do not
know, Shri B. C. Gujarathi, who is
writing in to-day's Times of lndia-I
assert to the extent within our limita-
tions, ~,2: er he is a Congressman
or whcthe- he is a B.P.C.C. President
or somebody of our party, we are
given to understand by the hon, Mem-
ber Shr Arvind Patel coming from
Rajkot that Shri Gujarathi has no-
thing to do with our party and he is
not an active politician-said:

"I would re uest Mr. Morarji
Desai not to fast for untimely elec-
tions at all. Things are much better
now than they could have been
under the so-called popular gov ...
ernment"

(Interru.ptions) .

...

T f~ -li :
f~ ~ cmT ?

11Tfi1r'f~PJT

SHRI B. V. NAIK: They go on tel ..
ling day in and day out that 'Ne are
second class members. I do apprecia-
te the way with which Shri Bosu gets
ups and tells us. (Interruptions).

If r ~Cllr:tm ;'~Tlf tR 1T ~
, "'CO\.

if; Of~ I . ' 'f!IT ~
~ ~ 'fiT < l ' I ort"rn ID

l .':fll~ m - 'fiT I
(lnterruption~)

Please do not interrupt me.

MR. DEPUTY -SPllAKER: Don't
pay attention to them.

'fiT

Here is another publication in the
correspondent's column. I would sav
th3t a nice cartoonist and genius of
Mr. R. K. Laxman would nat have
given this cartoon. ShriR. K.
Laxman's cartoon win illustrate. this
point. It was only Mary Antoinette
who said 'give them cake when they
w c. : .,ced of tread'. Now we are
teE;'" Co them elections when they
need ctrought relief operations. (In-
tCJ'Ynption3) I am now asking in the
form of pointed uestions within a
few minutes. By chance or coincidence
and things like that, only two days
ago, I wrote, as usual, to the corres-
pondent of the Patriot, a letter in
regard to this point as a citi en of this
country which, even the Indian Ex-
press has published. Goenka has 'al-
ready published it-not this letter but
the other leUer. To put it on record, I
say that caption was not unreverential
but that is within the editorial rights.
Such a non-violent compulsion of Shr
Morarji Desai, I still believe, is a non-
violent compulsion on a society, Gov-
ernment and the State and, to that
extent, it amounts to violence.

Therefore, I would like to pose a
uestion. Has the hon. Home Minister
seen on page No. 69 of our reverend.
Mr. Desai's 'The Story of my Life',
Volume In I uote:

"It is my belief that a l••t unto
dea.th should not be undertak.e:o in
order to get something from some-
body or to pressurise somebody till
take scmle definite action."



347 A  prn f  t
4 o  to to on fot U  tee ot e ut (CA)

SHRI SH A NANDAN  ISHRA:
ast Is not lot i aeif.

SHRI a V. NAIK: Sir,  could uote 
chapter nd erse ut the ore I ill 
.uote the ore distressed y friends 
on the other side ill  eco e. I 
further uote:

As I hae entioned, the police 
had to fire  order to stop iolent 
actions and restore peace hen the 
aitation for aha uarat started 
in Ah edaad

I cannot consider people resortin 
to iolent actions of this kind as 
artyrs as it is aainst the tradi
tions and principles of de ocracy 
that anyody should try to et any
thin y iolent actions 

SHRI S. . BANEREE Sir, I rise 
on a point of order  Accordin to the 
rule if anythin is uoted the e er 
can e asked to lay it on the Tale 
What is the use of readin the hole 
thin?

AN HON E BER  That is the 
only ook hich is aailale in the 
country.

SHRI B V NAIK I ould like to 
ak the hon. inister—ith due defer
ence to the reerand leader— hether:

(1) It shall e the pleasure of this 
House, if possile under his uidance 
as in the case of other precedents, to 
adopt a unani ous otion urin upon 
our reerand colleaue to astain fro 
his indefinite fast ecause c ar all 
concerned aout that  I suppose the 
Opposition ould liko to e silent on 
this.

Sir. I ould also state here a couple 
of facts relatin to uarat hich is 
under residents rule. Sir, seen 
districts out of 17 districts are under 
seere drouht conditions oth North 
districts. Saurashtra, etc  y Itiends 
Irons uarat hae Wn urin e to 
y  it. Iteirtloiis)

Secondly,Sir yhUtrIt   ftr
not that, particularly in areas  ies 
a naar, a district conener of so e 
political party has threatened ti  in 
case r. orari Desai is not penult 
ted to hae elections the lile of the 
leislators left there ill e threaten
ed. He is r. Thacker. I ould like 
the hon. Ho e inister to tell the 
House hether this sort of intiida
tion is oin on.

R. DE UT S EAKER: r. Naik, 
hae you finished? (Interruptions) 
Order please.

SHRI B. V. NAIK: (c) Sir, is this 
point of elections and the fast of Shri 
orari Desai, as co unicated  to 
the Ho e inistry, co pletely outside 
the liits of neotiations Has it een 
ade y Shri orari Desai  non 
neotiale9 If not, hether the doors 
are kept open  Since, Sir. the dis
solution of th uarat Asse ly as 
on the asis of a fast and no fresh 
elections are ein souht on the asis 
of a fast, ill the oern ent co e 
for ard ith a co prehensie re edy 
for this situation so that fast does not 
eco e a political tool  our country?

SHRIK BRAH ANANDA RHDD: 
Sir, it is true tha y attention as 
dra n to a passae in orari Bhais 
autoioraphy. But, I do not ant to 
o further into the atter Accordin 
to hi, he is aainst fasts for pres
surisin anyody or to take any kind 
of definite action  What is the second 
uestion, r Naik

3   :  rei

rr oro  ttu ri  fr 

R. DE UT S EAKER:  I ill
co e to you. (Interruptions)  No, 
Order please. 1 think in all that ery 
e otional su ission that r. Walk 
ade. . .

SHRI B V, NAIK: They prooked 
e

R. DU OT S KAKIOt ou n 
not to l . I a not Warnin yott
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t   you had put only one, the ost 

effectie uestion, to ards the end of 

your su ission. This is hat the 

Ho e inister ants to kno. The 

uestion is, hether r. orari Desai 

had ien the i pression or the under

standin that the uestion of his fast, 

ithdra al of the fast, iin up of 

the fast, uestion of adust ent  of 

election dates and all that, hae no 

eco e unneotiale.

   pr

fTTTf Tt t   I t of RT W T 

r     fTt

rT   i

sft r ftrofc :  nrar afr tot 

fSTlfN 5TTW    apRT 

T  TT   W f 7   ft TT  ff

Trsfr     

T    rr   7

SHRI K. BRAH ANANDA REDD: 

Sir, durin the interie  ith the 

ri e inister you ust hae seen 

the letters Shri orari Bhais reply 

to the ri e inister and suseuent 

SetterI ained the i pression that 

lie as ada ant aout the date of the 

elections efore end of ay.

f   i 4 ) 
SWi  unfair,   rrar   rr

  fort  at  
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41   a(5T   (fW atf ft 

fclT ( flft   T SWR Wft 9ft  
fsraRrrc TOr   i i tf sraR 

urnr    

 t t fi    sftr

tW  ft  r  it   e 

fore faarr rr 1  SrfiR  set 

ri  r  ir eft n

 rrrr fr trf   tfhr

fe  i

 rre    fr

rr r fir  r 4 s,  pft Trr 

rr    4, rar    to 

t iT,  r frdsfr r  rr tr 
r srppt r i ft r f ferr   

sftr rf r t rtt    

 l   lfr 5ft  SfSTT  ff

s r ift yrrftffnfaaiffr  

I  T   WRr rrr  

fTT fOTi fr t 

f   KrS  fr ftrer 1

5rr fi  i   t t 

fa   fr 1 r 

f r ir t rrT    frrf

7ft rTsrfer tt

f fr 1947 t 7r r r srtir 

f T Tifr rfTTT 4 fsrr

T nft r I  HT3T

trsi ria   r   sfr 

r s r iRft 3 rp r t r rr 

n f r f rf rr f 

t     irrsrr 

rr :rT TOinTT i

his  frr fa    irtr 

ifrc r r  ffo f 

    tcf srsrcfarc t   

T   nr   t
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SHRI H. K, X. BHAGAT: Xniwaa
a pomt of order. This l» not within 
the scope of the call attention notice.

*»t vfffwc nw * wpcit wr wit 

fa&St t̂     w

*f *fr *rr<rt    ̂    v& tit
rr̂ pft, Trf*RT*r   spît 

^mr, to T̂rm *rr wrfaf*m r̂r- 

mtm  ̂nrrar  srH- rrfrr>7̂  

ft*rfa ̂rr *nrrcr r̂  ̂

*rnr *flr Tgft & 1 T̂r̂ r tstft* *ft  

<tto r *rr   mr r*m
wr*  *xt t far̂rr   pnrr  

ŵr Sift *R7FT 4t f̂rPr & fw rTT 

t arrc it wmTT *rfar4r r̂cm 

irfjRr̂r ’tstt wrf*P ft  vfopfr
r w t it m   srh for*- ̂ <t m 
r̂r̂rr ̂  4- fa** tWIt i  *t 

nsr r̂t f̂ Tfr wrr T*TnT w  tit 
*TPT vft 5ft JTFR ifnqrrf ̂  f-1  nr 
qr rrr    faw fr̂rr  st ^

t7T  ’

 ̂  t   »rr̂ Tffr̂ fr-rfr 

qr &T n ̂ tts7 wr 11 JTf TrM & ff 
t*r i sfw*- *rr nsr i*m I ̂fr-T rr *r 

 farmfr rrt r fwn *t
*Fm I SWtfK 7 * f*T3T if  *TTfa 
f»rTT ̂rw w *m>- smr srĤ *r 

firaffcr 3r tt prr <*rr w  ̂7<r vr 

g*3*n*r ̂  fw rr
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MR  DEPUTY -SPEAKER   What 
relevance has it got

ft W*WT f*W : T̂fiFT J iRfr

*ft < ĥ *ft tftr srsrpT   3r

vWT Wt WGfT  'TT’sfT 1

18HRI H, K L. BHAGAT, Is jt with. 
1n the scope of the discusiooT

MR. DOPUTY-SF AKlSt: It H not 
relevant.

SHRI SHYAMNANDAN MISHRA: 
There are two things In fact* J had 
drawn the attention of the hon Rome 
Minister in th<* morning to this very 
fact We wanted that he should have 
referred to  that issue also  In this 
letter also there is  reference   to 
that

sftsftwTfaro  5rvrnr *rfr tfr *rr 

*Tftn: sft ,*rrt  sft   t *3r m

 »T5RT   wry âTT nr ’SfT'TTT

s 

SHRI H K L BHAGAT I have 
raised a poi t of order It is totally 
irrelevant »nd outside the scope of 
the call attention motion

MR   DEPUl’Y-SPEAKER  What
ever the Minister might have Or might 
not have i el erred to in the morning 
is a different question

SHRI SHYAMNANDAN  MISHRA: 
It was vntb the permission of the 
Chair

MR, DEPUTY-SPEAKER I am con
cerned with the  subject of the call 
attention The  subject of the  call 
attention is the situation arising out 
of Shn Morarji Desai’s decision to go 
on an indefinite fan  demanding an 
early poll in Gujraf' Any other mat
ter becomes irrelevant.

SHRI SHYAMNANDAN MISHKA: 
The pomt that was made in the mor
ning was that many of u* who had 
given notices of the calling Attent
ion motion had also included this 
emergency. But it may be because of 
by oversight that issue <w» left out 
Now, therefore the Chair riwtidl l»*v* 
been more charitable as it i> at pr*» 
ent
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  9t    fl  t  r 

 i? rr  f   i

SHRI fi. K. L. BHA AT: S  this 
latter hid already ee read out, Sir, 
od tt is readin it aain.

: ro tft t 

r   ufi K urn 

sfar   t   t t

fk :

1 hae no decided to o en in
definite  feat fro the 7th f April
1975 at y residence in Delhi  for
restorin the peopled riht of elec
tin their repreaentaties  efore 
the end of ay 1975 and re oal 
of the state of E erency in the 
country and thus stoppin the ac
celerated process of  neation  of 
de ocracy

far r sr rr  pnr t  ir

 t  5  f r t rr

I

R. DE UT S EAKER: ou put 
the uestion no,

 WT  f W :     

HW     fTTT 5RTf HVTVTSftT

ft    W?T r WRT   1 a

rr     at 

rr fa    uri t r 

c frhsh 5ft pt r 

WTT I iftT   ftfrT  f W

  r r fore Actt ft if ftaft 

 rn  W   r f   r

 faafta  t t  rr 

flfTOT    fW 

W   l c f? SWT    T

99  TT TOT  I 27 Tf8T 

  fa  TOR  fa

I     ftrr r ftfo  srt
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ft fi y 1

fiftr    if sftrrr ft rl  i

13TW t..

(

y  1 i  e  ik 1 

fWrar pl  r t  i

4V   ftfr :rf TOBe ntfte, 

ITT WTK T O  c 14 f 1

 fc : ftrrr  t 

 frt r        it fa 

fn   tr frrtt rfW   f, 

ftft  urn fara r r r 15 

trt rr  1   sftar ? pr, ftrft 

ttofto IT rf   ITT   r

      f ftnr  r 

finpr t t 

t 5r?

4shi    ? f5pr prr  

pt nf  HtNft  fn5T f iht 

Tf ipn: nr Ir  rr 10

    fofcfr 1

SHRI NATWARLAL ATEL ( eh 
aana): If he is speakin cent percent 
lies, e can tolerate, ut he is speak
in lies one per cent ore  than  
hundred per cent.

ft n f : VIT Wt 

 t fR tit    t 

 nKT RfWTT SflT   SKT i? 

 art  ftr T rr  3

  sr ift tfn     ? 

 ?rr   ?it     

f T VIT t f  ViRf

.    Vt HVft fh5T5TRft i

 tc   ifhc fsrft   rtrn:

 HTf  Whft      to r

nr  fa     it
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[

rr, sprit  yftrtfrfoft 

rcr rr i (frir)
 fR?  Wt ur fWt f  

t   ar?r fr tt ft rr 

rt i

fasS  ipc    ffifi K 

sfr   tot    n tft 

t   ft, nrr r   fa

r      tft,  s rr 

T f I ftr firfafoff

r  a?r ff ifo f
?Tfr T 3R  Wt Wt WTcf Wit T T?r~
?r    3r afta pt  fsr

fTCWTC fa r  t  ? f

17 hi.

?rft rcr t arcra r rrr i 

53T?T?T     s    ftft rsr 

7 S,forC8 f T27 r tf f?T 

TO?r  nr rrf nrr farft  f  r?

i  f r f?rsrR 

t srcr 83  ft tft r  farsrr fr 

 fa nrr trirrfay rt ?t, ft tsft 

 ftra  TTf?r r  r 

r f irtr f r s?t pr   far 

9  W   f  ST WTfr I WT 

ipTRf t for  far?  VT
Tr i ?r ?rs? r a f ?f 5T  ?rr5rr?rr5 

 TR TK 3TT  t rk fTTTOTf 

rc a  rit, ?nr r  f t rfar 

nft t pot pt,

ffr t   ft rifty to  ff 

Sft    fht  rar s fcfr t  

f rr    i  t tr  

farfhntf  rfttdk itfirr 

r  
rr  

   a
AnUlliiAtt dtd k iidfrr  pW fllfW

—L uutA ..8 .. ...   ..  .

   fpW  IW 1 VfWT  
.. 1. ..  W  .  .  S,,  ..V.......
iitin i  f r  f sf 
—   ...   A.  ....Ni  H. . . 
fOTf  rt    pr  

t  r inr f   ir r, ?r 

nr   r  ft i   rar  

ft , Rr   ffpy 

icrt t9rt ffr

frtrft  pr i(V??rr

f W5T R rrTf i

 t  n ?t  to  

r rri p r?ft t  frt r 

 tr srr a hr  f i ptfir  

VnW  TRT it tCfft  Wrtpt t 

iffte  T ifftrR Tt fi  rr i fraft

?rrft   

iprTRT  in4r rreT r rr n 

    r  rit ft, ?ft  

r fftt ?r t     ff 

rnfcr  tt   hIt 

ntft  rtr     rr Trisr

 htpr pt srfr   ti orrr i ?r 

s?r r tt ts    ft

tft r     Tpsprflr

WRRt Wrfk   SrfylfWriTWt

f f  ft r?r  fit t i ar

?IT? TtlfTRsf ft 

 it tt TiBcrfHr iTfl fft   

WWT fiftr TT3T S3TTW t 9T9(T fRRSr
?n i r  ft f f 11 f   ro 

uf  ft? f?r rc 

pii

l?i rnrt    rt tftr pR i 

tf?rtif r 4rrt i r 

f ic far rti it 1   if 

fi rtiit

 i eef
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n infltifo

tlrff iEpni  upi fcrr WNW nft 

fr fa  2s ft sotrfiriRrTO

9T ftffcr   rk nrt 75 sftora 

irpst rtft ipft, ?rt   r ftf??r 

Nr tftfar    ?t T rr p 

tfnc t  

    fay   fa?r 

fi r  ftrr   

ffff r  tfk faer t sre 

tftftar Nr  1   rert 3ft rrr f r 
arcpri ( ??)....

ft  fan  rar   rrr  

t?t 11    r    Of tot

   tfte srsr   f fa fTfr  1

TW ?T   T?   fa WR I I

?t p  fa  sr? snrar  tra 

tt     tarreiysrffe r r, 

fa t r f?fr   
apr tth farr t  fr f f  rnpf 

fr t 1   ?ttt f fa frfta 3r 

483 W     I T sp   ftrer

ifrfr srr,    r sre? t  rft

WTHfcft 3ft   ft ?fT tft 3TCT SfTT 3RTR

  5 ?   fa 10 r   3 R 

rctft rnr rr ?nr ft? t 1 rfa?r 5 r
tsrt f?5 T     fa T 7, 5,531

5r,r rrr   1   sott rc rtr ??r 

W8TTT 5f iOTpTt, T t t 

1W t faSTT f T t 7 5,531 I  nfy

nrcrr fap    10 rar , 7 srrar 

p rirf irr ttct i rr f i 

 t rfacr WR er   t r t nfrr 

fa f r trt   r nf  sfa

  t

itar   fa   hi 

TO f i tfBWitfa 3323 ? 

WT   f T 111 9 WWt t fc WRT

 ur   fWr r fror t 

95 rtt t rf fur rr 1 t?r   

 Wit   tt rf  i

sfk   srrf  fr s t 

  a  f yrrTT rr ff rf 

n r l f r r

5WW  .

There hae een idespread rain 
ih uarat specially  in  soin 
areas.  This has not only ie  a 
ne sense of confidence to the far
ers ut it ha? also reduced the 
urden i the oern ent.

sir   aft  ar   ft f if 

ft  tpr  WT5V r f irr   

?T f ifrr STTT W t ?fr   afWT  

fTT WT3T pfTT  W   WRT Tt 

ff?r rr   f  ?r

cR  firr fa    5

T9H irat, f?r t ? nr  ft  nftr

 fa r   rf r, r ?rr 

    t tf pn  1  srrrT 

    ?r f  ?ifV

rtfa  stott t    i 

ite   t SffaT ft   srt

 t r r    

i ifc  f  rpc fr rrf   rr

n: fr rtt ottt t, r ift 

r  sR   rft:   i t

 fff    snr    irk

?rdr   ft r rrr Trapfffir f

 Tft r: i f Rtt Trfr? 

r ifi ?f t i far

 TR t TT    R   5T4T f

s rr  fa int      ft

niR itpptt   ft ?rft

(ftr rtf rc eft arT ft, 

Hifit t fR i t VT WK nft 

ift        fp?

trrtt 1
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SHRI K. B AH ANA DA RSDEW: 
Sir uch ui een IA hich fft not 
strictly pertainin to this discuisk. 
I a to teH hi that 7 1(2 lakh nr 
. lakhs, the fiure ien, Is tor the 
onth of arch 1975 and already in 
the onth of April the fiure is ao  
8 lakhs.

SKStt HU . ATEL (Dhaadhuka): 
ou t an adertise ent ia todays 
Iper, iin the fiures of arch and 
you no read the fiures of April?

SHBl KL BRAH ANANDA REDD: 
lease ear ith e.  The fiures of 
arch are 7. lakhs. In the onth of 
April, already the fiure has one oer 
to  lakhs, and It is epected to o up 
to 5 Or 10 lakhs In the onth of 
ay, the fiure is epected to o near 
aout 13 lakhs to 15 lakhs. That is y 
su ission. Aout 1 districts out of 19 
districts of uarat are affected  y 
this. 

SKR  OTIR O  BOSU: Ho  
any dScIarSI as faine area  and 
ho flSSBr 8s drouhtaffected area?

SHRI K. BRAH ANANDA REDD: 
As I as sayin...

SHRI OTIR O BOSU: Sir, on 
a point of order.

R. DE UT S EAKER: N0 point 
of order.

SHRI  OTIR O  BOSU: Ho  
any areas ere declared as faine 
areas and ho  any  as  drouht 
affected are as y oern ent?

SHRI K BRAH ANANDA REDD: 
any of the reas f the districts In 
the South. There are 1 districts out 
of 19 thaf ere affected. So e ere 
ery reatly affected, so e are not 
so reatly  affected. Therefore,  the 
a ount ot need...

SHRI ADHU L A : The ues
tion Is ho any hae een declared 
as faine areas. I ant an anseer.

it?   ifrf   ift TUT 

 ?

R DE UT S EAKER: Th ues
tion If hether any a  has  een 
declared a laina area

.. r sr(sr 
SHRI K BRAH ANA EUESDt  

SSleen districts out   ere afec 
ted y drouht

RO,  ADHU  DANS AVA  
aine and scarcity area  defined 
y you.

a. DE UT S3EAKKR  The 
anple uestion is hether any are 
haa een declared a faine ai ,

SHRI L BlRAH ANANIDA REDD r 
enerally in drouht areas, een aflfe  
ted seriously, e do not use the or 
faine no.

SHRI ADHU U A E: Why not? 
(Interruption)

SHRI .  EHTA: ou are spen
din IB? oney of the people  andf 
isleadin the country.

SHRI SE HI AN  (Ku akona ): 
Here is air adertise ent y th  
DAV.

R.  DE UT S EAKER:   The
e ers hae dra n  attention to 
this  pulication  ito  the  Htndttt 
Ties of todfey.

SHRI ILOO  OED: And eerr 
other paper.

SHRI ADHU  U ATEB:  Kcpt 
otherland Tat your lnfor tion

R. DK UT S KA ER In  y 
hands tHft ia Hlndtut Bu  of 
today. It hi een  put out y th 

DAV.

  S :   ifift I iTT

TOT WT Tfct 

aft : fTOT

it   nff 11 pr r   ott 

flr t i

R.  taanTT SAKER: T a t  
o iouriy put out y t  AK9. W  
ton (flartty ar DAV ifc

: r r  f  

r fl  (
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R.  OaSttT SKBAUBR:  No,

Will the inister kindly listen? This 
Is an adertise ent or state ent put 
up y DAV. What ia DAV perhaps 
you can clarity. Let hi say. Here 
it is ritten in old headin on pae 
8 of the Hindustan Ties. It reads as 
follo s:

WHILE HUN ER AND AINE
STALK THV LAND  TfT  UA
RAT. . 

IS  this  DAV is a oern ental 
oranisation  or anythin, I do  not 
kno, you are to clarify it.

SHRI RA DHAN (Lalan): It is 
a oern ent of Indias Depart ent. 
DAV eans Directorate of Audio 
Visual ulicity. It is a Depart ent 
of the inistry of Infor ation and 
Broadcastin.

(Interruptions)

R. DE UT S EAKER: If this is 
a oern ental oranisation and if it 
has used the ord faine here, then 
the e er can leiti ately ask  a 
uestion: hether any part of ua
rat has een affected y faine. (In
terruptions).

SHRI ADHU LI A E: Whether 
this has een declared as a faine 
area. That is the uestion. (Interrup
tions). ou say yes or no.

RO,  ADHU  DANDAVATE: 
They hae created this faine to eet 
r. orari Desais fast.

SHRI . BRAH ANANDA REDD: 
ay he so.  What is the reat point 
that you hae ade? (Interruptions)

o . ADHU DANDAVATE: The 
reat point is that in order to aoid 
election, they hae delierately declar
ed that there is a faine. This is hat 
they are sayin. There is o reply, 

(fnta tption)

  DEtT S EAKKR:  Kindly
St do n.

R .  ADHU  DANDAVATE: 
While iin central assistance, they 
do no adit that there is a faine, 
(Interruptions)

R. DE UT S EAKER: I  had 
purposely done if ecause e ers 
had raised this and I had tried  to 
su arise this uestion and I had put 
it to the inister hether DAV is a 
oern ental or  sei oern ental 
oranisation.  That is one uestion 
hich I nr ant hi  to  reply. And 
secondly,  if  it is a  oern ental 
oranisation and it has used the ord 
faine, then the uestion is leiti
ately asked y the e ers hether 
any part of uarat has no een 
declared as a faine area.

eft   fpft : TT fpTT

r  ? WR TT rr r i 

fa 75 sffarcr ft rcrr

i I,   irera r

 H ? E y
ti e this uestion Has een eaded. 
(Interruptions)

R. DE UT (S EAKER:  Order
please.

SHRI K. BRAH ANANDA REDD: 
It ay e that DAV ay ean Direc
torate of Audio Visual ulicity ay 
e so, I hae already su itted that 
if it has used the ord faine, I 
ill hae to find out hy it has used 
the ord faine.... (Interruptions)

lease ear ith e.   

SHRI . K. DEO: The cat is out of 
the a.

SHRI B. V. NA3K Is it a aette 
Notification? It is not a aette Noti
fication. r

SHRI K.  BRAH ANANDA RE
DD: The Word  fa ine    not 
Ilfl used It is drouht, serere 
drouht nnd thin like h are ein
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[Shri K. Brah ananda Reddy

used. It does not ean that under 
scarcity TStoditins,  ery  serious 
drouht conditions, conditions relat
in to the old usae of the ord, the 
ord faine ill not arise

Ifi ftaft :   STT 

  fa  fas r   srr  tfir 

f t srn r 1

rar fani f1 et  

rfNTspi ?r   r nc  r 

f r nr rr, rft rsr, 

n,   rrsr  fr t 1

rrsft sr   t 1       

  fW TCT  I

RO. ADHU DANDAVATE:  I
can produce the record of the proce
edins oS the Lok Shaha I hae de
anded that ore Central assistance 
should e ien to uarat and ah
arashtra I as told, accordin to the 
accepted connotation, that there is no 
faine in uarat and  aharashtra 
and, therefore, Central assistance can
not e ien. Today, they are sayin 
like this (Interruptions)

SHRI SH A NANDAN ISHRA: 
ou hae ery kindly put t o ues
tions to the hon inister

R. DE UT S EAKER: And he 
has ansered to that

SHRI SH A NATOAN ISHRA: 
No,  Sir  Our  difficulty  re ains. 
There is  faine code  There Is 
 particular concept of faine  The 
tarern ent has not de oli ed the 
faine code. It has not erased the 
concept of faine. If the oern ent 
doe not choose to use that  ord, 
that does not ean that the  ord 
faine has one out of eiten  
One Depart ent of the oern ent 
ties used the ord faine. It has a 
atte  connotation.  The  ord 
teln i plies a definite co it
ent o tha part at tfce oern ent, 
tney are net nnpna 10 eo py

ith the i ptith   of lettW  
that is  atter of fieat coocen to 
us.

9ft fa  fi  : W8Sffi r , 

r    — yp  Aifr  

 rr sn  

ft r  spet sft Of       err 
fapft 5r r    sr  rart

n fr 1  ift

e N R crc  r 38r  f  ?r

snrlr   ?r fs  t o  i

SHRI H, K L BHA AT ay  1 
ake a su ission (interruptions)
I hae a riht to ake a su ission.

R.  DE UT  S EAKER  r. 
Bhaat ants to ake a su ission. 
He says, he has a riht of akin a 
su ission  I a not denyin that to 
hi. I a eplainin the procedure. 
It is not a uestion of anyody akin 
a su ission But in course of certain 
uestions and ansers, certain thins 
are said Althouh our procedure is 
that only those hose nae,  hae 
co e up in the allot and are prin
ted in the Order paper can ask ues
tions, it does not ean that the su
ect under uestions and  ansers is 
the property only of those ho  ask 
the uestions It is the property of the 
House Naturally, the House ill re
act As I hae said any ti es, this 
House cannot e run y any hard and 
fast rule.

On a uestion like this that is o 
e otional, that is so eplosie, that 
is so hu ane, the inister  hi self 
has reacted like any other t an 
ein —you said cere in thins end Ike
ntartfl..ao Hlfnie  other  e ers
hae also atted In and hat they 
hae said has one on record. If  
hae alloed that to r. Shya ntn 
dan Whre It 1 hae allo ed that to 
r, yottt oy Besu. t do not see any 
reason hy  should not allo that
 r. Bhaat.



 H.311. BHAOA.T: y t
pectlul su ission is this, Een our 
friends on the Opposition hae, no 
and also efore, said that there are 
ery serious conditions of drouht and 
scarcity in uast een no  they 
are e phasiin that point. They aay 
that, hile the epression used in the 
DAV adertts ent is faine,  the 
inister says that there are  serious 
conditions of drouht there. We are 
considerin a serious atter. But y 
learned friends on that side are in
dulin in u lery of epressions. 
The fact of the atter is that there 
are serious conditions  of  drouht 
present in uarat, hether you call 
it in a leal terinoloy as faine, 
hether  the DAV  adertise ent 
calls it as faine or  hether  the 
inister calls it as serious conditions 
of drouht I ask you, Sir, in the liht 
of the call attention hich relates to 
the fast y Shri orari Desai, het
her they o to the asic root of the 
atter or not. In  sustance,  there 
are serfous conditions  of  drouht 
They ore only indulin in u lery 
of epressions and they do not see 
to e serious aout the fast itself.

R.  DE UT S EAKER:  What
r. aneshar ishra as  sayin 
as that he had put a  nu er of 
other uestions also. If the inister 
has the ansers to these  uestions, 
he ay please ie the,  so  that 
can o on to the net e er.

SHRI   K.   BRAH ANANDA
REDD:  So far as r. Sarin is con
cerned.

tarr fi r t     

it   yfre rr   i

SHRI   K   BRAH ANANDA
BEDD:  Reardin r. Sarin.  I
I  already su itted.  So far aar 
tills itte is concerned...
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SHBI   K.   BRAH ANANDA 
REDD. I do not kno fro here 
he has rouht....

AN HON. E BER: It is in r. 
orari Desais letter.

SHRI K, BRAH ANANDA  RED
D: I ill hae to enuire. 1 cannot 
anser this offhand.

aft WT: fa :  ftTTTsft nf

sft rrrofr   3 sroireft   to 

    rrr   t r

RO.   ADHU DANDAVATE: 
This is a letter sent y r. orari 
Desai in connection ith his fast. 
Interruptions)

SHRI K. BRAH ANANDA  RED
D : Did r. orari Desai refer to 
any death?

SHRI ANBSHWAR ISHRA: He 
has referred to E erency.

SHRI K. BRAH ANANDA  RED
D: E erency is a different atter.

I certainly aree ith y  friend, 
r. H. K. L. Bhaat.

The point is that the spirit ith 
hich r. Vapayee opened the de
ate or discussion, the ay in hich 
he said ho seriously all of us ould 
hae to consider it, has all relapsed 
into a ere eercise in  futility  or 
on certain uni portant atters.  So 
far as E erency is concerned. ...

SHRI SH A NANDAN ISHRA: 
E erency is an uni portant at
ter.

: p   
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SHRI 1C. BRAH ANANDA  HUD 
B: Oa the uestion of E ereny, 
 ould like to assure the hon. e
ers that the oern ent hae ien 
anious thouht to the atter  and 
hae een constantly reiein the 
position fro ti e to ti e, We hae 
Sad to continue the E erency e
cause of the needs of national securi
ty. e ers ould also recall that, in 
the recent years, the E erency pro
isions in la like the Defence  of 
India rules hae een  increasinly 
used to deal ith antisocial ele ents 
like hoarders, s u lers and  lack 
narketeers.

It ay also e recalled that in the 
antis u lin drie hich as lau
nched in Septe er 1974 e resorted 
to the E erency proisions  under 
Article 359 of the  Constitution  to 
iniise the scope for  interention 
y courts in the preentie detention 
of su u lers and forein  echane 
racketeers. Eceptin this restriction 
hich concerns s u lers and forein 
echane racketeers  only,  oern
ent hae not used the  E erency 
poers to deny  our  citiens  their 
riht to o to court on any issue ...

SHRI ADHU LI A E: oint of 
order, Sir. What is e readin fro ? 
It should e laid on the Tale.

SHRI K. BRAH ANANDA  RED 
D: I a readin on the uestion of 
e erency.

I ould like to aain assure lion. 
e ers that the uestion of reo
cation of the e erency is kept under 
constant reie and the oern ent 
oufcTnot hae the e erency con
tinue for a day loner than it is 
reaUy necessary In the interests of 
the oer all national security.

(Inte ptfc s)

W WK   WI WWW t fliIWe

WfaW,  

 i

SHRI K. S. CHAVpA. Not a Word 
he has ehaned.

R. DE UT S EAKER: If ay 
o on recordTBefore I call r. aal 
ankar, I had already said this once 
efore and I ould dra the atten
tion of the House and the Leaders of 
the Opposition and the Ho e inis
ter that the su ect of the Call At
tention is only the fast of Shri or
ari Desai and early poll in uarat. 
In this otion as aditted y  the 
Speaker there is nothin aout E
erency.

SHRI SS HI AN To discuss the 
situation risin~out of Shri orari 
DeSais fast.~

R. DE UT S EAKER: It is only 
relatin to the uarat poll.

I hae pointed it out....

AN HON E BER:  Hosoeer 
you hae alloed the Leaders of the 
Opposition to arise it.

R DE UT S EAKER:  And  
conratulate tB n This is the parlia
entary practice. They hae succee. 
ded and hen the inister  hi self 
reads fro a prepared tet—it is not 
spontaneous, it is a  prepared tet 
prepared y K3s inistry and If  he 
hi self olunteers...

SHRI ILOO OD: Not his ini 
stry. It is ri e inisters Secretari
at.

R. DE UT S EAKER:  tf  he
hi self has olunteered and has co e 
for ard, H has one on record Welt, 
I a happy in a ay that Hie House 
ets so uch snore infor ation ifeoat 
It 

SHRI H. . ATEL rta~

R.DE UT   S EAKER:   fc.
please. It 4H eco e a ale,
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RO ADHU SAIDAVA  Hft 
eoes fro uarat.

R. DE UT S EAKER: ay e. 
3kt he can taka so e other oppot 
unity, r. atel, please cooperate In 
y aintainin order and not eonci 
in Into a daate.

SHRI H. . ATEL: The hon e  
f  oer there said that It is a u
lery of ords. 

E,  DE UT  S EAKER:  No, 
please.

SHEI K. S. CHAVDA  ou hae 
Ho ed r Bhaat lease allo one 
e er fro here to ake his su 
ission,

SHRI  ADHUR A  HALDAK 
ATHURA UR):  It  is  ecause

Delhi controls uarat

SHRI VA ALAR RAVI (CHIRA 
TNKIL): The re ark ade y the 
tion. Deputy Speaker is unfortunate. 
He said that the inister ia not Spon
taneous and he only read so eodys 
tet.

R. DE UT S EAKER:    a
afraid r Rai has co pletly isun
derstood. I said that the  state ent 
ade y the inister is a prepared 
tet. It is not a spontaneous  thin 
hich co es in the course of a dis

cussion in the House.

SHRI ATAL B HAR VA A EE: 
What is ron aout it?

R, DE UT SEAKER What is 
Wtiat is ron lout it

SHRI VA ALAR RAVI: DE UT 
Speaker has said, had this speech een 
spontaneous so ethin ore  ould 
hae co .

t DE UT S EAKER:  What
did Isay?

AH BON. E BER: This is hat 
Itftppent  to the Conress the  o 
ant tiny sit    treasury enches

  W W W SOTWin: Iis is 
, OOftOfffeNtft. I do no undestand hat

did I say?  do not understand any
thin.  Order please.

SHRI . . AVALANKAR:  r. 
Deputy Speaker, e hae called the 
attention of this oern ent to the 
serious situation arisin out of Sn 
orar faaia fast unto death ecause 
e epect rihtly and  leiti ately 
that the oern ent ill ie clear 
cut and effectie replies to a olu e 
of uestions that are inoled in this 
serious crisis We ill not e satisfied 
if the inister ies easie ansers 
and easie state eats as he  ha 
chosen to do this afternoon.  While 
akin the state ent he as not sure 
hether he as speakin for hi self 
or for the oern ent. After  all, 
eeryody ho is sittin on the trea
sury enches, represents the  hole 
oern ent. When e  speaks,  he 
speaks on enhalf of the entire o
ern ent. But the Ho e  inister 
as  in  t o  inds—hether  he 
ould  epress  his  o n  sorro 
or  the  sorro  of  the  oern
ent. I hae a pity for such a o
ern ent that een in atters of e
tre e sorro and hu an sufferins, 
they cannot speak unani ously. And 
sir, this is the position een after he 
ets a three hours recess. The  stu
dents ho are not riht, if they et 
one hour etra, they ould read so e
thin and co  prepared for the ea
ination. They ould e etter pre
pared. It is only after our pressure1 
that the inister succu ed and that 
too ecause the Chair as al ost forc
in the inister to co e  ith  an 
a end ent.

THE INISTER O WORKS AND 
HOUSIN AND ARLIA ENTAR 
A AIRS (SHRI K. RA HU RA  
AIAH): I a on a point of  order. 
Sir, the state ent ade y ray on. 
friend is eiar  uncharitale. When 
the Ho e inister ot up, as the De
puty Speaker rihtly osered he as 
aout to add the ords y the o 
einent also and Because of the in
terruptions and points of order,  he 
could not do so. Therefore, it is not 
correct to say that you or anyody 
else forced hi to co e ith an ai 
end ent



7,  Shri ri  A    UHt   Ift l Wfc   ffc
cUrcton to 00  o tost CA) to   fait ( )

SHRI SH A NANDAN ISHRA   ii o on  HaT tlR H ,
Stare Is a itten state ent. Itoat Is 
uatiruo— hateer ia   n  aaftd 
That cannot (I  .
SHRI K   RA HU  RA AIHA: 
S te the ord untrue has een ut
tered, and used, the  o ent  the 
Ho e inister entered the House, e
fore he started his speech, he asked 
e, can I add the ords I said, cer
tainly you can ith the perission of 
the Chair.

R. DE UT S EAKER Let  us 
not o into all that We had already 
one to that  I think hat the in
ister said is sustantiely  correct 

(Interruptions)

SHRI SH A NANDAN ISHRA 
No that the inister has felt that 
he has een sha ed into su ission, 
he has taken this stand.

(Interruptions)

ure 12 sar    sfarr 

?ft s?r r   T3frrr   frrr  i 

tflr nrc tsre spTffr rrt tt    

T   frsrr n 

SHRI   AVALANKAR If he 
anted to say e instead of T, hy 
did he not sy e I ae this ill
ustration to sho that the state ent 
hich the inister has chosen  to 
t  in response to our Callin Atfc. 
ention otion 1 far fro  satisfact
ory, indeed, it is easie, and it says 
nothin  It is, of course co pletely 
in tune ith the eantality and the 
processes of irresponsiility on  the 
part of the oern ent to ards the 
de and for i ediate policy in u
arat hich e hae een oicin for 
the last seeral onths  Therefore, 
e are not at all satisfied ith this 
state ent In reply to this Call Atten
tion otion  1 ill also  say  this. 
There is a sliht erroryif not a is
take—In the tet of the otion On. 
fortunately, the ordin in this o
tion Is: A aerious situation has arisen 
out of Shri orsi Desais decision

in all earnestness that his an has aV
dy antaia the fou?t dy tO Wrt 
He is not a youn an  2ft or 4L 
Althouh he has een in roust health, 
e should re e er  that orari 
Bhais ae is 80 and he has entered tit 
fourth day of his fast Be has al
ready lost 11 pounds and r. Va 
payee has stated aout this and th 
other thins of the edical ulletin 
or report today  eople  are ettin, 
ore and ore anious, ore  and? 
snore restie, ti e is of essence and 
ti e is runnin out ery rapidly e
fore our eyes   The fast is not only 
a decision, already it is a fact  Th 
Hon  inister has, therefore, to e 
ery ery attentie and he has to see 
that i ediate proposals are rouht 
aout to sole this eed  prole 
hich they the seles hae created. 
oern ent are  a dile a  It is 
not a dile a hich the people of 
uarat hae created, it is a dile a 
hich the oern ent hae created 
for the seles  They are not hold
in early elections in uarat,  and 
this is a delierate ischieous, politi
cally otiated postponeent of the 
poll, resultin into the denial of peo
ples riht of hain a de ocratie 
oern ent  It is their  elKestai. 
lished riht  eople  uarat tol
erate een for a o ent an i oral 
corrupt and useless oern ent The 
Constitution has ien the people of 
this country the riht to dislode at 
oern ent fro poer  It ss not

continuation of residents rule hich 

people ant, it is not r Sarins ad~ 

ice in Baroda or oer teleision ia 

Delhi hich people ant The fh. 

sidents rule is not to e a per anent 

easure for all ti e to co a  They 

cannot fool the people of the country 

as they did in 197172 and aain in 

1972  The people are not in a snoodl 

to e footed no  This is 1975, not 

1971  y point is this  The escala

tion of till crisis has tate place e 

cause of the lati of crediility In th
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ris  tafeter foiafldes. What  tt 
tfac rii inister sayin? 81 to 
arkin a Aateent today, oe other 
state ent to arror and so ethin 
else 0 (he third day and a different 
one on the fourth day. She says one 
thin and eans uite another1. This 
escalation of crisis has co e aout e
cause of this distrust in her. I dont 
?inic this ould hae co e aout if 
she had chosen to consult her ore 
senior colleaues an not ust a  fe 
close associates. Had she done so,  I 
dont think then she  ould e  as 
do ed, as nid and as unfleile as 
trie is no  No, 1 ould like to ask 
a fe pertinent uestions

orari Bhais ordeal of fast unto 
death has created an  unparallelled 
situation. It is his distrust of o
ern ents oties hich had  co
pelled hi to take this etre e step. 
I ould like to ask the oern ent 
hether this distrust of the oern, 
ent is not idely shared y a lare 
nu er of people not only in u
arat ut all oer the country

SHRI ILOO OD and the hole 
orld .

SHRI V  AVALANKAR es, 
as nhtly said y r. iloo ody, 
y the hole orld  There is this 
reat distrust ecause of the oern
ents asic stand. If you see the 
inisters stateent you ill see ho 
easie the reply is. He says that 
the process ould in fact e set  
otion after the onsoon  Septe
er. This is ust like hat the Bri
tishers said that they ill offer inde
pendence after the second orld ar 
ended. He says this process ill e 
set in otion after the onsoon  in 
Septe er.

But then, fro Septe er it ould 
o on till Noe er.  And. then, if 
fOU hold elections, al ost all ould 
?, Hold the only in eruary of 
the net year.  That is dishonesty, 
aiad ft H a trap hich r.  oratfi 
Desai Is unale—rihtly so—to ulp 
dOWfcu

R,  DE UT S EAKER:  Net
uestion.

SHRI  .  .  AVALANKAR 
Therefore, y point is that this deli
erate postpone ent of the poll is a 
calculated political oe tor narro 
party ends.  Can oern ent really 
deny this? I ask hi a further ues
tion—supple entary to  the  second 
uestion. Is there drouht or scarcity 
in South uarat? Een accordin to 
this  reached, alicious,  alafide 
adertise ent that has appeared  in 
so e of todays national  papers, it 
does not ention that South uarat 
is affected y drouht  or  scarcity. 
Why dont you then hae, r. Ho e 
inister, a yeelection  in  Broach 
Constituency in South uarat hich 
as until recently, to e ore accu
rate, until last year, held y y es
teeed friend late Shn  Rana  He 
as one of your estee ed colleaues 
on the oern ent enches  There 
is no yeelection in Broach.  There 
is no yeelection  in  Triandru 
either  The other day, the inister 
replied in arlia ent durin the ues
tion hour that there ere a  ood 
any nu er of yeelections pend
in in arious states in our country. 
Are e to understand fro   o
ern ent that hereer there are no 
yeelections takin place, it is e
cause there are conditions of srarcity 
and drouht and conditions of huner 
—capital and old letter HUN ER 
and faine—aain in the capital and 
old letter AINE?  I  pity the 
adertisent  riter  roaly, he 
as playin i.h the ords in order 
to do so e alliteration  He thouht 
that the fast y r. Desai could e 
put into an alliteration so that instead 
of a fast of one leader, the faine it 
other parts of the country appears as 
ore i portant  But is is foolish to 
play ith the alliteration. Therefore, 
y point is. What aout this ye 
election?

I put the net uestion. The ua
rat oernor and the uarat Adini
stration ere ready far polls if they 
ee to he held In the second or third
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ttik of eruary or latest y early 
Ttfiurch, 1979.  Sir, l hae this infor
ation fro a definite and reliale 
authority. Were it not a fact, I ould 
not hae said it on the floor of the 
tHouse, and the fact Is that the ua
rat oernor and the uarat Adi
nistration ere entirely  ready and, 
indeed, illin to hae the poll in the 
iddle of eruary or in the last eek 
of eruary or in early  arch.  I 
ant to ask the Ho e inister: Why 
as it not done? urther 1 ant to 
ask the Ho e inister hether the 
deliitation processes ere co plet
ed y the end of Dece er 1974. If 
so, hether it as not a fact that the 
Election Co issioner also said that 
fro their side there as no ostacle 
and there as no difficulty.   No, 
hen the deliitation process  as 
co pleted and hen the Election Co. 
ission had said that they ere ready 
for election, hy is it that you  did 
not hold electons in eruary  or 
arch? urther, I ask a ery point
ed uestion. Was the uarat Adi
nistration at that ti e  inoled ia 
scarcity and relief  operations as al
leedly or apparently, accordin  to 
the report, it is inoled today in the 
atter of relief and scarcity ork9 
Were they doin  relief ork  and 
scarcity operations in  eruary or 
arch 1975? This is y net ues
tion  y  pont is that the ri e 
inister and her dose associates ere 
ust ada ant.  I a sorry to say so, 
ut thfe is sheer cussedness, orn out 
of a tendency hich is the result of 
increasin  authoritarianis.  This 
shos the ri e inisters arroance 
and her oern ents arroance, and 
it is this that has denied the people 
their rihts.  If peoples rihts re 
denied, then here do they  stand?

1 a no coin to the net point.
If r. Desai Is chared ith riidity 
y so e friends, I ould ask the hon. 
inister and the  oern ent are 
they not eually riid aout  this? 
Why do they apply doule standard? 
In 197, In Bihar, yu held elections 

the etete as passin throuh 
the orst faine in 1 year. Whan

there a faine yott l election 
there een in tiattl   Kaha 
raihtra and else here tou l elec
tions. ou held electi  to Orissa? 
Then hy do you apply t s douto 
standard for uarat?  Whether the 
fast is ood or ad, hether e e
liee in it or not, the fact is that the 
fast is there no. The uestion is not 
of oodness or adness of an Indefi
nite fast it is efore  We  cannot 
deate hether a fast is ood or ad 
there. That ti e is oer. That is hy 
I started y sayin that ti e is of the 
essence.

Therefore, hether a fast as a oral 
eapon or as a political techniue is 
riht or proper is not the issue—I 
can understand there can e honest 
differences of opinion aout this atter 
a on people in arlia ent and out
side—ut the uestion is—if a an of 
the standin  and stature of  Shri 
orarihai has had to resort to this 
etre e, and final step hat does it 
coney? It only coneys that the 
cli ate has ro n in this  country 
herein people feel  cornered  and 
suppressed and here political  op 
ponents feel and eperience that they 
ae ein pu ped  Apart fro the 
fact of the fast, the uestion is one of 
sound principles, and est practices of 
de ocratic oern ent. These asic 
thins are inoled in this issue.

Sir,  ant to read fro Shri oran, 
i Desais letter to the ri e inister 
of 1st April:

The nation is itnessin  ra
dual reakdo n of  parlia entary 
institutions y  unarranted coti , 
nuance of the State of E erency 
on the one had and the oern ent 
of Indias latant refusal to  hold  
elections of State asssttfcs, parlia
entary constituencies, paachayW 

corporations on tto
other hand.
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What aout this part of the hole  
peUWt A nat larer isauss f roli? 
Is resident rule to e considered a 
continuin affair or it is only a stop, 
uy ahraae ent?  Sir I ould like 
to uota fro the sa e letter:

I a unale to re ain a help
less onlooker of those eet  of 
denial of acic rihts of the peopie 
and cannot suppress y conscience 
fey a ere epression of protest.

If you are postponin election fro 
onth to onth under the ecuse of 
scarcity relief ork, I ant to  ask 
pointedly: Is it the Ho e inisters 
opinion or Is it the  oern ent of 
Indias opinion that conditions such as 
rae scarcity can e etter et y 
ureaucrats rather than an  elected 
popular oern ent?  Shri orari 
Desai and all of us eliee differently. 
We eliee that hen an e erency 
of this nature arises, a enuinely elec
ted popular oern ent can  tackle 
the prole ith far ore satisfaction 
than hat ureaucracy can do.

oern ents  sudden  realisation 
that e in uarat are in a rip of 
terrile drouht is a onderful e
cuse. The Ho e inister in one of 
his earlier replies said: It is unfor
tunate that e hae to look  after 
people What is unfortunate aout 
it After all, I should hae thouht 
that the ost ele entary duty of any 
oern ent is to look after the peo
ples elfare.

R. DE UT S EAKER: It is only 
a slip of the tonue.

SHRI . .  AVALANKAR: Sir, 
the real catch is—Conress party in 
uarat t in sha les.  There  is 
roupis, and the unendin scra le 
to tier and position  continues. 
The  no one leader. There is no 
on oranisation. TOiere Is no credi 
fcfy of   party in y State. Hiat 
is the real difficulty hich harasses 
R  

Sir, the uarat State oern ent 
e ployees hae issued a  state ent 
sayin that they are prepared to do 
oth scarcity relief ai elections. They 
are prepared to ork on ar footin. 
Sir, finally....

R.  DE UT S EA ER:   Will
you conclude?

SHRI . . AVALANKAR: I ant 
coin to the and. I co e  to the 
Directorate of Adertisin and Visual 
ulicity. No, Sir, r. I. K. ural, 
the Infor ation  and  Broadcastin 
inister, has suddenly ot Interested 
in uarat So, uarat has eco e 
ural interestin aral? Sir, o
ern ent of India, I understand hae 
allotted so e funds to uarat  for 
faine and relief ork, so that ua
rat ay hae lesser distress. But, Sir. 
I ant to ask this uestion. Is it a 
fact that Directorate of  Adertisin 
hae rouht hue space in the nes
papers? Ho any nespapers, hae 
een ien these adertise ents and 
for ho lon, and for hat cost, and 
hat is the total esti ated udet al
ready approed and hether this as 
part of the Budet sanctioned y this 
House on this particular uestion? Sir, 
I ant to ask further. The uarat 
Conress inisters of arlia ent and 
an e. e er  of  arlia ent, Shri 
aisukhlal Hathi, issued a oint state
ent sayin that the fast as ron 
etc. o , is it a fact that the uarat 
Conress e ers of arlia ent is
sued this state ent not spontaneous
ly, ut that they ere called y the 
inister of arlia entary Affairs and 
the Conress resident as asked to 
e specially present? I a askin a 
uestion, is it a fact that ulti ately, 
een after the Conress  resident, 
i. Borooah re oed certain  co
as and added a fe seicolons, that 
the draft state ent finally ent to ths 
ri e inister, for her approal? is 
it a fact that it is oi.ly after her ap
proal and OK, that the uarat Con
ress e ers of arlia ent sined 
the appeal and ade It pulic? If this 
is hat the uarat Conress e
ers a arlia ent do, ho nan the
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pteople of Ouirat ha any faith in 
th r erediilttrt  ant to  lor, 
rther...,

R.  DE UT S EAKER:  Order
no, lease conclude.

SHRI . . AVALANKAR: I a 
coin to a close. I ant to ask fur
ther hether it Is a fact that r. I. K.
 ural, the inister of  Infor ation 
and Broadcastin,  ho is not  in 
chare, accordin to y knolede, 
ho is not put in Chare of the pro
le s in uarat, called ithin 44 hours 
t o eetins of uarat  Conress 
s ith ft ie to doin this edia 

pulicity inally,

R, DE UT S EAKER: I  hae 
alloed you enouh ti e,  ecause 
you co e fro uarat. No, please 
conclude.

SHRI    AVALANKAR. y 
point is that, radio, teleision, pes 
edia and U the other thins ere 
used y the oern ent of India at 
a ti e hen Shn orari Desai start
ed his fast here in the capital. Sir, I 
a concludin  y appeal is  this 
Are oern ent  fully conscious of 
the hih stakes inoled? Hae they 
ade up their ind once and for all9 
Do they ant to stand on false pres
tie, on eak rounds and on unrea
listic platfor s od forid, ut  if 
the fast ends in the  natural  ay, 
eanin that Shri Desai ay  pass 
a ay, I shudder to think of the conse
uences The la and order situation 
of theTanci,  particularly in  uarat 
ill deteriorate ery rapidly There
fore, I ant to ask hi, hae oern, 
r t ade up their ind? Hae o
ern ent alerted the Ar y? If they 
hae not done this, 1 appeal  In all 
sincerity and huility to hi, to Shri 
aian Ra, inister of ood and 
Ariculture and the ri e inister, 
let the  act  ith  states anship, 
road indedness  and  I aination 
and let the not stand for  narro 
political efrit.

1 I ftl   ,   ,   r

SHRI K BRAH ANANDA REDD: 
No, Sir, 1 hae    itfc.

1

SHRI SH A NANDA WBB  
— rapt attention..,

SHRI K. BRAH ANANDA REDD: 
Va. Unfortunately it takes a ay the 
seriousness of the call attention o
tion.  I a ery sorry.  The hon. 
e ers opposite ay e te pted to 
aste their ocaulary if they ant 
they are oin to so e other  areas 
hich need not e oe into on special 
occasions hen you consider special 
reolutions. It is y your o n action 
that you are deflatin the seriousness 
of  the  situation  . (Interruptions). 
I a not sorry  That is a different 
atter  (Interrupt inns).

sfr   fV  ftTTT sft rrf

shrr  

t i

SHRI K BRAH ANANDA REDD: 
I should like to su it in the first 
inttnce I ish to repudiate stronly 
the insinuation that  aain and aain 
ein referred to  that there is any 
difference eteen y  feelin and 
the  feelins  of the  oern ent
of India  I only anted to  epress 
y personal Borro

SHRI SH A NANDAN ISHRA: 
Why?

SHRI . BRAH ANANDA REDD: 
Why not  I hae a riht I a not 
only a e er of the  oern ent
ut also a e er of a House.......

(Interruption)

aft   I

r  frrt fr   ir Wt 
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K. BRAH ANANDA REDD:   S W SH A HANDAN ISHRA:

ay I interrupt hi? ou see  the
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 l only aorry I fool diateesaed. I 

ish o tell r. aalankar that the 

residents  rule is not an unendin 

affair.  In fact the ri e  inister 

herself in her letter to Shri orari 

fehai had said that the election prooaaf 

ould start in Septe er (Inter

ruptions). If you still ant to hae 

an i pression of  indefiniteness  or 

aueness, 1 ould say that it iff per

fectly clear fro that, that the elec

tion process ould start in Septe er 

accordin to the .etter of the ri e 

inister and therefore....

SHRI ILOO OD: When ill it 

nend?

SHRI K. BRAH ANANDA REDD: 

I hae also  (Interruptions)  The 

ord shae also is losin its alue. 

y su isson is that there is no poli

tical otiation here  It  ith res

pect to a duty of the oern ent in 

connection ith eetin a  difficult 

situation....

SHRI SH A NANDAN ISHRA: 

Duty of the oern ent to iolate the 

Constitution in letter and spirit? What 

Siae you een doin all the ti e?

SHRI K. BRAH ANANDA REDD: 

y friend has said: there is the arro

ance f oern ent, there are dou 

We standards. I ant to  tell hi 

plainly: there is no arroance at all 

 Are the hu lest of people— (In

terruptions), We are the serants of 

the people,.., (Interruption).

ay he is replyin. We ant to kno 

hether they in hold the elections 

in fey. That is the only uestion. 

(Interruptions)

So e hon. e ers at this stae left 
the House

SHRI ATAL BIHARI VA A EE: 

Ho does not reply to  the uestion:

hether there ill e elections in ay 

or not.

THE DE UT INISTER IN THE 

INISTR  O  HO E A AIRS 

(SHRI . H. OHSIN): But you hae 

already started oin out.

SHRI ATAL BIHARI VA A EE: 

I a holdin the fort. Will there e 

elections in ay or  not7  Will he 

allo r. Desai to die?

(Interruptions)

SHRI K BRAH ANANDA REDD: 

We do not ant to contriute either 

directly or indirectly to  any  cata

strophe happenin ut I do not kno 

hether you are considerin it on the 

sa e lines

(Interruption)

SHRI ATAL BIHARI VA A EE: 

As a protest aainst the unsatisfactory 

replies ien y the Ho e inister, 

e alk out

Shri Vapayee and so e other hon. 

e ers then left the House.
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RE. BUSINESS O THE  HOUSE 

THE INISTER O WORKS AND 

HOUSIN AND AR A KNTAR 

A AIRS (SHRI K. RAOHU RA  

A1AH): Sir, reardin the De ands 

for rants in respect of inistry of 

Ariculture, this ornin e repre

sented to the hon. Speaker that the 

ti e allotted as not  enouh  and 

there fore he as ood enouh to say 

that e ay continue the discussion tot 

8 Oclock this eenin and that the 

inister ay reply to orro. In the 

nor al course, a Call Attention o

tion takes one hour, hut, it has taken 

thtee hours today.  That eans, e 

hae spent t o houra etra.

Wi  IttlHWi lor yWB DBlifUlR  

tion and 4he consideration  rf  the 

House that the ti e for the dflfcrte hie 

etended y three hours, t  hours 

hich e hae spent In this and arte 

hour for the inister.

R. DE UT S EAKER: Is that 

the pleasure of the House?

HON. E BERS: es.

It  hrs.

The Lok Saha then adourned tilt 

Eleen of the Clock on iilday, April 

11, i Chatra 21 189? (Saka).




